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LOK SABHA DEBATES

i

LOK SABHA

Thursday, April 18, 1974) Ch<aitra 28,
1896 (Safca)

The Lok Sabha met at Eleven of the 
Clock

[M r. D epu ty-S pkaker in the Chair]
ORAL ANSWERS TO QUESTIONS
lMtft W i n * Compelled to L e m  

Aden doe to Immigration Laws

*730. SHRI DHAMANKAR: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether about 16,000 Indians 
settled and working in Aden, have 
been compelled to leave because of 
the difficulties created by Immigration 
Laws;

(b) whether none of these Indians 
has preferred any claim for compen-
sation tor properties and commercial 
establishments left behind; and

(c) if so, the steps that are proposed 
to be take in this regard to see that 
the question of compensation is taken 
up with that Government early?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH);
(a) About 5,000 Indian nationals have 
left South Yemen, (after 1970 known 
as the PDRY) since the beginning of 
1967. This was due to a variety of 
reasons affecting all foreigners etich 
as the introduction of residence and 
work permits, the nationalisation of 
commercial firms and private houses 
etc.

(b) and (c). Departing Indians were 
free to dispose of their business wtd 
aeieta* The question of compensation

2

only arises in the case of nationalisa-
tion of properties.

The Indian Embassy in Aden had 
taken up the general question with 
the 1PDRY Government and had also 
asked the Indian Association in Aden 
and other affected persons for details 
of claims resulting freon the national-
isation of their properties. Only one 
Indian firm is known to have preferred 
such a claim for compensation, which 
is still pending with the PDRY Gov-
ernment,

SHRI DHAMANKAR: In 1937 per-
sons went from India and at that time 
Indians were encouraged to go and 
settle there in commerce, trade and 
mdustry. In 1969 the Aden Govern-
ment cancelled their immigrant status 
and asked them to apply for residence 
and work permits. All Indians applied 
but none have received any residen-
tial permit. They are put to hardship 
they have not. been in a position to 
dispose of their properties or commer-
cial establishments. May I know what 
specific action the Government ie go-
ing to take to help those Indians to 
recover what they had lost by way of 
commercial establishments, housing 
properties, etc.?

SHRI SURENDRA PAL SINGH: I  
have already mentioned m my mfein 
reply that all those Indians who were 
forced to leaver Aden because of cer-
tain condition prevailing there were 
free to dispose of their property as 
they like before leaving. As far as 
our knowledge goes many of them 
were able t© dispose of their proper-
ties and they were also able to repa-
triate the bulk of their cash assets 
which they had acquired. As re-
gards assets which had been nation-
alised, we have taken up the matter
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with the FDRY Government. They 
have asked us to furnish certain in-
formation in regard to various claims 
and we contacted the Indian Associa-
tion in Aden and asked Dtttn HP- 
nish that information. Unfortunately 
that information is not forthcoming.

SHRI DHAMANKAR: May I know 
w kfitfm  they will assist the people 
there in getting residential permits nr 
enabling them to continue to stay in 
Aden?

SHRI SURENPRA PAL SIWJH; At 
the present foment, the p&blem has 
been considerably reduce*}. We now 
hav# JO0 qt 200 people who are Indian 
nationals in Aden. They are still 
carryjumg on their small trade, etc. 
Their stay permits or work permits 
hay? l?e&) renewed from time to time. 
Whenever there are cases of hardship 
we take them up with the Govern-
ment and we try to get their permits 
extended to the extent possible.

JSHRI P. G. MAVALANKAR: The 
problem of Indians in Aden and other 
parts of Africa is causing us as well 
as the Governments concerned, a lot 
of anxiety and concern. I h6pe our 
Government's relationship with south 
Yemen is cordial. I would like to 
know, whether Indian Embassy offi-
cials and Government of India have 
taken special care to see that the 
problems do not remain unsolved and 
that Indians living in Aden are asked 
to or persuaded to identify themselves 
with the problems and aspirations of 
the local people? Lastly, how many 
Indiana, if at all, have accepted citi-
zenship of the Republic of South 
Yemen?

SHRI SURENDRA PAL SINGH: 
Sir, prior to Independence of South 
Yemen, prior to 1909, it is our infor-
mation that about 15,000 people of 
Indian origin had taken up local citi-
zenship and they had completely 
identified themselves with the local 
population. At the time of Independ-
ence, I think, therp were 9.000 or 0,000 
person wfio were pf Jjndfcn nationality 
am! pbup were carrying on trade and 
other ew n erda l activities in Aden.

Many of them have left Aden already. 
As I said in my earlier reply about 
hundred or two hundred people are 
still in Aden. We are doing our very 
best to* give them, whatever assistance 
is possible. We are mfejdful of their 
difficulties. But, the difficulty Is that 
when a particular soverign country 
follows a certain policy we cannot ob-
ject to the same. Alf we have to en-
sure is that these policies are not dis-
criminatory in character. So long #* 
the treatment meted put is equal, we 
cannot have any objection.
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H at DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
<SHXU DALBIR SINGH): (a) and (b). 
A  statement is laid on the Table of 
the House.
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Statement
i a) Annual Quota of Scootws fixed for the Officers of various Categories in the Cen-

tral Go\emment waiting List.
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Category Baja; l.ambretta
Scooters Scooters

(Pay in the pre-xe<ised scale)
I. 730 400

II. (Basic pay of Rs. 50c/- t* 899/ - with field duty) • * 800 3*>
III. (Basic pay of Rs. 500/- to 899/-) . . . • * 3200 1400

IIV, (Basic pay of Rs. 300/- to 499/- including dearness pay with 
field d u t y ) .......................................... 1600 920

V. iBasic pay of Rs. 300/- and above inclu ling dearness pay P.As. 
to Joint Secretary and above).......................................... 320 60

VI. (Medical D o c t o r s ) .................................. . 320 TOO

VII. (Basic pay of Rs. 35^- to 499'- inclu Ung dearnejs pay) 3440 2000

T otal 9400 5*40

lb*) There is a positive likelihood of increase in maiuljoturc oi two main branus of scooter* 
in the country from 40,00c to 60,000 n  the case of Baja; scoorcr and from 20,000 to 40,000 
in the case of Lambretta scooters. The increase in the quota reserved for allocation amongst 
Central Government officials is estimated to finally work out to around 15 per ccnt.

sr<> ftsrrfTm :
v n m  fatvn  ktft %
<nnr ^ 1 $  sft % vrrrr r̂rfrarr
g %  fafrrsr tifm i % v4wrfxsr %
fw  fSwff^ r ^  w t
t  ? mr trftoi % fa r  % m m r qr
srter fosrffrcr | ?

THE MINISTER OP HEAVY IN-
DUSTRY (SHRI T. A. I*AI): The cri-
terion is the salary drawn by the Gov-
ernment servants and iheir capacity 
to buy and maintain a scooter. Re-
cently we reviewed this and found 
that there is no point in allowing thfe 
quota to people who do not have 
enough income of their own to main-
tain it. Therefore, we do not propose

to inciease the quota for the low-paid 
Government servants.

t to  ntfar** ftw rfan . <w t

T̂PT FTT ^  %

w r  % sn?T *rr*r f  tit* v s  fatr wft 
| fa  irt ^  w ikt CTfm fll
TOft % ’  m «F* rR-
w p R t  WI1A1 ’fHTT vt vtfirn
**fr $ ?

SHRI T A. PAI: It is not true to 
say that most of the applications we 
have received are from those who are 
low-paid. The total number of appli-
cations pending allotment is 1 lakh. 
Out of 32 lakhs of Government em-
ployees, 12 to 13 lakhs come in the 
category who are entitled to a car.
9 lakhs are not entitled to anything 
because of their low income. Out of 
18 lakfis Who are entitled to this, the 
pending applications are about a lakh.
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TOVaft
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f r  *5t sprrf & *  
^ n r ^ g n r  *r% ft
*rr qrfa? qr *T*̂ r | *rr ^ r  apt *r ^ r  

\  ?
SHRI T. A. PAI: Yes, Sir; we have 

'fixed an Income of Rs. 350-499, not 
below that.

SHRI K. SURYANARAYANA: May 
I know whether any quota is fixed for 
State Government employees who are
drawing the same salary?

SHRI T A PAI: State Governments 
are also allowed quotas on their own 
lor allocations to their employees.

SHRI K. SURYANAHAYANA: Is 
U out of this Central Government 
quota?

SHRI T A. PAI: No, Sir.
SHRI JAGANNATH RAO: Is there 

Sny restriction of quota system for 
powex—driven auto—cycles?

SHRI T A. PAI: Not at all.

Setting up of Mishra Dhatu Nigam 
Ltd.

*734. SHRI PRABODH CHANDRA: 
SHRI M SUDARSANAM:

Will the Minister of DEFENCE 
be pleased to state:

(a) whether a public sector com-
pany ‘Mishra Dhatu Nigam' Limited, 
has recently been set up; and

(b) if so, the functions of the com-
pany?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI VIDYA 
CHARAN SHUKLA): (a). Yes, Sir.

(b) The undertaking has been set 
up to administer Superalloy* project 
*t Hyderabad, under the Department 
o f  Defence Production. The project 
iias been sanctioned for manufacturing

certain groups oi special metals and 
superalloys required for aeronautics, 
electronics, instruments and other in-
dustries in the country.

SHRI PRABODH CHANDRA: May 
I know the name of the country that 
is collaboiating with us in the manu-
facture of these superalloys?

SHRI VIDYA CHARAN SHUKLA: 
This is really not a collaboration ag-
reement. It is a total transfer of tech-
nology. We have purchased technology 
from France and West Germany for 
our use,

SHRI PRABODH CHANDRA: May 
I know the amount of foreign exchange 
involved in setting up ihe factory and 
the amount of foreign exchange we 
used to spend for purchasing these 
superalloys and other precious metals?

SHRI VIDYA CHARAN SHUKLA: 
The people from whom we have pur-
chased the technology will be paid 
Rs 2 24 crores for the technology. 
The cost of the entire project has 
boon tentatively estimated to be R3. 30 
croies The foreign exchange compo-
nent that will be spent will be deter-
minable only after the engineering 
repoit is ready. This report is under 
prepaiation at present

SHRI PRABODH CHANDRA: My 
question was about the money that 
the Government was ^pending at the 
moment on the import ot this metal.

SHRI VIDYA CHARAN SHUKLA: 
That figure is not readily available 
\\ ith me. But it \vo«.tld be consider-
ably more than uhat nre are going to 
pay for the technology.

SHRI M SUDARSANAM: When
v ill the plant go into production?

SHRI VIDYA CHARAN SHUKLA: 
According t0 the project report, this 
plant should go into pioduction by 
1978.

f t *  W  T O fW  : S T .S W  aft, 

f r  fjpr
frrfsrcT sitfT f
tfr sir *  faprtt TOWfrsT f. vr\- 
*sr«PTT*rT% £  Frtf?

f^ p fi nr 7
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MR.. DEPUTY SPEAKER: The Mi-
nister lias just now replied to it. Per-
haps, he has not listened to that

SHRI H. M. PATEL: The Minister 
has said that this project will go into 
production by 1978, that is, after four 
years. When even large projects 
have been completed in this country 
within 24 months, why should this 
take so long a time to complete?

SHRI V7DYA CHAKAN SHUKLA: 
It is not a question of the size of the 
project but the complexity involved 
in the process of the superalloy. It 13 
bethg done for the first time in the 
country. As the hon. Member be 
knowing, there are only four or five 
countries in the whole world who have 
got this kind of production technology. 
We havg^gone into the complicated 
nature of the production, the sophisti-
cated facilities that have to be set up 
and we found that the time fhat has 
been designated in the project report, 
and that has been agreed upon, is 
quite reasonable.

Criticism of China by Foreign Visitors 
and missions in India

•737. SHRI SAMAR GUHA: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the cri-
ticism <ot China by foreign dignitaries 
from USSR and other Warsaw Pact 
countries while visiting India recently,

(b) whether some publications by 
the Missions of these countries in 
India als* carry criticism of Chnia;

(c) whether such criticism of China 
is likely to unnecessarily involve 
India in the SinO-Soviet conflict; and

(d) the steps contemplated to Avoid
such anti—Chinese criticism by
foreigners from India soil?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(A) The Government is not aware that 

Soviet dignitaries have made toy state-

ments about China during f&efc visit 
to India, feast European dignitari** 
visiting Indfia in March, wrfcBcTdid 
not refer to China in their speeches. 
However, they had to state their 
view-point while replying to specific 
questions put to them by journalists- 
on China at Press ConfereriBSss; but 
there was nothing objectionable in the 
language of these remarks.

(b) Many Missions in Delhi, muds 
against the wishes of Government of 
India, have been carrying out cirtidsm 
of other countries in their publications. 
Publications of the Chinese Embassy 
in Delhi also carry criticisms of other 
countries.

(c) No, Sir.
(d) Does not arise.

SHRI SAMAR GUHA: I have not 
iaised this question In an attitude t& 
if we are dying for friendship with 
China, or seeking it at any cost, but 
as one belonging to a dignified se lf-  
reliant nation with sn intention that 
no additional constraints should be 
introduced m our relations with China. 
It is also known to everybody that 
Chinese criticism against India is there 
at the moment

MR. DEPUTY-SPEAKER: In this 
question we are not concerned with 
the Chinese criticism against India.

SHRI SAMAR GUHA: I am coming 
to the question It Is not as if India 
has entered into friendship treaty, 
with Russia to create a wall ©f encir-
clement against China. I trank, fee 
Government have seen the headlines 
in the press. In the Indian Express, 
there is a headline, “Czech_ Leader 
said China is not cooperative7' and in 
the 'Statesman, there is a doubl*— 
column headline, “China criticised by 
Czech Leader” .

In view of these facts, may I know 
from the Government whether, when-
ever a foreign dignitary visit* another 
country, it is the diptoinatfc norm that 
being a guest In thit country, )h«
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should not take advantage of the 
hospitality of that country tp criticise 
anotW country, either ftttftdty or 
not so friendly, and, if «o, Whether 
those dignitaries Were politely inform-
ed that such criticisms should not be 
indulged in?

Stiftl StJHENDRA PAL SINGH: 
According to the international con-
vention and practice, it is not proper 
for a visiting dignitary to criticise any 
third country with which India has 
friendly relations. In regard to these 
dignitaries who came here, none of 
them has said anything against China 
in his public speeches. We cannot 
say by any stretch of Unagination that 
they abused our hospitality. I have 
got records of what they have said. 
If you permit, Sir, I can read them 
out. The language used by them is 
very restrained and guarded. They 
had to say something about the rela-
tions with China because they were 
asked specific questions. We cannot 
expect them to keep their mouths 
shut In public statements, however, 
they were very careful to avoid China.

SHKI SAMAR GUHA: In reply to 
part (b) of my Question, the Govern-
ment has admitted that many foreign 
Missions in Delhi much against the 
wish of the Government of India have 
been carrying out criticisms of other 
COTtntrifla Is thtfe pobflcstloTw, I do 
not want to cite many instances. But 
1 can show so many publications of 
the Soviet Russia from India in which 
there are bitter criticisms indulged 
in. I have nothing to say against 
ideological politics, if any publications 
come from other countries, whether 
the politics relate to communist con-
tradictions or capitalist contradictions. 
Such publications are, centainly, for 
our intelligence and for our know-
ledge; But here the question relates 
to publications by foreign Missions in 
India.

I want to know from the Govern-
ment whether they propose to take 
measures, either by amending the lew 
or by talcing advantage of the law 
prevailing in the country, to prevent 
such publications by Indian printing

presses owned by either public agen-
cies or by political parties—the publi-
cations are printed in presses owned 
by the political parties in India-and, if 
the foreign Missions do not agree to 
etop publication of criticisms of other 
countries, whether they are going to 
take steps to stop publication and ask 
the printing presses not to publish, 
hot to print, that kind of articles or 
comment* wRWti aft ttfttprtediitatft 
other friendly countries?

SHRI SURENDRA PAL SINGH: It 
is true, as I have said in my tnain 
reply, that some Missions in Delhi 
have indulged in this kind of practice. 
They have published articles in some 
of their publications. But our policy 
is clear and it has been conveyed to 
611 the Missions that they should not 
indulge in any critical publicity or 
propaganda against a country with 
which India has friendly relations. 
There have Been a few lapses. When-
ever they came to our notice, we took 
u|j with the Misatftn* coaoerned and 
we told them it was not desirable and 
they should not do it They desisted 
from doing it for quite some time. 
But again, it seems these things are 
going on. We reserve our right to 
take action at the appropriate time, 
if it is necessary, but as far as our 
policy ie concerned, it is very clear 
that we do not look upon this activity 
with favour.

MR. DEPUTY-SPEAKER: Can you 
do anything about stopping the print-
ing of these publications in the 
counry?

SHRI SURENDRA PAL SINGH: It 
is a domain about which I do not know 
very much; how far we can prevent 
our own printers to print what has 
been given by foreign embassies. But 
we can certainly have some control 
over the activities of foreign missions 
here; we can ask them to desist from 
fc  ^

SHRI a  M  BANERJEE: May I 
know whether it has been brought 
to his rtotice that some of the top 
officials o# the American ftabassr—I 
would mention the name of Mr. Smith
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who Is said to be the CIA Chief—have 
been inviting some of their friends 

.and briefing them how to sabotage 
Indo-Soviet relations...

MR. DEPUTY-SPEAKER: This is 
-about publication,..

SHRI S. M. BANERJEE: Unless
they get information what will they 
publish* I  w«nt to know whether it
nas been brought...

SHRI SAMAR GUHA: Are you
permitting such kind 0f questions. 

-Sir?
MR. DEPUTY-SPEAKER: Mr.

Banerjee, please confine yourself to 
the scope of the question.

SHRI S. M. BANERJEE: Have I
said, Sir, that the CIA Chief was 
meeting Mr. Samar Guha?

SHRI SAMAR GUHA: They are
living in the dreamland of CIA and 
KGB. I will gladly accompany Mr.
Banerjee to any of those people if it 
is in the interest of our country.

SHRI S M. BANERJEE: If we are 
in dreamland, let him go to Disney 
lar̂ d.

My question is whether it has been 
brought to his notice that very objec-
tionable documents are being circulat-
ed to embitter relations between India 
and the Soviet Union. It is a calcu-
lated move and the main person do-
ing It is the CIA chief. May I know 
whether these publications will be 
seized and this gentleman, Mr. Smith, 
will be asked to go back from this 
place?

SHRI SURENDRA PAL SINGH: I 
have no information. If the hon. Mem-
ber writes to me, I can give a reply.

SHRI S. A. SHAMIM: In the light 
of the questions asked and the ans-
wers given, may I know whether India 
has ceased to be a free and democratic 
country? There are certain restric-

tions placed on the activities 0f even 
the modes of protest by foreigners. 
T&is I am asking in the light of depor- 
4»i*0n ©t four Iranian students.. . .

MB. DEPUTY-SPEAKER: T h atii 
something very different X aim not 
allowing this question. It is outside 
the scope. I will go on to the next 
questions.

w  srar v  ftrq # w n  fw *

*738. srcrcm:
wr mm >rcrr%
tfqrr fa  :

{ * )  sprr *mr % ifs.
*rt xm  sresr

% faq »Tnpnr % t t t j t  t
vfrFrr for* vfr m
fa*r. urr

( * )  T’T'TT SPTTT
a?r w r  srfarfw % ’

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUBODH HANSDA): (a)
and (b). No such request has been 
received from the Government of 
Madhya Pradesh.

w w m  : Trrczw 
# swffer 'sfr k 

w r r  g fa  <rr ^
smror ft inr O tn, O fr  o O 
w t*  apt aft artfr wft frrffs*r 
I  t  jfr
fW rfy CT t  ip&i frcr ^  w m r
fw p - w? rgt | fa ?rr ;ft aF W f

fa * qrr t t o  *rr
*r for: • fa7

STTfC? *r for? ? *wr 
%y r̂r im?rr fir wpr vt *t>r ^

t  ?
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SHRI SUBODH HANSDA: Except 
.a few isolated coal mines, it has now 
been decided that all the mines shall 
be worked by the CMAIL. 

� l5f1'tit!Qf ,n1� : arr �i9 sf�,., 
� -r{ � cp.:r r ;a.r 'ii" r 'll r � � "'r m:'ii" � 
f<RR cfi7: <:{r t ':TR <:{t �-- ? 

SHRI SUBODH HANSDAI: Accord
ing to the Act, all these coal mines 
vest in ti1e Government. Now, some 
-of the mines which have not come ,to
the notice of the Government-probab
ly he is referring to them-certainly
when they come to the notice of the
•Government, they will be taken over
by the Government.

MR. DEPUTY SPEAKER: Shri Kar
tik Oraon. The question relates to 
.Madhya Pradesh and not to Bi.'bar. 

SHRI KARTIK ORAON: I want tQ 
know whether in principle there is 
anythil.1g which tands in the way of 

:setting up a Coal Corporation in va
rious States where coal is available 
and the headquarters of such offices 
under CMAIL be located there where 
the raw materials are available. 

- MR. DEPUTY-SPEAKER: This is 
a bigger question. You have any po
licy like that? 

SHRI SUBODH HANSDA: We do 
have. 

SHRT BHAGWAT JHA AZAD: Whe
ther it is a question of having a cor
poration in Madhya Pradesh or to 
have a captive power plant, as the 
Minister stated in his reply, the moot 
·question about coal is that in the light
·of complete failure of the Railway
Ministry for carrying the coal, how
does the Minister for Coal propose
to have 1his Corporation and solve the
:probler.m? What is his idea?

MR. DEPUTY SPEAKER: No ques
iion of having a Corporation because
11:here is no proposal.

SHRI BHAGWAT JHA AZAD: The 
moot ques'.ion I am -a<sking. This iB 
an important question. 

THE MINISTER OF STEEL ..!\ND 
MINES (SHRI K. D. MALAVIYA)· 
Firstly, there is no proposal to havt 
a corporation in Madhya Pradesh for 
production of coal. The CMAU. is 
there and they are having regional 
bodies which are taking care of the 
coal production programme on beilalf 
of CMAIIL. 

The failure of coal reaching its des
tination is mainly on account of the 
,tensions created by the labour and 
trade u'nion movement troubles and 
it is the earnest effort of the Railway 
Ministry and ourselves a'nd the entire 
Government to see that an amicable 
settlement is reached. 

�t:I'� Slt::rr,'I': ii".t�r�i{rclf� 
::.=;- ;n, '=." -�-: t flti <fi'lml "fi"T fflr.r 
fp�fci cfi1" �a- g"i:t "fi"1'1m' � "f 'l_G';° if 

1f� �if it- fcRtn: �- �.tr ;r "'" �r
110:i:r Sf�,jf � lti'T �Jlf <FP:l'(H f� 
"fi"f �4T'l.ff � �� if cp.:r.· 3;fr<Tf n t ? 

MR. DEPUTY SPEAKER: That is a 
broad ques'.ion. It does not relate to 
this. 

::;r"f!<f � f G r.rr f "fi" 'l 01'"1ll '-fiT 'ir � r � ::r � 
�"l' cf '.ci ::f. '. �i:r c-f 'CT:: � ;,th fl 0'-[ 5f �Jf 
,i, c;�-.i �r�· "'r i:srrrfr ;i.i- cfi°T"1"·'Tr 
f;:,'cfi'9";, ltif <fir� � �' ! I 

isrT � f� � : '3''TTS'{',T 
11 iK;�·. 1'.f if "3fi if lf"'"'f Q'!l',f � "'3rf7 fy � . 

� 

i:;-� cr':frlf: %. fr. m"fi":-<: if f g.f, '+Tr 
;i;-� �- �G°�., � z.r �r 3;f'l� frfi':f:rr 
if � f�·-· t �f""1 � .;c;;,r srt,r 
ii' 'fit{ frl7T� ( � tj �r i:rT '3"1 :f.'r � 
ff f-:r,:t: :,rrmr. I if 1T� ;;i- rf •F 'cf -�=i-�·. .... ' 

t f':f. 'tl,: �;_-f lf,"T l,'-:f'10!' u"� � f.f. r;'.f 
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Ff*rr*f t f j f f  vta  f f W  w tw  nt
<rarr % fa  t*r S *  *r fm rft 
*H$r t*  | fw fr  <srr* r«r 
«f iff i

MR. DEPUTY SPEAKER: This is 
about a Corporation in Madhya Fra- 
desh. Next question—Shri EL V.
Vikhe Patil.

SHRI NAWAL KISHORE SHARMA: 
This is an important question. It ari-
ses out of the reply of the Minister 
who stated th*t if there are coal mines 
which have been left over, they would 
certainly be taken over.

MR. DEPUTY SPEAKER- No, please. 
Shri Vikhe Patil—not here. Shri
Nawal Kishore Sharma.

Hading of Costly Metals In Mirzapur 
District

•740. SHRI NAWAL KISHORE 
SHARMA:

SHRIMAm SAVITRI SHYAM-
Will the Minister of STEEL AND 

MINES be pleased to state:
(a) whether there is a possibility 

of costly metals do be found at Jagail 
m Mirzapur District of U.P. besides 
diamond; and

(b) the time by which the work cm 
such mines would be started?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) No 
work has been taken up by the Geo-
logical Survey of India in any place 
known as “Jagail” in Mirzapur Dist-
rict, U.P. It is presumed that the 
place referred to in the Question is 
“Jungel”, in Mirzapur District, where 
GSI has recently undertaken investi-
gations for possible diamondiferious 
rocks.

(b) The investigations are in a pre-
liminary stage and therefore the ques-
tion of starting such mines does not 
arte* it  present

TV ffW W w
frtaiWira arrft t  J*  ♦

TT $T TO* frr ^T*T9Ĵ
f^rrvfnnTT » w  v r w  t  
^3RT ’SfT̂ TT ^ fsffiffMtt

(* )  ^  *it wt

t ;

(v) W
* t t «t  Vto ar^ft

(«r) tnyn % % q*
w tttcrt wTff truvffitnw t
«mrT | ?

t fx  WFf %o
wto iro rita ) :  aft sm  f a n  |  

«ft % f a  *jsrr# f w

£ ifhT f*rw tit fPRiT t ,
m x  f*r?rr ^  1 1  irtr aft

f a f t  «fr qro <fto imtT 3TTT^H 
re err t

?r«r ?r t̂ f t w  i fart ifr

w  ftewTf w  r̂hr
m  m *  into m  t

fr i tfctr«r*nl 
faran- <*t srfranr f ,  nr

tr?t ifwn $ ^
<m  i

^  •rtW f fd lt  W f : f̂*lf8W  
¥hfify effgdt % Pwfff JTTT 

ij?t ^  Trf% ivtAr WT
» *. s. *af, .*> ..Mk. . ** ... . «w% VTK fffR  tnr *r HHT IWOT 

?np t, ^tPft
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%‘ ipmsr
fawffar v i  (  i i #  

■$tfr f ^ r  $ t  *feft tftfrarm T 
*rf$?TT {  f t r w  ^  tngiff 
Ht % arft it, % frrafa vt 
s h m ^  % fa in ft f  *m>r 
%fa*r <r jfrf?r froifar ^ farar^ r
R̂TRt SFT̂ T 0W%« *? s% ?

«ft %o *fto <rmvhr . f*rr$ 
W »vn ?R v if t  % sft% fr *fK ipt  

^#ndt Brggtit #  iitw <nRii5r ^trpc 
f r  t|  | #  fu m  kw  £ fv
twapjt ft  ?l% T7 qpfT W*TT *T I 
3TfT ^HST m w ft'rm w t  |, flf** 

* fr  «wt w t t  & & r*rfk*tem
3bVt W IW  ^rvr *PT 5PT?*T <TfT 

^  | 1

Operation of fishing trawlers off Chit-
tagong and cox’s Bazar

*743. SHRI JYOTIRMOY BOSU: 
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether according to Bangla-
desh Government sources, 8 to 10 
fi&ing trawlers, which in recent 
months have been operating off Chit-
tagong and Cox's Bazar, actually be-
long to a Western Intelligence Agency 
and are keeping an electronic watch 
on the Soviet ships engaged in mini- 
sweeping and salvage operations in 
Chittagong Port; and

(b) if so, Government’s reaction 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
<8HRI SURENDRA PAL SINGH):
(a) Government have no such in-
formation.

m  Dees not aria*.

SHRI JYOTIRMOY BOSU: Sir, I 
fcope I got hhw right when he Mid

*h?t they have no information. May 
I refer to a presa-item which says like 
this* This has appeared in the States
man dated the 7th March, 1974, a very 
recent one. I quote: With your ela-
borate system you should have been 
in the know of things.

“Bangladesh suspicious that the 
fleet of eight to 10 foreign fishing 
trawlers which in recent months 
have been operating off Chittagong 
and Cox's Bazar, actually belong to 
a Western Intelligence Agency and 
are keeping m  elestromc watch..” 

And then it says:
“An investigation carried out by 

the Bangladesh Government has re-
vealed that at least two of these 
trawlers are equipped with electro-
nic gadgets for intercepting and 
monitoring messages from other 
ships. The trawlers have aerial and 
antennae systems.”
In that context will the hon Minis-

ter kindly tell us till date (how many 
such efforts of foreign espionage have 
come to the notice of the Government 
of India and what action have they 
taken

MR DEPUTY-SPEAKER: I don't 
know how this arises out of that. 
This relates to a particular area But 
you are asking about so many other 
things I don’t know whether yotf. 
have anything to say.

SHRI SURENDRA PAL SINGH Sir. 
this question relates to the activities 
of certain fishing trawlers within the 
territorial waters of Bangladesh So 
this is a matter which falls within the 
jurisdiction of a sovereign, indepen-
dent country I don*t see what we 
are called upon to do in fee matter.

SHRI JYOTIRMOY BOSU: This has 
come in the Bangladesh waters. They 
are not far from us and that is a 
friendly country. I have been want-
ing to elicit information from the 
Minister which unfortunately he if 
deliberately withholding from us.
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nage activities in the Bay of Bengal 
adjoining our country?

SHRI SURENDRA PAL SINGH: 
The question relates to activities of 
certain trawlers in Bangladesh terri-
torial waters. The question asked by 
the bon. Member has no relevance to 
the main question.

SHRI A. K. M. ISHAQUE: The hon. 
Minister m his reply said that he has 
no information. But, Sir, the news 
has appeared in important papers of 
India that such trawlers are operating 
in tt'at water. May I know from 
the hon. Minister as to what measures 
<tbe Government of India have taken 
to ascertain m hether actually these 
trawlers are moving about there?

SHRI SURENDRA PAL SINGH: In 
the original question we were asked 
whether we had been informed by 
Bangladesh about the activities of 
those trawlers to which I have said 
that we have received no such infor-
mation from Bangladesh. We have 
also seen these news reports that cer-
tain trawlers were fishing in Bangla-
desh territorial waters and they were 
said to be doing espionage work. As 1 
said earlier whatever they are doing it 
is within the waters of Bangladesh. 
So, how can we say sitting here what 
they are doing? It is for Bangladesh 
to find out what they are doing and 
take whatever action they deem fit.

Production of Transformer*

*744. SFKI SAKTI KUMAR SARKAR:

TRY be pleased to state:

(a) the names of the units manu-
facturing Transformers and the num-
ber of Transformers produced in the 
country, unit-wise;

(b) whether there is any proposal 
to set up a transformer industry irt 
Fifth Five Year Platt; and

(c) whether Government appointed 
any team to go into the problem of 
selecting the site for transformer in-
dustry?

THE DEPUTY MINISTER IN THE 
MINSTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) to <c>
A statement is laid on the Table of 
the House.

Statement

(a) Details are furnished in the 
Annexure

(b) and (c). The development of 
Transformer industry during the Fifth 
Five Year PU.i period will be regula-
ted in accordance with the growth in 
demand for tran formers as per the 
power development programme of the 
country during the five year period. 
Apart from dealing with applications 
from private sector enterpreneur* on 
the basis indicated above, Government 
propose to set up a manufacturing unit 
in the BHEL complex. While no team 
was appointed by Government for the 
selection of a site for the location of 
this transformer unit, BHEL have exa-
mined in detail and selected a suit-
able site for locating this unit for the 
manufacture of transformer.
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S,
No.

Name of the party Production in 1973

In KVA Vaiuein 
Rs. lakhs

T 2 3 4

I Crompton Graves Ltrf., Bombay . . . . 16,56,289 602*01

2 Bharat Bijli Lta.» Bombay . . . 5.13.000 239 64

3 Emco Transformers Ltd.. Bombay . . . . 3.17,000 229' 7*
4 National Electrical Ijv’s . Ltv\, Bombay . ■j,9 5,000 163*71
5 National Electrical Inn. Ltd., Poona T ,46,000 70-76

6 Advani OerHkon, Poona . . . . # 3*000 4-29-
7 3 67

ft 3*9*72
9 G.EC. of In'Ma LH., Calcutta . . . . • 1,18,000 8 156

10 Hmd'i«tan Brown Boveri Lt1., Baroda . • 1,37,000 72-88

i i Electric Const. 8c Equipt. Co. Ltd., Calcutta . • 1,07,000 81*46

12 Hack bridge TIcu'rittic fc Fasun Lfr’ ., Madras . . 8,51.000 339*18

*3 Transformers & Switcbfcears Lt<U Madras • 2,18x 00 52*75
14 Transformer*! fr Elect. Lt \nangamallv 9*11.000 240-48

IS In Uan Transformers Lt 1 , Alwaje . . 66,co d 38* 00

16 Kerala Bl-*c*nca!< & Allied Eng*?. Co., Ernakulam 36,000 27'sr

17 Beejee Corporation, Pata>!a................................. 8000 4-So

18 Oo'i. Elect Factory, Ban«a .'re . . . . 2,14/yo 150*10

19 Kirloskar Flee*. Co Ltd., Bangalore 5,23,000 256*36

20 MGF, Banpalore................................ 12,35,000 788*18

ai Flecdic Const. & Equipt Co. Lta., . 2.27,000 158 56

22 Pra ’ip I amp WoHc% Patna 14,000 16“ 12

21 14^5

24 Flectric Cons. Jr Equip. Co. Ltd., Sonepat 3,10,000 182*37

*5 llaryina Stale Fleet. Board, Dh»*lkctv* If,000 50- 4*
26 Gwalior Cables Co. Ltd., Gwahor 4,000 2*3r

27 Bharat Heaw F.lcctricate Lt<*., Bhopal 28,25)000 611*00

28 Automatic Eletrric P\t. Lt 1., Bombay . 23,000 —
1, u  ,95,000 4>3»2*4T

Or
11,495,000

million KVA 
(Estimated)
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SHRI SAKTI KUMAR SARKAR; In 
my district there is a transformer 
producing factory. I do not know why 
the name of this factory has been ex-
cluded from the list. May I come 
to the conclusion that the Government 
of India is deliberately trying to do 
something mischievous for this fac-
tory?

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAI); I do not know 
whether the unit that is in the hon. 
Members constituency is a small scale 
unit which is not registered. The list 
of the companies that has been given 
is under the registered list. It does 
not mean we are minimising the unit 
unless he is making the allegation that 
it is a fairly big unit which has es-
caped our attention. If he gives'us 
more information we will look into it.

SHRI SAKTI KUMAR SARKAR: 
From the ansrwer you will see there 
are only four factories in the eastern 
region which are producing transfor-
mers whereas you wil be astonished 
to see many factories are producing 
in the other regions. In view of the 
pressure on transformers which are 
required urgently for minor and small 
irrigation facilities why this sort of 
discrimination is being given in plac-
ing orders on the eastern region fac-
tories?

SHRI T. A. PAI: I do not know 
the purport of this question. The in-
stalled capacity of the entire industry 
is 4.5 million KVA all over the coun-
try and if there are fewer factories 
in the private sector in the eastern 
region it is a matter of accident. Out 
of this capacity only 1,14,95,000 KVA 
is being utilised. So far as the orders 
being placed by the electricity boards 
for transformers is concerned it de-
pends upon the lowest quotations and 
the quality of the material supplied 
by any factory. Whether it comes 
from Ihe eastern or the western re-
gion would not matter.

SHRI KIRSHNA CHANDRA HAL* 
DER: I would like to know from the

hon. Minister whether our country 
is self-s\ifflclent in transformer pro-
duction? If not, whether <there is 
any scheme or any plan to become 
self-sufficient in the Fifth Five Year 
Plan?

SHRI T. A. PAI: Sir, the target 
for production and capacity has been 
put at 13 million KVA and 20 million 
KVA respectively. Compared to the 
expected *973-74 *evel °* Production 
of 12.5 million tonnes the target of 
production represents a substantial 
set-up. As regards the question put 
by the hon Member whether we would 
reach self-sufficiency in the Fifth 
Five Year Plan, with the plan that we 
are going ahead, I think, the country 
would become self-sufficient.

•It nti| ■ tPTTf fcw ir 
q»r$Tt ft
$ 'JBTTOT fa <

$ tfrfarrrvff
3TFTW ft, eft ft TO tfNHI T̂RFTT

g writ yrr
% faxj wtt ap** isr
ft ?

SHRI T A PAI- Sir, the shortage 
is represented by sometimes shortage 
of raw-material or shortage in produc-
tion but not in the capacity. I think 
we tfiould be able to meet our require-
ment as it is.

Hashes between Indian mad Chinese
army on Indo-China bonier

*745. KUMASRI KAMLA KUMARI: 
Will the Minister of DEFENCE be 
pleased to state the number of dashes 
on the Indo-China Border between the 
Indian Army and the Chinese Army 
in the year 1973-74?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA): There



29 Oral At.steers CHAITRA 28, 1896 (SAKA) OraL Answers 

have been no 
China 1border 
Army and the 
the period. 

clashes on the Indo-
between the Indian 

Chinese Army during 

Percentage of imported and Indige-
nous components in MIG-21M 

•747. SHRI SHANKERRAO SA-
VANT: Will the Ivlmis '.er of DEFENCE 
be pleased to state the percentage of 
imported component and the percen-
tage of indigenous manufacture in 
Mig-21-M? 

THE MINISTER OF STATE 
(DEFENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
VIDY A CHARAN SHUKLA): The im-
pmt content of MIG-21M will be about 
40 per cent at the stage of manufac-
ture from raw materials, which will 
begin in 1974-75. 

SHRI SHANKERRAO SAVANT: We 
have been told that production begins 
in 1974-75. I would like to know 
when the first MIG-21M will come out? 

SHRI VIDYA CHARAN SHUKLA: 
Duri'ng the current financial year 
1974-75, the MIG-21M fr0m raw mate-
rials will b e out of the factory and 
will be put in squadron service. 

SHRI SHAN~RRAO ·SAVANT: In 
what way will ~1iS MIG-21M 1be supe-
rior to MIG-21? 

SHRI VIDYA CHAIRAN SHUKLA: 
I would no~ go into the details, but 
there are two or three advantages 
which I shall mention. It has a better 
weapon system, better range and better 
endurance. 

Pak claim of compensation from India 
for stopping over-!lights ,, 

T 
•748. SHR! P. G .• NG AD EB: 

SHRT K. LAKAPPA 

Will th"' Minister of EXTERNAL 
AFFAI'RS be p1eascd to s~ate: 

(a) whether Government have seen 
the recent press reports that Pakistan 
will clalm compensation from India 

. for stopping over-flights; 
374 LS-2 

(b) whe~1er Government are also· 
aware of the statement by Pak Minis-
ter of Foreign Affairs that they will 
take back the matter to the I.C.A.0. 
if India did not agree to pay compen-
sation; and 

(c) the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
(a) and (b). Yes, Sir. However , the 
report of the interview con~aining the 
s'. 2tem-=nt of P akista•n's Minister of 
F oreizn Affairs has been generally 
contradicted by the Foreign Office of 
P akis tan. 

(c) Does not arise in view of the 
contradiction. 

SHRI P . GANGADEB: The hon. 
Minister l'.: as replied that ~he P akistan 
Minister of Foreign Affairs has been 
generaly contradicted by the Foreign 
Office of Pakista~. But I dci not know 
whether he has been specifically con-
tradicted in this case. I would like 
to know the Government's position 
regarding payment of compensation to 
P akistan for stopping over-fhght:; vis-
a-vis the provision in the tripartite 
agreement for exchange of delegation 
between India and P akistan seeking to 
restore communication links. 

SHRI SURENDRA PAL SINGH: It 
is a fact that Pakistan has put forward 
a claim for the losse.s s::e has suffered 
on account of the stoppage of over-
flights etc. But so have we. We 
have also put forward our claim 
again st P akistan in respect of the lo&J 
of Fokker Friendship plane that h ad 
been destroyed and our flights hav-
i n h ad to 9e diverted b y passing P akis-
tan on which <:ccount we h :::d. also 
suffered h 2avy loss-:-s. So, there are 
claims and counfer- clnims on both 
sides. This matter will be t aken up 
when the bilateral blks a~e rc:>sumed. 

SHRI P. GANGADEB: In view of 
all oorts of demands and threats by 
P akistan to take the m atter fo inter-
national Civil A viatirm Organisation, 



31 Written Answer* APRIL 11 1974 Written Answers ja

will the hon. Minister kindly spell 
ôut now and here, the measures that 

<Sovermnent propose to adopt in order 
to bring home to Pakistan that India’s 

^goodwill towards Pakistan is as much 
valuable as Pakistan’s goodwill to-
wards India may be?

SHRI SURENDRA PAL SINGH:: 
We have moved a long way from the 
time when the matter was first taken 
to the ICAO. Now, certain develop-
ments have taken place whidh give 
us hope that very soon this matter 
will be discussed and resolved amicab-
ly through mutual discussion with 
the Pakistan side. So, the question of 
agitating it again in the ICAO does 
not arise.

MR. DEPUTY-SPEAKER; Next 
-question. Shri P. Venkatasubbaiah. 
The hon. Member is absent

There are still five minutes left for 
Question Hour to be over. Shall we 
go over the questions of the absentee 
Members once again?

SHRI PILOO MODY: Let us have 
a coffee break. Sir.

MR DEPUTY-SPEAKER: I shall go 
over them. I find that none of those 
hon Members is present.

So, I think we may go over to the 
next item

WRITTEN ANSWERS TO QUES-
TIONS

Planning Commtarion Committee on
Coal Requirements and Supplies
•732. SHRI RANABAHADUR 

SINGH: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether a committee was set 
up by the Planning Commission re-
cently to ensure proper co-ordination 
of coal requirements and supplies;

(b) if so, whether the Committee 
prepared a detailed note on the steps 
t o  be taken to increase coal produc-
tio n ; and

(c) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OP STEEL AND 
MINES (SHRI K. D. MALAVTYA):
(a) The Action Committee on FOfb- 
lic Enterprises set up under the 
Chairmanship of Shri M, S. Pathak, 
Member, Planning Commission re-
cently made a study of the Coal 
Minos Authority Ltd and Bharat 
Coking Coal I Ad with a view to
improving their perforance.

(b) and (c). The draft interim re-
port of the Committee, which has 
been received in the Ministry, is un-
der examination.

WWlf

* 7 3 3 . «ft f w w w i  j f i r r f a t i r
ifcft ^  STCT %  ;
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srfafa^r ft ?
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% n̂rarf7̂  ^twrfr *fNT
*PT% %  f%TT fisrpsft^ *TTrrf 1 7  S7VR|T,

1969 *Ft |f ffVr ?nr Sfr
t o  $ i

(m) m  m m  £ fa
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©•ke Oven B M w  of Btnl rtaate 
D ia n m  dM to M  Sayyij of 

Coking CM

•785. SHRI DEVINDER SINGH 
GARCHA: Will the Minister of
STEEL AND MINES be pleased to 
state:

ta) whether it was revealed in the 
meeting of the executive heads of 
various utiHertakings under his Mi-
nistry held recently that due to 
short supply of coking coal a serious 
damage has been caused to the coke 
oven batteries of the steel plants and 
the loss is estimated to run into seve-
ral crores of rupees; and

tb) the extent of fall in the output 
of steel due to this calamity?

THE MINISTER OP STEEL AND 
MINES (SHRI K. D. MALAVIYA):
(a) No, Sir. However, apprehen-
sion was expressed that the delibe-
rate cut-back in coke oven pushmgs 
in  the steel plants necessitated, by 
the reduction of coal stocks to dan-
gerously low levels on a number of 
occasions duting 1973-74 involved 
certain nsks of damage to the coke 
,ovcn battene«t v.hich are .sensitive to 
the fma’ ‘ hocks No actual damage 
to the coke oven batteries on this 
account has, however, been noticed 
fo  far, *■ "

/ (b) Does not arise m view of reply 
to part (a) of the question

Geophysical and Geochemical Survey 
for Minerals during Fifth 

Plan

*736. SHRI G. Y. KRISHNAN: 
SHRI GAJADHAR MAJHI:

Will the Minister of STEEL AND 
MINES be pleased to state*

(a) whether the Geological Survey 
of India has made any plan to cover 
the entire country by general and 
special mapping for geophysical and 
geochemical survey to locate target

areas for hidden minerals during the 
Fifth Plan; and

(b) if so, the fads thereof?

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVIYA):
(a) and (b). Nearly half the area 
of the country has been already 
covered by mapping on 1 '03,360 
1 * 50,000 and larger scales under the 
systematic mapping programme of 
the Geological Survey of India Dur-
ing the course of the Vth Plan, this 
woxk would be speeded up by the 
deployment of more geologists. Be-
sides this, integrated survey* involv-
ing various techniques of geological, 
geophysical and geochemical studies, 
would be conducted over the selected 
areas. Based on the results of the 
systematic mapping and the inte-
grated surveys. regional mineral 
assessment programme, including 
preparation of maps on an adequate 
scale and drilling, would be taken 
up

Raise in Lay-off compensation

*739 SHRI E V. VIKHE PATEL: 
Will the Minister of LABOUR bO 
pleased to state

(a) whether Government *.»—
* ' - na»e de-

cided to raise the lay-off compensation 
from the present 50 per cent to 60 
per cent of total basic pay and dear-
ness allowance,

(b) whether Government have also 
decided to implement all other recom-
mendations pertaining to lay-off made 
by the Labour Ministers Conference; 
and

(c) if so, when it is likely to be en- 
foced?

THE MINISTER OF UVBOUR
(SHRI RAGHUNATHA REDDY):
(a) to (c). Follow up aetion on the 
24th Session of the Labour Ministers? 
Conference held in November-Decent
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ber, 1973, including the raising of the 
quantum of lay-off compensation, is 
being taken. 

Proposal t0 utilise persons having 
diploma. degree in pba.rma.cy 

*741. SHRI '"· MALLANNA: Will
the Minister of HEALTH AND FAMI
LY PLANNING be pleasid to state: 

(a) whether there is any proposal
under the consideration of Govern
ment in include in its plans for rural 
health service the utilisation of per
sons having a diploma or degree in 
pharmacy after imparting a further 
short-te'rm training; if required; and 

(b) if so, the facts thereof?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN 
SINGH): (a) o, Sir. 

(b) Does not arise.

Inucentives for Late Marriages

*742. SRRI B. V. NAIK: Will the
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state: 

(a) whether increasing the marri
ageable age will substantially bring 
down the birth rate in this country; 

(b) if so, whether incentives for 
late marriages will be contemplated 
or tirovided; and 

(c) if so. what are those incentives?

THE MINISTER OF HEALTH 
AND FAMILY PLANNING (DR. 
KARAN SINGH): (a) This is likely 
to have the effect of lowering the 
birth rate to some extent. 

(b) There is no such proposal at
present. 

(c) Does not arise.

Bharnti Process of steel making 

*746. DR. KARN! SINGH: Will the
Minister of STEEL A D MINES be 
pleased to state: 

(a) whether Government are now
having second thought on the Bharat\ 

Process of steel manufacture which 
can proauce steel at an incredibly low 
price and propose to set up a pilot 
plant; 

(b) i� so, the salient features there
of; and 

(c) whether well-known metallur
gist of the famous German steel 
firm Demang, Dr. Koing, has expres
sed the view that the Bharati Process 
is fe<1sible? 

THE MINISTER OF STEEL AND 
MINES (SH:RI K. D. MALAVIYA): 
(a) Government have no proposal
for setting up a pilot plant based on
'Bharati Process' which has not been
found to be technically feasible by an
Expert Committee set up by Govern
ment.

(b) Does not arise.

(c) Government are not aware of
the views of the metallurgist, Dr. 
Koing regarding the feasibility of the 
'Bharati Process'. 

Sovereignty over Kachchative Island 
in Park Strails 

*749. SHRI P. VENKATASUB-
BAIAH: Will the Minister of EX-
TERNAL AFFAIRS be pleased to. 
state: 

(a) whether Government- have de
cided to concede to Sri Lanka Soverei
gnty over the disputed island of 
Karchchative in the Park Strails; 

(b) if so, the facts thereof; and

(c) the stage at which the matter
stands and the factors JVeighing with 
Government in favour thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AF
F ARIS ( SHRI SURENDRA PAL 
SINGH): (a) The question of sove
reignty over the Island of Kachchati
ve still continues to be the subject 
of. discussion between the Govern� 
ments of India and Sri Lanka. As the 
Hon'ble Member may be aware, both 
India and Sri Lanka had expressed 
their desire to resolve this matter in a 
spirit of friendly co-operation. 

(b) and (c). Do not arise.

---

., 
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Bokaro Hotel in Bokaro Steel Limited 

7137. SARDAR SWARAN SINGH 
'SO ,.HI: Will the Minister of STEEL 
. ..AND MINES be pleased to stat�; 

� _(a) whether there is a certain 
contractor who also is the care-taker 
of Bokaro Hotel at Bokaro Steel 
Limited since its inception and bas 
monopolized the Business; 

(b) whether the contractor manages
·to develop social and family relations
·with every Managing Director and
'Chairman who joins Bokaro Steel
Limited and indulges in corrupt prac

·tice and get his contract renewed;

(c) whether in collusion with Boka-
·ro Stee'l officials uses the entire Hotel.
except rooms occupied by Russians
and does not show proper accounts of
the rooms occupied by customers, his
friends and relatives stay free and go;
·and

(d) if so, wnether Government
propose to take immediate steps to 
rescind his firms contract and remove 
them and run the Bokaro Hotel 
Departmentally, and not through any 
contractor or Agency in future, in 
national interest? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) 
Some portions of the Bokaro Hotel 
building owned by Bokaro Steel Ltd. 
is now held on lease by a private 
company for the purpose of running a 
hotel and restaurant to Cater to the 
need!" of visitors to Bokaro Steel 
Plant. Besides this, one hostel and a 
guest house are run directly by 
Bckar0 Steel Limited in the steel 
city. 

(b) to (d). The agreement between
Bokaro Steel Limited and the privat� 
concern is for a term of 10 years from 
December 1966 . The question of rene
wal has not, therefore arisen. As the 
service has deteriorited in recent 
months and payment of rental char
g�s by the lease bolder has not Deen 

regular, Bokaro Steel Limited have 
decided to terminate the agreement. 
and to make alternative arrange
ments . 

Civilian Employee beaten up by an 
Army Officer in Andamans 

7138. SHRI K. NARAYANA RAO: 
WilJ the Minister of DEFENCE be 

p:E:ased to state: 
(a) whether a civilian employee ot

Navy was beaten up in lock up by 
a - Lieutenant in Andamans a few 
months ago; and 

(b) if so, the action taken by the
authorities in this regard? 

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and 
(b). The authorities concerned have 
been asked to forward a report on the 
incident. A detailed statement will 
be laid on the table of the House on 
receipt of the same. 

Incentive for setting up Scooter Units 
in Joint Sector in Stages with Foreign 

Collaboration 

7139. SHRI GAJADHAR MAJHI: 
Will the Minister of HEAVY INDli�
TRY be pleased t0 state: 

(a) the names of the States in which
i.ncentive has been provided by 
Central Government for establishing 
joint sector Scooter units with foreign 
collaborations; and 

(b) the facts regarding the terms
particularly in the share capital? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) No 
Joint sector Scoeter units with foreign 
collaboration are being established in 
any state: 

(b) Does not arise.

7140. P..TT � � �cfllf 
'tlIT ���'.:i �,� 1<f�.:;1� f..-�)� ;i.;fr 
� om� � WIT cfi"'"{ir � 'tlIT � 
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RegularisatiOn of Services of Carnal 
Labourers serving in Eastern Naval 

Command, Visakhapatnam

7342 SHRI K. NARAYANA RAO: 
"Will the Minister of DEFENCE be 
pleased to state:

(a) whether the regularisation of 
hundreds of casual labourers serving 
in the Eastern Naval Command 
Visakhapatnam has been held up 
because they were not recruited 
through the employment exchange 
although they are all registered in 
the exchange and have service 
varying from 1 year to 6 years;

(b) if so, the reasons for non- 
rcgulansation, while vacancies exist, 
in spite <*f th<* fact that thr>y had to 
be taken at the establishment due to 
exigency of service and in order to 
complete urgent repair/refit of war 
ships;

(c) how it was possible for the 
Naval authorities to regularise nearly 
200 casual labourers during 1970-71 
basing on seniority although they 
were employed in above circum-
stances; and

(d) whether Government arc for-
mulating a firm policy whereby 
casual employees could be regularised 
after completing fixed period of 
service although the service might 
have been broken artificially for a 
day or two every three months?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
J B PATNAIK): (a) to (d>. The
rpquisi'e information is being collected 
and will b-' teid on the Table of the 
House.
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raymeot of Itviati Pay Scales for 
Monthly M m  Casnal Stall a* Navy 

Wwtfcum C tm n d

7143, -SHRI K. NARAYANA RAO: 
Will the Minister of DEFENCE be 
pleased to state:

(a) whether the C.D.S. (R.P.) rules 
1978 had not excluded the casual 
monthly rated staff from its purview 
and as such casual employees of the 
Sauthern Naval Command and also 
central departments like Railways 
have been paid accordingly;

(b) whether considerable unrest 
has been caused, due to non-payment 
of revised pay scales and arrears to 
casual monthly rated staff paid from 
Defence estimates, m the Eastern 
Naval Command establishments, 
Vtsakhapatnam;

(c) if so, the reasons for non-
payment of casual staff at Visakha- 
pataam in spite of the CDS(RP) rules 
1973, similar staff been paid after the 
second Pay Commission and also staff 
now being paid in sister Naval 
establishments at Cochin, and

(d) the Ministry decision on the 
subject and the approximate period 
it would take to pay the casual 
emplo> ees of Visakhapatnam7

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
J B PATNAIK) (a) to (d). No, Sir. 
These tules do not specifically exclude 
the casual monthly rated staff from 
their purview, but they are silent on 
this point Such casual employees of 
the Southern Naval Command were, 
initially, paid arreais in accordance 
with the provision** of th«v*e rules 
under the impression *hat these rules 
automatically apply to them Subse- 
qutntlv. however the CDA CNavy) 
issufd instructions to the effect that, 
pending receipt of clariiicatory Govern-
ment orders on the subject, such em-
ployees should continue to be paid 
according to their existing scaler, of 
pay and not under the CDSCRP1 
Rules 1973. In view of these instruc-

tions, the casual staff at all Naval 
Establishments are being paid only at 
their existing ratea of pay.

After the Second Pay Commission’s 
recommendations had been accepted 
by the Government in 1960 and 
Civilians m Defence Services (R.PJ 
Rules, 1960 issued, Government orders 
were issued in February 1961 making 
those iules and the pay scales notified 
thereunder, applicable to the casual 
monthly rated employees. The ques-
tion of issuing similar oiders now 
with reference to the 1973 rul©3 is 
undoi consideration

There has been some unrest on this 
account, but it is expected thot the 
clarificatory orders as contemplated 
above would be issued early.

7 1 4 4 . w r
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Complaint* «.M V  oontrilro-
ti wia *J Emptoyeeg In Cloth Mills to 

Madhya Pradcdi

7148. SHRI G. C. DIXIT: Will the 
Minister of LABOUR be pleased to 
state:

(a) whether complaints have been 
received against the proprietors of 
the Cloth Mills of Madhya Pradesh 
regarding the Provident Fund contri-
butions of the employees; and

(b) if so. the main points thereof 
and the action taken by Government 
thereon?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): (a) 
and (b). The required information is 
being collected and will be laid on 
the Table of the Sabha in due course.

Price of Coal

7147. SHRI C. K, JAFFER SHARIEF: 
Will the Minister of STEEL AND 
MINES be pleased to state whether it 
h&r been proposed that while consi-
dering any revision in coal prices;, the 
proposed inter-Ministerial Committee 
is to go into the cost structure of the 
Nationalised Industry and it may 
consider the impact of higher prices 
«n the working of the coal-based in-
dustries and the general price level?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): Yes, Sir.
All such relevant considerations have 
been kept in view by the Commitee.

Dearth of Hospitals in Delhi

7148. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of
HEALTH AND FAMILY PLANNING 
be pleased to state:

(a) whether Government are
a ware that there is dearth of hosip-

ta& an compared to the increasing 
flow of population m Delhi; and

(b) if so, the necessary steps Gov-
ernment propose to take in the mat-
ter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI KON- 
DAJJl BASAPPA): (a) and (b). 
There is no dearth of Hospitals in 
Delhi. However a proposal for the 
establishment of two new 500 bedded 
hospitals during the 5th Five Year 
Plan is under consideration of the 
Government.

Out-door Patients Registered in 
Major Hospitals of Delhi after Junior 

Doctors* Strike

7149, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
HEALTH AND FAMILY PLANNING 
be pleased to state:

(a) the total number of out-door 
patients as registered on the 01st 
December, 1973 in the major hospi-
tals of Delhi; and

(b) whether the number qf out-
door patients have come down after 
the junior doctors’ strike and if so, 
the number so declined as on 1st 
March, 1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI 
KONDAJJ1 BASAPPA^: <a> and (b). 
The information is being collected and 
will be furnished as soon as possible.

Delay in issuing of Medicines Pres. 
cribe<i by Specialists by C.GJH.S. Dis-

pensaries

7150. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
HFALTH AND FAMILY PLANNING 
be pleased to state:

(a) whether Government are aware 
that medicines prescribed by the



47 Written Answer* APRIL IQ. 1974 Written Answer* 4*

specialists are not easily available in 
the C.G.H.S. dispensaries in Delhi;

(b) whether patients have to wait 
tor number of days to get the medi-
cines; and

<c) if so, the steps Government 
propose to take in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU): (a) to (c). It is not a fact 
that the medicines prescribed by the 
Specialists are not easily available in 
the dispensaries, if on any day a 
particular medicine is not readily 
available, equally effective substitute 
medicines are issued and simulta-
neously arrangements are made to 
procure the medicnes prescribed.

B.Cja. Workers-Management Dispute

7151. SHRI M. KATHAMUTHU: 
Will the Minister of LABOUR be 
pleased to state:

(a) whether the D.C.M. workers- 
management dispute has been refer-
red to the Labour Minister; and

(b) if so, the facts thereof?
THE MINISTER OF LABOUR 

(SHRI RAGHUNATHA REDDY): (a) 
and (b). Presumably reference is to 
the dispute in the D.C.M. Chemical 
Works, Delhi with which Delhi Admi-
nistration are principally concerned. 
The Union Deputy Labour Minister 
has been lending his good offices to 
secure normalcy in this important 
unit.

Computor Investigators in Labour 
Bureau

7152 SHRI VASANT SATHE: Will 
the Minister of LABOUR be pleased 
to state:

(a) the number of posts of compu-
ters investigators grade I and II, in 
Labour Bureau as on the 31st March, 
1074;

(b) the number of posts mad* per-
manent. category-wise out of them 10 
far;

(c) whether percentage of perma-
nent posts is very poor; and

(d) if so, the action taken or $vo~ • 
posed to be taken in the matter?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY); (a) 
and (b). The information is as
follows:—

Computers Inves’ igttors

Grade I Grade II

N o. o f posts 
as on 31st 
M arch, 1974

144 46 157

N o. o f posts 
made perm a-
nent.

55 16 42

(c) and (d). Under the rules only a 
portion of temporary posts can be 
made permanent. Action is being 
taken to declare the remaining eligible 
posts also as permanent.
Officers in Joint Cipher Bureau Draw-

ing less Pay than Junior Officers

7158. SHRI HUKAM CHAND 
KACHWAI: Will the Minister of DE-
FENCE be pleased to refer to the reply 
giver; to Unstarred Question No. 3441 
on the 25th August, 1972 regarding 
Numbers of Officers in the Joint 
Cipher Bureau drawing less pay than 
the Junior Officers and state:

(a) whether the anomaly has been 
removed; and

(b) if not, the time by which the 
same will be done?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
J. B. PATNAIK): (a) and (b). No,
Sir. The position is the same as indi-
cated in the answer to Unstarred 
Question No. 37o in the Lok Sabha on 
12th December 1973 by the Minister 
of State in the Department of Per-
sonnel. ' :‘r
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Appre»tfce Course im HMT

'.154. SHRI VAYALAR RAVI: WiU 
the Minister of HEAVY INDUSTRY 
be pleased to state:

(a) the total number of persons 
who have completed the apprentice 
course in the Hindustan Machine 
Tools unit &t Kalamassary and the 
total number out of them who have 
been absorbed in the permanent va-
cancies in that company;

(b) whether Government propose 
to give preference to these trained 
hands m the new printing machine 
unit at Kalamassery and if so, the 
broad outlines thereof, and

(c) if not, the other steps Govern-
ment propose to provide them em-
ployment opportunity?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH)- (a) Total 
number of poisons who have comple-
ted the apprentice course in HMT 
unit in Kalumasseiy is 149. Out of 
them 27 w c m  e  offered permanent em-
ployment. 26 persons (13 in Machine 
Tool Division and 13 in Printing 
Machine Division) have joined and one 
has declined the offer

(b) These apprentices will, subject 
to considerations of eligibility and 
suitabihtv, be given preference.

ft) Does not arise.

Anti-Diego Utrcla move by U.S. con-
gress Members

7155 SHRI M M. JOSEPH: Will
the Minister o ' EXTERNAL AFFAIRS 
be pleased to state:

(a) whether U.S Congress is pre-
paring for an anti-Diego Garcia move;

(b) whether several Foreign Rela-
tions Committee Members are plan-

ning to revive legislation requiring, 
that any agreement for a new military 
base overseas be submitted to the 
Senate as a treaty requiring two* 
third votes;

(b) whether Russia and China are* 
also against a naval built-up in the 
Indian Ocean area; and

(d) if so, whether India, Russia 
and China have informed USA about 
the consequences if US insists on its 
planned scheme?

THE MINISTER OF STATE IN THET 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH}:
(a) Government have seen press 
repoits indicating that some US Con-
gressman have expressed opposition 
to the US move on Diego Garcia.

(b) Some Congressmen are also 
repoited to be of the view that the USA 
UK Agreement on Diego Garcia should 
be submitted to the Senate for rati-
fication as a Treaty requiring approval 
bj a 1 wo-thirds majority.

(c) Tlie People’s Republic of China 
supported the UN General Assembly 
Resolution declaring the Indian Ocean 
as a Zone of Peace. The Soviet Union 
subscribed to the following position 
in the Joint Indo-Soviet Declaration 
of 29-11-73- —

“The two sides reaffirmed their 
readiness to participate, together 
with othur States concerned, on an 
equal basis in finding a fair solution 
to the question of making the Indian 
Ocean a “Zone of Peace” .’

(d) Government are not aware 
whether the Governments of the 
People’s Republic of China and the 
USSR have conveyed their views to 
the Government of the USA. We have 
conveyed our deep concern to the 
Government of the USA about its 
recent proposal for the expansion of 
military facilities in Diego Garcia.
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Wage and other problems on Agricul-
tural Workers

7156. SHRI P. M. MEHTA:
SHRI P. A. SAMINATHAN:

Will the Minister of LABOUR
be pleased to state:

«
(a) whether the General Council of

the Bharatiya Khet Mazdoor Union, 
■which met in New Delhi, had condem -
ned th-e indifferent attitude of the
Central and State Governments on the
wage and other problem s affecting
agricultural workers;

(b ) if so, whether the minimum
wages notified by  most State Govern-
ments were very low and unrelated
to the cost of living and even these
low  wages were not enforced by the
State Governments; and

I'c) if so, steps taken in that regard?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA R ED D Y); (a) 
The Government have nO information 
in regard to the proceedings referred 
to.

(b ) and (c ). The employment in 
agriculture is covered by the Minimum 
Wages Act, 1948, and the State G ov-
ernments in their capacity as the 
‘appropriate Government’ are required 
to revise the •minimum wages after 
suitable intervals and also to secure 
proper enforcement o f the notified 
wages. They have been advised from  
time to time to take appropriate action 
in th i' regard. Some States/Union 
Territories e.g. Tamil Nadu, Kerala 
and Pondicherry have enacted special 
laws to imnrove the wages o f agricul-
tural workers.

Setthig up of Plants in India by West
Asian Coimtries

7157. SHRI DHAM ANKAR:
SHRI DEVINDER SINGH 

^^ARCHA:

W ill the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the Government of
India have under consideration a 
scheme under which a few  oil-rich 
West Asian countries w ill financially 
participate in setting up some plants 
in India whose entire production will 
be reserved for export to those coun-
tries; and

(b ) if so, the stage at which the 
matter rests now?

THE m i n i s t e r  OF STATE IN THE 
MINISTRY OF EXTERa A l  AFFAIRS 
(SHRI SURENDRA PAL SINGH);
(a) A t the Fourth meeting o f the Indo-
Iran Joint Corn’--issio:i held in Tehran 
oil 20-21 Fouiuary, 1974, Iran had 
agreed to extend a credit for develop-
ing tbc Kudremukh iron ore deposits, 
construction of a pipaline to carry the 
slurry, development of nart of Mana- 
lo ie  and setting up pelliti?ation plant. 
Another Indo-Iranian project under 
consideration is for the production of 
Alumina. It is cxpectr-d thnt the bulk 
of thf: output bot’ i ihcse projects
would be exported to Iran on a long- 
ts-m  basis,

(b) An Iranian team visUed India
to di^scuss further the Kudr-:mul'h iron 
ore project. Tlie matter is still under 
nejxotiation. The Iranian team for the 
Tji-onos^d Ahiriina p’ ant is expected to 
\--it India shortly.
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Coal Workers of Rani.garb Coal Areas 
of Bihar on Strike 

7158. SHRI BHOGENDRA JHA: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) the coal workers of Ramgarh
and other coal areas of Bihar have 
gone on strike since 16th March, 1974 
against forcible realisation of profes
sional tax by the Government of Bihar 
«t th� time of payment being made 
and if so, Government's reaction 
thereon; and 

(b) whether 1t is proposed to ap
proach the Government of Bihar to 
exempt coal workers from the pay
ment of professional tax or at last to 
stay the same, if so, the details there
about? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) 
Though the Ordinance issued by the 
State-'Government of Bihar stipulated 
that profes3ional tax would be deduct
ed b�, the employers at source, reali
sation .was not made forcibly. How
ever, workers of some collieries orga
nised a strike on 6th March, 1974 to 
press, for withdrawal of the profes
sional tax, 

(b) Does .not arise as the Govern
ment of Bihar have since withdrawn 
the Ordinance. 

Location of New Minerals by Geolo. 
gical Survey Department, Southern 

Orissa 

7159. SHRI GIRIDHAR GOMANGO: 
Will the Minister o.� STEEL AND 
MINES be pleased to state: 

(a) whether the Geological Survey
of India (Orissa Circle) surveyed 
particularly the Southern part of the 
State t9 ;ting out minerals; 

(b) if so, whether the survey re
ports have been submitted to the con
cerned authority to expedite the mat
ter; 

(c) the number of mines taken up
by the Public and Private sectors in 
the Fourth Plan p-zriod and the pro
posals for the Fifth Plan; and 

(d) the names of the mines and
the districts? 

THE DEPUTY MINISTER IN THE! 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) The 
Geological Survey of India has alread.Y 
covered Puri & Ganjam districts }1 
systematic geological mapping. The 
mapping in Kalahandi and Koraput 
districts is in progress. The minerals 
already reported in'Ganjam, Kalahandi, 
Puri and Koraput districts have been 
surveyed in detail to find out the 
economic potentiality excepting a few 
cases where investigations are in 
progress. 

(b) Yes, Sir. • ··,t!..• 
·•

( c) and ( d). The information is
behg collected and will be laid on th'e 
Table of the House. 

Monopoly in Dealership and Agen
cies of Tata Chassis 

':160. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of HEAVY 
INDUSTRY be pleased to state: 

(a) whether Government are aware·
that in Bihar State, there is a certain 
family havi!'tg monopoly of dealer
ship /agencies of Tata Chassis manu
factured by Telco Ltd., Jamshedpur 
in the name of different fir-ms, in 
Bihar, Bengal and Orissa; and 

(b) if so, what immediate action
Government propose to take on the 
manufacturers and their distributors 
and dealers to withdraw and cancel 
such dealerships/ Agencies of Tata 
Commercial Vehicles Chassis :md 

54
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allow only one such dealership to one
'firm of a family* thus stopping black- 
marketing end breaking monopoly of
one family in this trade in different
States of the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
The responsibility of awarding dealer-
ship/agencies for the distribution of
commercial vehicles, vests entirely in
the manufacturers themselves. It
has, however, been ascertained from
M/s. TELCO that no single family in
Bihar is enjoying the monopoly of
dealership for distribution of TATA
chasis in Bihar, Bengal and Orissa.

Chinese Build up in Tibet and Bur-
mese Territories

7161. SHB1 SAMAR GUHA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether China has made fresh
tujld-up of its Armed forces in Tibet
■and along or inside the Burmese ter-
ritory, adjoining the Indian North
Eat-tern frontier;

b) if so, the facts thereabout; and

<c) the objective of such army mo-
bilisation in strategic areas by

China?

W E  MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) to (c).
There are no indications of any fresh
build-up by the Chinese of its armed
forceg in Tibet or along and inside
Burmese territory adjoining our North
East Frontier. China continues to
deploy, however, more than 1,00,000 
troops in Tibet. Government keep a 
continuous watch over the develop-
ments across the border,

Cmmilaiats Gsfla
C.G.HJS. Dispensaries Xftctuifgt

•»

7102. SHRI BHAGIRATH BHAN- 
WAR: Will the Minister of HEALTH 
AND FAMILY PLANNING b2 pleas-
ed to state:

(a) whether the Doctor Incharge of
the C.G.H.S. Dispensary, Gole Market,
New Delhi behaves very rudely to-
wards the patients and is generally not
available m the Dispensary during the
working hours; 4 ^

(b) whether any action has been 
taken against him so far;

(c) whether some other senior Doc-
tor will be posted in this Dispensary
in his place; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU) (a) and (b) No In two
years only two comlamts alleging rude
beha\iOur we»e reccivpcl agaiwst the
Medical Officct-m-charRe, CGHS Dts- 
ponsai v, Gole Market The complaints
were enquired into and necessary
action taken

<t) and (d) There is no proposal
under consideration at present to
transfer the Medical Officer until the
expiry of his normal tenure or admi-
nistrative exigency so demands.

Enquiry into functioning of DJMLG. 
Tuberculosis Hospital at Nareia (N fct)

7163. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether any enquiry into the 
functioning of the newly built DJC.C.
Tuberculosis Hospital at Nareia in 
Delhi has been instituted; and

(b) if so, the findings of tht en-
quiry?
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THE DEPUTY-MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KJSKU): (a) The Delhi Municipal 
Corporation instituted a departmental 

.,enquiry. 

(b) Nothing adverse was found.
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Emergency Plan for coal and Steel 
Movement 

7165. SHRI P. M. MEHTA: 

SHRI V. MAYAVAN: 

Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether an emer6cncy Plan has
been prepared by the Railway and 
Steel Ministry for hastening coal and 
steel movement; 

(b) if so, the main features of the
scheme; 

(c) whether any committee was
also set up for the purpose ancl whe
ther it has submitted its report; and 

( d) if so, the bro�d outlines there
of? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) Yes, 
Sir 

(b) Coal, steel movement has been
discussed in details in the Conference 
of the Chief Executives of Enterprises 
under Ministry of Steel and Mines 
du!'ing March, 1974. The scheme has 
outlined detailed linkage3 of Coal 
movement from collieries/Washeries 
to steel plants and the action to be 
ta.ken by the coal producing organisa
tions, the Railways and the steel plants 
in this regard. 

(c) The proceedings of the Confer-
-

�!W� gf Chief Executives held by the
Minister of Steel and Mines from 20th
to 22nd March, 1974 have been drawn·- - -

-, 

!JP.: 

(d) The transportable requirements
of coal, iron ore. limrotone, finished • 
steel etc., on different basis have been 
calculated in consultation with the 
Railways. .·. _ _] 
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Expansion by Automobile Products of
!udia for Production of Scooters

7166 SHRI SARJOO PANDEY;
> SHRI M. KATHAMUTHU:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

la) whether the Automobile Pro-
ducts of India Limited is going ahead 
with the expansion programme,

(b) when it n likely to produce 
scooters under the now schme,

(c) ■whether Automobile Products 
of India wants to laise scootei ^nces; 
and

(d) if so, Government’s i taction 
theieto’1

THE DEPUTY MINISTER IN THE 
MINISTRY IIEAV'T n  DU^TRY 
(SHRI DALEIR SINGHS (a» Yes, Sir.

fb) According to the indications 
giv-* hy the firm they expect to 
produce 40.U00 to 45.000 scooters during 
1074-75 and 60,000 scooters during
1975-76.

(c) and (d). After considering the 
request for once increase made by 
the firm early this year, Govomment 
have approved an increase of 883 
in the ex-factory retail soiling price 
of *h»j Lambrot^n 1V5 CC scooter

Allocation of Aluminium to States

71(7 SHRI D D DESAI- Wi’ l the 
Mini ter of STEEL AND MINES be 
plearcd to stale:

(a) whether Development Commis-
sioner of Government has fixed quota
for allocation of Aluminium to vari-
ous States:

(b) it so, the quantum allocated to 
Gujarat;

(c1* whether there has bef-n shortage 
of Aluminium in the country; and

(d) if so. efforts made in this direc-
tion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD); (a) 
There ia no statutory control over the 
distribution of aluminium. However, 
in the case of electrical conductor 
grade aluminium, use of which is 
main I v confined to cable/conductor 
manufacture an informal control over 
the distribution has been in existence 
foi the last Tew years

Allocation of E.C grade aluminium 
is •made annually to the Development 
Commissioner, Small Scale Industries 
and other sponsonng authorities. The 
Development Commissioner, Small 
Sonic Industries, in turn allocates 
quantities to th0 State Directors of 
Industries

(b) 877 tonnrs in 1974-75.
(r) Yes. Sir.

< d i Shortages of aluminium is pri-
marily due to inadequate power supply 
to tlio aluminium smelters Govern-
ment have taken up the matter 
regarding maintaining and increasing 
powpi supply for aluminium produc-
tion with the concerned State Electri-
city Boards/Governmenta

Functioning of Policy Planning com-
mittee in thf Ministry of External 

Affaire
7168 SHRI B V NAIK* Will the 

Minister of EXTERNAL AFFAIRS be
ploa^ed to state*

(a) who is the Chairman of the 
Policy Planning Committee in the 
Ministry of External Affairs;

Tb) the main functions of this Com-
mittee; and

(c) whether :t is functioning nowt
THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
'RHRT SURENDRA PAL STNGH):
fa) As presently constituted, the 
Fouign Secretary is Chairman of the 
Policy PUrninu Committee in the 
Ministry of External Affairs.

(b) The main functions of thia 
Committee are:
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(i) To examine important aspect* of 
India’* foreign policy in the overall 
context of the changing world situa-
tion and (a) in relation to develop-
ments in India and (b) in the countries 
bordering India;

(ii) the Committee would antici-
pate problems which might arise in 
the immediate future and atoo examine 
long-term programmes for the 
achievement of India’s foreign policy 
objective;

(iii) while reviewing policies, the 
Committee would give due considera-
tion to the political military and 
political-economic aspects of such 
policies;

(iv) recommendations of the Com-
mittee would be made to the Minister 
of External Affairs

(c) Yes, Sir.

Import of Ferrevs Serap

7170. SHRI C. K. JAFFER 
SHARUSF: Will the Minister of STEEL 
AND MINES be pleased to refer to 
the reply given to Unstarred Question 
No. 2204 on the 7th March, 1974 
regarding import of ferrous scrap and 
state the term8 and conditions of 
import and the total demand in view 
of the capacities and the internal 
availability of scrap at present?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): The
scheme for import of ferrous scrap 
and export of bars and rods has not 
been finalised so far;
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ftUnufaeture of OH Bigs

7171, SHRI DHAMANKAR: Will 
the Minister of HEAVY INDUSTRY 
be pleased to state:

(a) whether a decision has teen ta-
ken to manufacture oil rigs in the 
country;

(b) if so, whether collaboration is 
sought from any other country; and

(c) whether the team which visited 
Umted States to shop for rigs has 
placed orders with that country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) Govern-
ment are exploring the possibilities of 
manufacturing in the country Oil 
drilling rigs for operation upto 6,000 
metres.

(b) The possibility of collaboration 
is being explored with some firms in 
USA. and West Germany.

(c) No. Sir

Statutory Wage Board for Noa- 
Joomalists

7172. SHRI DHAMANKAR:
SHRI NAWAL KISHORE 

SHARMA:

Will the Minister of LABOUR 
be pleased to state:

(a) whether steps have been taken 
to facilitate the setting up of a statu-
tory wage board for non-journalists; 
and

(b) if not, the reasons therefor?
**)

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY):
(a) and (b). This is under exwftna-
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717$. SHRI FRABODH ' 
CHANDRA:

‘SHRI R. S. PANDEY:
Will the Minister of STEEL AND 

MINES be pleased to state:

(a) whether a foundation was 
lai4 >«a Madhya Pradesh recently 
for a  mini steel plant; and

(b) if so, the capacity thereof and 
the estimated expenditure on the 
plant?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STB33L AND MINES 
(SHRI SUBODH HANSDA): (a) and
(b). The information io being collected 
and will be laid on the Table of the 
House.

Fftk Invitation to Indian Prime 
Mftister after Tripartite Meeting

7176. SHRI DEVINDER SINGH 
GARCHA Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
state; i

(a) whether the Prime Mini,fton 
of Pakistan has invited the Indian 
Prime Minister after the tripartite 
meeting held at Delhi in April; and

<b) if so, the reaction of Govern-
ment to such an invitation?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.

(b) Does not arise.

VeovaitaMiife in Armed Forces

717% SHRI SAMAR GUHA: Will 
the Minister of DEFENCE be pleased 
to state:

(a) whether demands have been 
msityt penitently in the Parliament 
lor extending equitable facilities for

recEuitwnte te Army, Navy and Air* 
force from ^fesevt State* and Union 
Territories^

(b) if so, the steps taken by Gov-
ernment in response to such. de-
mands; and

(c) the facts about (i) setting up 
of Recruitment Centres in different 
States, (ii) composition of rccruiting 
agencies, and (Hi) figures of State- 
wise recruitments to Army, Navy and 
Airforce during the years 1971-72, 
1972-73 and 1973-74?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) Yes.
Sir:

(b) No steps have been taken to 
make any modification in regard to 
recruitment for those Army Regi-
ments or Units which are technically 
called *One Class’, 'Fixed Class’ and 
'Mixed Class* Regiments and Units, 
personnel lor which are to be recruit-
ed from certain prescribed castes or 
classes. Nearly 40 4>er cent of the 
Army is covered by these Class Regi-
ments/Units. For the remaining Regi-
ment s/Units of the Army as well as 
for the Navy and the Air Force 
which have 'All Class* composition, 
the policy being followed from 1883 
onwards is that recruitment is pro-
gressively being done to conform to 
the proportion of recruitable male po-
pulation belonging to the age-group 
of 17-25 years in the various States 
and Union Territories.

(c) (i) Recruiting Centre*

(A) Army and Navy. There is a 
combined Recruiting agency tor the 
Army and Navy. The organisation 
comprises of 9 Recruiting Zone* 
and 50 Branch Recruiting Offices, 
covering the various States.

(B) Air fo rte*. Airforce taro It 
Recruiting Ceatow to cover re* 
cruitment from the various states.

(ii) Composition. The composi-
tions of the recruiting agendep differ



*7 VH-ttts* Answers APKSL 1$, «74  Written Aitstterv «  4*

widely from each otter dtpendi&g m  
tM r function* end the specific re-
cruitment they have to make.

(lii> State-wise figures of recruit-
ment for 1971-72 and 1072-7* for the 
Army and the Navy and for 1971-72 
only for the Airforce, are given in 
the statement laid on the Table of the 
House. [,Placed in Library. See No. 
LT 6740| 74]. The remaining figures 
are not readily available. These art 
being collected and will be laid on 
the Table of the House.

Foreign Experts in Heavy Industry 
Public Undertakings

7178. SHRI SAMAR GUHA. Will 
the Minister of HEAVY INDUSTRY 
be pleased to atate:

(a) whether foreign experts are 
working in public undertaking! under 
his ftfinlstry; if so, their number, na-
ture of the industries where they are 
deployed; the country-wise break up 
of such foreign experts and the terms 
and conditions of their services;

(b) whether they are paid by Gov-
ernment directly or through embassies 
of the countries to which these ex-
perts belong to and the total amount 
paid to them monthly or annually; 
and

(c) whether by employing these 
foreign experts production of the 
public sector unite has improved and 
if so, the facts about the profit made 
and the loss incurred by each of such 
public sector units during the years 
1971-1973?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) to
(c). The information is being collect-
ed and wBl be laid on the Table of 
the House.

News ttepen no, *nB0vis* KspetVi to 
Boost TTTiffff1*

7179. SHRI SAMAR GUHA: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to Mate:

(a) whether the attention at the 
Government has been drawn to a re-
port published In a Delhi Daily d ied  
the March 22, 1974 under the caption 
“Soviet Experts to boost Indian 
Economy”.

(b) whether these experts will give 
technical advice on the development 
of Coal mines, assessment of oil 
resources, ship building, etc.; if so, tfce 
facts thereabout;

(c) the names of the Soviet ex-
perts and their special qualifications; 
and

(d) the terms and conditions oft 
seeking their expertise, and the bene 
fits and the facilities they will receive 
tn India?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAftRS (SHRI SURENBRA PAL 
SINGH): (a) Yes, Sir.

(b) The experts who have already 
come had dealt with the following 
projects; Bharat Heavy Electricals; 
Sheep and goat breeding and sugar 
beet cultivation projects; Expansion 
of Bofcaro Steel Plant; Singarauli, 
Ranigani and Korba coalfields; 
Bhilai Steel Plant; Oil and Natural 
Gas; Malanjkhand Project; and Alu-
mina Project of BALCO.

(c) The list of all the Soviet ex-
perts who have visited India since 
December 1973 are as in the state* 
ment laid on the Table of the House. 
[Placed in Library. See No. LT-M U/ 
74]. The special qualifications of each 
of these are not immediately avail-
able, but the same are related to the 
fields in respect of which they had 
come to India
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(d) The terms and conditions accor-
ded to Soviet experts Are:

(i) Monthly remuneration mutually 
agreed to by the two Govern-
ments.

(ii) Insurance gainst professional 
risks or accidents during their 
stay in India.

(ill) Travel expenses from Moscow 
to New Delhi and back by air.

(iv) Transport facilities from 
New Delhi to place of work in 
India and hack, and lor all other 
irfHrifll trips.

(v) Furnished accommodation.
(vi) Medical faculties during 

their stay in India.

Increase in prodaction of Steel

9180. SHRI NAWAL KISHORE 
SHARMA:

SHRI D. D. DESAI:
Will the Minister of STEEL. AND 

MUQ9S be pleased to state:

(*) whether at a meeting held re-
cently of the various heads of steel 
production units in the country it has 
been decided to increase the produc-
tion of steel in the country;

(b) if so, the quantum of steel to 
he produced in the country during 
1974-75;

(c) the extent to which it shall 
meet the domestic needs o f steel and 
would save the foreign exchange; 
and

(d) if not, the estimated need of 
steel to be imported even after in-
creased production thereof?

«E0E DEPUTY MINISTER IN THE 
MINISTRY OF STEEL. AND MINES 
(SHRI SUBODH HAtfSDA): (a) to 
(d>* It has been estimated that the 
domestic demand fw  mild steel du-
ring 1974-75 would he around 7*|

million! tonnes. In the meeting of 
Chief executives of public underta-
king* held in March, 1974, the target 
for saleable steel production from the 
main steel producers for 1974-75 has 
been fixed at 5.044 million tonnes. A 
production of about 1.0 million tonnes 
is expected from mini steel plants etc 
The resultant gap is likely to be 
bridged from imports which may be 
of the order of about 1.0 million 
tonnes, subject to the availability of 
the required foreign exchange.

Four Shifts a Day in Coal Mines

7181. SHRI NAWAL KISHORE 
SHARMA:

SHRI TARUN GOGOI:
WiU the Minister of STEEL AND 

MINES be pleased to state:

(a) whether it has been reported 
In the Press that coal mines are to 
work four shifts a day;

(b) if so, the names of collieries 
where this system is being introduc-
ed;

(c) the extent to which such a 
system will be helpful in production 
o f coal, meeting the domestic demand 
of coal and gas produced from coaU 
and

(d) the details of incentives, if any, 
offered to the workers for boosting 
coal production?

THE DEPUTY MINISTER IN TEST 
MINISTRY OF STEEL AND MINIS 
(SHRI ST7BODH HANSDA): (a) to
(d). It has been decided that four- 
shift system should be introduced in 
suitable areas in consultation with 
the trade unions. As this system will 
enable the coal face to be worked 
continuously, it will result in in-
creased production. The C6al Mines 
Authority Ltd. ate working out the 
details of the scheme with a view to 
introducing &  as an experimental 
measure, in selected mines in the 
Eastern Division.
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7182. SHRI NAWAL KISHORE 
SHARMA;

SHRI D D. DESAI:

i Will the Minister of HEAVY IN-
DUSTRY be pleated o state:

(a) whether the production and 
assembly of Zetor tractors at State 
owned engineering workshop at Nilo- 
khert has come to a stand-still; if so, 
the reasons therefor;

(b) whether Government propose 
to issue letter of intent for manufac-
ture of tractors with some other for-
eign country’s collaboration; and

(c) if so, the facts thereof7

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEAVY INDUSTRY 
(SHRI DALBIR SINGH), (a) Yes, 
Sir. The State owned Engineering 
Workshop of Nilokheri was only as-
sembling packs of imported Zetor 
tractors Since M/s. Hindustan 
Machine Tools have started regular 
manufacture of these tractors, there 
is no need for the continuance of the 
assembly operations at Nilokheri

<b) No, Sir.
(c) Does not arise.

Mineral Proiaetioa daring I97*

7183. SHRI NAWAL K1SHORE 
SHARMA: Will the Minister of STEEL 
AND MINES be pleased to state

(a) whether the value of mineral 
production in the country, during the 
year 1979 remained static;
'W  H m> statistics of the iron 

ore,'manganese, salt, atomic mtoertis 
product! in the country} and

(6) thte itejpis "beta* taken by tiwr- 
emment to hbost the production of 
minerals in the country daring) the 
next two years?

THE DEPUTY MINISTER IN THE 
MINISTRY OT STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a).
No, Sir. The value of mineral pro-
duction during 1973 amounted to Rs. 
488,70 lakhs as compared to Rs. 480,77 
lakhs during 1972

(b) The production of iron ore, 
manganese ore and rock salt ditring 
1973 was 34 65 million tonnes, 1.45 
million tonnes and 8,598 tonnes res-
pectively Information about ato-
mic minerals is being collected and 
will be laid on the Table of the 
House

(c) A number of steps are being 
taken by the Government, to boost 
production of minerals m the country 
during the next two years which in-
clude, among other things, expansion 
bf esdsting capacity of the flftines. 
more working shifts, ensuring sti&fty 
of critical items, like explosives, steel 
and cement, advance action to procure 
standardised machinery so as to avoid 
long delivery schedule, streamlining 
the management.

Increase to price* el Cart *»• Scoot—  
allowed darts* 1998-74

7184. SHRI N. K. P SALVE: 
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the quantum of price increase 
allowed to Car Manufacturers in the 
country during the period from 1st 
April, 1978 to 31st March, 1974; «nd

(b) the quantum of price fnttfcase 
allowed to the manuffettureri of 

(Scooters and Motor Cyti*« In the 
'country during the period 1st Jgftt, 
1973 to 31st Msrdtf, 19Wff
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Name of manufacturer Description of Motor 
Car

Quantum 
of price 
increase 
allowed

l. M/s Hiniustaa Motors Ltd., Uttarapara, 
Distt, Hooghly (West Bengal)

Ambassador Rs. 1,130

2. M/s Premier Automobiles Ltd., Bombay Premier President Rs. 1.524
3* M/s. Standard Motor* Product* of India 

Ltd., Madras.
Standard Gazel Rs. 2,301

(b) There is no statutory control 
on tire prices of Scooters and Motor-
cycles. However, Government ex-
ercise an informal control over the 
selling price of scooters. The quan-

turn of price increase allowed to the 
manufacturers of scooters during the 
period 1st April, 1973 to 31st March, 
1974 Is as under:

Namc of manufacturer Description of Scooter
Quantum 
of price 

increase
alkMed

Rs.

x. M/s. Automobiles Products of India Ltd. Bombay. Lambretta 150 cc 898

2. M/s. Bajaj Auto Ltd., Poora Baja) 249
3. M/s. Escorts Ltd., Fandabad Rajdoot 351

Low to Hindustan Steel Limited

7185 SHRI B V NAIK: Will the 
Minister of STEEL AND MINES be 
pleased to state;

(a) whether Hindustan Steel Limi-
ted incurred a loss of Rs. 44.84 crores 
as at the end of the year 1971-72;

(b) what is the negative yield per 
cent on capital invested in this con-
cern;

(c> whether tha causes of this loss 
have been analysed; and

(d) if so, what are they?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUBODH HANSDA): (a)

Yes, Sir. The loss of Rs. 44.84 crores 
was, however, after providing for de-
preciation of Rs 88.66 crores and in-
terest on Government loans of Rs. 
23.56 crores.

(b) The total Government invest-
ment m Hindustan Steel Limited by 
way of equity and loans as on 31-3-
1972 was Rs. 1042.7 crores. Hie gross 
profit before charging depredation and 
interest on Government loans was 
Rs. 47.37 crores but after charging 
depreciation, there was a kas of Rs. 
21.2d crores. Accordingly, the nega-
tive yield on Government investment 
works out to about 2 per cent

(c) Yes, Sir.
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(d) The main reason* for this lost 
were the inadequate utilization o f in- 
stalled capacity of the steel planta and 
in particular the heavy shortfall in 
production at Rourkela Steel Plant 
due to the collapse of the Steel Melt- 
jtag Shop roof in July, 1971 and the 
impact of certain cost escalatory 
factors.

Army Officers charged with 
Corruption

7186. SHRI JYOTIRMOY BOSU: 
WlU the Minister of DEFENCE be 
pleased to state:

lb) the nature and particulars of 
Army officers who have been charged 
wit& correction diiring the last 9 
years;

(b) the nature and particulars of 
charges against each officer; and

<c) what aetion, if any, has been 
'taken against tfceseofficers?

TBS DEPUTY MINISTER IN TBS 
MINISTRY OF DEFENCE (SHRI 
J. B. PATNAIK): (a) to (c). For 
reasons of security, public interest 
and morale of Service Officers, it is 
not considered desirbale to disclose 
the names and designations of Army 
Officers charged with corruption and 
furnish details of specific charges 
against each. The charges o f corrup-
tion against Army Officers during the 
last three years (1971 to 1978) related 
mainly to misappropriation of money, 
acceptance of illegal gratification, 
breach of trust, intent to defraud, 
showing undue favours and sUBrais- 
sion of false claims. The number and 
irank of Officers involved and the 
aetion taken against them is given 
below:—

SI. Rank Rego- Cashie- Dis- Forfeituxe Severe Acqai- Action
No. rous red. misted, of service. Dis- tted. in

imprison- plea- pro- Total
meat and sure great,
fine

1 2 3  4 5 6 7  8 9  10

1 . Brig — - — - - - -  ■ X

a. Col. — I — - — - X 2
Ll. t . **

3 . Lt.Coi. — — 1 1 —• 2 2 6

4 . Major. 1 1 4 2 X X 12 22

5 . Capt. - 3 4 - 3 1 7 18

6 . Lt. - X - 1 - I 2 5
“ 7 .  2[Lt. -  ■ - 2 — - X -» 3
8 . JCOs — - — X -  ■ 2 2 5

Total 1 6  12 5 4 8 26 62
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Memorandum from AH India Alembic 
Employees Federation, Jaipur

7187. SHRI JYOTIRMOY BOSU: 
Will the Minister of LABOUR be 
pleased to state:

(a) whether he had received a 
memorandum dated the 1st Septem-
ber, 1973 from the All India Alembic 
Employees’ Federation, Somani Bha- 
wan, Station Road, Jaipur-6, contain-
ing certain allegations of anti-labour 
practices against M|s. Alembic Che-
mical Works Co. Ltd., Baroda;

(b) if so, the contents of the said 
memorandum; and

(c) the action, if any, taken on the 
same?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA RUDDY): 
<a) Yes, Sir.

Cb) and (c). The allegations appear 
to concern mainly the Department of 
Comjpany Affairs. A copy of the 
Memorandum has been forwarded to 
that Department.

Fermiag el an Aaseelattea fry Chri- 
liaa Employees of Naval Eatabliah-

meniU of A n to n  and Nicobar

7188. SHRI JYOTIRMOY BOSU: 
SHRI K. NARAYANA 

RAO:
Will the Minister of DEFENCE 

be pleased to state:
(a) whether the civilian employees 

« f  Naval Establishments of Andamans 
and Nicobar are not allowed to form 
or join an association or union since 
1965, when all other employees are 
allowed to do b o ;  and

(b) If so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. 
B. PATNAIK); (a) and (b). Nl» Sir. 
During the National emergency in

1962. civilian employees of the Navy 
were made subject to the Navy Act, 
1957 for purposes of discipline, but 
were later permitted to continue to 
form or join Trade UnionsjAssociation 
under an order issued in 1965. The 
employees in Training Establishments 
and Hospitals and in Naval Establish-
ments in Andaman and Nicobar Is-
lands were, however, not so permit-
ted to form or join trade Unions j 
Associations owing to the peculiar 
and sensitive nature of the establish-
ments. These provisions continue to 
be in force

Suggestion* made by Cltfsens Central
Council regarding spurious Drags

7189. SHRI JYOTIRMOY BOSU: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether the Advisory Com-
mittee on combating adulteration o f 
foods and drutfi of the Citizens’ Cen-
tral Council, the Chairman of which 
is Shrimati Indira Gandhi, had a 
meeting on August SO, 1973 and whe-
ther they have made some sugges-
tions to combat evils of apurioua 
drugs;

(b) if eo, what are the suggestions; 
and

(c) the steps taken by Government 
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI KON- 
DAJJI BASAFPA): (a) The meeting 
was held under the chairmanship of 
Shri Gulzari Lai Nanda.

(b) and (c). A  statement Indicating 
the suggestions made at the meeting 
and steps taken is attached.
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Statement

Suggestions made

DRUGS
1. An Intelligence Cell should be set 
up at the State C.LD. for collecting 
information about places and premises 
where spurious drugs are prepared.

2 The enforcement machinery should 
be strengthened to make it more 
effective.

9. Rewards should bfe offered to the 
public for supplying Information relat- 
ing to spurious drugs.

4. Old containers should be destroyed 
or eo mutilated as to make them un-
usable for fake products.

5. Premises of small licenced manu-
facturers of drugs should be inspec-
ted more often

Steps being taken

( 1) and (2) The States have been 
repeatedly advised to establish 
intelligence—cum—legal Wings
and work in close collaboration 
with police in tracking spurious 
drugs and to streamline the drug 
control organisation by appoint-
ing full time Drugs Controller 
and adequate number of duly 
qualified Inspectors on attractive 
pay scales.

3 Certain States like, Maharashtra 
have schemes nlteady for grant-
ing monetary incentive? to infor-
mers Drug control authorities 
of other States have also been 
advised to tuke similar action.

4 Central Health Education Bureau 
of the Directorate General of 
Health Sen ices are considering 
the preparation of leaf—lets in-
corporating this precaution for 
the guidance of the public.

5 The State Drugs control authori-
ties are concentrating their atten-
tion on small manufacturers. 
The Central Drugs Inspectors 
attached to the Zonal offices are 
also assisting them in carrying 
out frequent inspections of small 
firms engaged in manufacture of 
life saving drugs, like antibiotics, 
transfusion solutions, eye solu-
tions, etc. to fine. It is understood 
that the Legal sub-committee of 
the Citizens Central Council has 
made certain suggestions fee am-
endments to the Art wblcb art 
being examined by the Citizens 
Central Council.
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7190. SHRI SAKTI KUMAR SAB- 
KAR: Will the Minister o f  HEAVY 
INDUSTRY be pleased to state:

(a) th e  to ta l n u m b er  of T ra n s fo rm -
e r s  th a t  will b e  re q u ir e d  in the cou n -
t r y  a fte r  th e  Fifth Plan p e r io d ; a n d

( b )  th e  step s tak en  b y  G ov ern m en t 
t o  m ee t  th e  dem a n d  o f  T ra n sfo rm ers  
a t  th at p e r io d ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) and
(b). No demand estimates have been 
made for transformers beyond the 5th 
Plan period The requirements of 
■transformer* beyond the 5th Plan 
period will depend on the expansion 
of power generation during the 8th 
Flan and also on the capacities likely 
to be created during the 5th Plan. 
The detailed assessment tor the de-
mand of transformers during the 6th 
Plan will be taken up towards end of 
the 5th Plan period; at that time ne-
cessary steps to create additional capa-
city as required will be taken.

Selection of Site for Transformers 
Factory

7191. SHRI SAKTI KUMAR SAR- 
KAR: Will the Minister of HEAVY 
INDUSTRY be pleased to state:

<a) whether Bharat Heavy Electri- 
lale Ltd., examined the selection of 
snitable site for manufacturing trans-
formers;

(b) if so, the site ultimately select-
ed by Bharat Heavy Electricals Ltd. 
ton* the reasoa thereof;

(c) whether any sites in Went Ben-
gal had been examined by the Bha- 
rit Heavy XHetrfctls Ltd., if to, the 
pm rn <a the *tes; and

(d) if not, the reason thereof?
THE DEPUTY MINISTER IN Tfl* 

MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) Ye* 
Sir.

(b) A site located near Jhansi in 
UP has been selected by Bharat 
Heavy Electricals Limited on techno- 
economic consideration including its 
proximity to the Bhopal unit and 
availability of infra-structure faci-
lities like water, transport and skilled 
labour

(c) No, Sk.

(d) A major consideration m the 
choice of a site for the Transformer 
Factory was that it should be within 
a reasonable distance form the Bhopal 
unit of B ft EL. so as to facilitate the 
securing of requisite engineering and 
technical support from this unit, 
where a certain range o* transformers 
are already being manufactured. Any 
location in West Bengal would not 
have provided this facility.

Production of Bharat Heavy Electri-
cals Ltd.

7192 SHRI SAKTI KUMAR SAR- 
KAR WiU the Minister of HEAVY 
INDUSTRY be pleased to state:

(a) the production of Bharat Heavy 
Electncala Ltd. during the last three 
years, plant-wise;

(b) whether there is a proposal to 
increase the capacity during the Fifth 
Five Year Plan period;

(c) if so, the broad eotUttfcs of the 
proposal, plant-wise; and

(d) whether any subsidy is given 
to Bharat Heavy Electricals Ltd., If 
so, the amount gives >0 fir* year- 
wise during the last three years?

THE DEPUTY MINISTER W  THE 
MINISTRY OJP HEAVY -HIW STRY
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Bhopal
HardWar.................................
HyderabaJ .
T iru ch y .................................

Total after eliminating inter unit Transfers

(b) and (c). Ae part of Plan pro-
posal during IV & Vth Plan the fol-
lowing major schemes for expansion 
have been taken up:*

(1) Expansion of Tiruchy units in-
creasing its capability for manufac-
ture from 790 MW to 2500 MW;

(2) Manufacture of soot Blowers;
(3) Manufacture of Air Preheaters;
(4) Manufacture of Electrostatic 

Precipitators;
(5) Manufacture of Heavy Duty 

Fans;
(0) Expansion of Value Production;

(7) Expansion of Switchgear Manu-
facture.

Besides these Bharat Heavy Elec-
tricals Limited is also setting up a 
factory at Jhansi exclusively for ma-
nufacture of medium range transfor-
mers. i

(d) Bhopal Unit of BHEL [erstwhile 
Heavy Electricals (India) Ltd.*] was 
given subsidy by way of Interest re-
lief on loans taken by it

Following are the figures of subsidy:-

1071-72 —NIL
2972*4* Rs. 217 lakhs.
1979-74 Rs. 217 lakhs.

(Figure# ir crores of Rs.) 
1971-7̂  1972*73 1973-74 (Estimated)

42* 43 56-76 77*0
13* to 23*10 44'0
16-20 21 '52 45* *
3360 43* 09 65-0

105-33 144*47 231*1

103 141 228

Establishment of new Heavy bM stry
in Palamast Bihar In Fifth Plan

7193, KUMAKI KAMLA KUMARI*. 
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether Government are pro-
posing to establish any new Heavy 
Industry in the District of Palamau 
in Bihar in the Fifth Five Year Plan; 
and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) There 
is at present no proposal to set up 
any heavy industry in the public sec-
tor in the District of Palamau, Bihar.

(b) Does not arise.

Exploitation of Bauxite Mines of 
Palamau District

7194. KUMARI KAMLA KUMARI: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether the Bauxite nines of 
Palamau District had been given t*
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Aluminium JbdMfriat lot exploita-
tion and it ha* been decided that no 
Aluminium Industry will be establish-
ed in that District in future; and

(b) if so, the reasons for releasing 
the mines to these industries in 1978 
and cancelling the proposal of esta-
blishing Aluminium Industries in that 
District?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
Three out of the four existing pro-
ducers of aluminium have leases for 
mining bauxite in the Ranchl-Pala- 
mau region of Bihar. There is no de-
cision to the effect that no aluminium 
industry will be established in Pala- 
mau district.

(b) Does not arise.

FlnorMs Disease in Andhra Pradesh

7195. DR. KARNI SINGH: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether Government have seen 
reports tbat thousands of adolescent 
and young people are crippled for 
life from the fluorisis disease in seve-
ral areas of Andhra Pradesh crippl-
ing them for life;

(b) whether its cause is the damm-
ing of large water resources in Na- 
gaijunasagar resulting in the rise of 
sub-foil water level, thus increasing 
alkalinity  of soils, thereby facilitating 
plants to conserve large quantity of 
molybdenum in the foodgrains; and

(c) the steps taken to tackle this 
man-made problem of deformities?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJI 
BASAPPA): (a) Yes.

(b> Yes. Thi# is the postulation of 
the National Institute of Nutrition, 
Hyderabad which has undertaken this 
study.

(c) The National Institute of Nutri-
tion has submitted a detailed proposal 
to the Government of Andhra Pra-
desh for tackling this problem.

Demand an* Production of Tractors 
daring 1974-75

7196. DR. KARNI SINGH: Will the 
Minister of HEAVY INDUSTRY be 
pleased to state:

(a) the estimated demand of trac-
tors in the country during the year 
1974-75;

(b) the estimated production of 
tractors during the year;

(c) whether Government are aware 
that many of the sold tractors re-
main under-utilised; and

(d) if so, the measures proposed 
to be taken for their fuller utilisa-
tion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) and
(b) According to the assessment made 
by the National Council of Applied 
Economic Research, the demand tor 
tractors during 1974-75 will be of 
order of 45,000 nos. It is expected 
that this demand will be adequately 
met by indigenous production.

(c) No, Sir.

(d) Does not arise.

Cases fo r  A d u ltera tion  o f  Drugs

7197. SHRI SHANKERRAO SA-
VANT: Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased 
to state:

(a) how many prosecutions have 
been launched for faking drugs and 
for adulteration of drugs during tike 
last three years;
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(b) how many ended in conviction 
andJtow many in acquittal; and

(c) the total amount of flue re-
covered in each of these years from 
court convictions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU); (a) to (c). The information 
is being collected and will be laid on 
the Table of the Sabha when received.

Polities! Sepereossions of Lahore Is-
lamic Conference on Afro-Asian 

Countries

7198. SHRI SHANKARRAO SA- 
'VANT: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state tne 
political repercussions of the Islamic 
Conference at Lahore during Febru-
ary .on the Afro-Aaian Countries and 
particularly on India?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
The* Second Islamic Summit Confer-
ence held in Lahore gave strong sup-
port to the Arab cause in the West 
Asian dispute. It was during this Sum-
mit that the mutual recognition of 
Bangladesh and Pakistan took place, 
thus paving the way for normalisation 
of relations in the Sub-Continent. The 
Government of India welcomes both 
these steps, in line with their consis-
tent and of repeated stand on both 
these questions.

The Summit also considered ways 
of helping developing countries over-
come their current economic difficul-
ties/ Thh is obviously a matter of in-
terest to India.

Safctfk Schools to •

7im  SHRI SHANXHRRAO SA-
VANT; Will the Minister of DEFENCE 
be pleased to state:

(a) which Sainik schools in Maha-
rashtra are run by the Defence 
Ministry;

(b) what are the conditions of ad-
mission to these schools and what fee* 
are charged from students;

(c) which Sainik schools run by the 
State Government in Maharashtra are 
helped by the Ministry of Defence;
and

(d) if so, the nature of the help
given?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) There 
is only one Sainik School in Mahara-
shtra located at Satara, run under the 
auspices of the Defence Ministry.

fb) Boys between the ages of ® and
10 years are admitted to Sainik 
Schools in Class V through an all 
India Entrance Examination held 
every year. Admission is made strictly 
in the order of merit except ir. the 
case of successful SC/ST candidates, 
who are admitted irrespective oi their 
position in the merit list. 67 per cent 
of seats at each school are reserved 
for the boys from the State in which 
the school is situated. The shortfalls, 
if any, and the remaining seats are 
offered to boys from other States and 
Union Territories.

The total charges covering tuition 
fees, hostel and allied expenditure 
come to Rs. 2450 in the first year and 
Rs. 2300 annually in subsequent years 
in the Sainik School, Satara. About 
95 per cent of the boys at Satara 
Sainik Schools are scholarship* hold-
ers. Full scholarships for meeting 
the entire expenditure except pocket 
money, are available from the State 
Government to boy* whose parent*’/  
guardians' income is Ks. 400 or less. 
Three-fourth scholarships, half *ch°-
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iarships find one-fourth scholarships 
are *1*> granted by the State govern-
ment deluding on the income of the 
parents/guardians upto a maximum in* 
come of Rs. 1200 <p.m. A few full scho-
larships are available solely on the 
basis of merit in the Entrance Exami-
nation or to bays belonging to Sche-
duled Castes {Tribes. A limited num-
ber of scholarship* from the Ministry 
of Defence for sons of Servicemen 
serving or retired, are also available.

<c) There is no Sainik School in 
Maharashtra which is run by the State 
Government.

(d) Does not arise.

Foreign Minister’s Visit to Algiers

7200. SHRI P. VENKATASUB- 
BAIAH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether he attended the meet* 
ing of the Bureau for Coordination of 
Non-aiigaed countries held recently 
in Algiers; and

(b) the outcome of the discussions 
held’

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL
SINGH), (a) Yes, Sir

(b) The meeting adopted a “Declara-
tion on the Middle-East and the 
question of Palestine” and a “Final 
Document ’’ Copies of these documents 
are available in the library of the 
House.

Efelr* into Britain of Abowt m  
Ugandan Asians StrandtoA ta India a*d

7201. SHRI P. VENKATASUB* 
BAIAH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Britain's new Labour 
Government intends to admit the esti-

mated 500 Ugandan Asians stranded 
in the Indian sub-continent and in 
Europe while waiting to join rela-
tives in Britain;

(b) if so, the facts of the matter; 
and

(c) the action taken or proposed to 
be taken by Government in the- 
matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) and (b). The Government of 
have learnt of the statement made by 
U.K. Home Secretary m House of 
Commons on 19th March, according to 
which the U.K Government have de-
cided to admit for settlement husbands 
of women who hold U.K. passports it 
they were ordinarily resident in 
Uganda at the time of the expulsion 
and the wives settle or have settled in 
the UJt. It has also been decided to 
allow young people over 21* who are 
or have very recently been studying 
overseas, to enter to join a parent who 
hold* a United Kingdom passport and 
who was ordinarily resident in 
Uganda at the time of the expulsion.

(c) The Government of India wel-
come this step and hope that the split 
families concerned will be reunited 
speedily

Medical Education Commission

7202. SHRI P VENKATASUB- 
BAIAH: Will the Minister of HEALTH 
AND FAMILY PLANNING be 
pleased to refer to the reply given 
to Ur starred Question No. 234 on the 
21st February, 1974 regarding setting 
up t> Medical Education Commission: 
and state:

(a) whether the composition and 
terms ut reference of the high-power- 
ed Commission proposed to be jet up 
in the matter have been worked out; 
and
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(b) the time by which it is likely 
to be announced?

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU): (a) and (b). The matter is 
under consideration of the Govern-
ment

Reservation Of Pegts for lisle—>d
Emergency Commissioned Officers in 

Central Health Service

7203. SHRI N. P. YADAV: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state;

(a) whether in the Central Health 
Service, when recruitment la made
through U.P.S.C. certain percentage of 
posts are reserved for released emer-
gency Commissioned Officers during 
the last three years as per C.H.S 
Rules dated the 9th September, 1966;

(b) if so, the particulars of adver-
tisements made through U.P.SC. for 
recruitment to General Duty 
Officer Grade II of the C.H.S. during 
the last three years;

£c) the number o f posts reserved 
for released Emergency Commissioned 
Officers in each of the Advertisement
separately;

(d) the number of released finer- 
gency Commissioned Officers who
were recruited on the basis of each 
advertisement; and

(e) the number of unfilled reserved 
vacancies in each recruitment; due to 
want of eligible applicants with 
qualified war service?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU): (a) Yes.

(b) Against a requisition for 225 
posts sent to the Union Public Service 
Commission during 1971, 109 posts 
reserved for Scheduled Castes, Sche-
duled Tribes and Emergency Comis-

sioned Officers/Short Service Commis-
sioned Officers were advertised by the 
Commission under Advertisement No.
6. Besides the above, 445 posts were 
advertised during 1973 under Adver-
tisement No. 39.

(c) 74 posts were reserved during 
1971 in the Advertisement No. 6 and 
135 posts during 1973 in Advertise-
ment No. 39 for released Emergency 
Commissioned Officers.

(d) 7 candidates were recommended 
by the Union Public Service Commis-
sion against 74 post? advertised during 
1971. Recommendations of the Union 
Public Service Commission are await-
ed against 445 posts advertised during 
1973.

(e) During 1971—67—posts.

During 1973—Not yet known as the 
recommendations of the Union Publlo 
Service Commission are awaited.

New U.S. Thesis on Indian Ocean

7204 SHRI SHRIKISHAN 
MODI:

SHRI P. M MEHTA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to a news item 
in the press regarding new U.S. 
thesis on Indian Ocean;

(b) if so, whether the United 
States has hinted the Soviet Uhion 
regarding the neutralisation of the 
Indian Ocean in conformity with 
recent proposals in this respect from 
India and other nations; and

(c) the response shown by 
VS.8JL in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) Government has seen a press
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istport o f 7th March, 1074! urider the 
caption “New U.S. Thesis on fadian
Otom",

<b) Goveramet are not aware of 
any such moves or proposals made by 
lb# US Government to *the Soviet 
Union.

, *Co) Poes not ariae.

Fw»oaai at Noo-AUgae* Baraev te 
Algtcm for Relief ta D iw a n fc i 

O m trfes bit by 00  Crisis

7301. SHRI SgRnnHHAW 
MODI?

SHRI P. M. MEHTA:
Will the M ister of EXTERNAL 

AFFAIRS be pleased to state:
(a) whether India bad plaadad for 

relief to devatofriag countries fait by 
the oil crirfa at the 17-Katkn Hi**- 
aligned Bureau fe Algiers la the 
third wade of March, 1374;
H b) fe i other countries wUoh 

supported this can—; and

(c) the response of oil exporting 
countries in this bahritff

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
iaj end (b). Views were expressed bar 
several countries (*.£>. Guyana, Sri 
Lanka, Nepal, Liberia, Yugoslavia and 
I^dia) favouring the consideration of 
th$ question of relief to developing 
countries affected by the oil crisis.

(c) The meeting of the Bureau 
wfeieh included oil-exporting coun-
tries, Kuwait and Algiers agreed on the 
na*d lor cooperation among the Non- 
aligned countries in evolving, urgently 
â .d in a spirit of solidarity, all 
pfflttfble measures to assist the Non- 
aligned and other developing coun-
tries to cope with the situation facing 
the*. It was also decided to set up 
a working group consisting of Guyana* 
974 LS-—4.

Sri Lanka, Liberia and Nepal to hold 
consultations with the Non-aligned 
'members of OPEC to prepare the 
ground for discussions with the 
Organisation of Petroleum Exporting 
Countries, designed to explore the 
possibilities of cooperation between 
Non-aligned countries for resolving 
the difficulties facing certain Non- 
aligned countries.

Official Laval Talks between India 
aad Sri Lsaka

7206 SHRI SHR1KISHAN MODI: 
SHRI P GANGADEB;

Will the Minister ot EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government have teen 
th e  preas news that official level 
talk* wilfe art Lanka v fil taka place 
aoon;

(b) whether the m ating of Indian 
and Sri Lanka officiate was Mtd
recently; and

(c) the nature o f diacuMbma bald
and the decisions arrived at with 
particular reference to dispute over 
Kachchativu Island?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAI&S 
(SHRI SURENDRA PAL SINGH):,
(a) Government have seen a press 
report of March 24, 1974 to this affect

(b) ana (c) The last meeting of the 
Indian and Sri Lanka officiate took 
place during the visit of the Prime 
Minister of Sri Lanka to India from 
January 22 to 29. 1974: at the end o f  
which a Joint Communique was issued 
outlining the discussions held and 
decisions reached. A copy o f  the J o in t  
Communique was placed on th e  table 
of the House on February 21, 1974. 
Regarding Kachchativu and related 
matters, it was mentioned therein tha* 
“a decision will be taken In the very
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DMT future regarding the boundary 
in the historical waters between India 
and Sri Lanka between the Palk 
Straits and Adam’s Bridge*1.

Blaek-iiiaifcetter in Goal

7207 SHRI SHRIKISHAN MODI: 
SHRI P. GANGADEB:

Will the Minister of STEEL AMD 
MINSS be pleased to state:

(a) whether it baa been reported 
in the Press that Coal business is 
thriving in black-market; and

(b) if so, whether he is also aware 
that there is an acute shortage of 
steam coal in the country, particularly 
•n Amrtaar and Julhindur?

% *t*
THE BEPUYYMINISTER IN THE 

MINISTRY OF STEEL AND MINES 
(SHRI , SUBODH IJANSDA): (a)
Xfeare have been reports of shortage 
of coal In gome parts of the country 
and of some unscrupulous traders 
taking undue advantage of the situa-
tion.

(b) During the recent months the 
movement of coal to Punjab has not 
been upto the sponsored quota pri-
marily due to disturbed industrial 
relations Oq  the Railways.

Feasibility report el oil fM n  coal by 
Engineering Prejeete (India) Ltd.

7208. SHRI Y. ESWARA REDDY: 
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether Engineering Projects 
(India) Limited will prepare a feasi-
bility report to produce oil from coal; 
and

(b) if m, when this report is likely 
to be rertfcr and the broad outlines 
thereof?

T8*  DEPUTY MINISTER IN W A  
MINISTRY OT HEAVY JNDU9XEY 
(SHRI DAXJHR SINGH): (a) H% (Mr.

(b) Does ixft arise.

Impert of machinery fer Satan Stetf 
Plant

7200. SHRI A. K. KOTRASHETtt: 
Will the Minister of STEEL AND 
MINES be PfejMftd to state:

(a) the value of machinery import-
ed for SaUn Steel Project for its estfy 
execution; and

(b) whether similar imports are 
planned for Vijayanagar Steel Plant 
in Karnataka?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND 10NBS 
(SHJB! SWflODfc HANSDA): (a) No 
machinery has so far been imported 
<ttr the Satan Steel Project.

ifti Th* ss ^question of feapotfheg 
equipment for the Vijayanagar Steel 
Plant would be examined after the 
Detailed Project Report is received 
and a view is taken on the items of 
equipment which can be obtained 
from indigenous sources.

Orders placed with BREL by M M  
w w w  iw punH iM

7210. SHRl A. K. KOTRASHBTn: 
Will the Minister o f HEAVY INDUS-
TRY be pleased to state:

(a) the number of orders placed fer 
generators with Bharat Heavy Hie* 
trieels Limited by Mysore Power Cor-
poration;

(b) whether the Bharat Heavy Elec-
tricals Limited will be able to ttgltar 
them as per schedule; and

(c) if not, whether the import 
theae hey generators will be aBwwrf 
by Government of India?



t h e  a t w v  m i n is t e r  i n  t h e  
m i n i s t r y  o f  h e a v y  in d u s t r y
(SHRI DAL«m  SINGH): (a) Bharat 
Heavy Electricals lim ited hag, receiv-
ed three ordens of Hydro~set« from 
Mysore Power Corporation. These 
include two units ie . &th and 10th 
Units for Sharavathy, six unite for 
Nagjhari Power House of Kalinadi 
Project end two unit* for Supa Dam 
Tower House.

(b) Apart from a marginal delay in 
the delivery of the equipment for 
Sharavathy Hydel Project (unit No. 9 
and 10), the equipment for other 
Projects i8 expected to be delivered 
in keeping with the commissioning 
programme of the Mysore Power Cor- 
Power House.

(c) Does not arise.

Grant of Special Shari Sendee Con- 
«M e « to Released Emergency Cam-

TOUMIvllffSii UHDW
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7211. SHRI NARENDRA SINGH: 
Will the Minister of DEFENCE be 
pleased to state;

(a) the number of Released Emer-
gency Commissioned Officers, who 
were given special Short Service 
Commission during 1971;

(b) how many of them have been 
granted or are in the process of being 
granted permanent commission; and

(c) the provision of alternate jobs 
or avenues of employment for those 
who ere not to be given Permanent 
Commission and their number?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B 
PATNAUC): (a) 35.

(b) None. These officers were con-
sidered for the grant of Permanent 
Commissions as ECOs earlier and were 
rejected.

(c) All these officers have been 
given a lump-sum terminal benefit of 
Rs. 8000/- etch for. this Special Short 
Service engagement of two years. In

addition, they are given rehabilitation 
assistance in the normal manner by 
the Director General Resettlement, 
Ministry of Defence. Requests for 
early release in cases where officers 
have been able to make suitable 
arrangements tor their rehabilitation 
in Civil life, have been liberally 
acceded to and so far 25 officers have 
been released at their own request

Ferro Manganese Plant In Madhya 
Pradesh

7212. SHRI NARENDRA SINGH: 
Will the Minister of STEEL AND 
MINES be pleased to state;

(a) in view of the vast potentiality 
of Manganese ore in Madhya Pradesh, 
whether Government have any scheme 
to establish a Ferro Manganese Plant 
in the State;

(b) if so, the broad outlines thereof; 
and

(c) the steps proposed to be taken 
to increase the production In the prov-
ed areas?

THE DEPUTY M3NISHBR IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and
(b). Government have no proposal at 
present for establishing a ferro-man- 
ganeae plant in Madhya Pradesh.

(c) In the draft Fifth Plan, outlays 
have been proposed for beneficiation, 
shaft shinking and development, plant 
and equipment, exploration etc. 
designed to meet the increased demand 
for high grade manganese ore by the 
end of the Fifth Plan.

irregular Payment to Employees by 
RJCJD.C. Press, Bombay

7213. SHRI D. K. PANDA: Will fee 
Minister of LABOUR be pleased to 
state:

(a) whether Government are aware 
that R.M.D.C. Press, Worli Estate,
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Bombay-18 is not making regular pay-
ments to its employees under the 
Minimum Wages Act and they are dis-
missed; and

<b) if so, whether any enquiry is 
proposed to be made?
THE MINISTER OF LABOUR (SHRI 

RAGHUNATKA REDDY): (a) and
(b) The matter falls in the State 
sphere However the information is 
being collected and will be placed on 
the Table of the House
Ownership rights to Tenements at 

Pamasree, Behala, Calcutta

7214 SHRI INDRAJIT GUPTA: 
Will the Minister of SUPPLY AND 
REHABILITATION be pleased to 
state*

(a) whether the long-pending sche-
me to transfer ownership of the Reha-
bilitation tenements for Central Gov-
ernment employees, who are displaced 
persons  ̂ at Parnasree, Behala, Calcutta 
to the occupants has not yet been im-
plemented;

(b) if so, reasons for the delay; and
(c) whether the terms and condi-

tions of transfer of ownership, and the 
purchase price of the tenement flats, 
are likely to be finalised soon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G, VENKATA- 
SWAMY) (a) to (c) The terms and 
conditions including the price at which 
the tenements at Behala may be 
transferred to the Government ser-
vants, who are displaced persons and 
are occupants of these tenements, are 
under active consideration of the 
Government Orders are expected to 
be issued shortly

Reorganisation of Burn tmA Co after 
take-over by Government

7215 SHRI INDRAJIT GUPTA: 
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the steps taken to reorganise the 
managerial, financial and operational

set-up of Burn & Co. and Indian Stan-
dard Watfbn after their recent 
take-over by Govefauomit;

(b) -whether any diversification at 
production is proposed and if ad, in 
what directions; and

(c) whether the offers by the vari-
ous trade unions/associations of wor-
kers, employees and officers in the two 
organisations to cooperate with the 
managements have not been encourag-
ed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) A Board 
of Management has been set up to 
take policy decision and to supervise 
the working of Burn & Co and Indian 
Standard Wagon Co Ltd, A M anage-
ment Information cell is being orga-
nised at the Head Office to report 
critical information to top m an a ge-

ment so that remedial measures can 
be taken by the Management at the 
appropriate time Steps have also 
been initiated to introduce fin an cia l 

control and a rational purchase pro-
cedure. A scheme for rehabilitation 
of machinery and essential services is  

being worked out and is expected to 
be finalised very shortly. Steps have 
also been taken to fill up important 
vacancies in the management set up 
relating to personnel, production and 
public relations.

(b) As the level of production 
before the take-over had come to an 
abnormally low position, th© primary 
concern of the present management 
ha? been to increase production in all 
the shops of all the factories. The 
qu stion of diversification would be 
considered as ooon as the present pro-
duction level 'picks up.

(c) No. Sir.



.jo I  Written Answers CHAITRA 28, 1896 (SAKA) Written Answern 102

dM H tt e f tttadaloo

7216. SHRI INDRAJIT GUPTA: 
SERI BHOGENDRA JHA;

■Will the Minister of LABOUR 
he pleased to state:

*a) whether Hindalco, the Birla 
owned aluminium unit, has shut down 
the gate on workers; and

(b) if so, the reasons and facts 
thereof?

THE MINISTER OF LABOUR 
<SHRI RAGHUNATHA REDDY): (a; 
and (b). The matter falls essentially 
jn the State sphere. According to 
available information, the manage-
ment declared a lockout irom March
11, 1974 in respect of about 1100 staff 
members following pen down and tool 
down agitation by these employees, 
and fioin Aprxi 10, 1974 in respect of 
workers following a threatened agita-
tion by them in support of their 
demand relating to wage revision. 
The State Industrial Relations Machi-
nery is reported to be looking into the 
matter.

Award fer J«*e wsrkers

7217. SHRI INDRAJIT GUPTA: 
Will the Minister of LABOUR be 
pleased to state;

(a) whether the award given by 
him would provide 70.900 worker* Jn 
West Bengal Jute Industry with 100 
days work In a year;

(b) if eo, the fads thereof; end

(c) whether Government have taken 
steps to Me to fee taptanentaticin of 
this award?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA RUDDY): (a> 

•to (c). A statement containing .Rele-
vant extracts from the decision given 
by the Union Letjoyr Minister on tha

issue of grant of relief to badli workers 
in the Jute industry in West Bengal 
is enclosed.

Statement

Each jute mill in the State of West 
Bengal shall prepare and maintain a 
register of workmen (other than per-
manent and ‘Special badlis’) who had 
worked in any manufacturing process 
or allied and ancillary items of work, 
on any day during the 12 months 
period from 1-5-72 to 30-4-73, Similar 
register should be prepared for subse-
quent years also. From out of the 
workmen in the register, a number 
equal to 10 per cent of the total work-
ing complement of the mill as on 
5-6-1971, should be guaranteed work 
for a minimum of 180 days in a year. 
They will also enjoy with effect from 
1-5-1974, earned leave on pro-rata 
basis, festival leave as per rule and 
practice, provident fond and EuS.I. 
benefits, like secial badlis. This cate-
gory of workmen shall be classified 
as “registered badlis” and shall be 
eligible for inclusion in the list of 
“special badlis'* 9s and when vacancies 
occur in that category. For the 
periods from 1-5-72 to 30-4-73 and 
from 1-5-73 to 30-4-74, such of the 
registered badlis who had worked for 
less than 180 days during each of the 
said perios, shall be paid monetary 
relief equal to 10 per cent of wages 
(Basic wage dearness allowance) as 
earned by the workmen concerned 
during the said periods, so, however, 
that no such worker gets paid for 
more than 180 days in the relevant 
periods. The rest of the workers oh 
the register—(to be designated *Bad- 
lis’ )~who had worked for a period 
between 60 an 179 days, during the 
relevant period of 12 months, shall be 
paid a monetary relief, annually, 
equivalent to a sum of 10 per cent of 
wages (Basic wages +  D-A) earned 
by a workman concerned during the 
said period, so, however, that no such 
worker gets paid fbr more than 180 
days in the relevant period « f  12 

The payment for the period
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from 1-5-72 to 30-4-73 shall be made 
before 31st May, 1964; and %  the 
subsequent (years, before 30th June 
of the year.

Para 3(111) of th* December 1970 
agreement enjoins that the benefit 
would be given retrospective effect 
from 1-12-70. Since the Agreement 
of 5th May, 1972. substantially altered 
the situation regarding permanency, 
I consider it just and proper to give 
effect to this award retrospectively 
from May 1972.

Any clarifications on matters arising 
out of this decision shall be referred 
to the Ministry of Labour, Government 
of India. Any dispute arising out ot or 
in course of implementation of this 
award may be raised before appro-
priate authorities under the Industrial 
Disputes Act
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Ooal Gas Plants in Bombay, Calcutta 
a rt M M

7220. SHR! YAMUNA PRASAD 
MANBAL:

SHRI M. RAM GOPAL 
REDDY:

Will the Minister of STBEL AND
MINES be pleased to state;

(a) whether Government have 
chalked out the details of the scheme 
for setting up cool gas plants in 
Bombay, Calcutta and Delhi; and

(b) if so, the facts thereof?
THE DEPUTY MINISTER IN THE 

MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA); (a) and
(b). Proposals in this connection are 
unfgr consideration.

Increased Mineral Prodsctton

7221. SHRI YAMUNA PRASAD 
MANDAL- Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether mineral output in the 
States has recently increased; and

(b) if so, the share of Madhya Pra-
desh in the total output?

THE DEPUTY MINISTER IN THE 
MINISTRY OF S lU L  AND MINES 
(SHRI SUKHDEV PRASAD): (a)

The total value of mineral production, 
in India has increased from R*. 480,77 
lakhs in 1972 to Rs. 486,70 lakhs In 
107* ? /f|

Ifaf The shas« o f Madhya Pradesh 
in the AQ India value of mineral pro-
duction In 1078 was about 10 per cent

M * d » osH *  W  by at
Utter Pradesh, M ahan*** aaf

Kfcttafelfct

7224 PROF. MADHU DANDAVATE: 
Will the Minister of LABOUft be 
pleased to state:

(a) whether employers from Uttar 
Pradesh, Maharashtra and Karnataka 
have refused to deposit Provideht 
Fund contributions amounting to 
about Rs. 20 crores;

(b) whether the Providend Fund 
authorities have failed to take neces-
sary steps to prevent these irregulari-
ties; and

(c> if so, what measures are pro-
posed to be taken to avoid such mal-
practices in the future’

i
THE MINISTER OF LApOtfp 

(SHRI RAGHUNATHA REDDY): 
The Provident Fund Authorities have 
intimated as under:—

(a) No
(b) and (c). Action is taken as 

under in cases of defaults in payment 
of provident fund oentjibutions by 
un-exempted establishments:—

(1) In appropriate cases, prosecu-
tions are launched under Sec-
tion 14 of the Employees Provi-
dent Funds and Family Penaiod 
Fund Act. 1952.

(ii) Revenue ecovery proceedings are 
initiated under Section 8 Of the 
Employees’ Provident Funds and 
Family Pension Fund Act, 1081.

(iii) In suitable cases, complaints 
are filed with the Police/Court* 
under Section 406/400 of th»
I.P.C.

(iv) Penal demages are levied under 
Section 14-B of the Employee#* 
Provident Funds aftd TamOt 
Pension Fund Act, 1952.

(v) In some cases, tha establish-
ments are afforded a chance to 
pay the dues in suitable feUfe* 
ments subject to production of 
adequate guarantee, surety, etc.
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(vi) In the case ol Textile Mills 
which have *one into liquida-
tion, reconstruction Schemes 
drawn up by them, are examin-
ed on merits.

<vii) The default is bought to the 
notice of the Employee’s and 
the Employees’ Organisations 
including Trade Unions.

The provisions of the Employees’ 
Provident Funds an<j Family Pension 
Fund Act, 1952 have been amended 
with effect from 1-11-73 making the 
penal provisions more stringent.

Bilateral talks between India and
Pakistan outside Tripartite Forum

72225. PROF. MADHU DANDA-
VATE: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the Pakistani Prime 
Minister has made a proposal to have 
bilateral talks between India and 
Pakistan owliide the tripartite forum; 
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH): (a) and (b). No, Sir. How-
ever, the presence of the Pakistan 
Minister of State for Defence and 
Foreign Affairs in New Delhi during 
the tripartite meeting was utilised by 
mutual consent for review of some 
Indo-Pakistan matters. A bilateral 
agreement was signed for the release 
and repatriation of persons detained 
in either country prior to the 1971 
conflict. A  joint communique was 
also issued specifying that stops would 
fee taken progressively for Implemen-
tation « f  the normalisation measures 
outlined in paragraph * of the Simla 
Atfftement and discussions would 
shortly be held for raniawtioa of 
fMMtfli, and te4*se«tt*\mic*tk» links 
and restoration of travel facilities.

Pragmas Ms4t ftgr JUvalaim Projtst 
at BtflmgM

7226. PROF. MADHU DANDA-
VATE: Will the Minister of STEEL 
AND MINES be pleased to state the 
progress made by Public Sector Alu-
minium Project at Ratnagiri in 
Maharashtra?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): The
cost estimates of the Ratnagiri alu-
minium project have been accepted. 
Formal approval of the Government 
to the Bharat Aluminium Company to 
implement the project will be given 
shortly.

Meanwhile, Bharat Aluminium 
Company and Maharashtra State Gov-
ernment have taken necessary preli-
minary steps regarding:—

(a) acquisition of land for the 
project;

(b) arrangements for water and 
power supply;

(c) development of the Bombay- 
Ratnagiri and Kolhapur-Ratnagirl 
roads;

(d) acquisition of bauxite mining 
leases; ana

(e) sod exploration.

An agreement has already been 
signed with a Hungarian firm for 
making svailable to the Bharat Alu-
minium Company necessary technical 
know-how.

Industrial Peace and Security
7227. SHRI JAGANNATH MISHRA: 

Will the Minister of LABOUR be 
pleased to state:

(a) whether Government have made 
arrangements for maintaining peace 
and security in the M nsM al Areas 
keeping in view the national interest;

(W whether Government plan for 
imparting training for not propagating



about strike, look out, sabotage or any 
kind of ixMismm; a»A

(c) if so, the lacts thereof?
THE MINISTER OP LABOUR 

(SHRI RAGHUNATHA REDDY):
(a) to (c). A  country-wide pro-
gramme of Workers’ Education is al-
ready in operation since 1958. The 
object of the Scheme is, among other 
things, to promote among workers a 
greater understanding of {he pro-
blems of their economic environment 
and their privileges and obligations 
as union members and officials and as 
citizens. Institutional arrangements 
to attend to and solve the problems 
faced by the working class are sought 
to be made in the comprehensive 
legislation on industrial relations, 
which is under consideration.
D w M w  taken at Algiers Conference 
for maintaining peace tat Indian Ocean

7228. SHRI RAMACHANDRAN 
KADANNAPPALLI:

SHRI NIHAR LASKAR:
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state:

(a) whether the Conference of 
Foreign Ministers in Algiers recently 
discussed the problems of developing 
nations and the peace in Indian Ocean;

(b) if so, the decisions arrived at 
in this regard; and

(c) whether any decisions have 
been taken to mobilise public opinion 
against the UJ5. move m Indian 
Ocean?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH): (a) Yes. Sir.

(b) and (c). Having noted with 
concern the decision to develop the 
Anglo-American base on Diego 
Garcia, the meeting decided that Non- 
aligned countries should intensify 
their efforts in the United Nations and 
elsewhere to persuade the powers 
«m cemid to (Sesist from such action.

i l l  Wiitien Answers APRIL

The meeting also noted the increa-
singly effective mobilization by the 
Non-aligned and other developing 
countries of their national resources 
to the benefit of their economic deve-
lopment. There was also recognition 
of the need for cooperation among 
the Non-aligned countries in evolving, 
urgently and in a spirit of solidarity, 
all possible measures to assist the 
Non-aligned and other developing 
countries to cope with the immediate 
problems arising out of the rise in
oil prices.

Texts of documents adopted by the 
meeting of the Coordination Com-
mittee of the Non-aligned countries 
at Algiers are available in the Li-
brary of the House.
Eradication of Mosquitos from Dettt

7229. SHRI RAMACHANDRAN 
KADANNAPPALLI:

SHRI RAMAVATAR 
SHASTRI:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased ter
state:

(a) whether Mosquitos menace has 
increased in Delhi which has resulted 
hardships and widespread attack o f 
Malaria; and

(b) if m, the steps taken to eradi-
cate the Mosquitos?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJT 
BASAPPA): (a) There is always in-
crease of mosquito nuisance to some 
extent during this part of the year 
which is very conducive for the 
breeding of mosquitoes. During' 
January to March, 1974, 120 malaria 
positive cases were detected as com-
pared to 37 during the corresponding 
period of 1979.

(b) At pxesent the eradication of 
mosquitos Is neither possible m t  
contemplated. Efforts are mad* *** 
the (control of the mosquitoes by 
carrying oat antt-!*mil operation*.

18, 1974 Written Answers i j *
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These operation  ̂are being carried out 
by the Delhi Municipal Corporation, 
and the New Delhi Municipal Com-
mittee in their respective areas.

Soviet stand on Indian Ocean

7230. SHRI P. GANGADEB: Will
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether his attention has been 
drawn to a news-item in the press that 
Soviet stand on Ocean is linked to 
detente;

(b) if so, whether Russia had stated 
that open seas can be used by any 
country; and

(c) the reaction of Government in 
this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH): (a) and (b). Government
have seen a press report according 
to which the Soviet Deputy Foreign 
Minister, Mr. Firyubin, said in Dja-
karta on 7th March, 1974, that his 
country saw the Indian Ocean as an 
open sea where ships of all nations 
could sail freely. The press report 
does not however contain any clear 
reference to a link-up of the Gov-
ernment of USSR's stand on Indian 
Ocean with detente.

(c) Government support the free-
dom of navigation through the high 
sees.

Document prepared by A*Un Regional
Consultative Meeting on Asian 

Collective Security System

7231. SHRI RAJDEO SINGH: Will 
the Minister of EXTENTAL AFFAIRS 
be pleased to state;

(a) whether the Asian Regional 
Consultative meeting of the Afro-

Asian Solidarity Organisation has 
prepared ft document enunciating
therein principles of an Asian Collec-
tive Security System;

(b) whether the said document pre-
pared by eight Asian countries includ-
ing India and the Soviet Union has 
been accepted and ratified by the 
Afro-Asian Solidarity Conference; and

(c) the broad features of the said 
document or system?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH): (a) to (c). The Govern-
ment of India do not participate in 
the deliberations of the Afro-Asian 
Solidarity Organization and, there-
fore, would not like to comment on 
the documents prepared or accepted 
at the meetings of the Organization.

Self-snAeftency in Production of 
Tractors

7232. SHRI RAJDEO SINGH: Will 
the Minister of HEAVY INDUSTRY 
be pleased to state;

(a) whether our country has 
achieved a break through in the pro-
duction of tractors and their import 
will be eliminated in the year 1974*79; 
and

(b) whether Government are con-
tinuing to issue letters of intent and 
licences to the new entrepreneurs?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) Yes,
Sir. The demand for tractors in the 
country can be adequately met by 
indigenous production.

(b) No, Sir. However, proposals 
for /the manufacture of tractor* cm 
the basis of indigenous know-how 
and design or under a sub-licence 
from an eadMIng tractor manufactur-
ing unit will be considered on merits.
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sJBaa on Import of Foreign Fire-arms

723S. SHRI MAHADEEPAK SINGH 
S H A K Y A : W ill th e  M inister o f  D E -
FENCE b e  p leased  to  state:

(a )  w h eth er  th e  im p ort  o f  fo re ig n  
fire-arm s has b een  ba n n ed  sin ce  
1973-74;

,(b) whether this has resulted in 
manifold increase in their price; and

(c) if so. the difficulties in removing 
the ban and the steps being taken by 
Government to check the prices so 
increasing?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA) (a) 
The commercial import o{ foieign 
Fir**-arms is banned since 1957 ex-
cept during 3971-72, the ban was re-
laxed for a year in regard to 32 pis-
tol and revolver

{ * )  m  *sr sw.tf »nfoRfr
TT fw r t  ? ; %ftK

(«r) ft, ?ft ^  w *
w  *  p w  effort r̂?r*T

Nfvntn- fasr ’T ^
?

iftr «Tfr*K fatrtawr mxhw *¥ 
(vttitom t mw*n) : (v )

tr wmiwt stt*t ^  | t

(^ )  i

(*T) spjfa IT5T Tm falfH ftftcr 
st pt  fo w  faror ^  % finr

s r r ^ w r  v r v r - %
s t o  *r tpp srrafa* xrf

w i t  T̂TT 3TPT <TFnTT 
«RT% Wt I  I

(b) and (c). There has been a rise 
in tihe price of fire-arms of imported 
origin. The question of removing 
the ban does not arise due to the 
tight foreign exchange position and 
the items not being of an essential 
nature. The Indian Ordnance facto-
ries, however, manufacture a range 
of sporting weapons for sale in the 
civilian market at competitive prices.

fcr if trwmwf writ
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fas* wrfanrt *frr ** rm

3si%n%t ?
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W W  HFC w W t WWW
*fcrowr3 (*h  v tn ^ U r a w ):
( t ) fr (*r). £«w % r< tf*r

■*%<£*? srjr % *rV$*rM f w  Tt*rr 
fr *rrsfr hrt ^|r *r -srTFfV | i 
srfa^m  farsr®r h * « -tr t  fr \jm f m  

, *» <tfrr f r f w  % rrr^r t  f̂ rcr gfagrnr 
. w w  £ i %?r q jw m t wr w w f  

% iw a r  f  ifr t 7- srar forr srr^rr»

Steel from old Shlps/Alreralt

7236. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Government hove any 
scheme to make steel from old ships/ 
aii craft and export it;

(b) whether old ships/aircraft have 
been purchased for the purpose; and

(c) if so, the number thereof and 
tlie sources of their procurement?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUBODH HANSDAi): (a)
and (b). No, Sir. There is no 
such scheme under consideration of 
Government at present.

(c) Does not arise.

Private Sector Personnel to Man 
Public Sectors

7237. SHRI C. K. CHANDRAPPAN: 
Will the Minister of STEEL AND 
MINES be pleased to state:
' (a) whether Government have 
toought private sector personnel to 
man the public sectors;

(fe) if so, the reasons thereof;
(c) whether the person who was a 

manager in Hindustan Steel has been 
appointed as the Personnel Director of 
SAIL;

(d) if so, on what basis this 
appointment was made; and

(e) whether during his tenure m 
Hindustan Steel, the gap between 
the workers and the management had 
further widened? \

THE DEPUTY MINISTER IN THET 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a)
A few persons previously working 
m private sector concerns have been 
appointed to top posts in some of the 
public undertakings under the Minis-
try of Steel and Mines.

(b) The policy of Government is 
that the incumbents of top posts in 
public undertakings should be men 
of proven ability in the fields of in-
dustrial, commercial and financial 
management and that suitable per-
sons should be chosen from all pos-
sible sources.

(c) The present Director (Person-
nel), Steel Authority of India Limit-
ed, was previously working as Di-
rector (Personnel), Hindustan Steel 
Limited.

fd) His appointment was made on 
the basis of his qualifications, expe-
rience and suitability.

(e) No, Sir.

Deadlock in wage gridlines coounit- 
tee for electricity workers

7238. SHRI C. K. CHANDRAPPAN: 
Will the Minister of LABOUR be 
pleased to state:

(a) whether the electricity workers 
all over the country are heading to-
wards a united general strike follow-
ing the deadlock in the Wage Guide-
lines Committee over their demands;

(b) if eo, the facts thereof; and
(c) the steps taken to meet the de-

mands of the workers and avert the 
proposed strike?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): (a) 
to (c). According to press reports, 
the workers have a proposal to go on 
strike, if the Electricity Wage Guide-
lines Committee is unable to come to 
an acceptable decision with regard to 
question of wages.
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Movement* of Troops and Air Land 
VMstton* by Pahista*

7239. SHRI BIRENDER SINGH 
BAp:

PROF. NARAIN CHAND 
PARASHAR:

Will the Minister of DEFENCE 
be pleaaed to state:

(a) whether there has been an 
increase in the movement of Pakis-
tani troops all along with Indian 
Border during the hurt three months;

(b) the number of land and air 
violations by the Pakistani forces 
during the said period and the com-
parative figures for the last Q u arter 

of the calendar year 1973; and

(c) the tota l loss  o f  life and p ro - 

,p e rty  in  A rm y  d u r in g  th e  tw o  a b o v e  

m en tion ed  qu arters, m o n th -w is e ?

THE MINISTER OP DEFENCE 
(SHRI JAGJIVAN RAM): (a) No un-
usual movement at Pakistani troops 
along the Indo-Pak border has been 
noticed during the last three month*.

(b) During the period January to 
March 1974 and for the last quarter
of 1973, the land and air violations
-were as under:

Land Air
violations violatioas

January-March 1974 35 3
October-December 1973 14 3

(c) During this period, two Other 
'Ranks lost their lives in March 1974. 
Due to tfceee violations, there was no 
less of property to the Army.

StfMttfg « t  «» Scooter Variety 1ft W e* 
Bengal

7240. SHRI A  K. M  ISHAjQUE: 
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether a number of firms 
applied for setting up of Scooter 
factories in West Bengal;

(b) if so, the names of the firms 
who had applied for and have not
received the licences and the reasons 
thereof; and

(c) whether any letter of intent has 
been released recently, if so, the 
capacity and when the production 
will be started?

THE DEPUTY MINISTER 2N THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) Only
two parties have submitted applica-
tions for grant of industrial licences 
for the manufacture of scooters in the 
State of West Bengal. Both of them 
were granted letters of intent for the 
manufacture of scooters

(b) Does not arise.

(c) West Bengal Industrial Deve-
lopment Corporation who have been 
granted a letter of intent for the 
manufacture of 30,000 scooters per 
annum in the State of West Bengal 
on 1-3-73 have entered into a licens-
ing agreement with Mjs. Scooters 
India Ltd. on 4-2-74 for the manu-
facture of lambretta scooters. It 
not possible to forecast with any 
degree of exactness to when they 
would be able to commence produc-
tion.
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Rfrganisatlwi et Management 
stroetnre of HJI.T

7241. SHRI A. K. M. ISHAQUE: 
Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether Government have 
taken a decision to reorganise the 
.management structure of Hindustan 
Machine Tools; and

(b) the production of Hindustan 
Machine Tools, item •'wise, during the 
last three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) The production of HMT, item- 
wise, during the last three years is 
given below:

(Rs. in lakhs)
Item 1971-72 1972-73 1973-74

''Estimated)

Machine Tools 1933 1899 229^
Watches 460 450 607
Tractors 289 589 829
Die Castirg Machines 53 82 78
Presses 126 78 127
PrinMng Machines - - 25 53
Sliding Head Stock
Automate* - - m m 21

T o t a l :  2861 3123  4008

Alarm Bell for Cancer

7242. SHRI BIRENDRA SINGH 
JIAO: Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased 
to state:

(a) whether Government have 
seen the press reports on the 25th 
March, 1974 wherein it has been 
stated that in Florida, Scientists have 
isolated an alarm bell tor cancer that 
promises to help fight of the disease; 
and

(b) if so, the broad outlines of the 
research?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJI

BASAPPA)- (a) and (b). Yes. De-
tails of the research besides what 
has been given in the Press report on 
‘'Alai m bell”, are not available.

Financial allocation during Fourth 
Plan for Heavy Industries

7243. SHRI A K. M. ISHAQUE; Will 
the Minister of HEAVY INDUSTRY 
be pleased to state:

(a) the financial allocation made 
during the Fourth Plan period in 
respect of the schemes and projects 
concerning his Ministry;

(b) the expenditure, scheme-wise, 
by the end of the Fourth Plan period;
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(c) the percentage of shortfall or 
enhancement of expenditure in res-
pect of various schemes/projects in 
the Fourth Plan period; and

(d) the reasons therefor?
THE DEPUTY MINISTER IN THE 

MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH); (a) to (d). 
A statement is laid on the Table of the 
House. [Placed in Library sec Ato. 
LT-6742/74].

Earmarking of Taxi quota of Can and 
Auto-Rickshaws for Self-employed 

Educated Drivers

7244. SHRI A. K. M. ISHAQUE: 
Will the Minister of HEAfVY INDUS-
TRY be pleased to state:

(a) whether the State Governments 
have been advised to earmark a 
minimum of 20 per cent of their Taxi 
quota of cars and Auto rickshaws in 
favour of self-employed matriculate 
drivers and technically qualified 
persons, and

(£>) if so, whether any assessment 
has been made of the progress made 
in this regard by the State with 
particular reference to West Bengal?

THE DEPUTY MINITER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) and
(b). About one-third of the produc-
tion of cars and three-wheelers has 
been reserved for taxi trade and for 
use as auto-rickshaws respectively. 
Out of this quota, the State Govern-
ments have been advised to earmark 
a minimum of 20 percent in favour of 
self-employed matriculate drivers 
and technically qualified persons. 
From the returns received from the 
State Governments, it is observed that 
utilisation of taxi quota and autorick-
shaw quota has been satisfactory. In 
order to assess the extent of these al-
locations made in favour of the self- 
ejnploycd matriculate drivers and

technically qualified parson* the 
State Govenuojeists fcuave been addres-
sed to furnish necessary information*

Reported Statement by Sri Lank# 
Minister over Kachchativu Agree-

ment

7245. SHRI R. V. SWAMINATHAN : 
Will the Minister of EXTERNAL. 
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to tttfe press 
report that Kachchativu may go to 
Sn Lanka as stated by the Minister 
of Sn Lanka, and if so, how far this 
is true;

(b) whether Sri Lanka Minister has 
stated that the Agreement has already 
been reached in this regard; and

(c) whether Government have 
since contradicted the Statement and 
the actual position obtaining at 
present?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH): (a) to (c). Government have 
seen a press report of March 24, 1974, 
to this effect. The Sri Lanka Gov-
ernment has since denied that their 
Deputy Minister of Defence and 
Foreign Affairs had stated that an 
agreement had already been reached 
regarding Kachchativu, though he had 
expressed satisfaction at the progress 
so far made in the talks regarding 
Kachchativu. This represents the 
position at present obtaining.

Proposal to Reorganise Family 
Planning Department

7246. SHRI R. S. PANDEY- Will the 
Minister of HEALTH AlND FAMILY 
PLANNING be pleased to state:

(a) whether Government propose to 
reorganise the Family Hanning Pe~ 
partment shortly; and
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(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI KONDA· 
JJI BA.SAPPA): (a) and (b). Yes. 
The reorganisation of the Department 
of Family Planning will be so desig
ned as to increase its working effi
ciency to the extent possible. 

Allotment of Garage of Offices in 
Service Headquarters 

7247. SHRI CHANDRA SHAILANI: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) \Vhether garages in offices occu
pied by Service Headquarters are 
allotted by rank; and 

{b) whether the above policy is not 
against ths t follo\Ved in other Minis
tries!Departments \Vhere no reserva
tion whatsoever of garages is autho
rised? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
J. B. PATNAIK): (a) and (b) Some 
of the garageG have been allotted to 
Service Officers by rank. Similar 
practice is being followed by certain 
other Ministries/Departments also. 

7248, \:ft � �it � : <flf," 
11ro ai'rr "Ifft �� � <it � � it 
fifi: 

(Cfi) mr � ffl if �ro �m 

if �� m!{"tiTU _ �r � � � 
l'flr "m �r �w 'fir �ifir �, q <ct, €fr 
m Cfiifoi.14 :c,1.101a1 'fir ,r,qr � Cfin:,JT 
� €fT "<�1 �fr ; ;.th:

( �) � ;,rfcfcf.Tf"<if t � <Frr 
� mi: � fi;;;-f:r.;r �r en: � �Pn m
f� Cf'Ti"-;p;rr W:{ftT � ? 
374 LS-5 

.:m:1 '1�flT �T� � �+:ir;1r ( P..'IT 

�.iiT�f�Q) : (,-·\ :r.{;:c: -r'L �-- ,·;�-i� 

ii.<R;cif cnr '3ff �)' %. ;r,rh i:r.rr irR rr,: 

"(·� �I' ':Ji"f[f7Tf I 

Legislation to prevent starting of 
Sub-standard Medical Colleges 

7249. SHRI D. B. CHANDRA 
GOWDA: Will the Minister of HEA
LTH AND FAMILY PLANNING 
be µleased <o state: 

(a) whether Government are con
sidering le.!islative measures to pre
vent the starting of sub-standard 
Medical Colleges and regulation of 
all others in the country; 

(b) whether any study bas been
conducted by Government in this 
regard and if so, the outcome thereof; 
and 

(c) the 1·eaction of ,Government
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A. K. 
KISKU): (a) :o (c). Yes. In pur
suance of a recommendation of the 
Central Council of Health, the Govern
ment is considering to have legisla
tion for the control and establishment 
of private medical colleges. 

Views expressed l,y India at Non
aligned Bureau meet in Algiers 

7250. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of EX· 
TERN AL AFFAIRS be pleased 
to state a brief account or
the views put forward by India at 
the meeting of the Non-aligned 
Bureau in Algiers during March, 1974? 

I 
!
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THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI SURENDRA PAL 
SINGH): India stressed, inter alia, 
the following points:

Non-aligned countries should rea-
ffirm their solidarity and renew efforts 
for achieving world peace and pro-
gress; they should continue to give 
full support to the Arabs in their 
just cause to rid all their lands of the 
aggressor and ensure a rightful place 
to the Palestinians; the recent deci-
sion to develop the Anglo-American 
base on the island of Diego Garcia 
in the Indian Ocean was a matter of 
particular concern and Non-aligned 
countries should continue their efforts 
both in the United Nations and else-
where in their common endeavour to 
make the Indian Occam a zone of 
peace the Special Session of the U.N. 
General should break new ground in 
restoring the cause of development to 
to its legitimate place and giving it a 
sense of urgency, and finally, the 
necessity for Non-aligned countries 
to agree willingly on concrete mea-
sures for alleviating the unbearable 
burden being borne by a number of 
developing countries as a result of 
rise in oil prices.

Full texts of the statements of the 
Foreign Minister together with the 
texts of the documents adopted at the 
meeting are available in the Library 
of the House.

**---- ■ -__________ V ^  ........
I H l i  W W  HRWIm W IH T  f  W W W

% vih fT . fisrw uita

7251. aWWWTT* :
¥io snTtar«r q?i* :

wr ftfrn TOT VZ SRT* tit r<TT
r H f a  :

(w<) far^r f**r*f
VTPTffo  f a W  % W>T*T 3"% *F*T~

% PA  n
Trfsr srf?T «PT f w r  %

»rf ;
(sr) sr̂ r vfiww

3 ^ ^  w r - f * r f s f t r

(*r) wrfa «fTTR r̂'arro
% irPrfafir mrft w r  wrtht 
% K*3RWW TK <T«r5F WT ST# ffP?

fwttr «wnw  *  v m  ijjft 
s r *  t o  Km) : («P)

f̂ tUTifT % %
% frr* f«Frm <n- *fy *t$ w r

atf 19 7 1—72 sfa  1972—73
3ft f o w  forr *r*rr mrr 

r* T® forr *r*rr 
% , w T*tr n*r» fftrt mix,
L T  6743/74] 1973-74 %

faq *r^rr tit ^  ? it  % srV
<r *TSnr tit^ ^ T r-m it  Trrrnft 1

(»j) sr? it m
f *  f^ w r  % ^  rrfar »mn3TT
% faq f fr y i  f ^ f r  *r sncfam

& I %  fa™  ufa ^  t r v  TTfw

fafaaFT *Tr > irpft £ fa^T f ^ f t
vr rfor  farfar *  ^  h t  x tit
isrtte f̂rfR̂ r ?(t i t  ’r f̂r % i fan *
tit HZ it *1 #  ** % fart t t
p̂tpt »nr fr i<r*r ttrt wtft 

aft *rr <nfr *r* T « r  f r ^ r r

% ?T,r«r fn^rr vr *nftr«r
t  1

(>r) *r ^rV

3 mfsOTmf if 
finnfqr jftw  » m  ®wr *rm

WIT

7252* WWlt I l f  J f*T
W u 3̂ arrr%^ imt

(fr) **rrfasfr*r frfT
f r ^ r  ttt^ t f w r  % w n w  
w rr hr&t % r̂n? ^f^nr ^
% m m  200 frtwr Oi*'iprp
f w  «n ;
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( * )  *RTf *ir<*r ?rk
*TP5R $  ^  2TT% STfaTCT

it f t  *r srr̂ T ferr *tt ;
^h:

(»r) nfe ¥.i, ^ - w i t  sT<*r w r
t  ?

f^rr Maw i  *  ttw  («ft 
frfci <?m ffc$) : («r) sfrr ( * ) .  M r  
% sEmnrn: rat % w^tp-, M  % srfa- 
w ftm  ^  t k  Tr^rrnr ifr % P rrrrr 
ttit? f w r  n ?tj^5 ^
?tptF^, wrr«ftn?F5 sprnr srV fff*ra 
^fr % »Tfcr JT^frr ?n «jTgft
jpr srr^r f e r  «rr i

(*r) i;f»PT ifr 5q-̂ *TF f»?Tnr~ % 
w *rr % f a f ®  snrtr a  i j r  
nrR% it ?rV  * r * r  ^ r r r ? T  ’t t t  t t  

r̂r $ i

Submission of report re: Civil Hospital 
Incident

7253. SHRI P. M. MEHTA: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state.

(a) whether Civil Hospital incident 
report was submitted to the Gujarat 
Government;

(b) if so, the findings thereof;
(c) the action taken against those 

held responsible; and
(d) whether the report will be laid 

on the Table of the House?
THE DEPUTY MINISTER IN THE 

MINISTRY OP HEALTH AND FA- 
MILY PLANNING (SHRI A. K. 
KISKU): (a) and (b). The Civil Hos-
pital incident was report to the State

Government by the Director of Health 
Services, Gujarat, Gandhinagar. Det-
ailed enquiry has Been ordered by the 
State Government who have asked 
the Enquiry Officer to submit the re-
port by the 30th April, 1974.

(c) In view of (a) and (b) above, 
the question does not arise at presat.

(rh  It is not considered necessary 
to lay the enquiry report on the Table
of the House.

*nr ata Jf fro** ffaj rrq Tiatfaf 

wrftar wifa*

7254 . : WT fatfT

* ir  zrz *rtm f t  f r̂r ^  f*r :

(*F) » T W  3TTT *FT

*f fw r  t r ^ct q# sv^TffH f^w r
£ ;

(*sr) sra *r %

^  snfoR srrfcrifr % arfy r f
t t  srfgn?pr w  % ?

W it  m wra t w  «nft

t o  : («f )

(«r) s .o e  s f w r

w r f e  ^r^rf?T 1 5 1  srfa*r?r:
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1971  *f 1 973  m 'u  Jr gfwsff -jpirjt «rr:—

^  j a f a r  f^rrt 1 9 7 1  1972  19 7 3

^ w t  (w rn fl)

1 2  3 4 5 6

1 . stenp z* 11,307 11*613 10,822

2. 31TVW 000* 1,517 1.684 1,269

3. vh$ryr 000’ ^ 273 29S 277

4 w  m  z*r 71,80 7.480 77,08

5. a m  srEnr o oo ’ w 66G 873 1,059

6. t m w OOO’ S* 1,320 1,348 1,389

7. «flHT 3,«36 3,290 2,997

8. fat'ETRT ('00* ZH 1.088 1,105 977

9. T’T "TPST z ^ 3,431 35. 48 34. 65

(**■) ^Tr^r *f f f  t  ; 
?ft"3sr % s r t  ^rir^r i f ; ifb c

(«r) ^rr^r sr?i% % W  t o h t

5PT ®pt { armf^> aft | ?

fSHTfl W  **T*W *
STtrft («TV : (T)
*t-t sfir,- ssrjfl if fai~T r*T'Tr *  

■3*TTT **T 5T77F : -

m  ywi ‘SF'T̂ fTT f^ T
TT-rr̂ r

] ‘ » 7 1 -7 J  4, 17S.0M0 T-r
1 9 7 2 -7  J 4,793.001* <T'T
1 4 7 3 -7 4  4 ,3 4 7 ,0 0 0  £»f

(?pqrrqt)
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JTsRTC ^  f^FT^, 197  j )
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2. ^m ŝ: . % snft ipr wmvn mi swrff sarer w
«rr, «rfaff f t  w r  *ft srk ?rfwrr| % f W t  if
Sfaffad cTTT ^  ^  grfosr ftTSRT

3. (’ F?) . % n̂fr wT^r snf f f  f̂ rr **trt % *$st$ f t  *rr
7ft«ft3*rir*n&rr ft*r5rT g§i m  fa ^ ft  1 srr?rfcre> 

«R5 rPTT ^TTf f̂ RT̂ T ’Wf̂ nT STFrT ’Tjft R̂T 5PTT 
*JFTT f t  STFqprt TlT qr spr fen TOT T̂T I

4 4*Tfl*r *T q p t  ^tt TrRaT SIT f f  3pf$ gT^TT Sfrf W P f t■3
T̂. qr %?% *FT ferr TOT «TT cT̂TT $ fPTFF f t

*TFT T* '•'ft

5 qrepfiK*? . «*fafr f t  *nft ft̂ tt fFTTtert f t  ???m i

(*r) t̂?t t t  frsrft f t  rm  
r r  *r&F'j ?  f w r  ^ t p t  r  i ^v th  
xj7 TTwr̂ r q’f  w  fsnrfr
t r "7!-! r a t  faro *? sifirn-
fv̂ TT, *TRrfspr STTTTT Sfk ^  f  
STT f^F? »TP7¥ FTffqcT fp F  TOT f'STR
1% srsnfr 7?grr sit T3T ^ 1 fNfa ^  
vfthr: jtsit v f t  ^mrt ^ w  r^rt 
jt^ zh w  qx Mterc f t  s tft  £ 1 t* t =r
«hT<WHf $  ftHTft $5T T«T f t  TftT'T
*t w  srai% ?pt t  fftrar ^rct *  n*fr 
sTR?rr PTrfq̂ r ^ r  itft '*t f¥rrTr- 
*frr t  I

^  *t ^kr i^  *r
k  farr T f T7R TOT TO ?

f-̂ PT srrm % ^  ^ W t  fr  
^ f^FTrr n̂ĉ r «P^ f t  
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Loss of Man-days in Factories due to 
Accidents

7257. SARD AR MOHINDER SINGH 
G ILL: W ill the Minister o f LABOUR 
be pleased to state:
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(a) what is the total number of 
man-days lost due to accidents in re-
gistered factories and the factories 
which are unregistered during 1973-74;

(b) the total loss on this account 
to the national exchequer; and

(c) what steps have been taken to 
improve the situation to avoid losses 
in 1974-75 the first year of launching 
of the Fifth Five Year Plan?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY; •
(a) According to the latest available 
figures (provisional) 29,69,800 man- 
days were lost due to accidents in re-
gistered factories during the year 1972. 
Similar information in respect of un-
registered factories is not available 
since this information is not required 
to be collected by the State Inspecto-
rates of Factories.

(b) The requisite information is not 
available.

(c) The safety requirements liad 
down i» the State Factories Rules 
framed under the Factor*#* Act, 194&

are being enforced, constantly re-
viewed, enlarged and improved upon 
wherever necessary. Safety training 
and education is also being imparted 
through the Central Labour Institute, 
Regional Labour Institutes and the 
National Safety Council. Amendment 
of the Factories Act 1948 to streng-
then the safety measures is also 
under consideration

1896 (SAKA) Written Answers 1 3 8

Expansion of Durg&pur Alloy Steel 
Plant

725” SARDAR MOHINDER SINGH 
GILL Will the Minuter of STEEL 
AND MINES be please  ̂ to state-.

(a) whether the entire amount of 
Rs. 4.50 croies provided in the Fourth 
Five Year Plan for the expansion of 
Alloy Steel Plant at Durgapur has 
remained unspent;

<b > the number of other steel plants 
for which provisions were made dur-
ing the Fourth Plan but because of 
reduction in the provisions later on, 
have not yet been commissioned have 
been abandoned; and

(c) the estimated rise in cost of 
these projects since then?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a>
Yes, Sir;

fb) There has been no case of non-
commissioning abondomng of any 
Steel Plant due to reduction of pro-
vision in the Fourth Plan outlay;

(c) Does not arise in view of reply 
to part <b).
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Statement by U. S. Spokesman 
Claiming Reaffirmation of U. K. 
support for Joint Naval Base at 

Diego Garcia

7259. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
state.*

(a) whether the reported statement 
of George Vest, the spokesman of the 
U.S. State Department, claiming the 
reaffirmation of the U.K. support for 
the Joint construction of Naval base 
and air facilities at Diego Garcia has 
come to the notice of the Government 
of India;

(b) if so, the reaction of Government 
to this statement; and

(c) whether any formal protest has 
been lodged with the U. K. Govern-
ment regarding their proposed colla-
boration in the Naval base in the said 
Island?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL 
SINGH): (a) Government has seen
press reports relating to the statement 
of a Spokesman of the US Govern-
ment that the new Government of 
tihe U.K. had notified the USA that a 
foreign policy review including the 
subject of the expansion of military 
facilities at Diego Garcia was under 
way and that the State Department 
had expressed the hope that the new 
British Government would reaffirm 
support in this regard.

(b ) and (c). Government have 
conveyed their grave concern to the 
Governments of the UK and the USA 
regarding the expansion of the base 
facilities at Diego Garcia According 
to our information this matter is still 
under review by the Government of 

the U.K.

Proposed visit of I>r. Henry Kissinger 
to India

7260 SHRI P. G. MAVALANKAR: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the visit to India of the 
U S. Secretary of State, Dr. Henry 
Kissinger was recently planned and 
later cancelled;

(b) if so, the reasons for such can-
cellation; and

(c) whether Dr. Kissinger is likely 
to visit India later in the year 1974 and 
if so, when?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL 
SINGH): (a) to (c). The visit of
the U.S. Secretary of State, Dr. 
Henry Kissinger, to India, has not 
been cancelled. The visit, for which 
no firm date has yet been fixed, is 
likely to take place some time in 
May-June, 1974.

Committee to review Labour laws of 
Gujarat

7261. SHRI P. G. MAVALANKAR: 
Will the Minister of LABOUR be 
pleased to state:

(a) whether Government of Gujarat 
had appointed a Committee under the 
Chairmanship of Mr Justice D. A. 
Desai of the Gujarat High Court to 
review the labour laws of the State 
of Gujarat;

(b) if so, the terms of reference of 
the s»aid Committee;

(c) the time by which the report of 
thi* State Labour Law Review Com-
mittee is likely to be made available to 
Government; and

(d) if already made available, It# 
main recommendations and proposals?
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THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY):
(a) to (d). The requisite information 
is being collected and will be laid 011 
the Table of the Sabha in due course.

Increase In Cancer and Thrombosis
Diseases in India

7262. SHRI P. G. MAVALANKAR- 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether two deadly diseases of 
cancer and coronary thrombosis are 
on the increase in India;

(b) if so, the statistical details there- 
to for the three years 1971, 1972 and 
1973; and

(c) whether Government are taking 
steps to meet such an increasing 
challenge and if so, the broad outlines 
of the medical facilities and expert 
services being made available in the 
country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI KONDA- 
JI BASAPPA): (a) No country-wide 
survey on the prevalence of Cancer 
and Coronary' thrombosis in India has 
been conducted.

(b) Statement showing the num-
ber of cancer patients admitted dur-
ing 1970 and 1971 in the various 
hospitals and a statement showing 
the patients treated in the hospitals 
and dispensaries of the various States/ 
Union Territories due to Isdhaemic 
heart diseases during the year 1969 
and 1970 are laid on the Table of 
the House. (Placed in Library. Se>= 
No. LT-6745/741. Information for 
the later years is still awaited from 
different States and Union Territo-
ries.

(c) The Central Health Education 
Bureau and the State Directorates 
ore educating the public on preventive 
aspects, periodical check up, early

diagnosis and treatment. Expert ser-
vices are available in many of the 
hospitals in India including teaching 
hospitals.

Demand by Army Officers for better 
Pay and Service Conditions

7263. SHRI P. G. MAVALANKAR: 
Will the Minister of DEFENCE be 
pleased to state:

(a) whether the Army Officers in 
the vari®us grades have been demand-
ing better pay and service conditions;

(b) if so, the nature of the said 
demands; and

(c) Government’s reaction and the 
response thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
J. B. PATNAIK): (a) to (c). No de-
mands for better pay and service 
conditions have been directly received 
from tihe Army Officers. However, 
recommendations of the Pay Com-
mission for better pay scales for 
Armed Forces Officers are under con-
sideration and Government decision* 
thereon are expected to be taken 
shortly.

Visit by Vice-Chairman of Iraq

7264. SHRI P. G. MAVALANKAR
Will the Minister of EXTERN AJ, 
AFFAIRS be pleased to state:

(a) whether the Vice-Chairman of 
Iraq visited India in March, 1974;

(b) if so, the duration of his stay 
and the broad outlines of the subjects
discussed; and

(c) whether any agreement was 
signed between Iraq and India as a 
result of the said visit and if so, the 
main features thereof?
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TH MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAiL SINGH):
(a) and (b). Mr. Saddam Hussein,
Vice Chairman of the Revolutionary 
Command Council of the Republic of 
Iraq visited India from March 25 to 
28. 1974. The two sides discussed the 
xntci national situation, bilateral re-
lations and other matters of mutual 
interest. At the conclusion of his 
visit, a Joint Communique outlining the 
mam subjects discussed ang conclu-
sions reached was published.

(c) An agreement establishing a 
permanent Joint Commission between 
India and Iraq was signed during 
the visit of Mr. Saddam Hussein and 
its text was laid on the Table of the 
House on March 29, 1974 Another 
agreement was reached on the detai-
led implementation of the understand-
ing reached eariler between the two 
countries about an Iraqi loan of US 
dollar 110 million on soft terms to 
enable India to pay for oil-imports 
from Iraq.

Closure of Tatanagar Foundry Com-
pany Limited, Jamshedpur and 

Payment of Workers dues

7265. SHRI RAMAVATAR SHAST-
RI* Will the Minister of LABOUR be 
please  ̂ *° state:

(a) whether the Tatanagar Foundry 
Company Limited, Jamshedpur is vir-
tually closed since the year; 1968,

(b) whether majority of workers 
have not been paid their provident 
fund dues inspite of the repeated peti-
tions made; and

(c) if so, the reasons for not paying 
them their dues?

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDY); The Pro-
vident Fund Authorities have inti-
mated a9 under:—

(a) Yog; since 21st November, 1968.
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(b) and (c). Claims could not be 

finally settled in several cases due 
to non-payment by the employer of 
provident fund dues in full and non- 
submission ot certain returns. The 
members have, however, been gran-
ted advances under paragaraipfo 68(H) 
of the Employees’ Provident Funds 
Scheme, 1952.

Non-Deposit of E.P.F. by R.V.H.M. 
lute Mills Katikar

7266 SHRI RAMAVATAR SHAST-
RI- Will the Minister of LABOUR be 
pleased to state:

(a) whether the R.V.H M Jute Mills 
Katihar has not deposited rupees 18 
lakhs of Provident Fund deducted 
fjom the wages of the workers,

(b) whether the management of 
the factory has withdrawn the Provi-
dent Fund amount of one hundred 
workers deposited with them without 
the knowledge of the workers;

(c) whether the workers who retired 
during last three years have not been 
paid their Provident Fund dues; and

(d) if so, what action Government 
have taken against the management 
for their defaults?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY)- 
The Provident Fund Authorities have 
reported as under.—

(a) Information regarding the ex-
act amount defaul touaidjs wor-
kers’ share of Provident Fund contri-
butions is not readily available.

(b) No. However, 11 cases of with-
drawal of provident fund money 
were detected in October, 1972 in 
which defalcation through imperso-
nation was suspected.

(c) As defalcation was suspected, 
payments were stopped pending veri-
fication of accounts, The accounts 
have since beea* rechecked and ar-
rangements are being made to clear 
the Pending, claims.
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(d) Besides action for recovery of 
arrears under Section 8 of the 
ployees’ Provident Funds and Family 
Pension Fund Act, 1952, prosecutions 
have been launched for several de-
faults agaisnt the manageemnt.

Cases initiated by Danapur canton-
ment Board for unauthorised cons*

traction and encroachment on 
Government Land

7267. SHRI RAMAVATAR SHAST- 
RI: Will the Minister of DEFENCE 
be pleased to state:

(a) the number of cases initiated 
by the Danapur Cantonment Board 
against persons carrying out unautho-
rised constructions and encroachment 
on Government land during the 
yeais 1971-72, 1972-73 and 1973.74 and 
the expenditure incurred by the 
Board, year-wise; and

(b) the number of cases in which 
the Board lias succeeded and lost se-
parately?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
J. B. PATNA3X): (a) The niforma- 
tion is as follows:—

Year No. of Cases Experdjture 
incurred

21 Rs. 1105.85
1972--^ 31 Rs. 53.00
1973-74 I-? Rs. 276.49

(b) The present position of the 
cases referred to is as under:—

No. dropped— 12
No. compounded— 6
No. pending with 30

cantt. Board
No. pending in 20

Court
No. lost in Court I

Payment of rent to owner of holding 
No. 34 Danapur Contonment

7268. SHRI RAMAVATAR SHAST- 
RI: Will the Minister of DEFENCE 
be pleased to state:

(a) whether the holding No. 34 
(old 41) situated at grant square, 
Danapur Cantt. was under the occu-
pation of the GJE. (M.E.S.);

(b) whether Smt. Joy Sen, the 
owner of the House brought a suit 
for eviction and arrears of rent 
against the GE. and succeeded:

(c) whether the G.E. never paid 
rent to th© owner of the House.

(d> whether electricity supply line 
has been discontinued in the said 
holding by the G.E.; and

(e) if so, the reasons therefor?
THE DEPUTY MINISTER IN THE 

MINISTRY OF DEFENCE (SHRI 
J. B. PATNAIK): (a) Yes, Sir.

(b) Yes, Sir, in the Court of the 
Munsif 2nd Patna. Government 
however, filed an appeal in the Court 
of the District Judge, Patna against 
the judgement of the lower court.

(c> to (e). The information is not 
readily available and will foe laid 
on the Table of the House as soon 
as possible.

Strike by Workmen of Calico Chemi-
cals and Plastics, Bombay

7269. SHRIMATI ROZA DESH- 
PANDE: Will the Minister of LA-
BOUR be pleased to state:

(a) whether workmen of Calico 
Chemicals and Plastics, Bombay have 
been on strike since the 10th August. 
1973;

(b) whether many items produced 
in the Company are used in the De-
fence industries and, purchased by
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State and Central Government de-
partments;

(c) whether workers have always 
shown their willingness for direct ne-
gotiations or for arbitration through 
a mutually acceptable agency; and

(d) if so, their demands and the 
.steps being taken to settle the strike?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY); (a) 
to (d). The matter falls essentially 
in the State sphere Howeevr, ac-
cording to available information, the 
strike by workers of Calico Chemicals 
and Plastics, Bombay, which started 
on 9-8-1973 has been called off and 
the workers resumed work from 
18-3-1974 following a reference by 
the Government of Maharashtra of 
24 out of 32 demands of workers for 
adjudication by a Committee The
1 emaining 8 demands were dropped.

Pig Iron Production at Dnrgapur

7270 SHRI R N BARMAN Will 
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether Durgapur Steel Plant 
failed to produce the required quan-
tity of steel, that is 19,000 tonne* of 
pig iron per month; and

(b) if so. the reasons for the same 
and the steDS Government piopo^e 
to take to stomal ne the production 
of Durgapur Steel Plant0

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a)
The target for production of Pig 
lion varies from month to month. It 
is a fact that in geneial the produc-
t s  of Pig Iron has been less than 
the target though the Plant did pro-
duce more than 19,000 tonnes a 
ionth on two occasions in this year.
(b) The reasons for the short fall 

<*re (1) shortage of hot metal owing to 
.shortage of coal and coke and f ii)

diversion of greaiter quantity of hot 
metal to steel making Production of 
hot meta] in the Blast Furnaces is 
expected to increase during the cur-
rent year and as a result, production 
of pig iron is also expected <to be 
satisfactory.

Manganese Ore Supply to Bhilai Steel 
Plant

7271. SHRI R. N. BARMAN* Will 
the Minister of STEEL AND MINES 
be pleased to state-

(a) the source of supply of Man-
ganese Ore to tho Bhilai Steel Plant 
and the total reauirement thereof

(b) whether the MOIL is one of 
them, and

(c) whether Bhilai Steel Plant has 
an\ commitment for taking fi:ppl> 
from MOIL and if so, the percentage 
thereof1*

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) The 
total Manganese ore requirement of 
Bhilai Steel Plant ai P approximately
1,20,000 tonnes per year Hie sour-
ces of supply are Manganese Ort 
India Ltd and various private par-
ties

(b) Yes. Sir, MOIL is the major 
supplier

(c) Bhilai Steel Plant has 1 ecently 
negotiated a contract with MOIL 
lor supply of 1,05 000 tonnes com-
prising of 15,000 tonnes already sup-
plied betueon September, 1973 to 
March, 1974 and 90,000 to be supplied 
during the period °f *2 months from 
April. 1974 to March, 1075. Thus 
what MOIL has contracted to supph 
m 1974-75 would amount to 75 pri 
cent of Plants annual requirements
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Resignation by Scientific At, ,ri�cr to 
Uef P.11,:e Minister 

7272. SHRI Bf.SHUT! MISHRA: 
SHR! lASANT SATHE: 

Will the Minister of DEFENCE be 
pleased to s�ate: 

(a) whether Dr. Nag Chaudhuri,
Scientific Adviser to the Defence 
Minister, resigned; 

(b) if so, the reason for his resig
nation; 

(c) whether othe: scientiots are
unwilling to join the Defence Minis
ter's Adviser's post; and 

(d) if so, the reason:; thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, 
Sir. 

(b) to (d). Do not arise.

Workers laid off in Faridabad

7273. SHRIMATI PARVATHI 
KRISHNAN: Will the Minister of 
LABOUR be pleased to state: 

(a) whether a number of workers
have been laid off at Faridabad; 

(b if so, the reasons thereof; 
(c) whether a number of industri

es have been closed down; and 
(d) if so, the names of the indust

ries and the ,number of workers af
fected in these industries? 

THE MINISTER OF LABOUR 
(SHRI RAG HUN ATHA REDDY): (a) 
to (d). The information is being col
lected and will be laid on the Table of 
the House. 
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3TRTT I  I

Expeditious Dispml of cases relating 
to Public Sector Undertakings

7279. s h r i  J\: s  PURTY. Will the 
Minister of LABOUR be pleased to 
state:

(a) whether casej relating to Public 
Sector Undertakings in which Cen-
tral Government have taken the de-
cision to ref*i tĥ> dispute to the Tri-
bunal for adiuiicHnn are not bemp 
dealt with expeditiously; and

(b) if so, whether Government pro-
pose to lay dow i the precis** polir 
for expeditujus disposal of cases- so 
that workers may not suffer then 
right to establish their claim before 
Tribunal?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY):
(a) and (b). The need for expedi-
tious disposal of cases refered for 
adjudication is kept in view -while 
finalising the comprehensive Indus-
trial Relations Law.

Allotment of Scooters to Canteen and 
Stores Department (India)

7280. SHRI DHAN SHAH 
PRADHAN.

SHRI BHALJTBHAI PAR-
MER:

Will the Minister of DEFENCE be 
pleased to .*tate:

(a) the i.umosr of applications re-
ceived bv Cant sen Stores Depart-
ment (India) from Army Officer* for 
allotment of scooters during the period
1970 to 1973, year wise

(b> the number of scooters demand-
ed by C.SJ3. (India) from the manu-
factures, and the number of scooters 
received by the CS.D. (India) during 
the years 1970 to 1973 year-wise,

(c) the date of the application up 
to which ihe alltrmeul has been 
made at present; and

(d) whether there is any mcreaso 
in the average number of scooters re-
ceived by CSD. if so, the extent of 
iaich increase?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
J. B. PATNAIK): (a) The number 
oi applications from Army officers 
and their equivalents in the Navy 
jind Air Force and such civilan Gazet-
ted officers as are entitled to make 
pm c hases fro mthe Service Canteens,
19 as under, 

ig^o
1971 7M2
1972 8 t n
197^ 10408

(b) The information is as under:—

Year Dem md Receipt

1970 543« 4643
i97i 6856 6780
1972 5232 S942
1973 5938 5532

The excearf receipt in 1972 was 
against the shortfall in the previous 
years.

(c) 25th January, 1971 in the case 
of Lambretta and 28th July, 1970 in 
the case of Bajaj Scooter.

(d) As will be soon from the ans-
wer to Part (b) of the QttMttan, there 
is an improvement in the supply posi-
tion from 1971 onwardi.



157 Written Answer* CHAITRA 28, 1896 (SAKA) Written Answers 158

Committee on filaliilNrtte* «•* *** 
Iron and Cofee

7281. SHRI S. N. SINGH DEQ: WiU 
the Minister of STEEL AND MINES 
bc pleased to state;

(a) whether a committee has been 
set up to lay down guide-lines for 
distribution of available pis iron and 
lo coordinate supply of coke;

(b) if so, when the committee came 
into existence and the names of the 
members;

(c) the numî er of times this com-
mittee has met date-wise and the 
major decision taken; and

(d) the numbjr of small industries, 
State-wise, passing through serious 
crisis owing to shortage of pift iron 
and coke tor which attention has 
been drawn?

1HE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) Yes, 
Sir.

(b) The Committee was aet up 
initially for pig iron distribution, on 
21-S-73. Hard Coke was also brought 
within the scope of this Committee on 
6-12-73. The names of the Members 
of this Committee are as under: —

(1) Shri T Ghosh. Iron & Steel 
Controller—Chairman.

(2) Shri S. M. Ghosh, Joint Secre-
tary. Min. of Steel and Mines, 
(Department of Steel).

(4) Shri N. N. Tandon, (subsequent-
ly Dr. P. C. Alexander), Deve-
lopment Commissioner, Small 
Scale Industries.

<5) Shri S. K. Sinha, Dy. Director, 
General, Technical Develop-
ment.

(c) The information is being collect-
ed and will be laid on the fable of 
the House.

(d) Industrial units requiring pig 
iron and hard coke, small as well as 
big, would have been affected to 
some extent by the shortage of pig 
iron and hard coke.

wwRil r t  wmmm 3  
<nfr«rfi«r Pw fw  fdwfit

m afefor

7362* flW  J
«ro ifoft f*rr fa*:

(v) sfto WVRff VBRRH 
3 fsT**r TTforfTO froffisr 
sffaftr >rr *Rifr*r vrvrc 
* *  stm firr ; ifa

( * )  fur
fm r?

* fl)  : ( * )  
1«73 t  STCT f f  ^  |

(«r) m  vrihmft % 
ft? 8TTT firaTm #  «rf *nr 
*rarsrcr *r w i fa r #
«ri t  1

Eaotssmts o? (MBcers of Naifoaa 
Used Coal Mines

7283. DR. LAXM1NARAIN PAN- 
DEYA: Wdl the Minister of STEEL 
AND MINES be pleased to state:

(a) whether the Coal Mmcs Autho-
rity is empowered to effect drastic 
reductions in the emoluments of offi-
cers of taken over mines: and

(b) whether in other nationalised 
sectors emoluments were protected at 
the time of take over?

374 LS—«
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THE DEPUTY MINISTER IN THE 
MINISTKY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and
(b). All the officers of the mine* 
taken-over by the Coal Mines Autho-
rity were screened and their grades 
and salaries were fixed after taking 
into consideration their qualifications, 
experience and the responsibilities 
shouldered by them. There is, there-
fore, no question of any arbitrary 
drastic reduction in the salaries.

The same procedure was adopted by 
the Bharat Coking Coal Ltd.

Standing Committee for Selecting
Delegation to International Meet?

7284. SHjRI D. P. JADEJA. Will tb 
Minister of EXTFRNAL ATFA1RS te 
pleaded to state

(a) whether there is any Standing 
Committee ior selecting delegates to 
International meets such as at U.N.O:

(b) if so, Ihe comDOMl’o.n ot the 
Committee, and

(O the cntena adopted m selec-
tion of the defecates?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.

(b) Does not arise.

(c) Members of the Indian delega-
tions to U N General Assembly repre-
sent the Government of India Conse-
quently, the mam criterion for selec-
tion is that they should be m agree-
ment with Government's policies. *

Export of Iron
7285 SHRI FRABODH CHANDRA 

Will the Minister of STEEL AND 
MINES be pleased tc state

(a) whether Gov^rn/ncnVs .atten-
tion has been drawn to the press re-
ports that i*on had an assured inter*

national marl^j and could fetch lancy 
prices; and ^

(b) if so, the steps taken to boost 
its export?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRi SUBODH HANSDA): (a) and
(b). In view of the present shortage 
of pig iron in the country, no fresh 
commitment for export of pig iron is 
being made. As and when the avail-
ability improves, the position will be 
reviewed

Visit to India by Madame Allende, 
Widow of former President of Chile

7286 SIIRI II N MUKERJEE W-)l 
the Minister of EXTERNAL AFFAIRS 
be pleased to state

(a) whether Madame Allende, 
widow of the martyred President ct 
Chile, is îsi*inj? Irdia on m\ 1st pm 
from the Pi me Minister of Indn.

(b) whether the Pi me Miri'ter of
India has applied her mmd towards 
evolving wavs t'ln  ̂M<» u*. well as
symbolic, of helpin; the forces of
freedom in C ,ik* ru d

(c) whether the contemplates mak-
ing on behalf of Indio a token finan-
cial contribution to such forces as has 
been done ny Pn.ne Minister Olaf 
Palme of Norway*

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) Madame Hortensia B. Allende,
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widow ,ol the iormer President of 
Chile i8 visiting India at the invita-
tion pf the Natipnal Federation of 
Indian Women.

(to) and (c). While the Govern-
ment bas expressed concern at the 
happenings in Chile in September
1973, this is essentially a matter which 
falls within the jurisdiction of a 
sovereign State. The Government of 
India hopes that peace and harmony 
will prevail in Chile so that its people 
can attend to the tasks of national 
reconstruction and reconciliation 
without outside interference and with-
out further violence.

Steel TJnit* running in Deficit

7287. SHRI H V. VIKHE PATlL: 
Will the lAmmer of STEEL AND 
MINES l>e pleated to state:

(a> whether the Puohc Scctor st-.el 
units cue running ir deficit, and

(h; if i>oi the leason-. therefor?

THE DEPU'iY MINISTER IN THE
m i n i s t r y  o f  s t e e l  a n d  m i n e s
(SHRI SUBODH HANSDA •: (.,) The 
precise working result* of the pubnc 
sector steel units for the year 1973-74 
will te known only after the accounts 
for the year have been finalised and 
audited The present indications, 
liowevei, are that while Bhilai Steel 
Plant would earn a profit and Rour- 
kcla Steel Plant may break even 
Duigapur Steel Plant, Alloy Steels 
Plant at Durgapur and Bokaro Steel 
Plant would incur a lots.

(b) The principal reason lor Dur-
gapur Steel Plant and Alloy Steel 
Plant incurring a loss is the fact that 
the production at both these plants in 
1973-74 was much below their rated 
capacity Escalations m cost* was 
another important factor. As regards 
Bokaro Steel Plant, only one of the 4 
converters for the first stage of 1.7 
million ingot tonnes was commissioned 
on Slst January, 1974, and the pro-
duction of finished steel has yet to 
start

Partial Decontrol

7288. SHRI D. V. VIKHE PATIL: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether huge accumulation of 
steel stocks at the steel plants has 
bad any ad\**»,.>e efleci on the policy 
of partial decontrol of steel announc-
ed in October last; and

(b) the >teos Government propose 
to take to brnT about partial decou- 
Itol of steel?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHKI SUBODH HANSDA): (a) and
(b). Statutory Control on the price and 
distribution of steel had been with-
drawn even before October 1973. The 
prices announced by the Joint Plant 
Committee under the revved pricing 
policy in October 1973 made no (hange 
in the prices of plates structural and 
railway materials which are predomi-
nantly used by thv State and Central 
Governments public sector under 
takings and hasir industries, while 
the prices of other catt/gories have 
been increased by varying amounts. 
The accumulation of stocks at the 
Stetl Plants has not affected this 
policy

Joint Plant Committee for Steel 
Craoti

7289 SHBI S N SINGH DEO: Will 
the Minister of STEEL AND MINES 
be pleased to state*

(a) whether Joint Plant Committee 
take  ̂ a long ttm* t > t.'ke „>ny action 
on the apphcation for steel ciuota an,!

(b) if not, the number of applica-
tions received by Joint Plant Com-
mittee during 1973 date of receiving 
of applications and action taken, ap-
plication-wise, during this vcar*

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA': (&) At
present, there is no system of accord-
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mg “quotas” for steel The Joint 
Plant Committee receives indents tor 
steel materials and processes the 
same. No case of undue delay in pro-
cessing of indents by the Joint Plant 
Committee has come to Government’s 
notice. The Committee generally 
takes about two weeks to plan the 
indents. With the streamlining of 
procedures consequent on implemen-
tation of the recommendations of the 
rtudy Group on Steel Distribution 
System, it is expected that this time 
would be reduced further.

(b) As the number of indents plan* 
ned is very large, it would be extre-
mely difficult and time consuming to 
compile detailed information in respect 
cf each of them. However if such 
information is required in respect of 
any specific indent or indents, it would 
be collected and laid on the Table of

Committee to examine service condi-
tions of Class 111 and IV Employees of 

Delhi Hospitals

7290 SHRI AJll KUMAR SAHA 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
Ftale

(a) whether any Committee has 
been set up by th-» Government re-
cently to examine the >ervice condi-
tions of the Class III and IV em-
ployees of Delhi Hospitals,

(b) if so, the terms and conditions 
of the Committee and

(c) when the Committee is likely to 
submit its report?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND

AMILY PLANNING (SHRI A. K. 
KISKU): (a) Yea.

(b) To examine m detail the service 
condition and other allied administra-
tive matters in respect of Class III and 
IV staff of Delhi Hospitals.

(c) By the end of April 1971.

Group Hospitals of Assam Tea Estate

7291. SHRI NOORUL HUDA: Will 
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether all the Grouo Hospi- 
tals in Attsaaa Tea Estate have been 
abolished;

(b) the reasons therefor; and

(c) what step* Government propope 
to re-introduce these nospitals?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. KL 
KISKU): (a) to (c) Efforts are being 
made to collect the necessary infor-
mation from the Government of Assam 
and will be furnished as soon as 
available

Recommendation of 47th Meeting of 
E.S.I. Corporation

7292. SHRI MOHAMMAD ISMAIL 
Will the Minister of LABOUR be 
pleased to sUte

(a) the lecummwclatiOn an1 deci-
sions of the 47* h meeting of the Em-
ployees State Insurance Corporation- 
and

(b) the reaction cf Government 
thereto’

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY):
(a) A statement indicating important 
x ecommendations/decisions is enclosed.

(b) The recommendation for pro-
viding Central assistance to the Em-
ployees’ State Insurance Corporation 
and raising the State* share of the 
cost of medical benefit is baaed on the 
recommendations of the Committee on
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Perspective Planin g , which it already 
under consideration. Some recom- 
mendations/decision* are within the 
competence of the Corporation. Some 
others, which require approval of the 
Central Government will be consi-
dered on receipt of a formal reference 
from the Employees’ State Insurance 
Corporation.

Statement

S. No. Becomwcndatfcms decisions

1. The Central Government should 
consider the question of 
providing Central assistance to 
the Employees’ State Insurance 
Corporation. They should also 
take up with the State Govern-
ments the question of raising the 
State Ghar« of the cost of medical 
benefit from l/8th to~l/4th.

2. The Annual Report on the acti-
vities of the Corporation for the 
year 1972-73 was adopted.

3. Eight non-official members of the 
Corporation were selected to re-
present the Corporation on the 
Standing Committee.

4. The question of increase of Per-
manent Disability and dependants 
pension to compensate for its 
depreciation through increase in 
the cost of living may be referred 
to the Actuary for examination.

3. The excess payment made to 
Insured Persons through mistake 
may be recovered in easy instal-
ments, In case of genuine hard-
ship.

6. The recommendations of Medical 
Benefit Council regarding provi-
sion of additional equipment jn 
E.S.I. Hospitals, research in indus-
trial medidne and hygiene, review 
of list of diseases for Extended 
Sickness Benefit, provision of 
artificial appliances etc. were 
approved.

7* Tha Report of ittie General Pur-
poses Sub-Committee on - Hie

working of E.S.I. Scheme in Tamil
, Nadu was adopted.

8. The D.G.H.S. has been asked to 
look into the question of purchase 
of commonly used drugs/medi-
cines under the E.S.I.C. at centra* 
liaed rate contract.

9. The scale of diet recommended by 
the National Nutrition Advisory 
Committee and the Medical Bene-
fit Council, for the beneficiaries of 
E.S.I. Scheme who are admitted 
to the E.S.I. Hospitals for inpatient 
treatment, was approved

10. A capital construction reserve 
fund, for financing the construc-
tion of E.S.I. Hospitals/buildings 
etc., may be set up, with 10 per 
cent of the total revenue derived 
from contributions.

11. The limit of per capita expendi-
ture on capital construction may 
be raised from Rs. 150/- to Rs. 
170/-.

12. Plans and estimates for additional 
hospitals/annexes may be sanc-

tioned so as to provide upto 5 beds 
per thousand employees, as against 
the existing yardstrick of 4 beds 
per thousand employees.

13. Delegation of certain power from 
the Central Government to 
E.S.I.C./Standing Committee/ 
Director General.

1 4 .  Certain changes in recruitment 
policy of the Corporation

15. Withdrawal of medical posts in 
the E.S.I.C. from the Central 
Health Service and creation of a 
separate cadre of medical poets in 
the E.S.I. Corporation.

16. The Annual accounts of the Cor-
poration for the year 1870-71, 
alongwith Audit Report, were 
approved and adpoted.

17. The Corporation** Revised' Erti- 
mates for 1973-74 and Budget 
Estimates for im -?S  were 
approved.
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Non-payment of Provident Fund and 
Family Pension to Workers 0f Jaipur 

Udyog Ltd. Kanpur

72U3. SHRI MOHAMMAD ISMAIL: 
Will the Minister ot LABOUR be 
pleased to state:

ia) whether the attention of Gov-
ernment has been drawn to the non-
payment of Provident Fund and Fa-
mily Pension to the workers of the 
Jaipur Udyog Limited, Kanpur,

t.b) whether Government have re-
ceived any memoiariduni irom the 
workers, and

<e; the steps Government have 
taken to iule.juuri the inteiest oi the 
workers?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATIIA REDDY). 
The Provident Fund Authorities have 
reported as under.—

(a) and (b). Yes. The Kanpur Jute 
Factory Mazdoor Sabha and Jaipur 
Udyog Staff Union have jointly sub-
mitted a memorandum on 25-8-J97b.

(c) M/s. Jaipur Udyog L,td. have 
not paid Provident Fund dues for the 
period March 1970 to March 1973, and 
for Auguat 1973 onwards They have 
represented under Section 19A of 
the Employees Provident Funds and 
Family Pension Fund Act, 1952 chal-
lenging the applicability of the Act 
and their representation is under 
consideration. However, Provident 
Fund dues for the period April, 1970 
to March 1973 have been assessed by 
the Regional Provident Fund Com-
missioner, Kanpur and proceedings 
under Section 7A of the Act for assess-
ment of Providnth Fund and Family 

, Pension Fund contributions for the 
period August 1973 onwards have also 
been initiated.

Strike In H.MX Pinjore

7294. SHRI SAMAR MUKHEBJEE: 
WiU the tflnistsr of HEAVY IN-
DUSTRY be aliased to state.

(a) whether the attention of Gov-
ernment has been drawn to the one- 
day token strike oi thf Pinjore unit 
ol HM7 on the 30th January, 1974;

(b) if *o, the reasoas for the strike;
and

(c> tl.e step* taken by Government 
to redrew the grievances of the em-
ployees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) and (b). 
The employees of HMT Pinjore went 
on a token strike on 30th January, 
1974 to protest against the delay in 
the wage revision settlement

(c) A wage settlement has been 
reached between the management and 
the union* According to the settle-
ment, the vnmimum salary will be 
Rs 300 plus HR A (for such emplo-
yees who are not allotted Company's 
quarters) at the rate of Rs. 25 per 
month making the total of Rs 325 per 
month with effect from 1-10-1973.

Employees in M.A.M.C., Durgapur

7295. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of HEAVY 
INDUSTRY be pleased to state:

(a) the totii number of persons 
employed including all categories of 
employees in Mining and Allied Ma-
chinery Corporation. Durgapur m the 
years 1971, 1972 and 1S73.

(b) whether new recruitment was 
made; and

(c) if so, the year-wise figures 
thereof?
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THE DEPUTY MINISTER IN THE 
MINISTRY OP HEAVY INDUSTRY 
(SHRI DALBIR SINGH) (a) The 
total number of all categories of per-
sons employed in MAMC Durgapur In 
the years 1971, 1972 and 1P73 wag 
6066, and 6936 respectively.

(b) Yes, Sir

(c) Category wise figures of new 
recruitment during 1971, 1972 and 
1973 are as follows —

1971 19"2 1973 
Officers 25 2S nA
Supervisors 14 2 70
Skilled workers 2 4 2
Unskillt i workcrs/Swecpers no 313 235 
Others 1 72 79

TOTAL 153 476 460

Alleged Slave L?houi (amps In Iron 
Mines (Kalta Mines)

7296 SHRI KRIS11N\ CHANDRA 
HALDER Will (he M.mster of STEEL 
AND MINES be pieced to state

(a) whether Government are aware 
of the existaace of slav*» labour camp-, 
in some of the cant ve Iron Mint**, 
Kalta Mines’ under Public Sector; and

(b) if so, the facts thereof7

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SURODH HANSDA) • (a) No, 
Sir

(b) Does not arise.

Strike in Iisco

7297. SHRI TIRISHNA CHANDRA 
HALDER* Will the Minister of STEEL 
AND MINES be pleased to state*

(a) whether contract labourers of
I.I.S.C0 Ltd, Burnpur went on strike 
from 29th December, 1973, and

(b) the nature of their demand* and 
the manner in which they were 
settled?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRi SUBODH HANSDA; (a) and
(b) A section of contract labourers 
at Burnpur led by CITU Union went 
on strike with effect from 29th 
December, 1973 The demands related 
to an increase in the wage rate for 
contract labour their absorption in 
the permanent cadre and other related 
facilities

The effect of the strike after the 
third day was minimal An increas-
ing number of workers on strike 
started coming back to work and the 
strike was called off unconditionally 
from the 12th January, 1974

Alleged Victimisali m of Union Leader 
of Biraua Mines

7298 SHRI KRISHNA CHANDRA 
HALDER Will the Minister of 
STEEL AND MINEs be pleased to 
state.

(a) whether the Union leader of 
Barsua Mme.> was victimised, and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) No 
Union Leader of Barsua Iron Ore 
Mines was victimised,

(b) Does not arise
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State Labour Minister* Cfatnwre

'7299. SHRI DINEN BHA1TA- 
CHARY YA: Will the Minister of
LABOUR be pleased to state:

(a) whether the two-day confer- 
ence of State Lalour Ministers was 
held in Delhi under his Chairman* 
ship, and

(b) if so, th*j outcome of the con-
ference0

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY):
(a) Yes, Sir.

(b) A statement indicating the 
Main Conclusions of the Conference 
was placed on the Table of the House 
on 21st February, 1974 in reply to 
the Unstarred Question No 219 by 
Shri S A Muruganantham

Strike by Trade Unions in WJQHCO 
Match Factory

7300 SHRI DINEN BHATTV 
CHARYYA. Will the Minister of 
LABOUR be p’eased to state

(a) whether Trade Unions of al) the 
units of *WIMCO’ ttiatch factory ob-
served a profit strike for 24 hours in 
the month of December, 1973 on a 
common demand for the revision of 
wage and other issues and

(b) whether these unions have al-
ready informed bus Ministry that if 
their demands are not fulfilled they 
would launch a continuous strike in 
all units’

THE MINISTER OF LABOUR 
(SHRI BAGHUNATHA REDDY):
(a) and (b). The matter falls essen-
tially in the State sphere. However, 
according to available Information, 
there was a token strike on 14-12*1973 
In some units of 'WIMCO* Ltd. The 
notices regarding the token strike 
were addressed to the management

but copies thereof were endorsed 
among others, to the Union labour 
Minister also.

Deaths tto* to tetanus wM WfMari* 
la the oeontry

7301. SHRI MANORANJAN HAZRA:
Will the MmUter of HEALTH AND 
FAMILY PLANNING be pleased to 
state

(a) whether Government are aware 
of the fact that Tetanus alone takes
750,000 lives every year, two lakhs 
children suffer from Diphtheria and 
60 to 70 per cent of the children up 
to the age of 10 suffer from whooping 
cough, and

(h) if so, wmt remedial measures 
have been adop4edl bv the Govern-
ment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING <SH*U KONDAJ 
JI BASAPPA): (a) The Government 
are aware that commulative morbidity 
and mortality amongst the vulnerable 
population from these diseases, as 
could be measured by hospital statis-
tics is fairly high A statement show-
ing cases and deaths reported due to 
Te'anus, Diphtheria and Whooping 
Cough during 1971-72 is laid on the 
Table of the House. I Placed tn Lib-
rary See No LT-6746/741

(b) The Government of India have 
adopted the following remedial mea-
sures*

(i) Immunisation of pregnant mo-
thers against Tetanus with « view to 
protect the new bdrn infante from 
getting Tetanus and to protect mothers 
from the risk of tetanus infection.

(ii) To give triple immunisation to 
children to protect them «gtin«t get-
ting diseases o f Diphtheria, Whoop-
ing Cough end Tetanus.
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Production Targets of Metallurgical 
WttNs ol fttftlai ted M a so  fa «*ew 

of Coal Crisis

7302. SHRI * XIANORAMJAN 
HAZRA: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether Indin and the Soviet 
Union agreed to cooperate in the fur* 
tiler expansion of the metallurgical 
plants in Bhilai and Bokaro; and

(b) jf so, whul are th<? production 
target* of thoce two units taking into 
consideration the coal crisis?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) Yea, 
Sir.

(b) The targets of production of 
Bhilai and Bokaro for the Year 1974- 
75 are as follows:

(In million tonnes)
In got Steel Saleable Steel

Bhilai 2 07 i .655
Bokaro 0 12 —

These have been arrived at after 
discussions with Ijhe other concerned 
organisations and are dependent upon 
assumptions regarding eaaing of con-
straints being fulfilled. It is too soon 
to lay down detailed targets for the 
stages of expansion. In fixing these, 
complementary programmes for en-
suring the required supply of all raw 
materials including coal will also have 
to be drawn tip.

11.55 hrs
SHRI PILOO MODY (Godbra): 

You might allow him to put that 
question which you did not allow.

MR. DEPUTY-SPEAKER: Which
question?

SHRI PILOO MODY: About Chini. 
He wanted to ask a question on that.

ME. D*PUTY-fiPKAKKR: I 4hink 
this is unusual. We art four minutes

before time. Shall we go on to the 
next item?
SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: So with 
the consent of the House w* go on 
to the next item.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The people are los-
ing interest in Parliament and in 
parliamentary democracy.

MR. DEPUTY-SPEAKER: Whether 
people have lost interest on we have 
become more efficient is yet to be 
seen.

SHRI NAWAL KISHORE SINHA 
(Muzaffarpur): It is the Chair’s effi-
ciency.

SHRI JYOTIRMOY BOSU: I had 
given notice of an adjournment mo-
tion. ..

MR. DEPUTY-SPEAKER: There is 
a call attention motion. Shri Daga.

AN HON. MEMBER: The Minister 
is not there.

MR. DEPUTY-SPEAKER: This is 
rather unusual. There is no Minister 
to reply.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. RAGHU 
RAIMAIAH): He is coming. Mean-
while, you might take up miscellane-
ous work.

11.57 hrs
RE. MOTION FOR ADJOURNMENT 

(Query)
MR. DEPUTY-SPEAKER: I do not 

know—I think we will hold this over 
(Interruptions). Please do not get 
confused. Let us get on with the 
business. Let us go to the next 
item.

PAPERS LAID ON THE TABLE
SHRI JYOTIRMOY BOSU (Dia-

mond Harbour):' My adfctotament 
motion on atrocities committed on 
Manipur wonften by the P A C . . . .
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MR. DEPUTY-SPEAKER: Order,
order. 1 will give some information 
about that.

SHRI JYOTIRMOY BOSU: I have a 
privilege motion...

MR DEPUTY-SPEAKER: Not
^everything at the same time.

SHRI JYOTIRMOY BOSU: I am 
taking it in order of precedence.

MR. DEPUTY-SPEAKER: You rai-
sed about....

SHRI JYOTIRMOY BOSU: Ad-
journment motion and a privilege 
motion

MR DEPUTY-SPEAKER. I shall 
attend to both.

SHRI JYOTIRMOY BOSU- Thank 
you.

MR DEPUTY-SPEAKER. I have 
seen both the notices. (Interruptions). 
Order please

MR JYOTIRMOY BOSU I am 
very sorry.

MR DEPUTY-SPEAKER; I will at-
tend to both the things. Number one,
I saw your notice about those Atroci-
ties committed somewhere in Manipur. 
It is a serious allegation.

SHRI JYOTIRMOY BOSU: It is.

MR. DEPUTY-SPEAKER. But I do 
not think it is a subject lor adjourn-
ment.

SHRI JYOTIRMOY BOSU: It is.

MR. DEPUTY-SPEAKER: I think 
it would be better if it could come 
under a call attention motion or under 
377. I would admit it under either 
o f those categories, but not under an 
adjournment motion.

About your privilege motion, it re* 
lates to what has happened yesterday. 
As you know, the House has decided 
to have a special debate on Bihar

tomorrow. You cQUld raise this mat-
ter tomorrow.

SHRI JYOTIRAflDY BOSU; No, Sir. 
I may not speak. Somebody else 
may speak. It is a different issue. I 
have got the PTI creed. Kindly allo>w 
me to make a submission.

MR DEPUTY-SPEAKER: In any 
case, because the Bihar debate fei 
coming tomorrow, I have not gone in-
to the whole thing very carefully. 
You will allow me to go through that 
notice agam. Then tomorrow you 
could raise it Do not raise it now. 
I am holding it over 1 haw not re-
jected it. Bu+ do not raise it now.

SHRI JYOTIRMOY BOSU May I
make one submission?

MR DEPUTY-SPEAKER; Do not 
insist now I am holding it over.
I have not rejected it (Interruptions).
I have not read your notice very care-
fully; because it relates to Bihar, give 
me an opportunity to go through it 
todav Be satisfied with that (Inter
ruptions) Order, order

SHRI JYOTIRMOY BOSU: You
will allow me both these things

MR. DEPUTY-SPEAKER: I have 
not said that. I said I will attend to 
both the things. I did not say I 
would allow you both the things. 
See how he twists my words'

SHRI JYOTIRMOY BOSU: I stand 
by what I said. Let the tape be 
checked (Interruptions).

MR. DEPUTY-SPEAKER: Papers
to be laid on the Table.

SHRI JYOTIRMOY BOSU: You
said this ts to be allowed under 377.

MR DEPUTY-SPEAKER; If I have 
said that, I will allow you.

SHRI JYOTIRMOY BOSU: About 
the privilege motion, 1 have coU&t- 
ed......
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MR. DEPUTY-SPEAKER: I Mid I 
am holding it over. Otherwise, do 
you want me to say tihat I do not 
admit it?

SHRI JYOTIRMOY BOSU; Because 
they come out with untrue things.

MR. DEPUTY-SPEAKER: I will
hold it over. I have not said that I 
have rejected it (Interruptions)

What do we do now?
We are living in very difficult 

times. We are all harassed. To it 
all we are adding confusion by our 
lung power Everybody seems to be 
out of joint Even the Minister of 
Irrigation and Power, who is known 
for his sobriety and other kinds of 
things and for also respect to the 
House, found himself unable to be 
present in time when his subject 
came up. j |
12 00 hours

Anyway, I will come to you later 
on

SHRI JYOTIRMOY BOSU: And No 
Rajya Sabha!

MR. DEPUTY SPEAKER: Let us
pass on to the Papers to be laid on 
the Table.

12.01/2 hours.
PAPERS LAID ON THE TABLE

R e v ie w s  and  A n n u a l  R e p o h t s  o f  
M a ch in e  T o o l  C o r p o r a t io n  or In d ia  
L im ite d , A jm e r  a k d  H in d u s ta n  M a -

c h in e  T o o l s  L im it e d , B a n g a lo r e

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): On behalf 
of Shri T. A. Pai, I beg to lay on the 
Table a copy each of the following 
papers (Hindi and English versions) 
under sub-section O) of section 619A 
of the Companies Act, 1906:

(1) (i) Review by the Govern* 
ment on the working of the 
Machine Tool Corporation of 
India Limited, Ajmer, for the 
year 1972-73.

<U) Annual Report of the Machine 
Tool Corporation of India

Limited, Ajmer, for the year 
1972-73 along with the Audit-
ed Accounts and the com-
ments of the Comptroller and 
Auditor General thereon.

[Placed in Library, See No. LT-6731/ 
74J.

(2) (i) Review by the Govern-
ment on the working of the 
Hindustan Machine Tools 
Limited, Bangalore, for the 
year 1972-73

(ii) Annual Report of tlhe Hindus-
tan Machine Tools Limited, 
Bangalore, for the year 1972- 
73 along with the Audited 
Accounts and the comments 
of the Comptroller and
Auditor General thereon

Placed in Library See No. LT-6732/ 
741.

MR. DEPUTY-SPEAKER: Mr.
Ganesh.

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDY): On behalf 
of Shri K. R. Ganesh, I beg to lay 
on the Table—

MR. DEPUTY-SPEAKER: Has he
informed us—I Interruptions)

You have not given any prior notice.
SHRI RAGHUNATHA REDDY; He 

is not here and so I rose to lay it.
SHRI PILOO MODY (Godhra): Not 

only has he not observed the rules 
of the House but he has tried in a 
sneaky way to sneak in into the pro-
ceedings the laying of a paper for 
which there was no authorisation.

MR DEPUTY-SPEAKER: I do not 
know why Members want to put me 
in this difficult position.

SHRI PILOO MODY; You discharge 
the Minister. (Interruptions)

aft r^ifr 5fDr f  i&m m  ^

MR. DEPUTY-SPEAKER: Will you 
please sit down now? I am seized
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of the matter end I am unhapply 
about it. Kindly alt down. I am 
saying that 1 do wot know why Mem-
bers want to put me in this difficult 
position, especially Members of the 
Treasury Benches. I really do not 
know where we are heading to.

THE MINISTER OF PARLIAMEN-
TARY ADFTAIRS (SHRI K. RAGHU 
RAMAIAH): May I say a word? We 
have the highest respect for the 
Chair; but this is an extraordinary 
situation, and in my living memory 
an event like this has never happen-
ed, namely, the Question Hour col-
lapsing.

MR. DEPUTY-SPEAKER: It did
not collapse. I understand your diffi-
culty and I appreciate it. But I tell 
you that the Question Hour did not 
collapse. I think today we have 
covered the maximum number of 
questions that we ever did in this 
House.

SHRI K. RAGHU RAMASIAH: What 
I meant was that the Question Hour 
ended earlier than it should.

MR. DEPUTY-SPEAKER: A little 
before. Anyway—

SHRI K. RAGU RAMAIAH: All the 
same, we are sorry for the incon-
venience caused. Mr. Ganesh has 
come now.

MR. DEPUTY-SPEAKER: Item No.
4.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): I beg to lay on the
Table a copy each of the paper lifted 
in Item No. 4 of the Order Paper. . .

MR. DEPUTY-SPEAKER: I have 
not allowed the 6?** one to be laid. I 
will explain the position to you.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 1 have a point of 
order. It is not quite clear to us 
whether Mr. Raghunatha Reddy who 
was attempting to lay the paper on 
behalf of Mr. Ganesh had carried an 
authority with him which had receiv-
ed your concurrence. He had gone 
through the mill. I am unable to 
understand—I am confused—how we 
can put up with this sort of attempt. 
We want your observation on it.

MR. DEPUTY-SPEAKER- Let me 
hear Mr Kachwai now.

aw ?rt
T T O  3ft % w f iftoT TO TOMCT 
t t  t o  i srfv sfjft & i

far tfr vr w t
% «jRT f  I % SPFTT it im Up
*r*ft q w T  arc % i ^rr
fc fa  STBTR W t  3ft
«r?r ?T̂ t ’ ffft $ ?ft ^  »r?ft *ft sror 

fP jw r  zr̂ i iq^q?r *f t  
snmr ^  f  i ^

fosiT ft 1 1

MR. DEPUTY-SPBAKER; Order 
please Let us do it with a little 
calm now. Mr. Kachwai has raised 
the point Now, let me first recapi-
tulate what has happened. I had 
asked Mr Ganeah—tfntemcptions) 
Why don't you listen? You raiaed 
something end you do not want to 
listen! I had asked Mr. Ganesh to 
lay the papers standing. his name 
on the T*We. At thsft tftage Shri 
Raghunatha Radiy got up and he 
aaid, on behalf of Mr. Oeneah, he
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laid thos# papers, I was alio » little 
surprised. I wanted to ascertain from 
the office whether Mr. Ragunatha 
Reddy had been authorised or not, 
because I have not seen anything like 
that and I was also not informed. X 
did not allow Mr. Raghunatha Beddy 
to lay the paper on the Table of the 
House. At that stage Mr. Ganesh 
was seen coming into the Chamber. 
Mr. Raghu Ramaiah, the Minister of 
Parliamentary Affairs, made a legi-
timate submission that today hap-
pened to be an unusual day and the 
House had proved itself very efficient 
and disposed of the business a few 
minutes before the Scheduled time. 
I will concede this that the Ministers 
these days are very harassed and 
very hard worked especially with 
power failures and current not pass* 
ing through live wires and all kinds 
of things.

SHRI PILOO MODY: On a point 
of order. It is entirely uncalled for 
to say that the Ministers are work-
ing hard; it is very inaccurate inde-
ed.

MR. DEPUTY-SPEAKER: That is
your opinion. In view of the extra-
ordinary situation, I exercise the 
residuary powers which I have in 
regulating and I permit Mr. Ganesh 
to lay the papers on the Table.

aw isfr jpr <rcr %
^  fatft *  *  rqrr m, *  

«T I S9T STT 3TPT-
wa *tx iRtft apt I, w t %*t ftft t  

% fwtr fa ir  t  ?

MR. DEPUTY-SPEAKER; I do not 
know. He might have, I believe, been 
told by Mr. Ganesh and he might

lhafve failed to Inform me. I do not 
know what happened. I am not go-
ing into that. Mr. Ganesh might have 
told him: “because of some difficul-
ties, I may be late” and he might 
have failed to inform me.

VfT *JT TO % faSt ?ft f̂ F»T

•»rsfr ?f> u f o o r *  1
m  fwr urr gfe* far *  fircr «rftr-

sr* p  fa x  % ft  1 
t t  ap̂ rr wTfftr fa  *  %
ft m\ <*r t

SHRI P. G. MAVALANKAR (Ah- 
medabad): What are the Chair’s ob-
servations on the Munster’s conduct? 
You said sometime ago that you, Mr 
Deputy-Speaker, Sir, were placed in 
a difficult situation. What is the ob-
servation of the Chair with regard to 
the unusual practice? A minister 
without any authorisation gets up and 
says something on behalf of his col-
league. What is the observation of 
the Chair with regard to that?

MR DEPUTY-SPEAKER: I had not 
permitted that

SHRI P. G. MAVALANKAR: Sir, 
nowadays, we see that many times 
senior Ministers are remaining absent, 
they go out of Delhi and ask their 
juniors and other colleagues to attend 
to Parliamentary work? Is this in any 
way adding to the dignity of Parlia-
ment? Is this the attention to Parlia-
mentary work? Years ago, when late 
Jawaharlal Nehru was the Prime Mi-
nister, both he and the Deputy Prime 
Minister late Sardar Vallabhbhai Patel 
never left Delhi even for a single day 
when the House was in Seyjion. Now-
adays, we see Ministers are remaining 
absent and they go out of Delhi, when 
the House is in Session. Is this way 
the dignity of Parliament is to be 
maintained? We want your observa-
tion on this.
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MR. DEPUTY-SPEAKER: On
wh*t?

SHRI r  G MAVALANKAR: Whe-
ther the Ministers are showing enough 
and adequate respect and attention to 
Parliamentary matters? They go out 
of Delhi. Late Jawaharial Nehru and 
Sardar Vallabhbhal Patel never went 
out of Delhi even for a day, when the 
House was in Session Is this the dig* 
mty of Parliament? Wny are we sit-
ting here?

SHRI P M. MEHTA (Bhavnagar): 
Sir, I am on a point of order. (Inter
ruptions) Mr. Deputy-speaker, Si»\ my 
point of order is this. When any Mi-
nister, without being celled by the 
Chair, in an uoauthonsed manner, can 
get up and lay the papeis or tiy to 
lay the papers...

MR DEPUTY-SPEAKER I have 
already given a ruling on that

SHRI P M MEHTA Can he do 
that’  Kindly pull them up. They 
should not behave in that way.

MR DEPUTY - SPEAKER In order 
to sa\e time, if you want to make 
small submissions, you can <50 so. If 
I do not allow this th'.rc is more noise, 
moie shouting and more time is lost 
It you want to make small submissions, 
>ou can do so. I have already given 
that Members do not listen They 
keep on rising, speak at the top of 
their voices By this, moTe time is 
lost You can make *mall submissions 
Mr Ganesh wants to say something 
Mr Nahata wants to say something 
Alter that, let us have a gentlemen s 
agreement not to repeat, not to shout 
and I shall dispose off the n̂atter.

SHRI JYOTIRMOY BOSU: Sir, you 
have observed that you ar»> not aware 
whether Mr Ganesh has given a ver-
bal authority to Mr. Raghunatha 
Reddv you are not aware that he 
has sr ught your permission and then

Vou said that they did not take your

MB. DEPUTY-SPEAKER: He did 
not inform me.

SHRI JYOTIRMOY BOSU In thie 
House, without your consent, nothing 
can be done. That is the residual 
power you can carry with you. In 
spite of that, you come out with 
your observation that they are hard-
working, as if nobody else in this 
House is working hard.

MR. DEPUTY-SPEAKER; Whv tio 
you take it that way?

SHRI JYOTIRMOY BOSU. I am
glad that you mentioned about Mr. 
Ganesh and Mr Pant, that they are 
working hard I do not difier on that. 
Bu\ your observation has really sur-
prised me You do not know, whe-
ther he i s  tartym« proper authority. 
You are not in the know of things. 
Not only that You expcct us to 
suallow that Betoie that, what has 
happened today? On2 Minister did 
not come in time, the other Minister 
did not come m time and another Mi- 
nifctei gets up impiopeily, illegally 
and irrev»ulaily to sp e r«k  on his behalf 
without your knowledge What is hap-
pening to this Houso’

MR DEPUTY-SPEAKER- \oU 
have made youi point

SHRI JAG ANNA! IIRAO JOSIII* 
(Shajapur) Without proper authori-
sation, Mi Raghunatha ileddy got up 
to lay the papers You did not ap- 
piove of it; you did mt allow it A 
thing which you did not consider pro- 
pei has been done by the Minister. 
Should he not at least express hid 
reget? (Interruptions,)

SHRI MOHANRAJ KALINGARA- 
YAR (Pollachi): You asked him to 
lay the papers. At that time, he did 
mention something Probably, you 
aie not aware He should apologise 
to the House for this.
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SHRI AHRJT NAHATA (Banner): 
We request you to put the records 
straight. What happened, today? 
When the question hour was over, 
four minutes before 12 O’Ciock, you 
expected Calling Attention to be taken 
up. The Minister of lirigation and 
Power was late by three minutes, be-
cause he thought usually the Question 
Hour is over at 12. Had you taken 
up the calling attention as usual at 12, 
it should have taken at least half an 
hour. So, the ministers who are ex-
pected to lay papers on the Table 
usually expect that they would be 
called upon to do so at about 12.30. 
But things so happened that you 
wanted the ministers to lay papers on 
the Table at 12. If Mr. Ganesh was 
not present to lay his paper on Table— 
he may be sleeping he is not expec-
ted heTe before 12.20 or 12 30. If the 
ministers who are to lay papers on 
the Table were not present at 12, it 
was not their fault.

SHRI PILOO MODY- There are 
two distinct issues involved. One is 
parliamentary propriety, o£ which the 
minister* are not m the least concern-
ed You heard now the impassioned 
deitnce of Mr. Ganesh, a defence 
which was not required because what 
Mr. Ganesh has done is certainly par-
donable in view 0f the fact that we 
know he went to the dentist this mor-
ning apart from other things. But 
for Mr. Nahata to maintain that he 
can be sleeping while a Parliament 
session is going on is directly contrary 
to the certificate that you yourself 
gave to them a little while ago. Be-
sides, if you like, I am quite prepared 
to put in front of jou Mr. Borooah, 
who will readily admit that he is not 
at all hard-worked: So, the issue
really does not revolve around Mr. 
Ganesh at all. It revolves around Mr. 
Raghunatha Reddy w he tried to do for 
Mr. Ganesh precisely what Mr. Nahata 
tried to do in defence of Mr. Ganesh. 
Mr. Ganesh must be very fortunate. 
Unfortunately, Mr. Raghunatha Reddy, 
contrary to the rules, tried to sneak 
something Into th« House behind the

back of Parliament and behind the 
back of the Deputy Speaker. The 
point is, although you did not permit 
him to lay the paper because I drew 
your attention to it, unfortunately 
there were no strictures to follow or 
an apology. This is the point at issue

The second point is, why are the 
ministers absent? Where is Mr. 
Swaran Singh today to answer his 
questions? I am seeing it day after 
day. Cabinet Ministers d0 not attend 
Parliament even on days on which 
their own ministry’s questions are 
being asked, let aloa.3 the Prime Mi- 
nistei who should be present every 
day. I do not know what the hell they 
are doing. You say they are oard- 
worked. But looking at the condi-
tions in the country, they are neither 
working nor sleeping.

SHRI P. G. MAVALANKAR: When 
thfl* Unfortunate situation arose, you
said in so many words, “I do not un-
derstand why the Chair is put in such 
a difficult situation, namely, to reflect 
on th e  behaviour of the Treasury Ben- 
ches.’’ We are told every now anti 
then that parliamentary democracy 
has to be protected ani defended. 
When the House 1* 11 session, senior 
ministers are f hoosin; to remain ab-
sent not only fioin t o o  House but go 
out of the capital w hen qj-stions and 
other wsues about their own depart-
ments are being discussed, I wou'd 
like to know from >wj whv.‘her it m 
the desire ot th e  C:u:i tlwtt ‘ iie junior 
Ministers should speak on behalf of 
their senior colleagues so that the 
senior colleagues can choose to ignore 
and neglect the proceedings 0f Par-
liament. Is that the way the Parlia-
ment is going to be respected? I« that 
the way the Government wants to up-
hold the respect for Parliament as an 
Institution and for parliamentary de-
mocracy as a system of life? This 
case is not isolated. This is iust one 
more case of Treasury Benches not 
showing enough respect, enough care 
for Parliament and Parliamentary 
proceedings.
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SHRI K. B GANESH; Sir, you we 
aware of the extraordinary situation 
today. The Question Hour ended a 
few minutes earlier, and tha Calling 
Attention was not taken up, I have 
been in the habit of sitting in this 
Douse for hours and hours every day. 
I  have to lay papers almost every day 
or every alternate day. Yesterday 
1 was here for three hours, just be* 
•cause some privilege motion was 
raised; even though it was not exactly 
against me, I had to be here since I 
was handling a particular subiect To-
day I was to covn*' her*» bv 12 O* 
-Clock Since I was + j'd that the whole 
thing is collapsing, I informed my 
people to request my colleague, Shri 
Raghunatha Reddy, to lay the paper 
cn my behalf, in case I do not reach 
here in time. I do not know why hon 
Members should make a big issue out 
ci  that. I was here two minutes after 
twelve I want to set the records 
straight. I dp not warn the impression 
to gam ground that I am not here to 
lay the paper on the Table, which 
takes just half a minute, when I am 
here for hours and hours. At the 
same time, we have seen when im-
portant discussions are taking place 
cn vital matters that this House has 
■been absolutely empty. We have seen 
that also. Nor was I sleeping (Irter- 
ruptions) Neither did I no to den- 
ist If there was something wrong 
somewhere and something collapsed, 
I did not collapse.

SHRI K. RAGHU KAMAIAH: In 
view of what I have stated, I would 
lequest the House to leave the matter 
at this stage I submitted to the 
House at the beginning . .(Interrup
tions) Kindly listen to me. Wnat 
■happened today was something very 
extraordinary. Nobody expected it 
“Many of tTie Ministers wait every day 
for twp or three hours to lay their 
papers. Something was mentioned 
about Shri Swaran Singh. He has 
gone to New York to attend the meet-
ing of the United Nations General 
Assembly. Generally speaking, no 
senior Minister leaves Delhi when the 
Parliament is in session, unless there

is same very ̂ special work to be attend-
ed to. So, I would request you, SI*, 
and the Hoojt to l e m  tha matter 
there and tot us proceed with the n e x t 

item.

SHRI INDRAJIT GUPTA (Alipore): 
Sir, they should express regret for 
what has happened. They did not 
inform you in advance.

sd w r *wr (fMrarar) :
a w w a ft , i o $  <faF*r<rr^
qY, tfrx 6 f w  TTiJr xm  *  «f)r i 

f t  i t t t  %tfr s
I ffrrsrr STfWT T3PT,

f t  t o t  *r
fr i f t  w r m t t  f t  %
Zjm  if | I 'JflRTT
*rq t  JTf *  ft, % TJTffr
mttr. gfr t t  r r w r  Pt 5 f t  t ?

w  r » w a rp *  s o

vrsft ?rv w  5r ^  1 1 wr
fNrPr t  ?

MR. DEPUTY-SPEAKER: Now,
let us close this matter Even so, since 
many things have been said, let me 
also clarify the issues.

The first thing that I would like to 
say is, if anybody is at fault I am at 
fault. (Interruptions) May be, 1 ocu-
larly, I am at fault Normally, we have
20 Questions entered for the day for 
answers. I have just checked up; 
about 8 Members were absent, about 
8 Questions were not put which means 
today we completed 12 Questions 
which is not a small number. Very 
often, we are able to complete 2 or
3 or 4 Questions at the most. There-
fore, if anybody is at fault may be I 
have been at fault; maybe, I have 
been going at a faster speed. You 
are used to a certain speed *nd, may* 
be. I am going at a latter «e «L  Thai
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is how the whole confusion occurred. 
So, if anybody is at the root of the 
confusion, I am at the root of the con-
fusion.

Nov/, it is normal1 r expected of 
Ministers, when they see their item 
in the Order Paper, to be here 5 to 
10 minutes before that item comes. 
They may not be present in the 
House. But, I think, they are present 
in" the Parliament House. They have 
microphones in their chambers and 
they follow what 13 going 0n in the 
House. Then, their Secretaries are 
also there. They inform them about 
the position of their item. Moreover, 
we must consider that they have other 
things also to do. They have other 
things also to attend to. Therefore, 
when their item is about to come, their 
Secretaries inform them.

They should not take the House for 
granted. But from the feeling of 
agony in which Mr. Raghu Ramaiah 
spoke, the feeling of agony in which 
Mr Ganesh spoke—they feel agonised 
that this should have happened—I do 
not think there is any suggestion that 
they wanted to show disrespect to the 
House. Certain things have happened 
in the House. Even su, let me remind 
them, so that this confusion may not 
occur in future, that the Ministers 
should try to be here 5 to 10 minutes 
before their item comes up.

Today, it so happened that we con-
cluded the Question Hour about 4 
minutes before time. Mr. Pant was 
expected to be here 5 to 10 minutes 
before that. It might be—I do not 
know—that because he had to go 
through certain facts and all that, he 
could not rush in here in time and he 
also did not anticipate that the Ques-
tion Hour would end so soon.

AN HON. MEMBER: Wlat about 
Mr. Ganesh?

MR DEPUTY-SPEAKER: If you
concede that to Mr Pant, then you 
havf' to con©f*d * -* more to Mr.

374LS—7.

Ganesh because the Call Attention 
normally takes about 45 minutes to 1 
hour. Therefore, he legitimately did 
not expect that that would not be 
taken up. You cannot hold that 
against him. Now I have this from 
3Vir. Ganesh that, when he heard his 
Secretary must have informed him 
that this was happening in the House 
—, when he heard that this thing was 
going on, he found that he would not 
be able to reach here he said that he 
had conveyed to Mr. Raghunatha 
Reddy to do it on his behalf. That is 
on record; he has said this and I have 
no reason to disbelieve him. The only 
thing that happened was, when Mr. 
Raghunatha Reddy got up to lay the 
papers on the Table, since I had not 
seen any information that he would 
be doing K on behalf of Mr. Ganesh— 
because it is a normal thing; they do 
not have to take my permission; they 
have only to inform me that is just 
a courtesy that they inform that so 
and so would not be present and 
somebody else would do it—I checked 
up from the table, and when they re-
plied ‘no’, I said that I would not allow 
Mr. Raghunatha Reddy to lay the 
papers on the Table of the House. 
Just then Mr. Ganesh was coming. 
Therefore, let us forget about it. The 
matter ends there. Mr. Ganesh may 
now lay the papers on the Table.

D e t a i l e d  D e m a n d s  f o r  G r a n t s  o r  

M i n i s t r i e s  o f  C o m m u n i c a t i o n s ,  

F i n a n c e  e t c .  f o r  1974-75

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): I beg to lay on the 
Table a copy each of the Detailed 
Demands for Grants (Hindi and Eng-
lish versions) of the following Minis-
tries for 1574-75:—

(1) Ministry of Communications.

(2) Ministry of Finance.

(3̂  Ministry of Irrigation and 
Power.
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(4) Ministry oi Labour.
(5) Ministry of TourUni and Civil 

Aviation.
(6) Ministry of Works and Hous-

ing .I'Jtf
tPlaced tn Library. See No LT- 

6783/74],

N o t i f i c a t i o n  u n d ih  D e l h i  S h o p s  a n d  
E s t a b l i s h m e n t s  Ac s

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): I 

beg to lay on the Table—
(1) A copy of the Delhi Shops 

and Establishments (Amendment) 
Rules, 1974 (Hmdi and English 
versions) published in Notification 
No. P. 4<l6)/74/CIS/Lab in Delhi 
Gazette dated the 29th March, 1974, 
under sub-section (8) of section 47 
of the Delhi Shops and Establish-
ments Act, 1954-

(2) A statement (Hindi and En-
glish versions) showing reasons 
for delay m laying the above No-
tification {Placed, in Library*. See 
No. LT-6734/74],

A n n u a l  R e p o r t s  or H in d u s t a n  A e r o -
n a u t i c s  L t d .,  B a n g a l o r e  a n d  B h a r a i  
E a r t h  M o v e r s  L td ., B a n g a l o r e  and  

N a v y  (P a y  &  A l l o w a n c e s  A m e n d -
m e n t  R e g u l a t io n s

THE DEPUTY MINISTER U  THE 
MINISTRY OF DEFENCE (SHRI 
J B. PATNAIKh I beg to lay on the 
Table—

(1) A copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of 
section 819A of the Companies Act,
1956.—

(1) Annual Report of the Hin-
dustan Aeronautics Limited, Ban-
galore, for the year 1972-73 along 
with the Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon, 
f Placed in Library. See No LT- 
*735/743.
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(ii) Annual Report of the 
Bharat Earth Movers Limited, 
Bangalore, for the year 1972-73 
along with the Audited Accounts 
and the comments of the Comp* 
trailer and Auditor General there, 
on. (Placed tn I»*r ry. See No 
LT-6780/743.

(2) A copy of the Navy (Pay 
and Allowances) Amendment Re-
gulations, 1974 (Hindi and English 
versions) published m Notification 
No. S.R.O. 9-E m Gazette of 
India dated the 5th April, 1974, 
under section 185 of the Navy Act,
1957. [Placed m Library. See No 
Lr-6737/ 741.

R e v ie w  a n d  A n n u a l  R s p o r v s  or 
T r i v e n i  S t r u c t u r a l s  L td ,, a n d  R a n ch i 

H e a v y  E n g in e e r in g  C o r p o r a t i o n  
L td .,

SHRI DALBIR SINGH: I beg to lay 
on the Table a copy each of the fol-
lowing papers (Hindi and English 
versions) under sub-section (1) of 
section 619A of the Companies Act, 
1956:—

(1) (i) Review by the Govern-
ment on the working of the Triveni 
Structural Limited, Naini, Allaha-
bad, for the year 1972-73.

(u) Annual Report of the Triveni 
Structural*! Limited, Naim, Allaha-
bad for the year 1972-73 along with 
the Aud ted Accounts and the com-
ments of the Comptroller and Audi-
tor General thereon
f Placed m Library. Seo No, LT- 
(»7'i8/74J.

(2) (i) Review by the Govern-
ment on the working of the Heavy 
Engineering Corporation Limited, 
Ranrhi, for the year 1972-73.

(u) Annual Report of the Heavy 
Engineering Corporation Ltd. 
Ranchi, for the year 1972-79 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. f plac'd
m Library. See No LT-6739/741.
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CONVICTION OP MEMBERS

MR. DEPUTY-SPEAKER: I have 
to inform the House that I have re-
ceived the following telegram dated 
the 17th April, 1974, from the Superin-
tendent ol Police. Bhopal, addressed 
to  the Speaker, Lok Sabha:—

“Chief Judicial Magistrate, 
Bhopal, intimated in writing that 
Sarvashri Atal Bihari Vajpayee and 
B. S. Chowhan, Members, Lok 
Sabha, have been convicted on ad-
mission under section 188 IPC and 
sentenced to imprisonment till the 
rising of the Court on 16th April, 
1974.”

MR. DEPUTY-SPEAKER. The
question is:

“That in pursuance of eub-section
(3) (c) of Section 4 of the Central 
Silk Board Act, 1948, the members 
of this House do proceed to elect, 
in such manner as the Speaker may 
direct, lour members from among 
themselves to serve as members of 
the Central Silk Board, for the 
next term commencing from the 
29th June, 1974, subject to the other 
provisions of the said Act.”

The motion was adopted.

PUBLIC ACCOUNTS COMMITTEE 

H under kd and Twe nt y-sec o nd Repo r t

SHRI JYOTIRMOY BOSU 
(Diamond Harbour): I beg to present 
the Hundred and Twenty-second Re-
port of the Public Accounts Commit-
tee on Report of the Comptroller and 
Auditor General of India for the year 
1971-72—Union Government (Posts 
and Telegraphs).

ELECTIONS TO COMMITTEES
(i) C e n t r a l  S i l k  B o a r d

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI); I beg to move: 

“That in pursuance of sub-section
(3) (c) of Section 4 of the Central Silk 
Board Act, 1948, the members of this 
House do proceed to elect, in such man-
ner as the Speaker may dircct. four 
members from among themselves to 
serve at members of the Central Silk 
Board, for the next term comencing 
from the 29th June, 1874, subject to 
3he other provisions of the said A ct”

(ii) Jo int  Co mmit t e e  o n Of f ic es 
o f  Pr o f it  

SHRI PATTABHI RAMA RAO 
(Rajamundry): I beg to move:

“That this House do recommend 
to Rajya Sabha that Rajya Sabha 
do elect two members of Rajya 
Sabha according to the principle of 
proportional representation by 
means of the single transferable 
vote, to the Joint Committee on 
Offices of Profit in the vacancies 
caused by the retirement of 
Sarvashri S. A. Khaja Mohideen 
and Sanda Narayanappa from 
Rajya Sabha and do communicate 
to this House the names of the 
members so appointed by Rajya 
Sabha to the Joint Committee.”

MR. DEPUTY-SPEAKER. The 
question is:

“That this House do recommend 
to Rajya Sabha that Rajya Sabha 
do elect two members of Rajya 
Sabha according to the principle of 
proportional representation by 
means of the single trasferable 
vote, to the Joint Committee on 
Offices of Profit in the vacancies 
caused by the retirement of
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Sarvashn S A Khaja Mohideen 
and Sanda Narayanappa from 
Rajya Sabha and do communicate 
to this House the names of the 
membei s so appointed by Rajya 
Sabha to the Joint Committee”

The motion was adopted

BUSINESS ADVISORY 
COMMITTEE

F o i m  -F i r s t  JEIl p o r t

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU- 
RAMAIAH) I beg to move

“That this House do agiee with 
the Forty-first Repoit of the 
Bu mess Advisory Committee pre-
sented to the Hou&e on the 17th 
Apul 1974”

MR DEPUTY-SPEAKER The 
question is

“That this House do agree with 
the Forty-fiist Report of the 
Business Advisory Committee pre-
sented to the House on the 17th 
April, 1974"

The motion uas aoptrd

12 24 hrs

MATTERS UNDER RULE 377

(i) Ai i f g e» Rape or Wo wf n  and Gir l s  
By  BSF pf kso nne l  in  Mant puk Hil l  

Ar f as

MH DEPUTY-SPEAKER Mr
Shyan Sunder Mahapatra He is 
not here Mr Samar Guha He
Is also not here 

Mr Jyotirmoy Bosu

SHHI JYOTIRMOY BOSU (Dia-
mond Harbour) 1 have Sot an 
alarming piece of information

Officers of 95 Border Security 
Force stationed in Manipur East 
Distnct have committed a number of 
rape*, on Manipur and Naga women 
lhc> have been posted to Manipur 
East District for security and eafe- 
guiid ot the citizens of this territory 
But what they are doing is that they 
ait practising serious repressions, and 
they are xapin  ̂ girls and women 
right and left Instances are there 
Miss Rose of Ngapuram, daugther of 
Anfida was under house anest and

i forcibl% japed at the point of 
pistol by Major Punder Officiating 
Cmrnnndant and Capt Nagy, Assis- 
t »nt Commandant at 9 iO p m on 
4th March 1974 According to the 
Na*ra social custcm, she could not 
hide under the Sun the Moon and 
tho Stars because she had been raped 
b\ the Border Security Force officer 
She had therefore, ended her life by 
committing suicide This is what is 
happening

SHRI S M BANERJEE (Kanpur) 
Where is the Home Minister’  H r 
should have been present here

SIIRI JYOTIRMOY BOSU Another 
hideous crime was committed m 
Gnhang village on 3rd March 1974 
At about 11 30 p m a group of Border 
Security Forte officials visited Grihang 
village under the command o£ Maj 
Dhan Prakash, the Deputy Comman-
dant Bhagwan Singh, Sub Major, Jit 
Singh Havildar, Chandra Smgh and 
Min Bahadur L/Nk Their motive 
was <\ou could well understand and 
thev ilso took to rapmg and repres-
sive measures

On 5th March, 1974 a school mother. 
Miss Ngaishangla was arrested an<* 
detained m a room of the school Her 
cloth, sari, blouse and skirt were re-
moved forcibly by Jit Singh, Inspector,
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Chandan Singh and Min. Bahadur as 
per instructions of Maj Olian Prakaah 
and his Assistant, Bhagwan Singh, 

Sub Major and she was beaten till she 
became unconscious and she was then 
.raped by these wild BSF officers. 
.After raping, Jit Singh pushed his 
stick into her organ. This is what is 
.happening there. She was bleeding 
profusely and this was done under 
instructions of Maj Dhan Prakash and 
Bhagwan Singh.

On 6th March another two ladies 
also met the same fate. 1 am told the 
man who is in charge of BSF, one 
Colonel is the DIG there is shield* 
jng these people because if these things 
.are exposed, then he will also be dis-
credited His name is Col. Rampal, 
DIG, BSF.

The whole thing makes ub hang our 
.heads in shame. I want the Home 
Minister to come before the House 
und make a statement for these gov-
ernmental forces living on our money 
>raping women and girls and this has 
become a daily incident in Nagaland 
jand Manipur. Unless this is stopped, 
we would not allow the Parliament to 
.function. This is a serious matter— 
raping helpless villagers and putting 
stick into the organ and the girl was 
bleeding profusely. Is it for that we 
are maintaining these forces? Shame 
on you.

SHRX S. M. BANERJEE: On a point 
o f order.

MR DEPUTY SPEAKER: The 
'Minister of Parliamentary Affairs may 
■come over here. There is something 
very serious happening... .(Interrup- 
■tions) What is all this, Mr. Bosu? You 
bring serious matters to this House 
and you do not want to apply your 
tnind seriously to it. What is all this? 
Now, Mr. Banerjee, please sit down. I 
am on my legs. I will liBten to you 
later on. I will have something to «ay 
"to the Minister of Parliamentary 
Affairs later on. I will first hear the 
'point of order of Mr. Banerjee,

Matters under 
rule 377

SHRI S. M. BANERJEE: My point 
of order is this; that this particular 
notice under Rule 377, raping of wo-
men by the BSF, was given by my 
friend, Shri Jyotirmoy Bosu, at 10 
o’clock----

SHRI JYOTIRMOY BOSU: I gave 
an adjournment motion

SHRI S. M. BANERJEE: You gave 
an adjournment motion. But we gave 
a call attention motion but that was 
not admitted. But the news appear-
ed, though not so much in detail, and 
then a copy of it is always sent to the 
Minister concerned. When you per-
mitted this, the Minister is supposed 
to know. Mr. Pai yesterday replied 
to a matter raised under Rule 377 by 
Mr. Indrajit Gupta. So, the Minister, 
Shri Uma Shankar Dikshit must have 
known that this matter which comes 
under him, purely under the Home 
Ministry, will be discussed in the 
House by Shri Jyotirmoy Bosu with 
your permission. Knowing fully well, 
he has chosen to be absent. That is 
why I want to know whether it is 
open to a Minister knowing fully well 
that a subject which is very impor-
tant, very delicate and which is a 
heinous crime that is being discussed, 
to be absent? I request that he should 
be summoned, asked to apologise to 
the House first and then asked to 
make a'statement.

SHRI JAGANNATHRAO JOSHI 
(Shajaprur): We have got three Minis-
ters in the Home Ministry but not a 
single Minister is present. How is it 
so, in spite of your admitting a matter 
under Rule 377? Yesterday, there was 
a Minister who actually got up and 
replied. Is it not a contempt of the 
Parliament?

SHRI H. N MUKERJEE (Calcutta- 
North-East): 1 wish to raise a point
of order relevant to Rule 377 and its 
utilisation.

CHAiTRA 28, 1896 (SAKA)
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I  am very hapijy that this gives an 
opportunity for ttiany urgent matters 
to be brought before file House. I 
feel the Chair has a responsibility in 
this regard. I would not comment on 
the conduct of Ministers at this mo-
ment, but I do feel that the Chair, 
since it is already in the know about 
the material to be presented under 
Rule 377, surely should anticipate how 
the House might react to a report,— 
may be, an allegation, may be an un-
authenticated report, but even so a 
report,—which is likely to agitate not 
only the Member of this House but the 
entire public to whom the matter would 
necessarily be reported. Therefore, it 
is I submit, an obligation of the Chair 
to make sure that when the matter 
contained in Buie 377 notice is of a 
character which requires immediate 
response by Government by way of 
rebuttal or whichever else it may be, 
it is for the Chair to make sure that it 
is done. My friends have raised the 
question of the absence of the Minis- 
ter. They might take advantage of 
the plea that since Buie 377 notice 
does not require their presence, unless 
perhaps the Speaker gives a special 
instruction to that effect, they can 
very easily keep away, because they 
are not concerned about the effect on 
the country of a certain revelation 
which might be made by some of us 
on this side. I am feeling utterly 
disgusted with what has happened, 
because if it is an allegation which 
can be rebutted successfully, then they 
Should have taken euch ftn opportunity 
and done that because this is a matter, 
the repercussions of which are terribly 
important and it relates to an area erf 
the country which has an extremely 
delicate situation. I do not want to 
gto to all that in detail but I submit 
to you that it is certainly a province 
of the Chair and responsibility of the 
Chair to make sure that whenever 
such notices are given for certain is> 
tftae* lb be raised in the House which 
yifight even prejudicially affect the 
lltiaitlbfk In certain delicate areas ftf 
the country, special efforts uhould be 
Iftade It  give instruction* to the
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Minister to five i  satisfactory answerr 
in the matter when such a matter 
raised. Here, since the matter ha* al-
ready been raised we cannot let go o f 
It and we are in possession of it. Yoi* 
must make the Minister come at some- 
point of time and give a complete- 
answer to them.

SHR1 NrKL SANGHI (Jalore): I rite 
on a point of oider. Serious allega-
tions have been made by Shri Jyotir- 
moy Bosu; we don't know about ther 
truth of them. We on this side of the 
House are equtftiftr, Mghftriy agitated 
over such matters and it the matter* 
alleged are true, I request that Gov-
ernment should come at the earliest 
opportunity to say something in this 
matter.

18, m i Matters untfer rule 377 abd-

MR. DEPUT Y-SPEAKER: That i*
your submission, not a point of Order. 
I will mention the tacts. When I Went 
to the Speaker’s chamber this morn-
ing, I am there always at 10 O’clock 
on the dot, the Secretaiy General 
brought to me the papers and I found 
that Shri JyottrmOy Bosu had given 
notice of an Adjournment Motion on 
this question. When I looked into it 
1 was convinced that it was a serious 
subject but not of that magnitude to 
be brought in as an Adjoummtent Mo-
tion. Certain heinous things are alleg-
ed to have happened, but I decided 
that it was not really the failure of 
the Government of India as such as 
the misdoings of certain individuals 
who may be employees of the Govern-
ment of India. Therefore I decided 
not to admit the Adjournment Motion. 
But I felt that the matter is serious 
enough and therefore it should bo 
raised in the House. Therefore I de-
cided to admit it under Rule 377. Now 
about the absence of the Home Minis-
ter......

AN. HON. MEMBER: Be I* here..

MR. DEPUTY SPEAKER: ttbftt was 
at the time at raising it. This notice 
was admitted, I think, a Um minuter 
may be 10 or 15 minute* M ore U
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O'clock. And, u  I said the other day. 
we do xn*k* efforts to Inform the 
Miniatert concerned that this would 
be coming.

Sometimes we are able to inform 
them and they have the facta ready 
and come before the House; sometimes 
we are not able to inform them be« 
couse it is at short notice and, it may 
be, they do not have the facts and, 
therefore, they cannot come before 
the House. But, the matter has been 
raised. Any matter that is raised is 
on record and it is within the attention 
of the House. Therefore, I cannot 
blame the Home Minister for this be* 
cause it Is a short notice. But, I would 
like to say this that the allegations of 
misdeeds are very very serious. In 
the first place, it is an outrage against 
our women folk in the country and if 
all the facta mentioned by Shri Bosu 
are correct, they are inhjman, hein-
ous—I do not know how to describe 
it; secondly, these thing* are alleged 
to have happened in a very very sen-
sitive part of our country.

Yesterday, we had an occasion to 
discuai in a question about the trouble 
between Meghalaya and Assam. I had 
permitted half an hour for that be* 
causa I thought that this House and 
the nation should pay a little more at-
tention to what is happening in that 
part of our country. I did say and I 
did remark yesterday, that these may 
be straws before the tornado—I am 
not very V »d  in Eagttsb—and what-
ever (haf'means, 1 wv these may be 
straws M ore the tornado and not the 
wind.

SHRI tNDRAJTT GUPTA (AHpore): 
It mar fceowne tornado later.

MB. DKPUTY-SP*AK*B: I .hink 
the country and the House should 
know what is happening in that area. 
We have read in the reports many 
times about the insurrection belt com- 
tog up in that area, affecting the areas 
in Aatii*, In Kagaland, in Bangladesh, 
in Burma-* link an insurrection belt

that i« coming up there. We have read 
in papers about certain alleged hap-
penings the Mizo hills, about estab-
lishing a parallel Government even 
now, collecting taxes from people and 
granting receipts for them—-I am here 
talking about the Mizo Hilla—and the 
Chief Minister of Mizo Hills, I think, 
had gone on recant, as it appeared 
from the papers—the Home Minister 
may confirm or deny it—that he ex-
pected big trouble in that area very 
soon. Things are not settled down in 
Nagaland. The President cl the Rul-
ing Party of Nagaland had gone on 
record, making certain accusations 
against the Officer of the Governor 
there for having put out inspired re-
ports and all that sort of things. I 
come from that part of the country. I 
also know that this kind of dichotomy 
is there when some people, who come 
from other parts of India, when they 
go to that place, think that the people 
there are not really human beings and 
they can treat them in any manner 
they like. If I am to answer the 
question as to why these things hap-
pen in Nagaland, in Mizoram and all 
those areas, it is because of this kind 
of feeling that they feel, that people 
in other parts of India going the-? 
fee!, that these people are not human 
beings and we can do a thing in any 
manner there and ndbedy would take 
notice of this sort of tnmg. There-
fore, I would urge the Home Ministar 
—T am happy, he is here new, he mav 
not have the facts and 1 am not say-
ing that what all Shri Bosu says are 
all facta; they may be true or nay not 
be true, but, since the ? negations fear* 
been made and since we are worried 
about this part of this country and, 
if they want that there should be a 
true national integration. I think the 
Government should take this matter 
very seriously—to make a thorough 
enquiry about this. If the facta are 
not true, then it must be started that 
they are not true; if ther are true, he 
should come before the House gay 
that unfortunately theae thing* are 
true, and tell us what actio* has been 
taken against theae particular officers. 
I think we should leave the matter 
there.
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SHRI JYOTIRMOY BOSU: A dele-
gation of M.Ps should visit theie areas.

SHRI H. N. MUKERJEE: Sir, I was 
expecting you to give a ruling in 
order to remove my misgivings re-
garding the matter that anse out of 
the procedure I asked the Chair very 
respectively to regulate the discussion 
in so far as 377 is concerned. Do I 
take it that 377 can be used only for 
bringing in a matter and keeping it 
hanging fire, even for one day. The 
way you spoke this news going to that 
sensitive part of our country might it-
self create some serious situation. If 
am immediate answer from the Gov-
ernment is not forthcoming things be-
come difficult. I therefore want-
ed you to give roe and the 
House an understanding that when 
such delicate matters are raised 
under 377 they would be answered 
immediately. If they are kept hang* 
ing the entire purpose is lost.

MR. DEPUTY SPEAKER: As the 
Minister himself is here he might 
like t0 say something.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): It is not a question of 
this matter having been raised today 
on the floor of the House by the 
hon’ble Member Mr Bosu. This mat-
ter was first reported in the news-
papers a few days back and yet the 
Government thought it fit to allow it 
go un-contradicted. Why should the 
Government be so msentive to press 
reports in matters like this?

PHRI K. P. UNNIKRISHNAN: (Bad- 
a*!ara)* Sir, you have better know-
ledge of the local conditions of the 
sensitive eastern region. But may I 
regretfully point out that the obser-
vations which have come from the 
Chair today, to my mind and to many 
on this side are rather unfrotunate. 
and also it is unoftrunate that rattier 
wide-sweeping generalisations have 
been*made from the Chair. I would 
like it to go on record. (Interruption}!)

A number of people from my State 
have gone to these areas and served 
there with distinction. They were 
immensely liked and praised by the 
local people. While we condemn 
this incident and want the Home 
Minister to take stringent action 
against these offenders and book 
them, may I add that your generali- 
satians can be used by certain ele-
ments who are entirely hostile to this 
country. (Interruptions)

MR. DEPUTY SPEAKER: I have 
given certain expressions and I have 
also given certain directions, that the 
Home Minister may make a thorough 
enquiry into it and come before the 
House with whatever findings he 
has. As he is personally present, if 
he wants to say something he can do 
so or we close the matter here.

THE MINISTER OF HOME AFF-
AIRS (SHRI UMA SHANKAR DIK- 
SHIT); I am not m a position to say 
anything more than what I have al-
ready said. I have taken your ins-
tructions and I will also go into the 
record. We shall make enquiries into 
the allegations made in this House 
and whatever is the result the Hou?e 
will be informed about that. A num-
ber of allegations have been made, 
but all of them are not correct.

In the press a number of allegations 
are made all of which are not correct. 
A statement made in the House is & 
different matter from newspaper re-
ports.

SHRI JYOTIRMOY BOSU: The
Home Minister is fully in the know 
of things I have been tabling the 
call-attention-notice for the last seven 
days, a copy of which lias been going 
to the Home Minister every time. He 

the man who perpetually tells un- 
imxed untruth in this House.

(*prrf*raT)
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SHRI UMA SHANKAR DIKSHIT:
I myseli feel unhappy over this, and 
we shall have a thorough inquiry and 
very strict action will be taken against 
a9?  person found guilty.

SHRI JYOTIRMOY BOSU: This 
has become a police raj to rape wo* 
men and parade nude women among 
the public; it is a police raj. He is a 
fascist; this Government is fascist.

MR. DEPUTY-SPEAKER: Mr.
Vajpayee has given expression to the 
feelings of the whole Bouse.

SHRI JYOTIRMOY BOSU: I dp 
not agree. It k  the Government which 
is responsible. Shri Vajpayee «ia^ 
say anything he likes.

MR. DEPUTY-SPEAKER: I am 
very happy with this statement that 
the Home Minister himself is very 
much agitated about it He has said 
that very strict action will be taken 
against the guilty individuals, and 
the fact that the House is agitated,
I think, will be the best insurance to 
the people there that the country 
feels for them.

SHRI JYOTIRMOY BOSU: What
about sending a delegation of MPs to 
visit that areaT

MR. DEPUTY-SPEAKER: It is
not called for at this stage.

Under rule 377 there aie two other 
notices, but when I called the Mem-
bers concerned they were not there, 
any probably they were also victims 
of the same confusion. Now, Shri Shy- 
am Sunder Mohapatra.

( 11)  I n s e c t s  i n  a  b o t t l e  o f  l f m o n

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): I am grateful to 
you for having called me. I want to 
bring before the House one very sor-
did fact that is happening in the bot-
tling companies which are selling cold 
drinks toour people, and particularly 
the Limca Co. Here is a Limaca bottle 
which contains insects, not one, but 
very large insects and middle-size and 
small ones. Probably, millions of our 
people, children and women and old 
people must have drunk it. I am 
bringing this fact to your notice so 
that you may kindly see that there is 
some inquiry into it I have also 
heard from other places that such 
types of bottles are available not only 
in Delhi but also in other parts of the 
country So, let there be an inquiry 
to find out what exactly is the condi-
tion in which these aTe prepared, whe-
ther the conditions are hygienic or 
unhygienic, so that there will not be 
a recurrence of the glucose incident or 
the oxygen incident I want to piece 
this bottle on the Table of the House.

MR. DEPUTY-SPEAKER: Only
yesterday or the dav before yesterday 
we discussed about the drug adultero-

1896 (SAKA) Matters under 2 0 6
rule 877
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[Mr. Iteputy-Speaker]
tkm whkh had cost the lives of *o 
many of our countrymen. The adul-
teration of drugs and food has become 
so prevalent in the country that I 
think we should take this matter a 
little more seriously. Therefore, X 
feel that that bottle may be «ent to 
the hon. Minister of Health.*,.

SHRI PILOO MODY (Godhra): Do 
not Bend it to Dr. Karan Singh. He 
will drink it:

MR. DEPUTY-SPEAKER: Let him 
make a thorough inquiry into this If 
there are insects inside the Lumca 
bottle, how many of our countrymen 
are drinking this adulterated stuff.
u  tm

Let them make an inquiry and then 
come before the House with the find-
ing.

SHRI K S CHAVDA (Patan): Co-
es-cola also

Mft. DEPUTY-SPEAKER: At the
moment it is Limca.

( l i i )  I IT., K h a r a g p u r

SHRI SAMAR GUHA CContai): I 
want to draw your attention under 
Rule 377 to a serious condition that 
has been created in one of our pre-
mier Institutes of Technology, the 
I I. T. Kharagpur. It is strange that 
a genius has been found in the India 
Tobacco Co The Chairman of India, 
Tobacco Co has been made Chair-
man of the Board of Governors of the 
TtT. I do not know What technologi-
cal knowledge he possesses.

AN HON. MEMBERS: He is a mem-
ber of the Board of the Reserve Bank 
alee.

SHRI SAMAR GUHA: I do net 
know whether he has an enginering 
degree or whether he has any experi-
ence of running any engineering ins-
titute.

The Kharagpur Technological Ins-
titute is a premier Institute of Tech- 
aatoSr imputing higher engineering 
*aamUm  to  our stuftente. It was

eet up by Br. B. C. Hoy and De.J. C 
Ghosh. This genius of the India To-
bacco Co. immediately found two 
other geniuses in his company~~or is 
it genii? I do not know English well 
enough. Another genius was imme-
diately taken, a retired man, an ex-
ecutive officer on a salary of Rs. 1,800 
as the Chief Personnel Adviser to the 
Chairman of the Board of Governors. 
In violation of all accepted procedure 
of giving appointment, without issu-
ing an advertisement, without consti-
tuting any selection board, without 
even approval of the Visitor, the Pre-
sident of India, he appointed that 

gentleman.

SHRI PILOO MODY: What is his 
name?

SHRI SAMAR GUHA: He appoin-
ted another gentleman of India To-
bacco Co.

SHRI PILOO MODY: What is his 
name?

SHRI SAMAR GUHA: The first 
name is Shri A N. Haksar, the second 
is Shri A. M. Sharma and the third 
name is Shri Barua, a* executive ofll 
cer He is also a retired officer (in-
terruptions).

THE MINISTER OF PETROLEUM 
AND CHEMICALS (8HSK D. K. 
SOROOAH); He is a Bengali Barua!

SHRI SAMAR GUHA: The third 
man is also of the India Tobacco Oo 
I do not know what type of technolo-
gical knowledge he has developed 
He has been made “the Supreme autho-
rity to go into the affairs of the X M - 
tute of Technology and sagges* Chan-
ges hi policy matters and vtrotitoral 
changes also in the whole administra-
tion of the m*

There Is a strange report that this 
gentleman, the Chateau of Xadh 
Tobacco Co., invited the students/ 
staff to a cocktail party Ui which he 
distributed drinks (hot) to the sta- 
dents alao.



SHRI PILOO MODY: What else do 
you distribute at a cocktail party?

SHRI SAMAR, GUHA: Hb whole
business was directed against tihe pre- 
sent Director, Shri Basu, and the Re-
gistrar, Shri Sur. His whole plan is 
to drive them out. He has already 
written a letter to tihe Minister of 
Education, Prof. Nurul Hasan. I have 
sent that letter to you. This man is 
so much of an aspirant that not 
only is he satisfied with the Chair-
manship of India Tobacco Co, and 
in becoming the Chairman of the 
Board of Directors of IIT, but he 
now wants to become the Chairman 
of the Indian Institute of Management 
by ousting Shri Ajoy Kumar Mukher- 
jee and another gentleman. He has 
written a letter to Prof. Nurul Hasan, 
a copy of which also I have given to 
you. I shall just read one setehce 
from that letter written to Prof. 
Nurul Hasan:

209 Matters under CHAITRA 28,
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“As very kindly indicated, I 
would only be too willing to take 
up the responsibility of <the Chair-
manship of the Board of Governors 
of the fod!an Institute of Manage-
ment at Barrackpore.”

He is not satisfied with one Chair-
manship and also another Chairman-
ship in the Indian Institute of Tech-
nology, but now he is aspiring to be-
come the Chairman of the Institute 
of Management also. He has written 
a letter as if he is dictating things 
to the Minister of Education. He has 
suggested that there will be four 
Deanships and men of his choice will 
be there; perhaps they are men 
either from the Indian Tobacco Co., 
or any liquor company, I do not 
know.

Already there Is a journalists* Asso-
ciation’s resolution, a copy of which 
also I have given to you. That reso-
lution strongly condemns this whole 
procedure. They have used the word 
“nefarious” . I do not want to repeat 
that wont But they have been so 
tnuch exercised over the whole

lfl§6 (SAKA) Matters under 210 
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matter. This is a game of intrigue; 
a game of collusion. The Institute of 
Technology is to be run by a man 
who has no technological knowledge 
whatsoever! If this is a thing whidh 
goes on, what will be the fate of this 
country? What will happen to this 
country if the Chairman of the Indian 
Tobacco Co., is to be in full charge of 
running a premier institute of tech-
nology, when the future of the coun-
try lies in technology, the future of 
our industries depends on technology 
and the future of science depends on 
technology?

Therefore I would request the 
Government through you, and the 
hon. Minister through you, to come 
out with a statement I have given 
you the papers. I want to know from 
the hon. Minister whether eminent 
men like Dr. Triguna Sen or Dr. Gill 
of Chfcndigarh who have the know-
ledge and experience of running en-
gineering institutes and of technology 
in this country, some such men, will 
be immediately assked,—whether their 
services will be requisitioned—<0 go 
fully into the whole affair of the 
Indian Institute of Technology at 
Kharagpur. Otherwise, an explosive 
situation may develop there. We 
cannot blame the students If those 
students are dissatisfied, other results 
may follow. A chaotic condition like 
strikes and ether situations way 
develop which I do not want, it 
being a premier technological institute 
which will produce our future engi-
neers and technologists.

Therefore, I want the hon. Minister 
to come out with a proper statement 
over the whole affair. The letters that 
have been written indicate that al-
ready certain things have happened 
leading to the appointment of this 
genius, Mr. A, N. Hafcsar! What are 
those things may also he brought to 
the notice of this House.

MR. DEPUTY-SPRAKKR: 1Etae
proceedings and the letter wftfch waa 
sent to me may be went to the Min-
ister concerned.
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{Mr. Deputy-Speaker]
<iv) E x p o r t e d  p a r a d in g  b y  Poucs xn 
B o m b a y  o f  a  H ajrijtan y o u t h  a f t e r  

b e in g  s tr ip p e d  n a k e d

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): Sir, I have given
notice under rule 377.

SHRI A3TAL BIHARI VAJPAYEE 
(Gwalior): What is the basis on
which you select the notices under 
rule 377? A Limca bottle was pro-
duced here. But we have given notices 
about the atrocities committed on a 
Harijan youth who was stripped hak- 
fid and whose face was tarred by the 
police before they took him in proces-
sion to the police station in Bombay. 
(Interruption).

MR. DEPUTY-SPEAKER; Mr. 
banerjee, kindly sit down. I have 
seen your notice. (Interruption) 

Order please. Now, my reaction to 
this was to admit your notice, but you 
Jiave to understand that so many 
notices have been received and so 
we have to choose.

SHRI S. M. BANERJEE: (Kan-
pur): There is a Call Attention
Notice also.

MR. DEPUTY-SPEAKER: Kindly
sBit down. We have to choose. I am 
not bound to give reasons, but the 
fact is that so many times we have 
-discussed the atrocities on Harijans 
not now but very often we have dis-
cussed them. I thought that other 
things had precedence. If you ask 
me why that bottlte of limca was 
allowed and why not this Harijan 
question, the Home Ministry de-
mands are coming and we have also 
discussed this many tunes. One inci-
dent has happened *n Bombay; where 
as the other thing is a food item which 

,our people in general go, buy and 
drink; it affects countless number of 

-people. I thought that this should 
;be pinpointed and an enquiry should 
be made. Anyway, since you have 
referred to it, I will allow you to 
mention It; you may mention it.

srrc jRjTt sftf t  ffr s r w  
s p w  % srf?r n s w *  vr %

wif vr*rr $  st 8, W ’rrr $  f  ' 
$=r ffcr  % s m r  | fir 

srsr s t j t  % fsr-t 

fact srTTt £, 7f«r=r tr^ gfnr* 
jtVststr vr qrr sfrnrr

sfir *T?T *r  XT* % «T *T

^  ?fr ?r?r *r*r)r 

«r^rr t  i ^  Tit «rr my

W&h'if f£  f  tr im  k
7zt 11 5i7T k wnf f t  v* i t  $>,

qr m k  srrfo«r ?n f t

srnr t  %for ** =ri tr7?rr £ fm  
ir <jfa*r ^  nr rfrsR sfrsr r̂r «*?r 

*r??rt t t  fsrw*' *rT t r t  * r  

% i fare* £ for
V* m  rrr. irPTfW Wr

w f r  % srfr A r̂r^n s*r %

an* fr ’wrm f i s m  w  % qyr vt % w r

SHRI KRISHNA CHANDRA HAL- 
DER: It is a very serious thiag. I 
do not want to repeat. The Harijans, 
Scheduled Castes and Scheduled Tri-
bes are treated as third class citizen*, 
not even as second class citizens 
The Home Minitser should enquire I 
demand immediate suspension of the 
Assistant Police Inspector who was 
responsible for this horrible incident. 
The Home Minister should make a 
statement as early as possible.

SHRI S M. BANERJEE: I want to 
make one submission. This news has 
appeared In the Times of India. A 
Harijan youth named Kamble was 
stripped naked, and his face was tar-



red and he was taken in procession to 
the Worli police station last Thursday, 
to teach the Dalits in the BDD chawls 
a lesson. This is a serious matter. In 
the front page of the Times of India, 
there is this news also: “Poona:
Four persons were arrested today for 
allegedly outraging the modesty of a 
14-year-old Harijan girl in Karamoli 
village in Poona district last night. 
One of them is a primary school tea-
cher.” The entire House was concern-
ed at what happened in Nagaland and 
Mampur and you also expressed your 
sentiments. These things will have 
a very bad effect. I would appeal to 
the Home Minister who is sleeping.. .
<Interruptions).

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA. SHANKAR DIK- 
SHIT): I am not sleeping. - JT to -*■

SHRI C. M STEPHEN (Muvattupu- 
zha): Anything can be said here by 
anybody. He is overdoing it. He says 
that the Home Minister is sleeping 
here. Can anything like that be 
said here?

MR DEPUTY-SPEAKER: It is not 
proper We should be more courteous 
to each other.

SHRI C. M. STEPHEN: He was out 
of his senses; that is why he says he 
is sleeping. W hy should he say this 
in the morning? I can understand. i£ 
this hai» happened m the evening, (in-
terruptions) .
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SHRI S. M BANERJEE: May I
assure hon. Mr. Stephen that I have 
got more regard for the Home Minis-
ter, than he has

SHRI C M STEPHEN: It is not a 
question of regard It is a question of 
healthy behaviour, how to talk and 
how remarks sMould be made on any 
matter. It is a matter of concern to 
others also. (Interruptions).

This shows, he is not concerned about 
this issue. He is concerned about 
something else.

SHRI S. M. BANERJEE: Sir, I feel 
sorry if 1 had injured his feelings. 
But, the question is. I do expect that 
he will keep his eyes open The ques-
tion is, he should make a statement 
and allay the fears in the minds of 
Harijans.

1896 (SAKA) Power jailure in 214
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13 16 hrs

CALLING ATTENTION TO M ATTER 
OF URGENT PUBLIC IM PORTANCE

R e p o r t e d  m a j o r  p o w e r  f a i l u r e  i n  t h e  

N O R T H E R N  R E G I O N

SHRI M C DAG A (Pali): Sir, I 
call the attention of the Minister of 
Irrigation and Power to the following 
matter of urgent public importance 
and request that he may make a state-
ment thereon:

‘Reported major power failure in 
the northern region of the country/

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): 
Before I make the statement, may I 
briefly refer to some of the remarks 
that were made this morning, if you 
will allow me? Firstly you were good 
enough to observe that I am always 
very particular about my respect to 
the House and then you mentioned 
that it would be better if we listen 
to our loudspeakers in the rooms I 
may, on a pomt of information, men-
tion that all of us do not have loud-
speakers in our rooms. In fact, most 
of us do not have If, Sir, through 
your good offices, we could get loud-
speakers m our rooms, it will greatly 
facilitate our work. Secondly, you 
were pood enough *0 say that it would 
be good ,if we come early to Parlia-
ment House I was, in fact, here since
10 a m . this morning and 1 arrived 

here at about one minute to twelve 
Normally if questions had continued 
business would have been smooth.
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since 14th April, 1974. In addition, a

_2i 5 Power failure in

I Shri K. C. PantJ 
From my room, it takes afbout 4 minu-
tes to come here. Even if  1 had loud* 
speaker in my room, I would not have 
known that the business had collaps-
ed.

MB. DEPUTY-SPEAKER: It did not 
collapse. It went off at great speed.

SHRI K. C. PANT: But, it ended 
before. Some of our rooms are very 
far away and even if I walk fast,—!  
am a fast walker in the Cabinet—it 
would take me normally 4 minutes to 
come here. The third point is as you 
yourself mentioned, I was in touch 
with the Punjab Government and till 
now, I was trying to get as many 

facts a3 I could. This is all 1 want to 
say. t

A double-circuit 220 KV transmis-
sion line exists between Bhakra- 
Nangal and Delhi. This line normally 
carries about 300 MW of power 
which 80 MW is available to Delhi,
20 MW to Punjab and the rest to 
Haryana and Chandigarh On the 16th 
April, 1974, at 0215 hours, one of the 
angle towers of this line fell as a re-
sult of two legs being cut near the 
ground leveL According to the Pun-
jab Government, this act of sabotage 
is suspected to be related to a strike 
by some of the employees of the 
Punjab State Electricity Board As a 
result of this Act .the power supply 
to Delhi, as well as to Haryana and 
Chandigarh, has been interrupted. It 
has been possible to make alternate 
arrangements for supplying some 
power to Haryana and Chandigarh 
from the Bhakra system through other 
transmission links which exist in the 
area and thus maintain supply to es-
sential services The quantum of 
power supply is, however substan-
tially less than the normal supply.

The supply of power as a conse-
quence of the feeling of this line has 
been reduced only in the States of 
Haryana and the Union Territories of 
Delhi and Chandigarh. In Delhi, the 
generation was 200 MW on 17th April
1974, since one set of 62.5 MW of the 
I«P. Station had been on forced out-

rage due to super heater tube leakage

super-heater tube leakage on the 19th 
April afternoon has caused shut-down 
of the 100 MW unit of Badarpur sta-
tion. The 62.5 MW set at the I.P. 
Station is expected to be commission-
ed today itself. The Badarpur station 
is also expected to come back to-day.

Delhi had to resort to load shedding 
as a result of the shortage of about 
30—35 MW during normal times, and 
60—65 MW at the peak load time. 
This was despite U.P. giving assistance 
of 20 MW to Delhi It is hoped that 
normal supplies will be restored to 
Delhi later in the afternoon today.

Haryana would receive some relief 
with the 62.5 MW set in the IP. Sta-
tion of Delhi and the Badarpur unit 
coming back. However, significant 
improvement will only take place 
when the 220 KV transmission line is 
restored. The situation in Chandi-
garh can only improve with the resto-
ration of the 220 KV transmission line.

Senior engineers of the Bhakra 
Management Board. Haryana State 
Electricity Board and the Punjab 
State Electricity Board are at the site 
and the work is going on round the 
clock for erection of the angle towci 
after repairs and restoring the line 
It is expected that line would be 
enetgised on the 28th of April, 1974

While the feeling of the angle towci 
did not by itself affect power Fupplv 
in Punjab, there have been reports of 
interference with a number of trans-
mission lines m the State and then 
being put out of action through aû  
of sabotage resulting m disruption of 
power supply to agriculture and in-
dustry Water supply in some urbe'n 
areas has also been affected.

The Punjab Government have tak-
en all necessary steps for the protec-
tion of the transmission lines and sub-
stations against sabotage. Patrolling 
has been intensified and the coopera-
tion of villagers has been enlisted ti 
help in watching the safety of tno 
power transmission system.

I am sure all section* of the House 
will join me in condemning these acts



217 P o w  failure in CHAITRA 28, 1898 (SAKA) the Northern 218
region (CA)

«tf mbetag* Such antinational acti-
vates result in eansftcierafeie disloca-
tion « t  normal economic activity over 
larc* areas and eause unneceaaary 
suffering to the common man.

I 'cJVt&TKT
Jfr vt *pwr?

*Hrr¥PT & J J * ^ I  I 
sfcr *ns | fa  «rrar <prr* ir 
**rnc ra n *  | i t  w m  ̂ grr f  
ffc ^  **r<fcrr t  frR-sft WT 
vTvroznr 6,612, ftwflf fd, *%rr % 
8 ,111 2,500
fWWRSAxWrTvT^ 2,377

fyfH M  % 72fvwhrrr fc1
% 5rtpt t  vn fwar t̂ fasfr «n: 

*tojt m v  wk t v  ^
|, Stfta t ^ a r  #  *rrro ^  $
f t  # f& *  r̂tutt vpot ijt ^ r r  $ 1 

3R?rr 9Ft % *rr*r 
grt fa*r*T? faarr m t$t & ^r% fair 
fsn in rT x^ l ?
w * * m  ^  % faFsifr % *nr t o  vnr 
w  | 1 w *  ?FR«r «sf terare % 
ts tr  '^TfT #wnT^tn%f

up  | 1 j tft  ^fr jt 
*t*rf I  fsp f w f t  ?rr fr*rranvf m 
Tfr ^hft sf? w ?7?
fw r 3Tt fTRTT £ I T̂T> % fFT<T *T?
| fr *rrart *r»to> w r spr̂ r % srre *ft 
fsrsNV *ft w *rf wrr art sr^ ft 
f*r*rf fftr  f^ ? r  *rsft ^  ^  f^rr | fa
fT*>% YshfrpTT f̂»t T*T T O  TT <5TCT f^ T  
|l 38% fo r  TO SRT̂ 'T I ^
WfT TO t o r  & I

wrrsff t o  «rr sftr sra % fwj t NV 
^rw rf ^  «ft 1 vn 
fffar 139ft ^  $  «rf7
p̂W fasten ; ̂   ̂ f*rr *mrTT *n? wnpft

| f¥ OpTcTT TO t Tj <(h WW3T «r 

>3S?̂  ? <irOw?r % vctflf ^  % 
t o r  r̂r, w  ^i,

«RSTT t, T̂f̂ T fCST5?r ^ f* m

^  anrf Ir % jpmsrr  ̂ t o  ?r|f ’r r  

?T ?  I <̂TTT fafosr TT̂ rt ^  
sfrri vt 32 *n?r ^  

^r »nrr fsw t t  vm 1974

t  4 *rrar f^ r 1 1 irrsr irt ?#—

P r ? f^  ^  f  ? *

^  f  i fo*fr % *$t inrt 
f  1 vhr ST ^  ^sfif^rfxir

t o  ^  | ?

MR. DEPUTY - SPEAKER: I really 
do not see where the relevance la.

SHRI M C. DAG A. 1 am explaining 
how this position has come about. I 
am not confining myself to the failure 
at present. May be, it is not relevant 
to today's motion 1 am putting the 
question. Before that I am giving the 
background

ss f( f c  ^tiar

% sprt Y ^fh n  ?r^ sr t ^
» sr -̂^F TiTr cnrnr v»rm- 

f^B ^  gTT f  I 1?7 % # r  

% f^rr ¥Nr f3r«RTT 4 ’  f7T *rc*rc 

% f*r f?r^ %  *r PwV %
f¥rm  vrf tnppr f%rr | ’

t  srf n w  fr fc  Tirw 

^fr«r?f^d 3ft? ^ ^ r f n f r  i f i o t  

m m  «m  t  sfftr vrr f  ? 

#  f  M N r ferr
1 «nr vfr ^  ftm w  ? *rr iffft
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f̂r«fr vt sn-mp- arm 
tfr ft i mar ftfWrr 

w r t  % fr o f t  jffr <frcrt % srft % fa?T- 
Trsr f w  srr T?rr ft i t  srairrr j? fa

rrwz ir Sf3f *>fr3R SHT ̂ (f^t
fa  fsrsrsfr v t  w * n i « f?  ir k  qr <?r>r

MR DEPUTY-SPEAKER- He
should abk the question now

SHRI M C DAGA Even when a 
point is raised under rule 377, the 
member 13 given s>ome time to explain 
the point F 01 the Calling Attention 
a Member 1* given ten minutes I 
have not completed my question and 
I am being dis>tuibed every one minute 
I should not be disturbed like that 
It is difficult to put a stiaight ques-
tion

MR DEPUTY-SPEAKER You aie 
giving facts which have no relevance 
to this discussion

SHRI MUKHTIAR SINGH MALIK 
(Rohtak) Sit, >ou are not here to 
teach him Let him explain it m his 
own way

«ft ipT ws* t o  ?mrr ^ 
fasrr ft wzr t t  r  farm ; wif 

Tf spcyn1 fa t  »rt ft ? n 1 b
17 ?rr7>gr ur f ?  *tr srnr 1« ?rr̂  

f t  ft t * v  t o t  
fatrr ft stfr p t «r > ^frf n w r c 't  

*rf ft ’  ’T'hp' «TTTr r  t  %
<t ft  Sr ’  u p r  nFT I  fa  r r % -  
T b  *r ?r̂ r «a a

r̂r̂ firTr ?  if? t w  v r  t  1 3*r?r 
rrrn w  ft ’  ‘ rf^PT «Frfo”  ?T Tfr 
*rcrf ft

“According to a spoke>man there 
was considerable resentment among 
the power employees and engineers 
•gainst; interference by the offi-

cials and bureaucrats in the work-
ing of the power house. These 
officials issued orders for the main* 
tenance of the power house without 
any basic knowlegde of the work. 
They also prepared plans and de-
signs without any consultation with 
the competent stuff. Political patro-
nage has made a mess of the working 
of most of the power houses "

stpt %n*r afti % 3 *
TPTT ‘TTq f  H K  *RT

s f t r  a q r H i r *  * f t  v r * *  r r 
fnr3T | 1 srrc «Ft **rt qft

f  ? I  ’

tr  ̂ ’sfbr ijtf anr arrorcr fa  ft?fr 
xr ITT ir  fa c F ft  WTK V f  Y I ? *  f  ft ?

fartfr srrr fsnraft >rf srV fa®rar 
•f^rr^r t t  gffr ? $rTT*rrrfr 
vrr$T[ w t % f ^ f t  t> srV irorRf,

jf f a  f t
aft ernr y r r r  f  1 v t  f & j t  %  ? r ^  
50 f a s f w  fasr^ vrr ?pt^
Tt wi% ft ?rh: 1 «TTf
f s p W r T  fanr?ft ’ cflT rrtpr
n ^  WT% ft ? 3W T̂frf

ft 5T t ^Rff 3STTT f s n r ^  m q r
?0fd»r t 7 Tr?rr srrsnr

ft ? «w t  rr r̂r wnrift
T W  TT l̂ Tf̂ rT **

rr ^rrfaT ? ^  ?nr 5fa t  ?

fa?- smr% far^T *rr ft ’
5TT 3nr -r^rr ft sm  |t<tt 

tt% %?rrzrT fsrTf^r x{ jpt sprr ft 1 f»rr 
«rr? ?rr 2 f Trr»T t i  Ct*t ft ?
T O  qvrf ^  f>T»!Tr I  v\z I P T  ^
^  ^  7  1 P̂Tjfrspr
faw ^ | ? 25 «rc&r | 1 ^r% srr jt
aprr sn'm ^  * *fm  | ?



SHRI K, C. PANT: The questions
that the hon. Member ha* raised are 
wide-ranging. I do not mind taking 
them one by one and answer them. 
It will take a bit of time.

The first point that he raised was 
about the Badarpur Power Station 
and how this affected the power 
situation in Delhi. As the House 
knowa, the Badarpur power has been 
going to U.P. 100 MW power unit 
and, except that at one stage
0.2 million units was going to Punjab 
and 0.2 million units to Haryana. But 
lately, only 0.2 million units is going 
to Haryana and the rest is going to 
U.P. This has not really affected 
the power situation either in Delhi 
or in Punjab, only to a very marginal 
extent in Haryana.

The other point that he mentioned 
was as to how many times there 
should be repeated break-downs m 
this three-monthra old plant This is 
a new plant and, because this is a 
new plant, there have been certain 
teething troubles also. I went into 
it in some detail with technical 
people The main reason is that the 
quality of coal supplied, the thermal 
value of it, has varied with the result 
that sometimes the temperature has 
been very high inside the furnace. 
This ha« led to the leakage to some 
of the super heater boiler tubes. All 
1 can tell my hon friend is that while 
there were three break-downs in 
February and one in the beginning 
of March, this is the next break-down 
in the middle of April The frequency 
is, ccrtainly, going dokn. But we 
are trying to see, that is, the local 
management and the engineers, that 
the temperature is properly con-
trolled. To some extent they can 
do it As regards the variation in 
the quality of coal, it is difficult for 
them to control.

Another question that he raised was 
about the break-down in power 
supply in Delhi. Since I have been 
here in this Ministry, this is the first 
occasion when there has been a 
partial shedding of power; and all 
these month® T do not recall any
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other occasion when there had been 
shedding of power.

The next question was about the 
hartal by the Punjab Electricity 
Board workers, whether we had 
called them here. The simple point 
is that they are the employees of the 
Punjab Government and they have 
to negotiate with the Punjab Govern-
ment, and it is for the Punjab
Government and themselves to settle 
this matter. We really do not come 
into this question except to the extent 
that there is a Wage Guidelines
Committee which recommended 
certain interim relief, which was 
called at the Central level Except 
to that extent, the rest is really 
between the State Government and 
its employees Even the recommen-
dations of this Committee are not 
mandatory, they are recommendatory 
by their very nature.

Then he asked whether cases had 
been registered or not. Cases have
been registered by the Punjab Gov-
ernment and rightly so. About 
arrests, I have been informed that the 
Punjab Government has certain leads 
and in cooperation and coordination 
with the Haryana Government, is 
following up these leads and hopes 
to make certain arrests soon.

Then he asked why thin sabotage 
took place. He has said that, perhaps, 
it is because the technicians do not get 
enough of an opportunity. I have 
great respect of Mr. Daga and I am 
surprised, I am amazed, that he should 
be asking for reasons for sabotage 
taking place It is an amazing state-
ment. Instead of condemning out-
right, instead of condemning strongly, 
this kind of anti-national activity, to 
try to find even the remotest occasion 
for it by talking about technicians in 
this context is, I think, very very 
unfair to the people who have suffered 
because of this kind of sabotage. I 
would only say that, if there were 
enemy agents who had been sent into 
the country to disrupt our power lines, 
this is the kind of thing they would 
have done. Therefore, it is this kind
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of condemnation coining from this 
House which is needed at this time 
and not seeking justifications for this 
kind of sabotage.

As for priorities and rationing of 
power when it is m short supply, 
these are matters we have gone into; 
we have written to the States and we 
are reviewing this matter constantly 
so that we can curb unnecessary con* 
sumption of power when it is m short 
supply, and we give to those industries 
which are priority industries pnority 
treatment m the supply of power.

SHRI DHAMANKAR (Bhiwandi): 
It is veiy gratifying to note from the 
statement of the hon. Minister that 
Government has taken very urgent 
steps to rectify the mistake in Badar-
pur power station and the sabotage 
and xing of the tower between 
Bhakra-Nangjl and Haryana It is 
very distressing to find that, when the 
country is passing through serious 
shortages, there aic people in this 
countiy who indulge m sabotage and 
dir>t upt the life of peace-loving citizens 
of this country The power shortage 
not only disrupts industry but even 
the noimal life of people is disrupted. 
Power failures have become a routine: 
we find that there have been power 
failures all over the countiy; not only 
in the northern region, m Gujarat 
Maharashtra and Tamil Nadu, since 
the last two or three years, there have 
been many occasions of power failures 
which have caused looses to the extent 
of crorcs of rupees to industry and 
agriculture also. From that point of 
view, it is very necessary to see that 
there are no power failures and the 
working is very efficient. I do not 
know whether these regional grids: 
five regional grids, have been formed 
and the Regional Electricity Boards 
have been set up. I do not know 
whether the functioning of these 
Boards ib efficient and whether there 
is any co-ordination between these 
Boards.

I would like to pose some four 
questions to the Minister and I would 
like to know specific answers.

My first question is: is it because 
the inefficient and unsatisfactory func-
tioning of the Northern Region Elec-
tricity Board that has caused all these 
failures and shortages in power 
supply?

(2) Will the Minister explain whe-
ther labour involvement in generating 
power and distribution centres will 
be considered by the Government? 
Just how he said that there was a 
sabotage and they have resorted to 
sabotage at various places not only 
on towers but also on transmission 
lines. If labour is dissatisfied, these 
things are bound to happen and there 
arc people to encourage these pepole 
to take to sabotage and create disrup-
tion in th entire country, j  would like 
to know whether the Government will 
think of formulating a general policy 
of involvement of labour in all these 
power plants, both in the generation 
and distiibution centres.

(3) What will be the long-term and 
short-term measures to alleviate this 
recurring problem of power shortages 
and power failures?

(4) How is the Minister going to 
consider, to reduce the transmission 
loss of 18 per cent’  Doqp he intend to 
take to decentralised small power 
houses which will have lesser length 
of cables and which will minimise the 
transmission loss

With these few words I would like 
to know what stops the Government 
are intending to take

SHRI K C PANT: There was power 
.-hortaf'e in various parts of the coun- 
trv upto June last year. Then with 
the monsoon coming, the situation 
materially improved except in certain 
areas and two of the important areas 
wero UP where the Rihand dam did 
not f»ot the water expected and Shara- 
vati where also water did not collect 
sufficiently in the enclosed lake. This 
was the position in June or July 1973 
nnd gradually then over the year we 
found that after the month of Novem-
ber rouffhlv, the situation started 
netting more oerious in many areas in
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the country and with the irrigation 
demands for Rabi the situation became 
quite critical In two of the areas 
although in some of the other States 
the position was comfortable or there 
was & marginal surplus. So. the picture 
is different in different parts of the 
countiy and I have indicated the posi-
tion that is likely to prevail m the 
different States. Elsewhere 1 have 
done it on another occasion giving the 
name» of States which are likely to 
be in a comfortable position and those 
States which are likely to be short of 
power.

As far as the regional grids are 
concerned, there are five regions. The 
Southern Grid is functioning fairly 
well. In the north, I would not agree 
that the shortage has been caused by 
malfunctioning of the regional grid 
because, as a matter of fact, wherever 
shortages have taken place, those 
States themselves have helped to a 
very laige extent by transmitting 
power to their neighbouring States... 
(Interruptions) There is co-ordination 
between the State Electneity Boards 
and the Centre It is not a question of 
formal co-ordination only, but there 
is actual, practical co-ordination and 
we have found that wherever there 
was some difficulty, we have called the 
other States and they have talked to 
each other. The important thing is 
that there has been a willingness to 
help and this willingness to help has 
been reflected sometimes in States 
even curtailing some of their require-
ments to help the neighbouring State. 
For instance, UP gave something to 
Delhi yesterday. This has been going 
on for the last few months and all the 
States have been co-operating with 
each other in this matter. So, I have 
no complaint at all on that account

About the short-term and long-term 
measures, long-term, of course, we
are trying to see that the Fifth Plan 
targets are achieved and we are
making arrangements and we are
gearing ourselves to see that this is 
done of course, with the co-operation 
of the States because States do actually 
put up most of th© projects. There

region (CA) 
are various steps which we ace taking 
all of which will take a pretty long 
time to be outlined here. ’JLhat is the 
long term perspective. As ior the 
&hoit teim perspective, we are trying 
to advance to the extent possible com- 
lection ol the projects, to make use of 
the capacity already established, etc. 
and this is the best way and the only 
way, I think, to quickly increase the 
availability ot power. With legard to 
the othci point mentioned regarding 
tiansmiijsion looses, I may submit, the 
Kutal Electrification Corporation has 
taken up certain schemes to improve 
matters to cut down transmission 
losses and 1 think there are about 22 
schemes. Some of them involve instal-
lation of capacitors, more of sub-
stations and so on. Industiy and agri- 
cultuie have also to cooperate m this 
matter and we do discuss with States 
and see what should be done. I myself 
have had several discussion with 
industrialists who have come to eee 
me to see that we set up more capa-
citors, we try to cut down transmission 
losses and so on and this has met with 
some response, I should say. Regard-
ing the question of labour involve-
ment, as a matter of principle also, 
we are sympathetic towards labour 
and we aie wishing to have labour 
involvement and that is always 
attempted m the public sector. It is 
difhcult to answer the other question 
v, hich ho raided He said, if the labour 
1 dissatisfied sabotage will take place.
I am leally surprise.

SHIII DHAMANKAR: There are
people who aie emomaging the labour 
to take* to sabotage. That is what I 
said

SHRI K C PANT. What I like is a 
categoiieal, unqualified, strong con-
demnation by the House of sabotage 
activities If there is any attempt to 
make a scapegoat of anybody or to 
offer some explanation. I think that is 
a misplaced attempt and we should 
condemn r,uch actiuties. We are 
always for legitimate tiade union 
activities to be encouraged. But 
among trade unionists themselves. 1
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a*m quite certain, they themselves 
rightly condemn and come out strongly 
against such kinds of sabotage acti-
vities. .. This condemnation would 
have a healthy effect.

SHRI NAWAL KISHORE SHARMA 
(Dauaa): It is most unfortunate that 
some of them are not coming out with 
such a kind of attitude.

SHRI S. M. BANERJEE (Kanpur): 
We do not support sabotage; we are 
against it.

SHRI K. C. PANT: We have to 
isolate the saboteurs; we aie not inte-
rested in allowing the saboteurs to 
escape beneath a cloak of trade union 
activity and all that. I don’t think 
anybody in this House or any trade 
union leader would be interested in 
providing any cloak of trade union 
activity to any saboteurs. All of us 
have to see to it that they are isolated, 
they are dealt with severely, sternly, 
and punished and also we have to see 
that a necessary climate is created in 
this country whereby everybody 
knows that no one in this country 
would allow this kmd of a thing to 
happen. And if it does happen, any 
person who indulges in such things, 
who is guilty of it, will be regarded as 
the enemy of the people. Therefore, 
Sir, this is the kind of a climate which 
we have to create.
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cfcp ĝT f%T3[%f -̂
f a f t  t a r  t o w v *t  *P%€t -.sft «fr,

V  f w  30 w rr ^ f n r  
ftsfafi 3% % fan j t t o  ^r % fa*?**
THr^Tt «Pt S ^ f :  1 1 TTW  f^TrT

«rngf ^ wfi w n fr m  *t 3$ 30
WT ^  ^ frrr  , *T*ffo*T
q%R <TT 1—10—1973 % %5TT 
fspTT M̂ W Xl̂ T «fl<lf ^
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SHRI K C PANT: Sir, I would be 
very happy li Shastryi could persuade 
those who are going on strike to spare
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hospitals and nursing homes for which 
he naturally has some sympathy. 1 
think these essential services should 
be spared under any circumstances. If 
he could exercise his good offices in 
the matter that would certainly help 
the Punjab Government.

I have already briefly mentioned the 
reason for the strike. I said the 
Guidelines Committee had recom-
mended interim relief of Rs. 30/-. 
Some of the State have given this 
interim relief while some others have 
not given it. I met the other day 
Haryana Chief Minister and asked him 
about it. He told me that he had given 
Rs. 30/- to his employees only a short 
while ago and as such, he could not 
give them another Rs. 30/-. This is a 
matter which each State has to consi-
der in the light of its wage structure 
in the State. I have not talked to all 
the States but with a few States I 
talked to each one of them looked on 
this question fram the point of view 
of their own wage structure within 
the State for all categories of 
employees.

* ;tr
wrihr&z frr ^  «r?< 2 »

14 hrs.
SHRI K C. PANT: The Punjab Gov-

ernment has taken certain steps and 
has tried to deal with this They are 
the best to deal with this matter. They 
did not seek our advice. We are not 
required to advise the State Govern-
ment in this matter. It is a matter 
between them and their employees. 
Thfc is a matter which they will have 
to deal with. Shastriji said that 1 
?hould invite them to find some way 
out. Reasonableness should be on the 
part of all. I am sure that he would 
agree that reasonableness can be 
hoped from aT»l if they are advised 
properly. His advice probably is 
likely to count in certain quarters 
more than mine. Whether they are 
traders or they are certain political 
element* or whether it be anybody 
else, anyone indulging in activities of 
sabotage of this kind has to be con-
demned. The maximum which Shri
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Shastriji was prepared to go to was 
that he would not support the sabot-
age. He only said *Ham samarthan 
nahin karenge’. As I said earlier, I 
had hoped that he would come out in 
strong condemnation of sabotage and 
that he would condemn those who had 
indulged in thio sabotage. 1 would 
expect nothing less from him. After 
all. he is a very senior Member here 
and we all look up to him. Here is a 
case when strong voice from him will 
do a lot of good, and even after I sit 
down, I expect him to get up and say 
that be condemns anybody who has 
indulged in this sabotage. This is the 
kind of thing which will have a heavy 
impact and not just saying that he 
doe.; not support sabotage. I would 
never dream of accusing Shastriji of 
supporting sabotage. But I would 
expect him to condemn it, and this is 
the minimum that is required in this 
situation He should not twist it to 
.say that I am using sabotage as a 
weapon against the workers. I am 
not; I want to isolate the saboteurs. 
He should not accuse the workers...

SHRI RAMAVATAR SHASTRI: 
Who are the saboteurs?

SHRI K. C PANT: I am only trying 
to isolate the saboteurs. He has tried 
to confuse the issue so that all workers 
are condemned for sabotage. I would 
request him not to condemn all the 
workers. He should condemn only 
the saboteurs but condemn them 
strongly. I have great faith in the 
workers of this country, and I have 
tjreat faith that they will see through 
any attempt which is made to confuse 
them, and any attempt to mix up the 
saboteurs and the workers so that the 
saboteurs cannot be isolated is bound 
to fail.

SHRI RAMAVATAR SHASTRI: 
Who are thorce saboteurs? He did not 
mention their names. This way he 
wants to condemn the entire working 
class of 30 000.
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He has begun to appeal to the better 
sentiments of the Members of the 
House.
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SHRI K. C. PANT: I was not snaking 
the point that the power situation was 
easy. I know it is difficult, and we 
have often discussed it in the House. 
So, there was no question of finding 
an alibi for that. The only point was 
that once the power situation is known 
to be so difficult and the agriculturists 
and workers are both dependent on 
power today to a much larger extent 
than previously—even agriculture is 
very much more dependent on power 
—acts of sabotage of this kind are. as 
I said, anti-national and anti-people. 
That was the point I was making. 
terruptions).

I am surprise that some Members 
feel uncomfortable when I talk of 
condemning sabotage. Why should 
they feel uncomfortable and this kind 
of discomfort? It does not display a 
very healthy attitude towards sabot-
age.

Sir, I know and agree with Mr. 
Malik that there has been difficulty in 
Haryana, both in industry and agri-
culture, because of want of power.

AN HON. MEMBER: Punjab?

SHRI K. C. PANT: Also in Punjab. 
But what I was saying was that— 
whether it is Punjab or Haryana or 
Uttar Pradesh to which Shri Malik 
referred—we have tried in the last few 
‘months, and all the States had tried 
to co-operate in trying to help each 
other. Therefore, we have been able 
to minimise the distress to the extent 
possible. This two-way traffic of 
power has, 1 think, definitely helped 
the situation. I admit that the situa-
tion is difficult. It is not difficult in 
Himachal Pradesh and Jammu and 
Kachmir to which my friend referred 
There it is easy. In Rajasthan It is 
easy, at least much easier than hi the 
other States. But it is difficult in 
Uttar Pradesh, Haryana and Punjab, 
in that order.
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wrwr : ( 't fm m ) xw -  
W f  |
SHRI K. C. PANT: Rajasthan te 

marginally surplus. I have gone into 
the reasons for the breakdown. I do 
not want to repeat them. So far as 
the ligitimate trade union activities 
are concerned, and strikes are concer-
ned, the need for negotiation is there. 
There cannot be two opinions on it, 
and this is a matter between the 
State Governments and their employe-
es in this case (Interruptions).

SHRI S. M. BANERJEE: During Dr. 
K. L. Rao’s time, a meeting of repre-
sentatives of employees all over India 
was called. I mentioned that those de-
cisions should be implemented. You 
can do it.

SHRI K C. PANT; You were not 
here when I went into the background 
of the agitation and explained exactly 
how the guidelines committee had re-
commended an iterim relief and how 
some of the States have implemented 
it and some have not implemented it 
and the State Chief Ministers have 
given a reply I have gone into it; 
he was not Ihere at that time.

About the question of having a new 
Ministry at the Centre, it is far be-
yond this question But if the sug-
gestion is that there should be no 
Power Ministry in the States and only 
the Centre should deal with the ques-
tion of power, that is a wide-ranging 
suggestion. But if that is the sugges-
tion, I would like to take note of it 
at any rate I do not know whether 
he has consulted Shri Vajpayee for 
•making that suggestion.

It would be far-reaching in its im-
plications. So far as stand by arran-
gements in the case of breakdowns 
are concerned, I would assure him 
that the best standby arrangement is 
to have stronger grids within the re-
gions so that one power station or one 
State can help the other in the case 
of break-downs which to taxe place 
from time to time.

SHRI BIRENDER SINGH RAO 
(Mahendragarh): The Minister's state-

ment unfortunately has not touched the 
real problem. Strikes and breakdowns 
in power are becoming a daily feature. 
Punjab is the wrost. The present 
trouble started from Punjab. Agricul-
ture, industry and all essential services 
and the normal life of the people had 
been disrupted. This is the third day 
of the strike. Hon. Minister has not 
mentioned but even Himachal Pradesb 
has been affected just like Delhi, 
Haryana and Chandigarh.

But tile strangest feature of th<» 
whole thing is that Punjab has bene-
fited at the cost of Haryana because 
of the falling of this tower and the 
transmission lines and because of the 
strike. There seems to be a clever 
sdheme even m the madness of the 
strikers to fell this tower with a view 
to benefit Punjab at the cost of other 
States. Would the Minister throw 
some light on this?

m tmt S trt
% m  qr  Tpft f  1

t pt

rrr Tyopfr f r  t t r  ^
f f t  t f r f a r  r?r j[ 1 1

Haryana was already short of power 
to the extent of 40 per cent of its 
needs. It was consuming 21 lakh units 
less daily and wrh the present break-
down for the last few days Haryana 
is drawing only 22 lakh units as against 
an allocation of 31 lakh units where-
as Punjab has been drawing during 
these days 45 lakh units every day as 
against its share of 37 units.

W5TW TOT :
^ tzt ** % 1

srnrc & wrSrfh

SHRI BIRENDER SINGH RAO: Are 
you the Minister? You do not even 
know that the Punjab Electricity 
Board is situated in Patiala. Punjab 
engineers are looking after the trans-
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[Shri Birender Singh Rao]
mission lines which all pass through 
Punjab tarritory. They are also look-
ing after the power houses and als<? 
holding important positions in the 
Bhakra management board. If that 
is the case, would it not be light to 
prevent this continuing loss to Har-
yana to have separate lines for Har-
yana to be looked after by Haryana 
staff inside Punjab territory so that 
Haryana does not suffer indefinitely. 
I think the real problem is the in-
efficiency of the electricity boards; and 
the wrost of it all seems to be the 
Punjab State Electricity Board. Does 
the (hon Minister know that the Chair-
man of the Punjab Electricity Board 

an engineer who has the worst re-
cord of service? Before him, there 
was an engineer He was shunt- 
him. Hhis house was raided and 
there were agitations amongst engi-
neers on that account Would the 
hon Minister tell us wheiher he ever 
cared to go into this thing or whether 
it was because Punjab Government 
wanted to bring in somebody who 
could be depended upon more to colloot 
money for the politicians there, that 
this new Chairman was brought in? 
I know some of the Members also in 
the Punjab State Electricity Board 
One of them is an ex-clerk of the 
Congres Committee of Punjab He 
knows nothing about elecrticity It is 
this political patronage which is res-
ponsible for the mess in Electricity 
Board. Is there any screening of the 
record of Chairman and Members be-
fore appointment’  (lnterruptioni) . 
cord of service?

He knows about political power, 
but not electric power. All these 
things require a through proble I 
think it was an unfortunate decision, 
when Government of India decided 
to set up these electricity boards. I 
was Irrigation and Power Minister in 
tfaose days and resisted the formation 
of a Board in Punjab But the Gov-

ernment of India forced us to fix up 
a retiring I.C.S. Officer as Chairman.

MR. DEPUTY-SPEAKER; Now, put 
your question.

SHRI BIRENDER SINGH RAO: All 
these are questions. I hope you will 
allow me These power boards have 
become denss of corruption. That is 
why, they have no control over the 
staff There are strikes every day. 
I would like to know, whether there 
is any sdheme for having territorial 
army units, to take over from the elec-
tricity staff in times of emergency 
when they decide to go on an inde-
finite strike instigated by my friend 
sitting on the right side, holding the 
society to ransom’  At this time of 
grave economic crisis, which the coun-
try is facing, it is really most criminal 
for essential srevices to be disrupted 
on account of strikes by organised 
labour The hon. Minister wants our 
help in condemning acts of sabo-
tage But, what has the Minister 
and his Government in Punjab 
done about it’  They have not 
been able to apprehend the people 
responsible for this sabotage Was it 
a difficult task’  It can only be the 
technical persons who could have done 
it and also the officials belonging to 
that area What would he say about 
it’  Has he found out anythig for the 
Punjab Government’  I would suggest 
that all these electricity board staff 
should be brought under Army Act 
by making them join tihe Territorial 
Army so that this trouble stops. Now, 
I would like to make one point in 
regard t0 stand-by arrangements

MR DEPUTY-SPEAKER: He has 
already replied.

SHRI BIRENDER SINGH RAO: My 
point is different, if you could kindly 
listen and bear with me There were 
a large number of private electricity 
supply companies, in towns, when these 
electricity boards came into existence 
They were all nationalised. Hydro-
power was supplied in these northern 
States May I know, what has hap-



pened to these thermal plants which 
these electricity supply companies had? 
Can’t they be used in an emergency? 
Are they being maintained properly?
1 would also like to know, whether 
he ever cared to know, what was the 
total energy being produced in the 
towns, where these electricity compa-
nies were working? Can the isame 
amount of electricity by now genera-
ted by these plan's or can those com- 
paines be revived in the towns, for 
commercial and household purposes, 
would he consider giving licences 
again to the private companies, when 
there is so much shortage of power 
in the country?

One more point, Sir. There is a 
talk that we should not support ac s 
of sabotage and strikes. If only the 
Minister would consider not giving 
undue protection to the electricity 
board staff, everything will he all 
right. They get the protection of 
law because tioey are treated as Gov-
ernment servants. Nobody can lay 
his hands on them, whereas, this is 
purely a commercial undertaking. They 
make money. They arc all corrupt 
completely. A poor agriculturist is 
being asked to pay illegal gratification. 
If he docs not pay his power is cut 
off Nobody can stop it.

They should not be given this pro-
tection of law. People should be able 
to sue them and deal with them when-
ever they try to pulldown towers. 
Then there will be less trouble.

SHRI K. C. PANT; On a point of 
factual information, H.P. has not been 
affected. It is a fact that Punjab has 
got a little extra power because of the 
line being disrupted at that point, but 
this is only incidental. Once the line 
is restored, this power will again be 
distributed in the normal fashion bet-
ween Punjab and Haryana. It would 
be very unfair to accuse any responsi-
ble authority in any State of either 
complicity or indulgence or careless-
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ness in regard to this kind of act. It 
is not the case here at all. Punjab 
is very anxious to bring the guilty to 
book.

The hon. member asked if I had 
spoken to the Punjab Government. 
Actually I have spoken to the Punjab 
Chief Minister thrice yesterday. 
At my request, the Chairman 
of the Bhakra Management 
Board who was in Delhi yesterday 
went straight to the spot and work 
is going on round the clock to restore 
the line. I would like to congratulate 
the workers and engineers in Badar-
pur and Indraprastha on the excellent 
work they are doing and the speed 
which they are bringing back these 
units into production. A magnificent 
job is being done and 1 think the 
House should give them a word of 
thanks.

The powerhouses as well as the 220 
KV line in Punjab and Haryana are 
manned by the Bhakra Management 
Board who have engineers both from 
Punjab and Haiyana. There again it 
tvould not be fair to accuse the Pun-
jab Government m any manner what-
soever.

So far as the action taken by the 
Punjab Government to apprehend 
those who have been responsibl€ for 
(his act of sabotage is concerned, I 
have already said that the IG of Police 
has informed us that they have cer-
tain clues and leads which they are 
following up and they are hopeful of 
making some arrests. Beyond that, I 
cainot say anything now. I would 
like to remind him that this took place 
at 2 o’clock in the morning and there-
fore, it is posible in such cases for 
odd accidents to happui in certain 
places. I agree with him that vigilance 
has to be exercised by the people in 
general. I am sure people in general 
are very anxious today that they get 
the power. Whether he is a farmer 
or worker, everybody has come to rea-
lise the value of power. They know 
every KW counts for production and 
for their daily needs. I am sure the
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cooperation of the people will be forth-
coming in full measure. Ultimately 
it is this co-operation on which all of 
us depen^ to see that the right cli-
mate is created ahd there is vigilance 
on the ground to avoid this kind of 
thing happening again. I do not know 
the capacity of thermal plants of pri-
vate licensees which have been taken 
over, but I shall find out. If it is likely 
to help the situation, I shall certainly 
try to get these plants started again, 
not pei haps by the licensees, because 
that is not our policy, but the Govern-
ment can step in and start these pro-
jects. I shall find out the position with 
regard to this.

SHRI BIRENDER SINGH RAO: I 
wanted to know whether the records 
of these engineers are screened by 
some authority at the Centre before 
they are appointed in high positions 
like Chairman.

377 *fr frrr «rr 
?rbr f^rr «rr i

#  f*rc> scr*r ^ r r  ^rrfcrr g f%
«Tf̂ r TC <N!"<r cpffW I t

STCcT ^  I

14.31 hrs.
DEMANDS FOR GRANTS—1974-75 

Contd.
M i n i s t r y  o f  P e t r o l e u m  a n d  

C h e m i c a l s

MR. DEPUTY SPEAKER. The House 
will now take up further discussion 
and voting on the Demand for Grant 
under the control of the Ministry of 
Petroleum & Chemicals. Shri Nawal 
Kishore Sharma will continue his 
speech. He should be brief because 
he has already taken fifteen minutes.

SHRI NAWAL KISHORE SHARMA 
(Dausa): Sir, I will conclude within 
five minutes.
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SHRI S. M. BANERJEE (Kanpur?: 
Sir, I rise on a point of order. You 
have stated that the debate on ttoe De-
mand for Grant of the Ministry of 
Petroleum & Chemicals may be con-
tinued. Under rule 340, at any time 
after the motion has been made, a 
member can move that the debate on 
the motion be adjourned.

MR. DEPUTY-SPEAKER. There is 
no point of order.

SHRI S. M. BANERJEE: You can 
rule it out after you hear me. While 
we are discussing the price hike on 
petrol, in the city there is a strike 
by tihe taxi-drivers.

MR DEPUTY-SPEAKER: I say this 
is abuse of the rules.

SHRI S. M. BANERJEE: I would 
reques* the hon. Minister to make 
some statement On this

MR DEFUTY-SPEAXER: This has 
nothing to do with debate.

14 33 hrs.

[Shr i Jag annat hr ao  Jo sh i in the 
Chair]
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SHRI D. K. PANDA (Bhanjanagar) 

The Report for 1973-74 does not give 
any hope for the future. It is some 
sort of a cynical report, away from 
seif-reliance. 

This oil crfo;is has put the entire 
economy into shambles, and we appear 
to be :running in circles. Even 
with regard to exploration of oa 
where there are proved reserve<, as in 
Assam, we have not progressed and 
we do not know how long it will take 
to produce oil from Bombay High 
where, the Soviet experts have indi
cated, there are reserves; that sug
gestion was given by them some ten � 
years ago, but so far no steps have 
been taken. 

With regard to IOC management, I • 
have received-the Ministry has also 
received-a memorandum from 
the Indian Oil Employees' Union, East
ern Branch, Calcutta. In their memo
randum they have categc,rically point-
ed out some most seriou3 type of cor
ruptions that are going on in the 
management, specially in the Market· 
ing and Refinery Division of IOC. For 
the first time in the history, a princi
pled stand has been taken by the 
workers' union to fight out this cor
ruption, and in <;pite of their point-
ing out this corruption, the Ministry 
has not taken any action so far and 
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has turned a deaf eat to what has been 
pointed out. It has been alleged in 
the memorandum that, soon after the 
Bangladesh war was over, the Indian 
Oil Company, Eastern Branch, were 
directed by the Government o f India 
to rush supplies to Bangladesh. So, 
from Sikri and other points, large 
stocks were sent in which transport 
contractors were favoured in a big 
way by the concerned IOC officers 
The Branch Manager and Branch 
Operations Manager who played foul 
have just been promoted. That is the 
saddest part of the whole story. Now 
how will the workers tolerate the 
moral lecutros on socialism from this 
Ministry? We want to know, when 
certain things were brought to the 
notice of the Ministry, how those very 
corrupt officers have been promoted 
to higher posts I demand how the 
Managing Directors of Marketing and 
Refinery Divisions were allowed to 
give promotions to their favourite 
officers in the last week of January 
thi<? vear when there was no Chairman 
of the TOC I wnnt a point—blank 
answer to this from the Minister

In that very memorandum another 
aspect has been given Branch Mana-
ger Mr. Basru has now become the 
Deputy General M*»nngt»r in Bom-
bay This officer, hivinc received 
direct encouragement for his misdeeds 
from the Managing Director and 
General Manager of IOC, Mr. Bhat- 
nagar, immediately committed a fresh 
illegal and improper net I will read 
out that particular nortton from the 
circular order dated 8-4-1974 issued 
by Mr Basru.

“Office Order No P/3173.
Sub: Posting

With immediate effect, Shri M Rama 
Rno, Deputy Engineering Manager, 
will officiate as Engineering Manager 
in addition to his own duties till fur-
ther advice”
Now, the Minister must know that in 
the iudgement given bv the Spl Judge 
in Bombay on 16-8-1973 in that sensa-
tional rock cutting case brought uo 
hy CBI, three senior officers includ-
ing the Chief Engineer, Shri S. P.

Bhatnagar were awarded terms of 
imprisonment and fine and the 
Spl. Judge passed severe strictures 
ilso as to why the Deputy Engineer-
ing Manager, Mr. Rama Rao was also 
not prosecuted for conspiracy and 
other serious offences

This happened in August 1973 and 
in April 1974 this officer was given 
officiating promotion as Chief Engin-
eer. All these things happened be-
cause Mr Kamaljit Singh can get 
away with anything. So, I demand 
that hon Minister should make a clari-
fication of this position &nd why no 
action has been taken on this score.

Now as lar as the workers are con-
cerned, they have given this memo- 
ipndum and they are on the way 10 
fctrnte; in addition to this demand, 
they have also added some other de-
mands of their own and no action has 
been taken. Therefore, I demand that 
the workers’ memorandum should be 
paiJ urgent attention to.

With regai d to the product exchange 
there is one chapter ‘Product Exchange 
Arrangement’ in the report. Now, I 
have got a copy of the Auditor 
General's Performance Audit Report, 
1970-71 It i<3 on the IOC Marketing 
Division, presented to Parliament in 
September 1973 I understand that 
*hi' is the first time that a perform-
ance audit report on thc Marketing 
Division has been presented. In the 
Review Committee set up by the Go-
vernment of Indian Audit Board there 
v\cie two representatives of the Petro-
leum Ministiy and the most mild 
language used in this Teport you will 
find at page 32:

“The Company is not entitled to 
recover any profit on the products 
tieatcd as outright sale under these 
arrangements. The product margin 
on motor spirit amounting to about 
Rs. 10.61 crores was forgone by the 
Indian Oil Company to other oil com-
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parties during 1966-67 to 1971-72. This 
in turn increased the repatriable pro-
fits of other oil companies.”

This I am quoting from that very re-
port Of course, the language used is 
very mild. But, here one thing I 
want to point out If the company is 
not entitled to recover any profit on 
these products and during the period 
1966-67 to 1971-72 to repatriable pro-
fits amounting to Rs 10 crores have 
gone to the pockets of the foreign oil 
companies and during the subsequent 
period also there must be a profit of a 
minimum of Rs 5 to 6 crores that 
might have been allowed to go into 
the pockets of these foreign companies 
Therefore, this product exchange 
covers not only the motor spirit but 
it includes many other items Only 
on one item we have already surrend-
ered Rs 15 crores during this period 
to the foreign companies. Then, what 
will be the position if you just make 
a review relating to the other items 
also Then you will find that crores 
and crores of rupees have gone or 
rather have been surrendered to these 
foreign monopoly companies There-
fore, I want to know when this 
is m the public sector why this profit 
should be allowed to be given to the 
foreign companies and to the tune of 
crores of rupees. How then can the 
workers tolerate such a position when 
th'w demand a higher wages and even 
when we want that the prices of petrol 
should be reduced? To-day also you 
will find that because of strike most 
o f the MPs had to come by walk to 
the Parliament.

Such is the position which is taking 
place and we are not able to reduce 
the price to consumers The scooter 
and taxi drivers have got loans from 
the nationalised banks and the burden 
on their shoulders is idling on increas-
ing day by day, whereas these foreign 
companies have been allowed to loot. 
I do not understand what the Minister 
is doing as far as these aspects are 
concerned.

Sk> far as the price of petrol i«, con-
cerned simply because the cost of im-

ported crude has gone up now people 
are called upon to ay double price, 
treble price or even four times the 
price. Crores of rupees are being drain-
ed by these foreign oil companies be-
cause of the policy pursued by this 
Ministry. As far as the pricing of pe-
troleum products is concerned I charge 
that this is simply being manipulated 
to serve certain vested interests. Just 
one example I will give. Take the 
case o f private sector fertiliser pro-
ducers like Shri Ram Chemicals, ICI, 
Birlas (Goa) etc. They are supplied 
naphtha at a very cheap price because 
that is necessary for them to produce 
fertilisers. And the price of petrol is 
kept at a very high level As far as 
our own Indian monopolists are con-
cerned they are allowed huge profits. 
They are supplied with raw materials 
hke naphtha at a very cheap rate but 
at the sarfte time we are giving more 
and more profits to foreign oil com-
panies Therefore the import paiity has 
also played havoc, 1 should say, and 
this just cannot be tolerated any 
more I want to get a specific answer 
from the hon Minister about this. 
There is the Industrial Policy Resolu-
tion of 1948 which has been modified 
m 1956 but this has been completely 
violated by the acts of omission and 
commission of this Ministry. The 
Nagpal Ambadi deal has been men-
tioned in the Audit Report at pages 69 
to 71 IOC had dealings with Nagpal- 
Ambadi, an associate o f Messrs. Sik- 
ri and Grover who are themselves 
associates o f a foreJng company. 
Transformer oil is very much needed 
and it is also very much in demand 
by the expanding steel scctor for elec- 
tucal generation and also transmission 
So on this score I want the Minister 
to clarify the position with regard to 
number one, mineral oil, which includ-
es transformer oil, is in Schedule 
A  industries, and that is re-
served for public sector. How Is it 
that Sikri—Grover were issued a 
licence in November 1985 to manufac-
ture transformer oil? Who initiated this 
sort o f departure from the Industrial 
Policy Resolution? Has the Ministry 
taken any action on them who have 
been responsible for the reversal of
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what has been done by the previous 
Ministry?

Secondly, we know that huge stocks 
of raw material for manufacturing 
transformer oil have been given by 
the Madras Refinery in which the 
Government had a majority share and 
out of these stocks, the private parties 
had been allowed to manufacture and 
market the much-needed products
like transformer oil etc. Why is it 
that even today the I.O.C. cannot sot 
up itg own manufacturing plant? This 
is very important from the point of 
view of basic raw materials. And 
why should not the l.O.C. manufac- 
tu. e it themselves and why it should 
be given to the piivste monopoly 
bouses. Who authorised the Managing 
Director of Marketing Division to
advance lakhs of rupees to Messrs. 
Nagpal Ambadi? Did he have any 
authority? Did he seek the Board’s 
authority—I.O.C. Board? Not at all. 
By bypassing the Board, u decision was 
taken. Therefore, I want also a spe-
cific answer in this regard.

MR. CHAIRMAN; For the rest, you 
may pass on the paper* to the Minis-
ter.

SHRI D. K. PANDA: I shall pass 
on. Regarding the feitihseis, the Es-
timates Committee »m their report on 
page 35, have suggested—recommen-
dation pa7a—that for the distribution 
of fertilisers, the proper agency should 
be cooperatives. But, in that respect, 
we find that a bigger percentage has 
been given to the private dealers and 
why they should not he eliminated as 
far as distribution o f fertilisers is con-
cerned. In that respect, the answer 
given was this.

“The Qureshi Committee which is* 
going into the question of fixing a 

percentage of share of cooperative** 
in the distribution of fertilisers and 
the distribution margins had its last 
meeting on the 11th July, 1973 and 
its report is expected shortly.”

The report is awaited. How long will 
it take? These are simple things. It 
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is a question of a strong political will. 
Why should it not be channelised 
through the cooperatives? Why are 
you again dealing with these nasty 
gangsters—hoarders— the private
dealeis? I demand that directly the 
fertiliser^ should be supplied to the 
people in that village and the Govern-
ment should make arrangements to 

that at least whatever is available 
must be made available to the peas-
ants There are innumerrblj suggest-
ions made by the Estimates Commi-
ttee. Not even one percent of them 
has been implemented.

A<a Legalds, Paiadip, it has been de-
manded by Government of Orissa 
since a long time. 1 do not know why 
i.s it that this has been neglected, 
hven no leply has bt.cn gnen so far. 
The last letter that was foiwarded to 
tin* ministry has not >et been replied 
to. Why ih this attitude being shown 
as far as Oussa is conceined They 
aic having so many programme*, for 
i cmoval ol regional imbalances. I sajr 
tnat development of Paradip Port 
should be taken up Aheady a ferti-
liser pUmt at Paiadip has been sanc-
tioned I v*ant to knew one thing 
iiom him Out of 300 MW. of power 
whim i»s pioduced in Orissa, 75 M.W. 
will be consumed by the fertilisers 
factoi) and 50 pei cent ij already con-
sumed by the Rourkela Steel Plant. 
Why not you set up youi own Central 
Plant at the cential level so that 
Ouss.i will not suflei as far as its 
ovui uiU uiSiual development is con-
ce ited ’’ Tlierefote, I demand that 
there Jiould be some cooidmation and 
fm tile fcitihsei plant there should be 
a cential power project so that that 
particular plant could utilise power 
f.om  that.

15 hrs.

Then* have been many occasions in 
the past when several Members, par-
ticularly Membeis of the Ruling Par-
ty. highlighted complete lock of per-
sonnel policy m I O r  1 fmd from 
Parliamentary pi oee< tUn^ mat pro-
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gressive Members like Mr. K. P. Un- 
mkrishnnw had given several instances 
on 6.7. 1971, that three years ago, of 
all this. He had alleged that the son 
of a Parliamentary Secretariat em-
ployee—one Tiwari—was given a 
cushy job  in LO.C. when the Estimates 
Committee was probmg into 1.0 C’s 
barrel racket and an officer o f the 
Estimates Committee secretariat was 
apprently seduced by I.O.C. It had also 
been pointed out m 1971 that some 75 
sales officers were appointed by Shri 
Kamaljit Smgh in 1970-71 without 
advertisement.

There should be a probe body com-
prising Members of Parliament to 
probe mto this matter and submit a 
report within two months.

SHRI TARUN GOGOI (Jorhat): 
The country is passing through a 
great economic stress and strain and 
to a great extent the energy crisis is 
lesponsible and it will continue to be 
a strain on our country’s economy. 
The Minister of Petroleum has to face 
the great challanges of energy crisis 
and he has to carry on the onerous 
burden. Certain stepp have been 
taken in the right direction for which 
1 would like to congratulate the Mi-
nuter. But many more steps have to 
be taken to reach our desired goal The 
prime object behind the energy crisis 
was to put political pressures on those 
countries which are hostile to Arabs 
and who are pro—Israel. In fact, 
never before politically less powerful 
and military insignificant States 
could humble the big giants like 
America and wealthy nations 
like Japan. For the developed 
and weathly nations it was not 
the price that was a matter of 
concern. What was alarming them 
was non—availability of crude because 
of the oil embargo practised by Arab 
countries. In the energy crisis the 
power and developing country like 
India has been the worst victim. It 
has become a great strain to India— 
the country which had spent about 
little over Rs. 200 crores now the im-
port wil go up to Rs. 1300 crores.
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Fortunately, because of our correct 
policy that has been followed in res-
pect of Arab—Israel disputes there 
has been an uninterrupted supply of 
ciude for our country. These coun-
tries have also realised the difficulties 
and there is a talk going on between 
our country and them for granting 
long and soft-term loans so that we 
can tide over the crisis. Therefore, may 
I plead with the hon. Minister to take 
up the matter with all the developing 
countries in order to lighten our bur-
den and our strain, especially with all 
the developing countries who have 
sympathy with the Arab causes and 
to impress upon the oil-producing 
countries upon our difficulties so that 
we may get oil at concessional rate?

In respect of world diplomacy in oil* 
India has played its game well, and 
I hope India will play its game well, 
better and it is heartening to note 
that the hon. Minister Mr. Borooah is 
going very soon to the UNO and I 
am sure he will take full opportunity 
there to put forward our case. To-
day, it appears from the newspapers 
that in the UNO also, delegates from 
Iraq, Kuwait and Saudi Arabia have 
cxpiessed their willingness to help 
the developing countries and accord-
ing to their views it is not the price 
rise that hits the developing countries, 
but along with that the exorbitant 
rise in prices charged by the developed 
countries, that is, those countries 
which have been receiving oil at 
cheaper rates, also hits them. We 
hope that there will be more co-opera-
tion with the developmg countries, 
and both the oil-producing and 
the developed countries will rea-
lise the difficulties of the poor 
developing countries and come to 
then help.

The energy crisis, as I see it, is a 
blessing m disguise The availability 
of crude oil at cheap rates had 
made us more or less lethargic. 
Now, the circumstances have compel-
led us to augment our indigenous 
sources for oil. It has become an im-
perative need now to have intensive 
and extensive o ff-sh ore  and on—share 
drilling for oil inside the country or
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m collaboration with, other countries 
m order to find out alternative sour-
ces. In every crisis, there is a new 
strategy needed to meot inc situation 
The iresh strategy now must be to 
curb to the extent possible the use o£ 
crude oil and in industries it has to 
be used in such a manner that it will 
generate export earnings and it should 
be used only in a vital sector like ag- 
1 iculture. in  order to achieve it, there 
is no other alternative but that we 
have to suffer. There should be a 
drastic cut in the use 01 private motor 
cars and the production of private 
motor cars should also be drastically 
cut and there should be increase in 
mass transport system for the common 
masses. The«* should also be a cut 
133 dieselisation. There should be a 
cut in consumption o f kerosene oiL 
An alternative should be found out so 
that for cooking and for lighting, 
other materials can be used. We 
should also use less furnance oil in 
industries and in thermal plants( and 
we should give more importance to 
the use o f coal. The circumstances 
have necessitated that the sooner the 
foreign oil companies are nationalised, 
the better it would be for the country. 
1 hope the hon. Minister will take the 
decision at the appropriate time.

As regards Oil India, 1 have one 
grievance. The Government of India 
and the Burrpah Oil Co. have equal 
shaie$ and have equal representation 
on the board, and in respect of the 
dividened also they have equal shares. 
Srmply because o f the equal invest-
ment, equal dividends are not justified 
for them because the oil belongs to us 
and it is a scarce resource and a very 
valuable resource. Therefore, only 
because of equal investment, they are 
not entitled to an equal share.

The scarcity or high prices o f ferti-
liser or kerosene have not been agitat-
ing the minds of the poor people only, 
but it has been agitating the minds o f 
all people. But because of the avail- 
ability of crude at blackmarket prices 
and it is the poor people and the agri-

culturists who have been the worst 
hit. 1 know the hon. Minister Mr. 
Borooah has sympathy with the poor 
people and the agriculturists, and I  
am sure he will evolve a proper ma- 
ciunery tor distribution so that these 
poor agrkultrists will get thuir due 
shares at a concessional rate.

As regards the drug industry, the 
private sector was so far playing a 
very significant role. Now we have 
come into the picture. The role 
played by the public sector is very 
small. In view of the present posi-
tion, in view of the fact that spurious 
drugs are manufactured, in view of 
the exploitation and exorbitant price 
charged by the private companies, the 
public sector must come to play a 
dominant role to ensure that standard 
quality drugs are manufactured and 
put on the market at reasonable rates 
to benefit the poor people.

Coming to my State, I will be fail-
ing in my duty i t  1 do not draw atten-
tion of this august House to the in-
justice that has been done to it. Assam 
occupies the predominant place in the 
oil map of the country. Oil was first 
discovered in Assam 100 years ago. 
Though Assam continues to have the 
highest reserve of oil, though its claims 
to be the headquarters of the oil 
industry cannot be disputed, it is not 
Assam which has been benefited by 
the establishment of oil and petro-
chemical industries. Among all the
existing refineries. Assam has the
smallest one, namely of less than one
million tonnes. In respect of other
refineries in other States, they are of
3, 4 and 6 million tonne capacity. From 
this you can judge for yourself what 
injustice has been done to Assam. 
There are such industries in other 
parts of the country where there is 
not a single drop of oil. I  do not 
grudge any part of the country having 
industry in it, whether there is oil or 
no oil. We welcome the setting up o f 
any refinery or any petro- chemical 
industry in any part o f India, but I 
feel that it is not fair to us that we
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in Assam should be deprived of our 
legitimate share and legitimate due in 
this respect

Injustice has already been done to 
us Oil wac discovered m Naharkotiya 
m  1952 But it took about ten yeais 
for further a<*tion It kept sealed for 
ten years. Then they set up a small 
refinery there and that too after a 
mass agitation launched by the people 
o f Assam

Now what is oui piospect in the 
Fifth Five Yea: Plan’  There i& a 
proposal to mciease the capacity m 
regard to oil to 10 million tonnes The 
capacity of the Gujarat lefinery is to 
be increased to 3 million tonnts The 
capacity of the Mathura refinery is to 
go up to 6 million tonnes But ^ e  
are going to have refineiy m Assam 
m 1he Fifth Plan only of one million 
tonne

Then m respect of crude oil supplied 
to Baiauni we m As»s>am have been 
losing uores of ruptcs in not being 
able to lealist salert tax because of 
some technicality or some sort of 
agieement between the parties con-
cerned We have been demanding for 
a long time a revision of this arrange-
ment so that Assam may not lose cro- 
res of rupees on this account

Besides oil, Assam has coal reserves 
which lia\ e a low ash content and 
contain sulpher According to Di 
Lahiri, who wag Director of the Coal 
and Fuel Research Institute, these are 
most suitable for conversion to oil I 
plead with the Minister for setting up 
such a plant m Assam

As ref'ard, the diug industry, theie 
ha\e been certain units set up m the 
public sector But the whole eastein 
region of India comprising Assam 
Bengal Bihar and Orissa has been 
completely blacked out You will be 
surprised to know' that while all

States have developed the drug and 
pharmaceutical industry, m Bengal, 
and Assam there has been a decline 
m this field

As regards royalty on crude, there 
has been an inciease in price o f the 
natural gas supplied from Assam by 
IOC to the State Thermal ^Electricity 
Plant because o f the rise in petroleum 
prices Does this not justify increase 
in the royalty on crude from Rs 15 to 
Rs 30?

As regards the location of the 
Petroleum Research Institute, the 
natural location should have been 
either As&am ot Gujarat What justi-
fication can there be for setting up the 
Institute at Dehra Dun? 1 fail to 
understand the logic o f this decision

As regards the employees of Oil 
India, thcie is, no uniform rule, there 
is 110 principle followed, m  regard to 
promotion^ for junior executives and 
the* lowei categories of itaff This has 
resulted in great discontentment and 
thcrc are complaints of favouritism 
and nepotism

It y also gratifying to note, and I 
am very hopeful, that the future of 
the country is not bleak Off-shori 
drilling and the drilling nt Galeki and 
other parts of the country have brigh-
tened the hope and I am sure undu 
the dynamic leadership of the Mims 
t o  the whole Ministry together with 
its departments will be geared up 
octivised and well-equipped so that 
we can meet the challenge and .so p  
that the country will not only attain 
self-sufficiency but it will be converted 
into an oil-expottm g country

With these words I extend *u]1 
support to the Demands for Grants 
of the Ministry of Petroleum °nf] 
Chemicals



261 D. O. Min. of CHAITRA 28, 1896 (SAKA) Petr. & Ch. 262

MR. CHAIRMAN: Shri Shyaranan- 
dan Mishra. One Member from your 
party has already spoken. So, you 
may not take more than seven minutes 
or so.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Only a few minutes. I 
rise to participate in the debate to 
draw attention to a few specific points. 
Naturally, the House would expect 
me to begin with my most natural 
place, that is, my constituency. I 
have a feeling that the projects at 
Barauni seem to be nobody’s baby. 
None of the projects at Barauni seems 
to be keeping to its schedule. They 
suffer from a lack of construction 
materials sometimes like steel, cement, 
etc., although both these materials 
are produced in Bibar. The projects 
located in Bihar suffer from a short-
age these materials. You know that 
steel is produced at Jamshedpur and 
cement at Dalmianagar and at Bojua- 
dih. And yet. the projects at Barauni 
suffered for a considerable period of 
time due to shortage of these mate-
rials. ^

Similarly, in the case of fertilisers, 
there have been slippages although 
we have got the assurance that now 
steps will be taken to see that the 
project keeps to its schedule. Nobody 
has tried to explain to us why these 
thinps have happened, why such 
•materials as were readily available in 
Bihar could not be made available to 
these projects. Is it not strange that it 
should have happened?

1 take first the instance of Barauni 
Feitilisers. We were told in the report 
of 1971-72 that the project was in an 
advanced stage of construction and 
was expected to go into production in 
the early half of 1973. Then the report 
of 3972-73 said that the progress of 
construction had been affccted by the 
shortages that I have j ust now men-
tioned. Now, w e come to the latest 
report, What doer? it have to say? The 
latest rt*port says that “ there has been 
a slippage in the mechanical com ple-j 
tiofj of the project due to the delay 
in the delivery of some of the critical

items.” One really does not know from 
whom is this delay and where this 
delay has occurred and who has been 
responsible for this delay and which 
was the agency which was to supply 
some of the critical items and why has 
that agency not been prompt enough 
to supply these critical items in time.

We also do not know whether some 
of these things that have been men-
tioned earlier, that is, the shortages of 
steel or railway wagons have been 
overcome and whether the trial pro-
duction of this factory can be expected 
to begin in July, 1974 ac promised. 
Can the hon Minister say that he is 
going to keep to the schedule that Is, 
the trial production would begin in 
July, 1974 as promised?

Secondly, with regard to the Barauni 
TCr-finery, the third million unit plant 
had already been completed in Jan-
uary, 1969. And although five years 
have passed, it has not been operated 
regularly and the reason given at the 
beginning was that there was a capa-
city limitation of the pipelines. But 
I think that that was not the whole 
truth The Governmenth seems to he 
shyinc away from telling the whole 
truth that the crude in Assam was 
now being diverted to Bonguigaon and 
therefore the crude was not being 
made available to the Barauni refinery.

SHRI D BASUMATARl (Kokra- 
jharV You grudge it0

SHRI SHYAMNANDAN MISHRA:
I grudge it because that was the 
original scheme and they were not 
trying to go according to the original 
scheme.

Then it was said that the Govern-
ment would make arrangements to run 
this unit on imported crude and for 
,that purpose imported crude would 
[be moved by the products pipeline 
from Haldia to Barauni. One does not 
get any idea from this report to what



D. G. Min. of APRIL 18. 1974 Petr. & Ch. 264

(Shri Shyamnandan Mishra.)

extent the products pipelines had been 
converted fully into this new use, and 
m  what quantity this pipeline was 
able to transport crude to Barauni re-
finery during the last year. We also 
do not know whether the first phase 
o f  the programme that was to be 
completed during the Fourth Plan had 
been completed. Was it not the duty 
of the Ministry to tell us whether the 
first phase that was to be completed 
during the Fourth Plan had already 
been completed or if  there had been 
slippage that information should have 
been shared with us The second 
phase was to be completed by the 
middle of this year What is the 
position’  Is the second phase going 
to be completed according to the 
original idea’  When would the refin-
ery begin working to full capacity’

Thirdly, there is a strong case for 
the location of the Petro-chemical 
complex in Barauni area. At one time 
it seemed to have been nearly decided 
that the complex would be located 
at Barauni What factors came in 
the wav of a final announcement 
about the decision one does not know 
One has the suspicion that some 
pressures seem to be at work for  
taking awav the complex from the 
Barauni area The scheme o f thP Fffth 
plan to have a 25 crore aromatic pro-
ject should not be taken away to an 
area which may not be as suitable as 
Barauni is for this purpose I  wOttft, 
therefore, earnestly plead for the 
establishment o f the aromatic complex 
which is one of the projects included 
in the Fifth Plan

Lantlv I would come to what might 
appear to be an unsavoury deal and I 
do* so with some reluctance If mv 
information is ©roved incorrect. I  will 
be hapnv Otherwise, it would be 
one of the most stinking scandals. The 
information that j  have pot is that 
ther* was »n—Traqui deal for the 
nurchase of crude ->t a lower price 
compared to the Saudi Arabian crude

purchase. The Saudi Arabian crude 
price was higher. The higher price 
paid at that time is estimated to total 
about two; and a half or three million 
dollars It is said that there was 
some secret deal by interested persons 
at this end so that a considerable 
amount of that high price could be 
collected for private and political ends 
Let the hon Minister tell us whether 
there was any CCP message from a 
member of the Planning Commission 
Mr Pathak to the Government of 
India, particularly to the Prime 
Minister emphasising the undesirabi-
lity of this deal .(Interruptions). The 
Saudi Arabian crude was purchased 
at a higher price and the Iraqi deal 
was earlier for a lower price The 
long term deal with Iraq would now 
cost our exchequer quite a huge 
amount because they would also insist 
on the same price that you have 
decided to pay to the Saudi Arabian 
deal and if there was such a message 
CCP message from a Member o f  the 
Planning Commission, Mr M  S 
Pathak, who was responsible for 
suppressing this message was it 
somebodv in his Ministry or was it at 
the instance o f the Minister himself 
that this was suppressed from the 
Cabinet and the Cabinet was not put 
in » position to take a correct decision 
in this matter Now this is one of 
the fhincs that would have made mam 
heads roll in other countries But 
here since you have a majority, you 
think that vou can cover up any clan-
destine deal o f such a nefarious 
chqmcter wn I have placed before the 
House

Now these are a few  points on which 
T wanted to participate in th* debate 
and T think T have not taken more 
time than was expected

SHRT K  P  UNNTKRISHNAN (Bad v  
garaV Mr Chairman, this is tfte fourth 
consecutive occasion when T have been 
privileged to take part in the discus-
sion o* the Demands for Grants
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respect o f this Ministry. In the past, 
I have had many harsh things to 
say, not motivated by  any personal 
animus, but solely for the reason that 
I consider this vital Ministry to be 
o f crucial consequence and significance 
to the future of tihis country and our 
economic well being. I have been a 
critic o f this ministry more so because 
I felt that this Ministry lacked politi-
cal direction for quite sometime and 
a set o f  officers were allowed to run 
it as a private firm Or as an empire and 
this I thought to be dangerous, be-
cause when a Ministry of this 
kind, where a large number of 
public sector undertakings are 
under its charge, deteriorates to this 
level of functioning, then, it can spell 
ruin to the concept o f public sector, 
to which w e are wedded. But, I am 
glad, Sir, that this anomaly has been 
rectified by our Prime Minister by 
bringing in a great and astute states-
man and putting him in charge of this 
Ministry. He has thereby restored its 
lost balance and I hope he will, in 
the years to come, give the lead re-
quired because in the present context 
of energy crisis and our own balance 
o f payments position, it is bound to 
acquire new dimensions of imoprtance.

Sir, the year under review with 
which we are primarily concerned, 
has seen many international develop-
ments on the energy front and 
the crucial development has been, 
what is termed and what we rffe fami-
liar with, as the global energy crisis. 
Basically and in a fundamental sense, 
it is a question o f crisis for the deve-
loped countries, but in a more different 
sense I would say. it affects our fu-
ture more than theirs. This is because 
the basic question that has come up 
is o f the nature and extent o f the prob-
lem of this earth resources particularly 
of fossil fules, manner and form of its 
exploitation and its consequences, the 
question o f quest for alternative forms 
of energy and also the role o f inter-
national cartels in, the exploitation of 
these resources, are all invloved in 
this great debate. I hope this session 
o f the United Nations, which is going 
to deal with this crisis, and where we

have two distinguished representatives 
from our country—the Ministry of Ex-
ternal Affairs and Mr. Borooah, who 
is leaving today—w ill deal with this 
question adequately and what is more, 
I hope it will also deal with the ques-
tion o f  prices of primary products o f 
the under-developer countries, because 
I consider it of crucial importance in 
the present debate. The question of 
prices of primary products should be 
raised at least by our delegation and 
I hope this question will be discussed, 
as was suggested at the lasf non-alig-
ned conference of Foreign Ministers.

Sir, I shall now deal with the impli-
cations of this energy crisis for our 
country because we have not only a 
narrow energy base, but, we have 
hardly any margin left in our balance 
of payments It is a question of drain 
on our slander resources, of our hard 
currency earnings and we are absolute-
ly in a difficult phase o f our balance 
of payments position.

In 1950 we had imported crude worth 
Rs 55.5 crores In I960 it went up to 
Rs. 816 crores, in 1970 to 132 crores, 
in 1973 to Rs. 460 crores and in 1974 
to Rs. 1300 crores, which is almost 
60 per cent of our total export earn-
ings! This is the background in which 
we should approach the whole ques-
tion. The evolution of a new oil po-
licy, a new policy of energy resources 
and utilisation of fuel is absolutely 
essential for our developmental thrust. 
So, I feel that the question of our 
energy base has to be reconsidered.

The whole question boils down to 
having the goal of self-sufficiency in 
energy and feedstocks for fertilisers. 
This is the question I would like to 
pose: Should oil alone remain the fuel 
base of the Indian economy? Can it 
ever remain so? This ministry and the 
Planning Commisison should have a 
hard look at facts of the present as 
well as a clear perspective for future. 
The officials in the ministry seem to 
be talking about a 9 per cent growth 
in the rate o f consumption. It is a 
thing which may be necessary for the 
next few  years But the whole ques-
tion must be posed afresh, because our
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aim should be to restrain consumption 
and avoidable demand for petroleum 
products and crude and also to look 
for new sources of encigy and food* 
sock and self-sufficiency in the same

For example, take the use of fuel oil 
for power generation. I read the 
other day the “ U.S. New* and World 
Report” wheie Dr. Dixv Lee Ray, the 
Chairman of the U.S. Atomic Energy 
Cosmmision reports a veiy interesting 
conversation with the Iranian Minister 
for Water and Power:

“The Iron Minister for Power and 
Wa^er told Dr. Ray that none of 
Iran’s power plants would be fired 
by petroleum, because Iran consi-
ders petroleum far too valuable 
simply to produce heat for making 
electricity Iran, a substantial oil 
producer, knows that oil is too valu-
able to be burnt that way ”

But in India m spite of our being 
an impoiter and hnrd-piesscd for 
foreign exchange, we have not un- 
dei stood this position which Iran 
has unde’ stood

I’ an has abundant oil lcscrv'v? and 
abundant foreign exchange reserves 
Yet, they nt0 not prepared to u*>c fuel 
ojJ for power generation whereas we 
would like to burn it away

As a consequence of the crisis m 
supplies of furnace oil, a whole range 
of industries—textile mills, cement 
factories, drugs and phai mat eutical 
ronccrns and foundries and a host of 
uthei industrial plants havP been affec- 
U I For lh»* moment, the question is* 
Shall we import less or more? If we 
import less, that would necessarily 
mean much of our refining capacity 
*ilJ have to remain idl>a It would 
also mean that the refineries which 
we ;tre planning to construct will be 
s*arved permanently. While we should 
have a perspective planning for our 
refinery development, I would urge

the minister that in view o< the ear-
lier stated proposition we should take 
steps to restrain consumption and 
avoidable demand and he should have 
a new look at all the refineries, in-
cluding the Mathura Refinery. There 
is also the question of mass trans-
port Shall we encourage the demand 
for private automobiles as against the 
pressure in demand for mass transport 
facilities in the urban areas where 
180 million people are involved? Whe-
ther it is dieselisation of Railways or 
mass transport in urban areas using 
peti oleum products <as fuel, the basic 
question is, shall we have an integra-
ted policy? I would urge the Minister 
in charge to look into these and some 
other questions that have been thrown 
up and a clear perspective brought 
before Parliament.

Take, for example, Japan Earlier, 
s.ty a couple of decades ago when 
T 1 p m came undet the Control of Atne. 
iic.m imperialism, what was sought to 
be donc in Japan was to convert the 
Japanese eneigy requuements mto a 
demand for the products of the inter-
nal ioikiJ 01 US oil caiwclg to the ex-
tent of 80 pei cent of the Japanese 
needs This was so until as late as 
19T0 If w?e aie to follow our policy 
of inflating or mcieasing our require-
ments for fuel, particularly from pet-
roleum products, then w c shall find 
ourselves m a position very similar to 
'hat of Japan. It was argued in 
Junran and Euiope by economists, that 
the more petroleum you use the more 
expoits earnings you get. It was also 
•ugued m Delhi that a similar policy 
should be followed here. I am soriy 
to say that this policy is bound to 
piovc counter-produc‘ ive in less than 
a decade The question I have posed 
basically has been answered by the 
Soviet Union nr China, where they 
have gone up to 50 million country 
<»ude, or even by a small countrj 
like Mexico where the aim has been 
to have self-sufficiency with regard to 
fhese fuels.
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While th« reports from Bombay 
High are encouraging, I hope it will 
be extended to the wjhole o f West 
Coast, including the Kerala Coast. I 
do not know whether I should avoid 
saying that, but the basic slogan should 
be “explore with vigour’' and ailso 
‘‘explore with less of racket” ! Beeau^j 
unfortunately, as I have said earlier, 
in this Ministry there are empiies 
within empires!

The second aim should be curb on 
consumption. When eariler in the 
vear the Minister came before the 
House for an increased price and/or 
excise duty with a view to curb Petro 
leum consumption, we welcomed it 
Then, there should also be maximisa -
tion of efficiency of the existing plant? 
Further, r -.fineries will have to be 
planned ahead. Along with that there 
is need for an integiatod transport po -
licy. Although it may not be very 
relevant in this Ministry’s debate, an 
ln’ cgral and related question is the 
utilisation of vast res*»rw-? of coal and 
thorium. About 80 per cent of our 
Hydel potential is going waste. Also, 
wf* have the world’s be<;i hydrogenaMe 
coal available. I wonder whether we 
cannot evolve a clear-cut energy po-
licy, based on certain fundamental 
assumptions which 1 have outlined 
earlier. Otherwise, w<* shall have to 
pay a very heavy price, not only m 
terms of our development but also 
evon in terms of our survival.

Then I shall eome to the question 
of the public sector undei takings under 
this Ministry. I shall make only a 
passing reference to the Marketing

Division of the Indian Oil, Corpora-
tion. There haye been reports that in a 
widely publicised press conference the 
Managing Director of the Marketing 
Division announced that he had resig-
ned and he had come out with certain 
allegations against the Ministry. I 
have not found a rebuttal of it any-
where. I would like to know whether 
this man, who has been hauled up in 
this House and outside, did have the 
temerity to say the things that have 
been reported in the press, against 
the Minister or the Ministry and if 
so, what action the Minister has ta-
ken ngains him J want to know whe-
ther th'j so-called resignation is a fact, 
and whether it has been accepted and 
whether he is still tod'iy even attend-
ing the office and functioning as such 
tftoi j.ijing all the tilings that he wan-

ted to say

TW whole question is, as I said, 
there me empires within empires! 
Sonio of then* gentlemen who talk 
i thi> ih^'i executives of the public 

sector undertakings have been behav-
ing as capitalist without investment. 
They think that this ib their grand-
fathers’ piopeity or something like 
that.

Here - a Corporation with a Rs- ^91 
ciores tarn-over— it is not a joke. Both 
‘ he Ministry and the Corpoartion are 
aecoun able to Paihament because 
Parliament alone cau take decisions 
regarding this. It is the Parliament’s
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supremacy which has to be asserted 
on the question o f public sector under-
takings.

In this connection, I would like to 
know whether the man who had re-
fused to implement a rational distri-
bution policy is still going to be kept. 
What we require is a new distribution 
policy. There are about 2,100 kero-
sene dealers under the Indian Oil Cor-
poration. How many syndicates are 
running these kerosene agencies? What 
is happening to kerosene? Is not the 
Indian Oil Corporation and the Minis-
try responsible for this? If so, would 
the Minister think of evolving a new 
distribution policy’

Some time ago, the hon. Minister 
was good enouglh to say that he would 
think o f involving unemployed persons 
and persons of backward regions and 
communities, like Harijans, m the 
distribution notwoik I would 
like to know whether he has evolved 
any concrete policy since then

What n happening is that a new 
management elite is trying to take 
over our public sector undertakings, 
as it happened m the Pemax o f Mexi-
co and the E.N.I. of ‘Signor Mattel” 
o f Italy. These organisations shall de-
generate if the political direction, the 
deai-cut direction with regard to the 
policy frame work and the leadership 
are not provided by the hon. Minister. 
If the Ministry and the Parliament do 
not assert themselves, what will happen 
is that they will be taken over by 
these elements which might be suici-
dal not only for the health of the 
undertakings, but also for the future 
of our country.

There is the question of a subsidiary, 
the Indo-Burma Petroleum Company 
which was acquired by the Govern-
ment sometime in 1969 or so after 
acquisition o f shares from the Steel 
Brothers of London. The then Chair-
man o f I.O.C. under great parliamen-

tary pressure, had to leave. He Had, 
witihout any authority, appointed the 
present Managing Director o f  the 
Indian Oil Corporation as the Chair-
man also of the subsidiary. Whet did 
he do? He brought his own relative. 
This is a classical example o f Pemax 
E.N.I. He brought his relative who 
was an efficient Research Manager 
in the Indian Oil Corporation. He 
was earlier a small official o f the 
Burmah Shell on a comparatively les-
ser pay scale. He was brought as 
the Managing Director o f I.BJP. He, 
m turn, brought his relatives. So, this 
business of bringing the relatives went 
on. Another brother-in-law of his was 
brought in, brother-in-law and son- 
in-law of Deputy Secretary, Joint Se-
cretary, e tc—this thing went on; I 
shall give the hon. Minister the de-
tails—with flats, perquisites and so on

I think, Dr. Kailas talked about the 
Finance Director of the IO.C. But 
that is a small part of the story 
which, on scrutiny, I find is incorrect 
and the expenditure has been 
authorised by the Company Law ad-
ministration There are other stories 
tunning into flats, perquisites and so 
on Would he put an end to all this’
I understand, the officials o f the 
Ministry of Petroleum and Chemicals 
and also of the Indian Oil Corpora-
tion and their relatives have also 
acquired shares in IB .P  because the 
Government controls only 60 per cent 
of the IB .P  Co shares. Now, after 
they have acquired these shares, they 
have also put in an application for 
bonus shares to the Company Law 
administration— 10 bonus shares for 9 
This is how the loot is going on.

I urge upon the Government to 
take immediate steps to re-structure 
or re-constitute the I.B.P. nmafp*
mcnt

Before I conclude, I shall say 
somethin*; about fertiliser. As I said 
bnfo-c. the whole fertiliser polW 
will have to be looked into afresh.
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I am referring to the question of 
feedstocks. Some time ago, in a 
discussion with the Planning Com. 
mission, when some o f ug raised the 
question of Toyo deal, some of the 
members of the Planning Commission 
raised their eye-browg and probably 
thought that we were talking 
ideology! I do not know where this 
deal stands today. The whole 
question is this: Do we want self
reliance? Shall we do something with 
the enormous reserves of coal that 
we have? May be the gestation 
period will be long, and to begin 
with, it may be capital-intensive. But 
shall we go ahead with a clear-cut 
policy of having five or six coal-based 
plants in this country? That is the 
question before us now ,1(v.

*
Secondly, I would like » ^  

something which is very unpopular; 
many of my friends on thw side and 
also on that side might be opposed 
to it, and that is the question of 
fertiliser prices I would say that 
there is a very strong economic case 
for a rise in the price o f fertilisers 
Fertilisers are «old in black market 
and so the money is being taken away 
by the middle-'men Shall we allow 
this to continue or shall be mop up 
some of the surplus income that has 
accrued to a section of the rural 
sector and stop this racket in 
fertiliser to which a number of 
members have referred? That is the 
barsic question before this Ministry 
The black-marketing in fertilisers has 
to be ended.

Now I shall not deal with any 
person, but references have been 
made in this House, and some heated 
exchanges have taken place, about 
Fertilisers and Chemicals, Tranvan- 
core. T would like to assure the 
hon. Minister of State that I have 
great regard for him. I did not know 
the person I have been talking about 
except fhat I have cwroallv been 
introduced. The question is one of 
efficient management, as I said earlier 
in this House. The Cochin plant of

FACT has been shut] down since 
2nd February. When he comes and 
praises the management o f a public 
sector undertaking, would he bother 
to find out what is going on? Would 
he at least call some o f us, talk to us 
and find out what is going on and 
what is wrong with this plant? I 
must say with regret, that he has not 
made any such effort. In Udyog- 
maivdal plant, I would like to say, 
the percentage o f production capacity 
has gone down in 1973-74 compared 
to 1968-69 or 1971-72; Ammonium 
sulphate by about 50 per cent and 
phosphate by 45 per cent. As for 
the FEDO, the Minister knows what 
is happening. Still he would like to 
pay a tribute to him, paint a rosy 
picture of them in this House and say 
that things are improving! Another 
basic question is of trade union 
disputes. The secretaries and activists 
o f some political parties—Congress 
(O), some belonging to our own 
Youth Congress, also belonging to 
CPI almost all the parties—are being 
harassed: they have been harassed 
for saving these things outside. N o w  
T shall come to this crucial question. 
According to the Ministry o f  Labour 
statistics 60 per cent o f the trade 
union disputes in the public sector 
undertaking are due to non-economic 
causes If you want to get the 
cooperation o f labour in running 
them, you will have to take these 
factors into consideration and have a 
clear-cut policy regarding these.

I do not want to take much time 
o f the House. Sincc this Ministry is 
concerned with many other vital 
industries, which are of great conse-
quence to the future of this country 
and are also directly related to the 
people and their social experiences, I  
would say, before I conclude, a word 
or two about pharmaceutical industry 
also. I warn that there is going to 
be a drug famine in India. 1 am 
saying this Not only a number of 
drugs are going out, they are not 
available. Even simple drugs like 
codopyrin and analgin which is a 
product o f IDPL are disappearing
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from the market as also so many 
other drugs. Who ir.3 responsible for 
this situation? I would like to know. 
lf STC is responsible, has the STC 
been told why they have not imported 
cel'tain things in time? If it is only 
a question of raw material shortage, 
I would like to know whether there 
is any effort b., a section of foreign 
companies to black-mail thi\ country. 

Now, Rs. 300 crores iG the present 
turn-over of Pharmaceutical industry 
out of which 80 per cent of the 
capacity has been cornered by foreign 
pharmaceutical companies many of 
whom are :international giants. In 

a few minutes. There is only one
point to which I would like to focus 
your attention. It has been referred 
to, of course, already ,by a number 
of speakers. That is the question of 
the country's quest for new oil 
ro,ources, indigenous oil resources. I 
think tbc Minister will agree that in 
more senses than one, the national 
struggle for self-reliance, for econo
mic development and indeed for 
survival in many spheres depends 
now on our ability, on our indigenous
talent and resources to speed up and 
step up at the highest priority 
possible, the search for oil in our own 
country. 

the Fifth Plan the turnover may T.''f this respect, the report of the 
go upto Rs. 600 crores. Are yol' :• Ministry has reminded us effectively 
going to permit this and allow the".:n� how critically inadequate our 
lo entrench themselves in this av�le crude oil supplies are at 
country? Yesterday, somebody talked present. We have got the ONGC 
about the General Motors. Now I producing a little over 4 million 
was told the Dow Chemicals of USA tonnes of crude per annum and 
i,1 coming into the Indian explosives the only other producer is Oil 
market and that Indian Detonators is India which, according to this report, 
being taken over by them. If this is continues. to produce at a steady rate 
the tendency, is there any hope, that of 3 miltion tonnes per annum. I 
at least in this Ministry hon. Mr. would like the Minister to tell us how 
Borooah will be able to assert long this steady rate of 3 million 
himself and his Ministry will be able tonnes per annum has been continuing 
to assert them3elves and implement ste'ldily. This has been going for a 
our policies? number of years. There is no incr€ase, 

In 1965, after the Pakistan war, 
there was a b1anket expansion to the 
extent of 25 per cent. These foreign 
companies, instead of expanding their 
capacity for producing drugs and 
even viblly needed drugs, went on 
expanding their capacity to produce 
cosmetics, toiletries, tooth paste 
che,ving gum and so on. Shall we 
allow this loot to continue. This is 
the qu�stion I would put to the 
Minister to answer clearly. I hope 
1h-:- hon. Mir.istcr will pay attention 
to rnme of the crucial points I have 
rai.,ed and I hope he, will play a 
dynamic role in the -development of 
our economy. 

SHRI INDRAJIT GUPTA (A1ipore): 
I am gr-ateful to you for giving me 

no growth at all as far as Oil India 
is concerned and it should not be put 
in the report in this way as to give 
an impres3ion that something , very 
remarkahre has been achieved. 
Therefore. the result will be, as it is 
stated here, that our requirements of 
rrude oil mav go upto 40-43 million 
tonnes p,:,r annU'm in the next five 
years wherPas we are at present 
producing only 7 million tonnes 
indigenously. 

The experience which we have 
recently with the Bombay High 
off-shore drilling onlv goPs to prove 
in my opinion that there is plenty 
of nil in the waters of the rmrrounding 
ocean and not only on the ·west Coast 
hut also. if we set ;ibout it. we can 
find out quite a lot of oil. I am quite 

-
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sure, on the East Coast as well of 
this continental shelf, stretching right 
from Vizag in the South. I would 
say, right up to Chittagong and CoxG 
Bazar. There is no reason whY. we 
should not have cooperation with 
Bangladesh in this matter also. 
Instead of cooperation with our 
genuine friends, the Government of 
India is now seeking cooperation for 
the offshore drilling precisely with 
those big, multinational foreign oil 
cartels who are hovering about and 
anxiou.3 to get into this business. It 
has been stated here in reply to 
questions so many times that 
negotiations are going on; details 
have not been revealed; perhaps they 
cannot be revealed at this stage. 
Even the Sagar Samrat, the mobile 
of-shore drilling platform, which I 
don't think, by any modern 
technological standard.s can be ..consi
dered a very effici�nt piece of 
machinery,-we know its background, 
we know how it ran into lot of 
trouble in the beginning and had to 
undergo modifications repairs and all 
that,-but even that, in such a short 
span of time, has struck oil there, 
which is at a short distance from the 
coast of Bombay. Therefore what I 
would suggest is that if a herculean 
effort is made by the Government, 
by the Ministry, by the ONGC and 
all available resources of talent, all 
of our high Indian geologists,, geo
physicists, oil scientists, and every
body concerned, there is no reason 
why this pace of oil exploration 
cannot be stopped up, quite sharply, 
I would say. Without that, I fear, 
we are going to be in for some very 
serious trouble. As Mr. Unnikrishnan 
pointed out, to what extent we can 
rely on alternative sources of emirgy, 
particularly coal, is also a matter of 
research and development in this 
regard. But I must say I am not very 
optimistic yet about the Government's 
plans and proposals. 

There is, one thing I would say that 
in our foreign collaboration agree
ments with foreign companie-3,
whether they are American, or 

British, or Japanese or French,-for 
this off-shore drilling. I would 
request U1e Minister to be extremely 
careful and cautious to see that 
onerous terms and conditions are not 
accepted which will do us immense 
harm i.n the long run. 

It is reported widely in the 
national and international press that 
some of these foreign companies are 
trying to pressurise the Government 
to see that if they are brought in 
with their technology and know-how 
etc. for off-shore drilling, they should 
be allowed to have a share in the 
equity participation, just as we have 
had the example of General Motors 
coming into Hindustan Motors or 
regarding the Indian Explosives and 
so on. This should never be allowed. 
I know the MiniGter must have read 
sufficient literature and books how 
these multi-national oil corporations 
(operating in different countries. 
particularly the underdeveloped 
countries of the third world) have 
been able to entrench themselves not 
only in the economy, but leading on 
from that participation, to stages even 
where they are in a position to 
over-throw certain Governments. 

16.00 hrs. 

Therefore, this onerous terms and 
conditions of a share in equity parti
cipation or a share in oil-a part of the 
oil which they find must ibe handed 
over to them-for export must be 
avoided. 

As far as on-shore drilling is con
cerned, we have been hearing for Guch 
a long tin!'e about the possibilities of 
oil-bearing structures in Tripura, in 
Alssam, in the Gangetic basin of West 
Bengal and so on. But, we do not 
seem to be making mucn progress. 
And perhaps one of the basic reasons 
is that we have not got the equipment. 
I would like to know from the Min
ister what happened to the plan, or, 
the proposal that there was, for .the 
manufacture of drilling rigs at tiie 
Heavy Engineering Corporation's 
Plan in Ranchi? That, as far as I 
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know, has failed completely. Why is 
it so? Why is it there is not sufficient 
measure of coordination between bis 
ministry, the Ministry of Heavy In-
dustry and other related ministries 
to see that, to the extent possible, the 
resources of the Heavy Engineering 
Corporation must be utilised to manu-
facture drilling rigs which we re-
quire so badly? Short of it, whether 
my friend, Shri Piloo Mody likes it 
or not, we will be depending on our 
equipments, particularly, for our 
drilling rigs, on the Soviet Union 
and other socialist countries like 
Rumania etc. And no other country 
will give you drilling rigs.

SHRI FILOO MODY. What is wrong 
with it; if you are dependent on them 
for drilling, you sink with them be-
cause they do not know

SHRI INDRAJIT GUPTA. You 
should know that all the data, on the 
basis of which, this off-shoie explora-
tion of Bombay-high has yielded le- 
sults was also prepared by us

MR. CHAIRMAN. I think Shri 
Mody needs a little drilling. He is 
ignorant.

SHRI INDRAJIT GUPTA: He does 
not know anything about it That is 
the trouble. I would like to know from 
the Minister, when he replies, what 
concrete steps have been processed or 
worked out under the Indo-Soviet 
Agreement, particularly, for the supply 
of adequate equipment and drilling 
rigs which will enable us to step up 
the pace of our on-shore exploration 
I would say this thing that we are 
not very much satisfied with the atti-
tude that the Government has taken 
to the very valuable recommenda-
tions which were made by the Mala- 
viya Committee on O N.G.C. I have no 
hesitation in saying that the very 
valuable work of that report is, to a 
large measure, due to its Secretary 
which, everybody knows I hope, 
Shri Borooah knows the name of Shri 
Sailesh Ghosh who worked as a Sec-
retary of the Malaviya Committee.

He is one of the most knowledgeable 
persons on oil m this country. And 
the O.N.G.C. had laid down as one 
of the top priority tasks of the Gov-
ernment for changing the entire struc-
ture of the O N.G.C. from top to bot-
tom. It also (proposes that there 
should be a separate Ministry of Oil 
Exploration and under that the whole 
structure of the O.N.G.C. should be re-
vamped and reorganised from top to 
bottom. Re-vamping, as I understand 
it, basically means, change of bureau-
crats from top to bottom. Shri Unni- 
krishnan gave some examples. I do not 
want to multiply them. The kind of 
gentleman sitting m this vital position 
in the whole apparatus should be re-
placed by technical people, by the 
people who are knowledgeable m this 
particular specific field of oil and 
petroleum who knows something about 
it I do not know your new Secretary, 
Shri Dave. 1 do not have the pleasure 
of his acquaintance but, I want to 
know why should a Secretary of your 
Mmistiy—an oil Technocrat—not be a 
person who has, over the years, ac-
quired expertise, knowledge and ex-
perience in this specific field? Why 
should be always be a general admi-
nistrator and a bureaucrat? Therefore, 
I would say m our country we have got 
enough talent We have got enough 
young people, good geo-physicists, 
geologists, scientists and oil people 
to whom one should boldly give res-
ponsibility m this period of challenge 
if you want the country to really come 
out of this deadlock and take radical 
steps m the field of oil—-our own oiL

One of the most tragic things is that 
even after 27 years of Independence we 
aie producing only 7 million tonnes of
oil per year and we found ourselves 
in sudh a hopelessly vulnerable posi-
tion when the fuel crisis overtook the 
woild Wc were at the mercy of 
othei s. Whether it is oil or coal we 
have not developed our own resour-
ces Thfcs basic aspect of our develop-
ment has been so tragically neg-
lected that now when catastrophe has 
overtaken the entire world our coun- 
tiy—-however big it is with its vast
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population—-finds itself in respect 
absolutely vulnerable and weak. This 
is my final appeal to the Minister that 
the whole set-up of O.N.G.C. must toe 
re-organised from top to bottom and 
good technologists—our own people 
who are technocrats in this line—should 
boldly be permitted and given respon-
sibility. Energetic plans should be 
taken up with the help from whatever 
friendly country or friendly agency it 
is available who will supply us neces-
sary equipment and know-how with-
out demanding onerous tenns and con* 
ditions which are against our national 
interest to make a real breakthrough 
in the next five years so that we are 
able to tap these resources and gradual., 
ly become self-reliant and overcome 
this kind of dependance on foreign 
powers and foreign companies.

16.08 hrs.

( S h r i  D i n e s h  C h a n d i u  G o s w a m i  i n  

t h e  c h a i r )

THE MINISTER OP STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): Mr. Chairman, Sir, I know
the House is hard-pressed for time. 
So, I wil not take very much time of 
the House. I will deal first with the 
fertiliser. A large number of hon. 
Members including Shri Verma, Shri 
Genda Singh, Shri Shivnath Singh 
Shri Kachwai and a large number of 
other hon. Members expressed con-
cern about the production of fertiliser 
m this country. I fully share that con-
cern of the hon. Members and I would 
not like to mince matters or conceal 
anything. I would like to say quite 
frankly that the situation regarding 
fertiliser is not at all satisfactory. 
There is a great deal more to be 
desired. I would, therefore, like to 
explain the position in some detail be-
cause the country is very much exer-
cised over It.

We are at present trying to increase 
the production of fertilisers as fast as 
We can. As the House is aware, we 
have to import large quantities of fer-

tilisers every year. Our existing in-
stalled capacity is 19,39,000 tonnes of 
nitrogen and 5,60,000 tonnes of phos-
phates. We hope to complete certain 
projects by 1974-75, and in the public, 
private and co-operative sector, we 
hope to create an additional capacity 
of 8,22,000 tonnes of nitrogen and
2.99.000 tonnes of phosphates. There 
are other projects which will be com-
pleted after 1974-75, and the total 
capacity both in the public and in the 
private sector to be created after 1974- 
75 would be 14 lakh tonnes of nitro-
gen and 3,63,000 tonnes of phosphates. 
We have also a number of projects 
which have been approved in princi-
ple With these projects in the public 
sector, the private sector and the co-
operative sector, a total capacity of
23.50.000 tonnes of nitrogen and
5.21.000 tonnes of phosphatic fertilisers 
would be created. Therefore, the 
total capacity that we shall create by 
the end of the Fifth Five Year Plan 
would be 65,51,000 tonnes of nitrogen 
and 17,43,000 tonnes of phosphatic 
fertilisers

In 1973-74, the installed capacity 
was 11,28,000 tonnes in the public sec-
tor. Against that, we produced 5,34,000 
tonnes of nitrogen. In the private sec-
tor the installed capacity was 8,11,000 
tonnes, against which the production 
was 5,26,000 tonnes. A number of hon. 
Members had expressed concern at the 
low utilisation of the existing capa-
city. I admit that the utilisation, par-
ticularly in the public sector is not 
very satisfactory. In 1973-74 it had 
been 47 3 per cent which was rather 
low. The utilisation of capacity in the 
private sector has been 64 per cent 
which appears to be very much better. 
But so far as the public sector is con-
cerned, I would like to state that in 
this we have included the new plants 
at Durgapur and Cochin where the 
utilisation of capacity hag been 3.9 
per cent and 8.6 per cent respectively, 
and these are very low figures because 
these plants are still being stabilised, 
and the production has not yet been 
fully stabilised, and these two plants 
are having numerous difficulties.
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SHRI KRISHNAN CHAiNDRA HAL-
DER (Ausgram) For instance, what 
arc the difficulties at Durgapur?

SHRI SHAHNAWAiZ KHAN On a 
number of occasions, the House has 
expiessed its gieat concern over the 
slow progress cf these two plants The 
main difficulties m these two plants 
weie as follows

These two plants were exected from 
foreign exchange given to us as credit 
by some coun net. About 35 pei cent 
of the equipment had to be imported 
and 65 per cent had to be fabucated 
indigenously When the plants were 
put into commission, we found that 
most of the imported equipment start-
ed failing It is this that has been 
giving us a lot of trouble But I will 
say this to the credit of our officers that 
they have been wot king very hard and 
have pinpointed the defects in these 
plants These plants have worked 
from time to tune, but still they have 
not oveicome the difficulties We have 
employed the best talent available in 
the country to oveicome this problem, 
but so far they have not succteded, and 
now we have requested a foreign firm 
who supplied vnost of the equipment a 
firm by the name Montecatini, who 
are international famed in the field of 
fertilisers They would be sending 
their people and would be canning 
out an end to end survey of both 
plants They are both m the same 
condition and hope b> this end to 
end survey by this very lenowned 
firm, they w ill be able to suggest somr 
way out of the difficulties

I would like to point out that it is 
our endeavour to start producing fer-
tiliser plants in our own country It 
was with this in view that we tries to 
increase indigenous production to the 
maximum extent to that we have to 
import only the minimum of equip-
ment from abroad May be there are 
certain problems but when we under-
take new projects and new jobs, cer-
tain problems are bound to crop up 
It xs a new venture and we hope with 
the help of our engineers and foreign 
experts whom we have mvited, we

will be Able to put these plants back 
into operation.

I would also like to say that apart 
from these two new plants, we have 
included in the public sector the Rour- 
kela plant where the capacity utilisa-
tion is 38 3 per cent and the Neyveli 
plant where the capacity utilisation is
21 4 per cent These two plants are 
not controlled by my Ministry

The House knows the problems of 
Rourkela They do not have sufficient 
coke oven gas Neyveli has the pro-
blem of having very old and aged 
machinery which is continuously 
breaking down leading to shortage of 
lignite If these were to be left out, 
ttie remaining plants in the public sec- 
tot compare very favourably with the 
plants in the private sector Their per 
centagc would be 73 Therefore, it is 
wrong foi anybody to say that the 
units m the public sector are no4 
functioning well Our plantg at 
Gorakhpur, Kanpui, Nangal, Namrui 
ind Trombay compare very favourable 
with any of the best plants in the 
private sector We hope that the other 
plants which are lagging would also 
comp up With ACT, it is a probltm 
of old age

SHRI K S CHAVDA (Patan)* Not 
comparable with the Gujarat fertiliser 
factory

SHRI SHAHNAWAZ KHA1's 
Gujarat fertiliser factory is doing vtn 
well too But as you know, they wen 
also affected by floods We are ven 
proud of that factory, they are doing 
very well

vft srcn* (tffciw r)
*  «r * fr *nrwt i

SHRI SHAHNAWAZ KHAN Sindri 
also is getting old They have plans* 
for rationalisation and modernisation 
of the plant and they hope to switch 
over from the use of gypsum to rocK 
phosphate, and we hope that v.i,en 
these schemes are introduced Sindr* 
would also come up
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In spite of all our efforts, our indi-
genous production by the end of the 
fifth five year Plan would be m terms 
of nitrogen 40 lakh tonnes and our 
requirements in terms of nitrogen 
would be 52 lakh tonnes. That leave a 
gap of approximately 12 lakh tonnes 
which we would still have to import at 
the end of the fifth five year Plan. At 
I said, the situation is quite serious, 
and with the recent very steep in-
crease in the price of petrol and crude 
oil, it has become extremely difficult 
to import any fertilisers from countries 
abroad. Many of the countries with 
whom we had entered into contracts 
for the supply of fertilisers on a long 
term basis have pleaded their inability 
to honour those contracts because they 
said, “we do not have the oil; and we 
do not have the raw materials and 
therefore we are not in a position to 
supply to you.”

Another very alarming thing that 
happened is that urea which used to 
cost approximately 50 dollars per 
tonne—my friend Shri Jagannath Rao 
knows because he was Minister of 
Supplies—is now not available even 
at 300 dollars per tonne. We are
hunting for fertilisers ----

SHRI K. S CHAVDA: Is there 
any penary clause in the agreement, 
because it is a breach of the agree-
ment?

SHRI SHAHNAWAZ KHAN They 
plead force majeure

MR. CHAIRMAN: If you start
answering questions, there is no end

SHRI SHAHNAWAZ KHAN: My
hon. friend Shri Unnikrishnan very
rightly said and very correctly em-

374 L.S.—10

phasise-d the importance of using coal 
feedstock for our fertilisers. In this 
country, nature hae blessed us with 
huge reserves of coaL We have in 
this country, proved and indicated 
reserves of coal to the extent of
50,000 million tonnes; so much is 
available in this eountry.

SHRI RAJA KULKARNI (Bombay- 
North East): But not the technology.

SHRI SHAHNAWAlZ KHAN; Tech-
nology also. I entirely agree with my 
hon. friend that we should have more 
and more feitiliser plants. As the hon. 
House knows, we have presently three 
coal-based fertiliser plants under 
construction One is Talrher. I had 
been to Talcher where a coal-based 
plant is coming up fast and we hope 
that within the next two years or so, 
the plant would be commissioned. At 
Ramgundam also we have a plant 
coming up and that is also coal-based. 
We have one at Korba. This merely 
the beginning and once these three 
plants are proved and our people get 
the know-how and the technique of 
running these plants, I am sure, you 
wil] be able to put up many more 
coal-based plants a$ we have huge 
resources of coal in almost all the 
coal mines of India. A large number 
of hon friends expressed anxiety and 
dissatisfaction over th» distribution 
system Shri Genda Singhi is sitting 
here. He has been the Minister for 
Agricul'ure in Uttar Pradesh and he 
feels stronglv for the fanners. There 
are many other Members who have 
complained that there was mal-
distribution and blackmarketing in 
fertilisers. On our side we have been 
trying in our Ministry to take what-
ever deterrent action we coul<j and 
we have already terminated a large 
number of contracts I was looking 
at the figures and hon. Members 
wanted to know these figures. During 
the year 1973-74 F.C.I. have either 
terminated or suspended the contracts 
of 73 firms. The Sta‘e Governments 
have launched prosecutions in about 
100 cases. I appreciate that there 
should be no blackmarketing in ferti-
lisers and the farmers who work so
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haid to make the country self-sufli- 
cient m food should be able to secure 
fertilisers at controlled prices. Many 
State Governments have also reques-
ted u& to Aiand over the entire distri-
bution of fertilisers to the State Gov-
ernments, and we have written back 
‘ o say that we are quite willing to 
hand over total production of ferti-
lisers to the State Governments pro- 
wded they accept all types of ferti-
liser The Fertiliser Corporation of 
India is producing different types of 
iertilisers Some are popular and fast 
moving while others are rather slow- 
rao and our experience is that 
people like to take what sells easily 
and they are not keen to take the stuff 
which is not fast moving.

SHRI KRISHNA CHANDRA HAL-
DER. Have you got any plant to 
manufacture fertilisers from garbage?

SHRI SHAHNAiWAZ KHAN. I shall 
come to that Sir, adequate promo-
tional and marketing activities have 
also to be undertaken to popularise 
different typres of fertilisers. If the 
State Governments take over the dis-
tribution, they would have to take over 
this too. We have requested the State 
Governments that if we hand over the 
distribution to them* they, in turn, 
would not hand it over to the private 
parties and that they would do it 
through the cooperatives. Then, there 
was the question of utilising the per- 
sonne I of FCI.

SHRI M C DAGA (Pali). Some 
norm; should be fixed b> the Centre

SHRI RAJA KULKARNI: Do we 
take it that the Fertiliser Corporation 
is willing to hand over the distribution 
of fertilisers to the State Governments 
under certain conditions?

SHRI SHAHNAWAZ KHAN* We 
have agreed We Vsave already 
done so and we are quite pre-
pared fo do i* provided they 
accept these conditions. But, I would 
like to say that Fertilisers Corpora-

2 B7  O. G. Min. o / APRIL
tion is only one of the parties. There 
d> ' private sector people who have 
their own distribution agencies. Yes- 
teidny, Mr Kachwai made a very use- 
tul suggestion that Government should 
control even the distribution of ferti-
lisers from privately-owned factories. 
This is a good suggestion, which I am 
sure would be consideied by the Mi-
nistry of Agriculture to whom this re-
lates.
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Sii, 1 shall be failing in my duty if 
I do not refer to demand of hon. Mem-
ber from Rajasthan for setting up a 
fertiliser factory based on Saladipura 
pyrites and Jamnakotra rock phos-
phate A feasibility report has been 
prepared by a World Bank team and 
that feasibility report is presently be-
ing evaluated by a very high level 
committee and I am sure, as soon as 
the report of the committee is avail-
able, suitable action would be taken.

SHRI SHIVNATH SINGH (Jhun- 
jhunu): What do you mean by ‘as soon 
as’ ’  Can we know the time?

SHRI SHAHNAWAZ KHAN: We 
hope we will be able to take advance 
action during the Fifth Five Year 
Plan. Some Members wanted to know 
what was the position regarding Mitha- 
pur. Tatas had applied for a letter 
of intent Then, later on, they al* 
lowed that letter of intent to lapse 
We do not know the reason, why they 
have drme so Shri Shyamnandan 
Mhhra—he is not he:c—wanted to 
know, what was the reason for th* 
slippage of Barauni factory and which 
was the firm which had not supplied 
equipments in time. Sir, the equip-
ments were boiler feed water heater, 
material handing equipments and pril-
ling towers They were supplied by 
some indigenous firms both in the pri-
vate and public sectors.

Then, some Members wanted to 
know, how is it, when wc are short of 
Naphtha in this country and when
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Naphtha is required tor fertiliser 
plants, that we want to export Naph-
tha now. The reason is, some of our 
plants have not been able to utilise 
the full quantity of Naphtha, due to 
various factors. For instance, I have 
already explained about the difficul-
ties in Cochin and Durgapur. There, 
are difficulties in other plants due to 
shortage of power. Compulsory power 
cuts have been imposed with the result 
that the factories could not utilise the 
lull quantity of Naphiha and we have 
10 export Naphtha. We are offering 
that Naphtha to countries which can 
in turn give us fertilisers—who may 
be short of Naphtha and who are in 
a position to supply fertilisers to us—• 
in lieu of Naphtha.

Drug# and pharmaceuvicals is a sec-
tor in which the public sector, private 
sector and foreign companies can ope-
rate. At present the share of the pub-
lic sector in this business, I admit, im 
low. It varies from 0 to 8 per cent. 
But with the expansion programme* 
we have launched for Uie fifth plan, 
we hope that the share of the public 
vector in formulation would go up to 
20 per cent and in bulk drugs, it would 
be over 50 per cent. That would be a 
big step forward. A number of hon. 
members have said, the foreign firms 
were having a free hand and making 
huge profits. We have taken several 
steps to regulate the activities of 
foreign firms, namely:

1. The Indian sector of the indus-
try U given preference in approval 
of manufacturing schemes.

2. Manufacture of increasing num-
ber of bulk drugs through public 
sector undertakings.

3. Industrial licences are usually 
not issued to foreign firms for pro-
ducing formulations unless linked 
with the production of bulk drugs.

4. Foreign firms are asked to take 
up production of bulk drugs from 
more basic stages and to make avail-
able a suitable portion of their bulk 
drugs production to non-associated 
formulators. This is a very import-
ant encouragement to the Indian in-

dustry,
SHRI K. S. CHAVDA: 60 per cent 

of the turnover of Indian firms is in-
vested m the production of bulk drugs 
whereas less than 5 per cent of the 
total turnover of foreign firms is in-
vested in bulk drugs. Still, the Mini-
stry is equating the two.

MR. CHAIRMAN; The senior Mini-
ster will reply. Now let him continue,

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): All hon. members
have made valid points, including 
Mr. Chavda. I would like to 
reply to all their points, but that will 
take as much time as they have taken 
together. Therefore we were to have 
priorities since time is very short. He 
deals with the subject of drugs and 
Pharmaceuticals. Therefore he should 
reply.

MR. CHAIRMAN: The senior Mini-
ster has to reply when he will cover 
some of the points. Before that there 
are three members who have to speak:
If the Minister is not nble to cover all 
the points raised by members in the 
debate undoubtedly he will communi-
cate to you the reply.

SHRI SHAHNAWAZ KHAN: As I 
said, there will be appropriate export 
obligation imposed on them and there 
will be a progressive reduction of 
foreign equity participation. Every 
time they come up for expansion, we 
reduce their equity capital. We are 
taking all these steps. In addition, 
under the Reserve Bank of India Con-
trol Order we control further expansion 
of these firms. We have also appoint-
ed a Committee under the chairman-
ship of Shri Hathi, which will go into 
all aspects. Since Shri Chavda is a 
member of that committee, he can 
place his useful suggestions before 
that committee.

SHRI K. S. CHAVDA: The main 
point is to encourage Indian industry.

SHRI SHAHNAWAZ KHAN: Dr. 
Kailas made a reference to the report 
of the Working Group under the
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[Shri Shahnawaz Khan ] 
chairmanship of the Bureau of Indus-
trial Costs and Prices, which is going 
into the prices of various bulk drugs 
The report has been received, and 
discussed by the Ministers and the re-
sult would be before us very soon, 
sooner than you expect

Regarding capsules, we already have 
sufficient capacity We have created 
capacity for 1600 million capsules 
while our requirement is about 1200 
million So, there will be no deflci-
♦ icy
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SHRI D. BASUMATARI <Kokraj- 
har): I rise to support the Demands 
under the control of the Ministry of 
Petroleum and Chemicals.

This Ministry of Petroleum and 
Chemicals deals with several indus-
tries in the core sector of the Plan. 
It deals with oil exploration, oil re-
fining, oil marketing and distribution 
and petro-diemicals, fertilisers, in-
secticides and chemicals and drugs 
and pharmaceuticals. That is such a 
big organisation that it will require a 
capable man just to control it.

Mmy of the speakers have stated 
the difficulties and what ie> going on. 
What I feel is that unless this organi-
zation is put under the control of a 
public undertaking, you cannot do 
justice to the public Therefore, I 
request the Minister who is a man of 
vast experience and it is said that 
he has read a lot of books and not 
only that, he was Chairman of the Oil 
India for some years and, therefore, 
he had a vast knowledge of this Mi- 
nistiy and I am sure he will look into 
these things.

I only want to point out about em-
ployment of Scheduled Castes and 
Scheduled Tribes. You know I have 
been examining all the Ministries as 
chairman of the committee on welfare 
of scheduled castes and scheduled 
tribes There, I find that the employ-
ment of Scheduled Castes and Schedul-
ed Tribes is somewhere nil, some-
where it is 0.1, like that. But I am 
told by my friends that he has ex-
pressed the view that he would look 
into the employment of Scheduled 
Castes and Scheduled Tribes in his 
own Ministry. But I would like to 
point out to him that every Minister 
is so much interested In the develop-
ment of Scheduled Castes and Sche-

duled Tribes but, at the same time, 
from my experience, I find that the 
bureaucrats are very allergic to the 
development of Scheduled Castes and 
Scheduled Tribes in all fields. That 
1$ the worst aspect. I hope Mr. 
Borooah is a man of action and what 
he means he will do and he does. I 
know him very well. I know from 
my early life and we are very cordial 
friends and, therefore, I hope he will 
do justice to the Scheduled Castes and 
Scheduled Tribes in his Ministry,

At the same time, in icgard to our 
refineries, we have a refinery at 
Gauhati. Mr. Tarun Gogi made a 
mention about it. At the same time 
another refinery at Bongaigaon has 
been proposed, the foundation—stone 
for which has been laid by our Prime 
Minister. I was born and brought up 
at Bongaigaon and I hope Mr. Borooah 
will try to expedite this Bengaigaon re. 
finery The other day I visited my 
constituency I saw a few people work-
ing there and when I asked some of 
the officer how long it would take and 
whether they will be able to expedite 
and complete it within the targeted 
period fixed by the Government, they 
said that it is very difficult because 
there is transport difficulty and mate-
rials are no* found and it is difficult 
to bring them from outside and that, 
therefore, it would take a longe* time 
than fixed, viz.. 1078.

I am sure Mr. Borooah will look into 
all these things and take necessary 
action

There is another point which I would 
like to mention in this connection, in 
regard to petro—chemicals, in regard 
to fertilisers and setting up of petrol 
pumps You find that all these things 
are controlled by a few big capitalist 
people. You can count these people 
on your fingers. They are controlling 
the whole of the petrol pumps in the 
whole of Assam. I do not at all like 
to name them. You know; and Mr 
Borooah knows these things One 
man is controlling the whole of Aessn*
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in regard to thes* petrol pumps direct 
and indirectly. Theso monopolists 
must be rempved from this field and 
unless this sort of monopoly is re-
moved, we cannot really establish 
socialism in the country We cannot 
have real socialism, the dogma which 
we cherish so much. My plea is that 
the scheduled caste and scheduled tribe 
people should be given opportunities 
to set,up these petrol pumps. They 
should be given supply of fertilisers, 
because fertilisers are very important 
for these poor agncu’turists. Our 
farmers are very much dependent 
upon these fertilisers and they should 
be supplied enough fertilisers so that 
they may engage themselves in in-
creasing the food production of the 
country. Without fertilisers they can-
not increase production.

Assam, as you know, is very much 
dependent upon nature. The tea 
garden people are needing more and 
more fertilisers. You kn >w that 55 
per cent of the who!** of tea produc-
tion in the whole of India takes place 
in Assam only. As many as 23 tea 
gaidens are lying without production 
beacuse of kick of fertilisers and lack 
oJ financial help from th3 Government, 
This should be remedied. The tribal 
people come from outside, from Bihar, 
from Orissa, from Chotnnagpur and 
also from Madhya Pradesh, for em-
ployment, for working in the tea 
gardens. Those people are going to 
be without employment now until and 
unless these 23 tea graders, which 1 
mentioned, are taken over by the 
Government

Finally I wish to say a viord about 
the scheduled caste and scheduled 
tribes people. I request the Minister 
to see that the quotas for these people 
a-» filled up and to see that 1here ie 
no longer any *nii’ figure regarding 
the employment of these people in his 
Ministry. In many places what we 
find is that it is stated that suitable 
candidates are not available. I had 
<'eeasian to examine the workshops of 
the Railways at Bombay. There what 
we found was this. This was not for

any big technical posts, Dut only lor 
clerical jot*. I took along with me 
about 15 graduates and they werer 
promised to be taken immediately on 
the spot. So, this is one example to 
show that candidates are available and 
they can be taken in. I icquest the 
Minister to see to it that e shortfall 
is made up in his Mimsi-iy. In his re-
ply I want to know his reactions about 
these points which I have just men-
tioned. Thank you.

SHRI SH ANKER RAO SAVANT
(Koiaba). Mr Chairman, Sir, I rise to 
support the Demands of the Ministry 
of Petroleum and Chemicals. The 
Petroleum and Chemicals Ministry 
has assumed tiemendous importance 
all over the woild in wake of the oil 
crisis. Probably in the belief that the 
Arabian countries will always remain 
our faithful friends through thick and 
thin, we have neglected the on—shore 
and off—shore exploration f oil. To-
day we have learnt u lessor from our 
difficulties and, I am sure, that the 
ONGC will rise to the occasion and see 
that exploration is pusncd forward 
w ith much greater zeal Oil countries 
aie making easy money and they think 
}*iat by this easy money they can ex-
ploit the whr»1rt wo M

A<$ a matter of fact, they should 
know that principles of economics are 
against them. Ultimately, exploitation 
by monopolists boomerangs on exploi-
ters themselves. That is the law <>* 
economic? At the end of the First 
World War, Germany was called upon 
to pay heavy reparations by its victors. 
They were in the nature of exploita-
tion. It is well known that th* re-
paration did little goo A to the victors 
of the 1st world war. Ultimately it 
was the Americans and the British 
who suffered in the great slums that 
utimately ovtrlook them. A similar 
thing might happen if these countries 
to do not stop this present method oi 
exploitation of the whole world simply 
because they have got the monopoly 
in oil. Just a? in our country we do 
not allow the monopolists to exploit 
the people, similarly, taking the world 
scene as a whole—we should not 
allow the oil monopolists tv exploit
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[Shri D. Basumatari.] 
the world. We should stop this ex* 
pioitation by arguing with them. We 
can ultimately tell them that it is not 
even in their own interests to exploit 
the whole world as they are doing at 
present. We have already taken up 
the matter with them.

SHRI VASANT SATHE (Akola): 
Uptill now they were being exploited. 
It is only now that they are getting a 
fair price.

SHRI SHANKERRAO SAVANT. It 
is not a question of fair price. They 
do not say that what they get is a fair 
price. They have raised it by three 
times. You cannot, therefore, call it 
a fair price.

SHRI VASANT SATHE: They have 
got the right to do that.

SHRI SHANKERRAO SAVANT: 
Every monopolist says that he has got 
the right to dictate his price.

SHRI VASANT SATHE: That is not 
the stand of our country alio.

SHRI SHANKERRAO SAVANT: It 
is not a question of stand. It is a ques-
tion of economics. By this method 
we are going to change the economics 
of the whole world and it will ulti-
mately boomerang upon them. The 
laws of economics are involable. We 
are going to take over the Esso and the 
Burma Shell. The question is whether 
we will show the same quality and 
same quantity in our own refineries. 
As the hon. Minister just now said 
there is so much of underutilisation. 
What are the reasons for so much of 
underutilisation? We should find them 
out. And ultimately, we would And 
that in alV the public sector activities, 
the management is indifferent to per-
formance. Their emoluments do not 
depend upon their performance. The 
reverse is the case with the private 
sectors. The problem of management 
there depends upon their performance. 
Sometimes it happens that the mana-
gement in tlie public sector is in lea-
gue with the private sectors’ manage-

ment. The private sector is interested 
in seeing that the public sector does 
not produce good quality and enough 
quantity. I am not going to say that 
these are the things which are hap-
pening everywhere. It is for the 
Ministry—-the Government—to see 
that our public sector feaUy
does good work and gives a
good performance. If they find
that anybody’s performance is not 
good, then he should be punished. Not 
only that. What happens to-day is 
that that man gets a promotion at the 
end of a particular service. I say that 
his performance should be the only 
criterion for promotion. If we are to 
take up a trade, we must know what 
are the usual trade practises. We 
have got to accept them in our day 
to day working.

Now, as regards cooking gas, there 
is considerable unhappiness. I do not 
know why we are not able to supply 
cooking gas. Is it due to the fact that 
cooking gas is not available in suffi-
cient quantity? Acutally, we are re-
fining more and more oil. Naturally, 
there must be more gas available. Pro-
bably the containers are not available. 
It is for the Petroleum Ministry to see 
it that the containers for cooking gas 
are made available. If cooking gas is 
made available, we will save so much 
of our coal, timber etc. Otherwise 
our forests will get denuded.

Then I will turn to fertilisers. 
Everybody has under-scored the im-
portance of fertilisers. Our produc-
tion is going down. The main ques-
tion is about distribution. I do not 
understand why distribution is not 
given to the cooperative societies. The 
distribution of kerosene should also be 
done through the cooperative societies. 
Then many of our ills and many of 
our complaints will vanish.

Lastly, I should like to refer to the 
adulterated and fake drugs. I c a im o t  
understand why these fake drugs &(> 
on increasing instead of decreasing. It 
is for the Minister to see that adul-
teration and fake drugs do not com*



301 D. G. Min. of CHALTKA 2«, ]896 (SAKA) Petr. & Ctu 302

in the market. It should not simply 
b« punishing them afterwards but at 
the stage of manufacture itself it 
should be seen that no such drugs are 
actually, prepared. Another friend of 
mine had said that we were equating 
the Indian drug Anns with Foreign 
drug firms. Of course, this is the real 
grievance. Foreign firms like the Union 
Carbide are getting so many licences. 
We should see that our firms are not 
starved like that. Secondly, there are 
accusations against these foreign firms 
that they are engaged in spying acti-
vities. If that is so it is all the more 
necessary that we should not encour-
age them and we should encourage 
our own firms. Unless we en-
courage them it would not be pos-
sible for them to come up.

All I would like to point out is that 
the Petroleum Ministry should take 
all these suggestions into account and 
see that in spite of he present crisis 
our country comes up and gets over 
all these difficulties. With these words 
I take my seat.

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): I am really at a loose 
end. I do not know where to begin 
because the hon. Members, who have 
been good enough to participate, have 
placed so many very valid and useful 
points. If I were to reply to them I 
do not know whether I will be able to 
finish within the allotted time given 
to me.

I will reply to a very apparently 
small point but which is a matter of 
fundcmental importance. This after-
noon, Mr, Unnikrishnan, raised a 
point that we should be careful to see 
that the public sector organisations 
are not taken over by capitalist elite. 
If that were to happen there would 
really be no point in having this pub-
lic sector organisation and we might 
es well sell them to the private sector. 
The public sort or organisations have a 
special status and special significance, 
and, therefore, those who run the 
public sector organisations must have 
a special attitude or what is popularly

called commitment.
Shri Kachwai and Shri Basumatari 

had raised a very important point. 
They said that the Harijans and Adi- 
basis constituted a large part of our 
population and they bad representa-
tion in this Parliament and in Govern'- 
ment but in many of the public sector 
organisations they were not repre-
sented at all either in business or in 
jobs. I think this is a very sorry state 
of affairs and it runs counter to the 
principle of social justice.

SHRI K. S. CHAVDA: Let him not 
show only lip-sympathy.

SHRI D. K. BOROOAH: I had a 
hard look at it and I found that both 
in my Ministry as well as in the 
industrial units under it, the repre-
sentation of both Scheduled Castes 
and Scheduled Tribes was highly un-
satisfactory; and so far as business is 
concerned, that is, go, far as the dis-
tributary system is concerned also they 
have no representation in a satisfactory 
way. I went to the Prime Minister 
with a proposal that at least 25 per 
cent of the retail outlets in the oil 
industry including the gas distribution 
agencies should be reserved for Sche-
duled Castes and Scheduled Tribes. 
Then I found that because of the shor-
tage of crude oil, there was hardly 
ar(y prospect of increasing these out-
lets and, therefore, it would remain 
only a pious wish.

When we looked at the list of the 
people, we found that in Delhi, one 
company or one firm or one individual 
or one group of people was having 
distributorship for 53,000 cylinders. I 
think the rate is about Rs. 3 a cylin-
der. If they get Re. 1 per cylinder, 
they would get a net profit of 
Rs. 53.000.

SHRI JAGANNATH RAO (Cha- 
trapur): Why should he not break 
the monopoly and give it to Schedul-
ed Castes and Scheduled Tribes?

SHRI D. K. BOROOAH: That is 
exactly what I am going to do.

SHRI PILOO MODY fGodhra): 
What about Muslims’
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"SH R I D. K. BOROOAH: I shall 
come to that also.

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior): What about Paras?

SHRI PILOO MODY: Parsis do not 
want anything special.

SHRI D. K. BOROOAH: This deci-
sion of the Government, initiated by 
the Prime Minister, is going to be im-
plemented, and we have now decided 
to split it ..

SHRI SHYAMNANDAN MISHRA: 
He said tha. he had initiated it and 
he had gone to the Prime Minister, 
but now he says that the Prime Minis-
ter had initiated it. We do not know 
what the actual position is Who is 
the initiator?

SHRI D K. BOROOAH: It does not 
matter who the initiator is.

AN HON MEMBER It was Parlia-
ment Members who had initiated it.

SHRI D K. BOROOAH: That is
true that the real initiation started at 
the Parliament's level.

SHRI PILOO MODY: By the Op-
position.

SHRI SHYAMNANDAN MISHRA: 
As supreme leader, everything goes 
back to her7

SHRI D. K BOROOAH: That is 
true. It cannot be helped Therefore, 
we have decided that we shall split 
these units. We have not yet decided 
what the minimum would be My 
feeling is that it should not be more 
than 3000 units per person or per com-
pany or per unit of distributorship If 
we have thus a spread-out and we 
have a network all over India by split-
ting it. we would be able to provide 
for a sufficiently good proportion of 
Scheduled Caste and Scheduled Tribes 
young men and educated unemployed 
persons in this.

SHRI RAJA KULKARNI* Not only 
IOC, but the private oil company 
dealers dhould also be covered.

SHRI D. K. BOROOAH: Yes, Catte^ 
Easo and Burmah-Shell.

SHRI VASANT SATHE: But do not 
ask for heavy deposits from them

SHRI PILOO MODY: The local
bama will advance the money,

SHRI D. K. BOROOAH; When we 
decide that they shall get it, it is 
our responsibility also to see that it 
is possible for them to get it

SHRI INDRAJIT GUPTA: What
about the kerosene dealers?

SHRI D K. BOROOAH: We will
look into that.

I may not do it overnight, but cer-
tainly so far as the gas agencies are 
concerned .

SHRI D. BASUMATARI: When he 
was Mimstei in Assam, the earnest 
money was brought down to 25 per 
cent for Scheduled Castes and Sche-
duled Tribes. He will do the same 
thing here also

SHRI D K. BOROOAH- Forty-flve 
per cent. I am sure I have got the 
‘ upporl of all sec ion«? of the House

SEVERAL HON MEMBLRS You 
have

SHRI SHYAMNANDAN MISHRA 
One thing has happened that Shri 
Basumatari has moved on to the front 
bench

SHRI D K BOROOAH. You and I 
would certainly like to see him there

SHRI PILOO MODY. One of than 
will have to make room for him Let 
us see how many volunteers there 
are.

SHRI D. K BOROOAH: I have dis-
posed of this point earlier les‘ it be 
forgotten later on, because I think it 
is a matter of very great importance 
because on it depends the introduc-
tion of social justice.

SHRI VASANT SATHE; This will 
ir elude fertiliser also.
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SHRI D. K. BOROOAH: All.
My hon. friend, Shri Haja Kulkarni, 

«poke about oil diplomacy.

SHRI K. S. CIIAVDA: We have
abolished Rajas.

SHRI D. K. BOROOAH: It is his 
name, not a title. I would like to 
say that we have only one diplomacy, 
open diplomacy. We have no secret 
diplomacy in this. We recognise the 
right of producing countries to their 
natural resource which, in many 
cases, is their only resource for eco-
nomic 4*velopment. We also recognise 
the fact that their resource Has been 
exploited ruthlessly for the economic 
development of advanced coun-
tries and they have a right to expect 
a reasonable return for their oil. At 
the same time, the high prices of oil 
have created difficulties for us which 
we have frankly stated to the oil 
producing countries and have asked 
them for an undertaking of our diffi-
culties. There is not even a remote 
hint of confrontation in this approach 
1 am glad to say there is appreciation 
of our posi'ion and our approach, and 
because of our approach to this prob-
lem. there have been bilateral dis-
cussions and solution of the problem; 
thanks to the efforts of my esteemed 
colleagues, Sardar Swaran Singh and 
Shri D P. Dhar, we have been able 
to strike good bargains with countries 
with such divergent policies as Iraq 
and Iran. It is because we did not 
go in for confrontation with anybody. 
Instead we decided to talk the matter 
over bilaterally with other countries 
and place our difficulties before them. 
It is a matter of great happiness that 
we have been able to succeed in gett-
ing concessions, good deals, both from 
Ira$ and Iran, although they have 
divergent political philosophies.

SHRI PILOO MODY: What is the 
good deal?

SHRI JAGANNATH RAO: Favour-
able terms.

SHRI D. K. BOROOAH; Mutually 
beneficial terms.

SHRI RAJA KULKARNI: Loan of 
110 million dollars.

SHRI PILOO MODY: Is it a secret 
thing?

SHRI D. K. BOROOAH: The basic 
thing is known to all. Saudi Arabia 
has also shown an inclination. They 
have invited us to discuss this matter. 
Other oil producing countries in the 
neighbourhood also have approached 
us to discuss this matter. I hope in 
a very short time we will be able to 
have favourable deals wi h many of 
these countries. That is because our 
policy was right. Wc had complete 
sympathy, ue the Prime Minister said, 
total sympathy, for the Arab cause; 
we did not go in for a confrontation 
with them, either from the point of 
view of western countries or from the 
point of view of non-aligned count-
ries. We decided to go in for bilateral 
discussions and therefore we have been 
able to get good bilateral concessions 
This is our diplomacy and there is 
nothing secret about it and it is known 
all over the world.

Another aspect I would like to bring 
to the notice of hon. Members is that 
during the last one year, we have 
had our share of tensions in so far as 
the labour is concerned. But in the 
ultimate analysis, we found that our 
labour has played a constructive role. 
There has hardly been any strike. 
There may be a small tension for a 
short while but we have been able to 
sort it out, because we accepted, 
firstly, the principle of collective bar-
gaining, and secondly, the sovereignty 
of discussions. We sorted out all the 
problems among ourselves, and I am 
happy to tell you this. In regard te 
Haldia refinery, which was delayed for 
about a couple of years or a little more 
than that because of a lot of difficul-
ties including labour trouble, when 
we discussed this matter with the 
labour unions who belong to two diff-
erent groups the major groups being 
CPI and the smaller group being the 
INTUC, and both certainly at daggers 
drawn,—they agreed to work together, 
and it gives me great pleasure that
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they have completed the refinery «nd 
it may be that within « couple of 
months we will be able to go into 
production. I would like to compli-
ment the workers of the Haldia refin-
ery belonging to different groups for 
the excellent work they have done.

SHRI RAJA KULKARNI: Announce 
20 per cent bonuj *o the Oil and 
Natural Gas Co~nmission workers

SHRI D K. BOFOCKH: So far as 
our workers are concerned—we have 
seen Hhe ONGC workers—they have 
done an excellent wo**k in Bombay 
High. That is well known to Mem-
bers and everybody tg very happy 
about it. I would like to say that that 
was possible b*c*»use my colleague 
Mr. Raghunatha Reddy, the Labour 
Minister, took -i gon  ̂ deal of interest 
in this, and we ^avc followed a 
policy of collective bargaining and of 
finding solution to problems by dis-
cussion. That is tbe policy which we 
propose to follow m all problems re-
lating to labour.

SHRI VASANT RATHE: Collec-
tive on bo*h sid**

SHRI D K. BOKQOAH: Yes One 
of the most important points raised 
by many Members and specially by 
Mr Indrajit Gupta, was as to what 
we have done about off-shore drilling 
About off-shore drilling, we have al-
ready completed the first well and \ye 
have struck oil There is no doubt 
that we have struck oil. The pro-
duction test is going to take place. 
Preparations have been made for the 
second drilling It is wrong to say 
that it is a very old-fashioned drill 
It is one of the jeck-np drills The 
majority of the drills in the world 
are today jack-up ^  ills platforms 
There is a “newer version called semi- 
submersible” But not many of them 
have yet been introduced. It is not 
a secret matter that we are doing it 
in collaboration with «n American 
company who are working as our 
employees. Our workers are also

working with them and they are 
getting trained; and the ship is man-
ned by an Indian captain, Capt. 
Sulekar, who has proved to be an 
excellent leader of his team.

AN HON. MEMBER: Mr. Mody is 
very happy.

SHRI D. K BOROOAH: Every
Indian should be fcappy about it
(Interruptions)

AN. HON. MEMBER: How many
wells have been struck there?

SHRI D. K. BOROOAH: This is
the first time in the history of oil 
drilling that we struck oil in the 
second attempt at drilling.

SHRI INDRAJIT GUPTA: That
shows how much oil is there.

SHRI D. K BOROOAH: That is
true. That also shows that our boys 
are as good as any other

So far as other contracts are con-
cerned, all over the world in whatever 
area drilling has taken place, all 
these companies are functioning 
Whether it is Norway or Great Bri-
tain. British companies are also func-
tioning and other companies are also 
functioning here. This is the system 
and it is known as the general con-
tract service. We are encouraging 
some of these companies as general 
contract service TViere is a whole 
scheme of what is known as agree-
ments on this basis. We do not want 
to give them any equity participa-
tion We are also loath to give them 
a share in the oil If we are an oil 
surplus country it would have been 
different It would look very odd \f 
we allow them to take away oil and 
buy the same quantity of oil from 
other countries. Therefore, we arc* 
goint; slow We are negotiating onh 
with two companies although mam 
more companies had come. We dbould 
like to be very careful so that wo 
could get the best terms and 
keep the oil that is produced here

There is the question of prepara 
tion for further drilling in the off"
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shore areas. When I first came here 
I ordered immediately a seismic sur-
vey ship and it is coming early next 
year. It is an American ship... 
(Interruptions). If in may digrees a 
little, I was last year in Moscow and 
I looked at a car. I told my Russian 
interpreter: that it looked very much 
like a Fiat car and he said that it 
was a Fiat

SHRI PILOO MODY: Not only that, 
he bought an American ship atao in 
Moscow.

SHRI D. K. BAROOAH: Techno-
logy has become more or less inter-
national. I must say that it is a fact 
of recorded history that but for the 
cooperation and assistance of the 
Soviet Union there would have been 
no oil industry in this country. Even 
today so far as on shore is concerned 
it is they who have given us unstinted 
help, as Mr. Gupta had said. Our rigs 
have become very old. There were 
surveys. One was by experts second-
ly, Mr. Sheshin, who is the Minister 
for oil and who is himself an oi'man 
stayed 15 days with the team and 
they come to the conclusion that our 
rigs were old and they need to be 
changed We have already decided to 
buy 18 rigs. For three rigs we have 
placed orders.

AN HON. MEMBER: From where?

SHRI D. K  BOROOAH: From the 
Soviet Union. Six will be from 
"Rumania. Two more we are getting 
from Rumania. This matter is being 
discussed with them. In our country 
particularly in eastern India drilling 
is v*»rv deep and we have to go as 
deep as ffOOO metres. Therefore deep 
drilling rigs are to be manufactured, 
and they are being manufactured in 
Russia only now. Earlier they did 
not go for deep drilling. Rumania 
has drpp drilling rips and they had 
given not only this kind of assistance 
but assistance for equipment, for field 
installation enamel quoted pipes, etc. 
We are also getting 20 experts from
them. Four have alreadv come.......
(Interruptions). Our men end their 
men are working together. Confidence

it> a matter of experience. Our experi-
ence j*3 that so far as oil exploration 
is concerned, our men and the Russian 
men, our experts and their experts 
have worked together and given 
results--in India as well as friendship 
with the Soviet Union. Our experi-
ence has been that wherever we have 
been in difficulty in regard to this 
matter, the Soviet Union has come to 
our help. I am a pragmatic person 
and I <io not have any ideological pre-
judices. I judge the tree by the fruit 
it bears. So, Sir, that perhaps, takes 
care of the problem raised by Mr. 
Gupta Mr Raja Kulkarni has been 
raising a query time and again, and I 
think with iustifieation, that we should 
have another Oil Prices Committee. 
The lost Oil Prices Committee was set 
up in Shantilal Shah Committee,
and its final report came in 1970. But, 
then, soon after that the entire struc-
ture of oil trade has undergone a 
change. Therefore, we need a new 
Committee, to have a new look at the 
problem. Sir, after a great deal of 
consideration, we have appointed a 
Committee, but, this time we haver 
only experts. The Chairman is Dr* 
K S Krishnaswamv Executive Direc-
tor of RBI. Member Shri N. Krishnan, 
OSD, Department of Mines, Member 
Shri Ajit Das Gupta of the Institute 
of Economic Growth and Member 
Secretary Shri S Ramaswamy. Minis-
try of Petroleum r»nd Chemicals. They 
are **vocctr,d to submit *he report 
within eighteen months The last 
Committee submitted th« renort in 
two y**nrs But, we have asked this 
Committee to expedite the report.

SHRI K. S. CHAVDA- They will artk 
for extension of time.

SHRI D. K BOROOAH: Not this
Committee. They a»e busy profes-
sional men and they do not v nnt *.a 
waste +hcir time.

SHRI PILOO MODY The implica-
tion being Shantilal Shah was not.

SHRI RAJA KULKARNI- Will there 
be r.o interim report?
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SHRI T> K BOROOAH- We have 
c,ke<i them to submit an interim 
rep > t iKo That as being done.

RHRI VASANT SATHE* I hope it 
•would not go on indefinitely like the 
PH line Committer*

MLU D K. BOROOAH* They are 
export technical people and so far as 
they are concerned, they would be 
interested m getting things done as 
qui kly as possible This is at least 
'my expectation. Mr. Gupta and 
per hups, another Member, Mr. Tiwary, 
had tiaiv-d about the Malaviya Com-
mittee recommendations. Sir, as far 
as Malaviya Committee recommenda-
tions are concerned, it is not a strait— 
jacket Thf»se are guidelines, they 
aie certain basic guidelines, how to 
get along with our work. We took 
■some* time to choose a Chairman for 
ONGC We did not have a permanent 
■Cha.rman at all He has been conti-
nuing on a temporary basis long before 
I came. According to our present 
-*ystf*m. he is not the Chief Executive 
Offker. He only presides over the 
deliberations of this Commission. He 
had no authority over anybody. Then 
wo decided that we will appoint some-
body Ultimately, it is not a question 
of mlnent men, but eminent man. If 
a right man is put at the right place, 
he will do the job We appointed a 
Committee headed by Mr Haksar, and 
a number of scientists, technologists 
and busment administrators were 
associated with this Committee They 
were, Shri Mulgaonkar. Prof Ram- 
anna Shri Ravi Mathai and Dr. Nag 
Chowdhury and all of them unani-
mously recommended the name of Mr. 
Prasad and he has been appointed 
Chairman, he has taken over. He is a 
person from the Atomic Energy Com- 
minion and he has also the experience 
of management of private industry. He 
ha* taken over He h*r> been appointed 
Chief Fxeeutive Officer and Chairman 
of ONGC The Secretary of my 
Ministrv as well as the Secretary of 
th* !>r»»rtment of Economic Affairs, 
hav* b*nn nmde part-time Members

of this Commission with a view to 
expediting the work. He has been 
given full authority Wc want him 
to be involved in the restructuring of 
the ONGC on the basis of the Malaviya 
Committee recommendations, because 
he will be the man in charge. He is 
looking into it and before long, he 
will come with proposal which will 
suit our very special conditions.

We have found that although ONGC 
is rotionally autonomous, it is entirely 
dependent on the Government for 
funds. We have therefore decided that 
we will have an Oil Industry Deve-
lopment Fund, which would be placed 
at the disposal of the ONGC to be 
utilised as and when they want accord-
ing to their own requirements. In 
that case, it will be free from the 
bureaucratic red-tape of a Department 
of the Government of India. We have 
worked it out and the proposal will 
come before the House We propose 
to start with an annual amount of 
Rs 45 crores, which will be perhaps 
adequate for their purpose We are 
not only going in for offshore drilling, 
but we are going to buy another rig 
We have started drilling injraq where 
our tevn is working We are trying 
to get locations in other countries also 
I need not name them at present. It 
is likely that we will get good loca-
tions in other countries, because oil is 
an industry of adventure It is an 
industry which cannot be done at the 
door step It is not like kitchen gar-
den or ratchlng flsh in the backyard 
ponds The entire basis of the indus-
try the spirit of hirh adventure and 
we are trying to introduce this st>Mt 
of high adventure in our people I am 
t»1ad to st v  that the response has been 
verv Rood I hope before long, our 
peonle will bc able to show their 
mettle

We are intensifying our operations 
in Assam Mr Shegbin is of the 
opinion that Assam has very excellent 
nrosnects and we can get perhaps 4 
million tonnes We can double it 
the next five year®* time.
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SHRI K. S. CHAVDA; What about 
Gujarat?

SHRI D, K- BOROOAH: Production 
in Gujarat als0 can be increased, but 
the fields in Gujarat are not so prolific 
as tu Assam. Our problem in Assam 
has been, the crude oil pipeline which 
carries crude from Assam to Baruuni 
is m^ant only for 3 million tonnes. 
Now we have found that it is possible 
to increase it to 4 million tonnes with 
a little investment. It can carry upto 
8 million tonnes with a little more of 
booster pumps. We have worked it 
out and we have found that whatever 
01J we produce in Assam that can be 
utilised immediately in other refineries 
like Barauni, Bongaigon and also 
Haldia. We are going to utilise H at 
Roraaigaon whtch is a petrochemical 

Th«*re are also expectations 
that the capacity of AssaMi refinery 
will be increased from 1 million to 2 
million tonnes. Similarly, the capacity 
of TJarnuni refinery will be increased 
irom 2 to 3 million tonnes. There 
will bp 2 million tonnes of indigenous 
crude and another million tonne of 
imported crude, making three million 
tomos There H no difficulty about 
processing three million tonnes in 
Barauni.

SHRI INDRAJTT GUPTA; Can 
Barauni refine the imported crude 
without major modifications?

SHRI D. K BOROOAH- We can do 
it We are already doing Iraqi crude.

SHRI SHYAMNANDAN MISHKA: 
If \ou can undertake it without major 
modi Real ions and if the product pipe-
line is also there for the imported 
crude, then what Is the difficulty in 
goiivff over to the imported crude?

SHRT D K. BOROOAH: It takes
time Now the availability has been 
ensured, we would be able to do it

SHRI SHYAMNANDAN MISHRA- 
Can you net any time limit?

SHRI PTLOO MODY: Six O’Clock.
SHRI D. K. BOROOAH: It will be 

dorm earlier.

Shri Shyamnandan Mishra said that 
hr had been iriiormed that while 
buying Saudi Aiubian crude Shri 
Pathak, a Member of the Planning 
Commission, has sent a telegram to 
us. We did not have any telegram 
from him. And I do not know how 
he could send a telegram because 
Shn Pathak wj s  not associated with 
the purchase of oil.

SHRI SHYAMNANDAN MISHRA: 
The Member.*- oi the Planning Com-
mission are also entrusted with such 
tasks when they go abroad,

SHRI D. K. BOROOAH: None of 
them, except Shn D. P. Dhar, the 
Minister of Planning, had gone to 
Iraq.

SHRI SHYAMNANDAN MISHRA: 
Can you say that Shri Pathak was not 
associated with it*>

SHRI D K. BOROOAH: Not with 
the purchase of oii He does not buy 
any oil. But, of course, he is an officer 
of my Ministry. He is the Chairman 
of E.I.L. He may be a Member of the 
Planning Commifnion, but he is the 
Chairman of ETL. which is associated 
with the designing of factories.

SHRI SHYAMNANDAN MISHRA: 
So. he is associated with your Minis-
try; he is not very alien to you.

SHRI D. K. BOROOAH: But he is 
not connected with the purchase of 
oil. In our records we have no tele-
gram sent by Shri Pathak from Iraq.

SHRI SHYAMNANDAN MISHRA: 
Can you say that neither the Prime 
Minister nor the Cabinet received any 
telegram? I am a*3kirg about the 
Prime Minister. We also have some 
information with us.

SHRI D. K. BOROOAH: In my 
Ministry we have not received any 
telegram. Regarding the Prime 
Minister, he can ask the Prime 
Minister.

SHRI SHYAMNANDAN MISHRA: 
You are functioning in a collective 
way.
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SHRI D K BOROOAH How can I 
give the re$y right now’

SHRI SHYAMNANDAN MISHRA 
I raised it two hours back What is 
the difficulty in getting the informa-
tion* will you please give this infor-
mation later, say tomorrow’

SHRI D K BOROOAH Tomorrow 
1 will not be heie I will be in the 
plane

SHRI SHYAMNANDAN MISHRA 
Mr Chairman, when we raise some 
poi it it; 'ie debale, we want satis-
faction on those points m the reply 
Why can the Minister not leave a 
message with the Prime Minister so 
that we can get that information’  
There is no doubt that the Prime 
Minister did receive this telegram 
He ^ avoiding it

SHRI D K BOROOAH I am not 
avoiding this

Then I come to the price of crude 
purchased from Saudi Arabia It was 
the first purchase from Saudi Arabia 
and earlier we had not bought it 
directly Thia price was decided by 
discussions m a Committee of the 
Secretary to the Prime Minister, the 
Cabinet Secretary the Economic 
Affair® Secretary, the Finance Secre-
tary the Secretary of my Ministry, 
jointly bv myself and the Finance 
Minister, Mr Chavan

SHRI SHYAMNANDAN MISHRA 
How does it sanctify a higher price 
foi Saudi Arabia crude’  A lower 
price was paid for Iraqi crude

SHRI D K BOROOAH Are you 
sure’  So tax a& the pr^c is concern-
ed the price was fixed b\ discussions 
by a committee of '1 the senior 
officers The Finance Minister was also 
there It was sanctioned by the 
Finance Minister

SHRI SHYAMNANDAN MISHRA 
Whether it was not higher than the 
Iraqi crude price’

SHRI D K BOROOAH. That will 
be gone into separately I cannot 
give the figures now.

SHRI SHYAMNANDAN MISHRA*
I am suie about it

&HR1 D K BOROOAH You do not 
know that

SHRI SHYAMNANDAN MISHRA 
Please do not presume too much

SHRI D K BOROOAH Nobody else 
should also presume

SHRI SHYAMNANDAN MISHRA 
See this sycophantic clapping That 
is not j. t tng to daunt me

M} simple question is, whether you 
did not give a higher price for Saudi 
Arabia crude assuming that the quality 
was the same

SHRI D K BOROOAH Firstly, you 
cannot assume that the quality was 
the same

SHRI SHYAMNANDAN MISHRA 
Three million dollars have been cor-
nered that way by some interested 
elements That is my allegation and 
I stard bv that allegation

SH T D K BOROOAH This is an 
allep »tion The suggestion that the 
hon Member has made has no legs to 
stand upon It n not only wrong on 
facts but I am afraid, it is malicious 
and politically motivated

SHRI SHYAMNANDAN MISHRA 
This lr, the stinking scandal in which 
he is himself involved . {Interrup
tions)

<?HRI RAJA KUI KARNI He has to 
withdraw that This is a baseless 
flllf»f»ition He must withdraw thnt 
baseless allegation

SHRT SHYAMNANDAN MISHRA 
Whi4 is ooW ioally motivated’  Your 
p olitiril funds are coming from such 
deals (Interruption*)

I am asking two precise questions 
One is, whether the Saudi Arabia 
crude was not paid a higher prit't
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tftfgi the Irqqi crude, X-et him 
aivnver that. The other is, whether 
the Prime Minister did not receive 
An C.C.P. message from Mr. Pathak 
who happened to visit that region.

SHRI D. K. BOROOAli: So iar as 
the prices are concerned, the prices of 
crude in different countries vary 
according to quality and, sometime;, 
.also according to an arrangement we 
arrive at with different countries.

SHRI SHYAMNANDAN MISHRA*. 
My submission is that it is the same 
quality for which you have paid a 
higher price.

SHRI D K. BOROOAH: We do not 
pay the same price for the same 
quality. To different countries, we 
pay different prices. There is nothing 
wrong in that.

SHRI SHYAMNANDAN MISHRA: 
Again, h<> is shifting the ground. He 
.sayrc, “For the same quality, we pay a 
higher price "

SHRI D K. BOROOAH; Making
noise is no argument.

SHRI SHYAMNANDAN MISHRA: 
You art* not giving any satisfaction;
that is no wisdom.

SHRI D. K. BOROOAH: Who can 
•uitisty you?

SHRI SHYAMNANDAN MISHRA: 
You aiv incapable of satisfying any 
pet son t xcept your master.

SHRI D. K. BOROOAH: I would 
onlv say that I repudiate whatevei 
thf hon. Member has said.

SHRI SHYAMNANDAN MISHRA:
I also repudiate whatever you have 
naid.

SHRI D, K. BOROOAH: So iar a* 
Barauni refinery is concerned. I think, 
I have covered this pomt.

There was one point about alack 
wax which is used by the small sector 
people. The sale was discontinued 
under the advice of Director-General, 
Health Services, as the working of the 
374

small units cannot be adequately 
supervised. Any misuse of paraffin 
wax made from slack wax or of the 
extracted oil from slack wax is a 
serious health hazard. These contain 
cancer-inducing chemicals. Efforts 
are being made to evolve adequate 
supervision over such plants through 
I SI. The Director-General, Health 
Services, has been requested to recon- 
•ider and have it satisfactorily tested 
by the- ISI. So, it has been stopped 
by the Director-General, Health 
Sm.icc*> we cannot use slack wax for 
p oduc'uon of paraffin wax.

So far a* top management of IOC 
is concerned, I have told this House 
already . {Interruptions) There rs 
now u tendency for new capitalist 
Hit*. possession of the public
-ector organisations. It has to be 
watched very carefully.

So tar as IOC is concerned, yester-
d a y  Dr Kailas raised a question about 
one officer. He did not name the 
officer, but it was obvious to me and 
also to many others to whom he was 
referring. I have looked into the 
papers relating to that part. That 
was, when he was not in IOC but m 
Luoe. Certainly there may have been 
.m sta k e t, but I was not convinced that 
thorp was any corruption. In fact, I 
nave recorded it. Now he has left 
the Ministry. I do not want to say 
anything about him. With anybody 
who leaves my Ministry I would like 
to part as friends. It is a fact that I 
did  not give any extension to him.

SHRI BIREN DUTTA (Tripura 
West); What about my complaint?

SHRI D. K. BOROOAH: I have sent 
a chit to you.

So far as the Managing Director of 
IOC Marketing Division is concerned, 
that gentleman had submitted hi? 
resignation; I did not want to disoblige 
one of my senior officers; that is why 
I have accepted it  Therefore, I have
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<Shri D. K. Bofooah.) 
sent proposals to the Appointments 
Committee for appointment of IOC 
Chairman and 1 hope that will be 
cleared soon. So, I think before long 
I will have to restructure the IOC alao 
with a view to make it more effective 
not only in respect of distribution but 
also refining because to measure the 
performance of IOC, it is not enough 
to look only to the aspect of distribu-
tion because to-day it is a sellers' 
market and salesmanship is not 
required. What is important is the 
efficiency of refining. Of course, our 
refineries have done a good work. 
They are working at a high percent-
age of capacity, 95 to 100 per cent, but 
it is possible that their production 
quality can be improved and may be 
we will have to change the production 
pattern also for which a team of 
Russian experts is coming. They will 
look at it because many of our refin-
eries are Russian-made and they are 
trying to change the pattern to make 
the refineries more effective and more 
profitable.

I have been very happy that hon. 
Members have placed a number of 
points. We have taken down notes on 
all the points. Certainly we will try
to___(Interruptions). Regarding Shri
Mishra’s point I will place all the facts 
before him and I am sure he will be 
satisfied.

So far as Mr. Dutta is concerned 
yesterday Mr. Dutta raised a number 
of points about Tripura. Tripura is 
on our map and we are intensifying 
our work in Tripura also. He raised 
the question about complaints against 
the Project Officer there. These com-
plaints were looked into earlier also 
and when it was brought to my notice, 
I sent the Chief Vigilance Officer there 
and I understand that the Chief Vigi-
lance Officer has gone there and he 
also met Mr. Dutta. As goon as I get 
the report, action will be taken on it.

SHRI SHYAMNANDAN MISHRA: 
I have no doubt that the hon. Minister 
has great love and affection for the 
people of Bihar. I had pleaded that 
the location of the petro-chemical

complex in the Barauni area should 
be announced. A decision had iuwrly 
been taken earlier. Then why is he 
yielding to pressures and the announ-
cement is delayed?

SHRI D. K. BOROOAH: That is 
because in the Fifth Plan they have 
not included any petro-chemical com-
plex except the spill-over which is 
Bongaigaon refinery petro-chemical 
complex.

SHRI SHYAMNANDAN MISHRA: 
They have not indicated that it should 
be at Bongaigaon.

SHRI D. K. BOROOAH: Bongaigaon 
refinery is a petro-chemical reAnery.

SHRI SHYAMNANDAN MISHRA: 
What are you going to do for Barauni?

SHRI 0. K. BOROOAH: That is 
exactly what I am going to tell you. 
So far as petro-chemicals are concern-
ed. we are awaiting the Planning 
Commission’s clearance. Certainly, 
Sir, Barauni being the older refinery, 
will have the topmost priority.

MR. CHAIRMAN: I shall now put 
Cut Motions Nos. 9 to 21 moved by 
Dr. Laxminarain Pondeya to the vote 
of the House.

All the Cut Motions were put and 
negatived.

MR. CHAIRMAN: Now the question
is:

“That the respective sums not 
exceeding the amounts on Revenue 
Account and Capital Account shown 
in the fourth column of the Order 
Paper be granted to the President 
to complete the sum necessary to 
defray the charges that will come 
in course of payment during the 
year ending the 31st day of March.
1975. in respect of the head of 
demand entered in the second 
column thereof against Demand 
No. 70 relating o the Ministry of 
Petroleum and Chem}qjt|t’/ ’
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The motion was adopted.

[The Motion for Demands for 
Grants which was adopted by the 
hok Sabha is reproduced below Ed.]

Demand No. 70—Ministry of Petro-
leum and Chemicals

“Tli at a sum not exceeding 
Rs. 58,58,000 on Revenue Account 
and not exceeding Rs. 200,47,68,000 
on Capital Account be granted to

the President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the y*»r ending the 
31st day of March, 1&75, in respect 
of ‘Ministry of Petroleum and 
Chemicals'.”

18.0ft hrs.

[The Lok Sabha then adjourned till 
Eleven of the C/oejf on rriday, April 
1‘*, 1974/CVi«it.-a :>9. l.‘M6 (Satca).)
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